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LOK SABHA DEBATES

LOK SABHA

Monday, March 11, 1974/Phalguna 20,
1895 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chuur)
MEMBERS SWORN
1. Shnn Noorul Huda (Cacha:).

2 Shri Aravinda Bala

{Pondicherry).

Pajanor

OBITUARY REFERENCE

MR SPEAKER: 1 have to info.m
the House of the sad demise of Shn
T T Krnshnamachari who passed
away at Madras 1n the afternoon of
the 7th March, 1974 at the age of
5.

Shrin Krishnamachar: had a long
Parliamentary career spread over 25
yearg at a stretch. He started his
Parhamentary carecr when he was
cleieted to the Madias Legislative
Assembly in 1937 and he remained a
Member there 11l 1942. In 1942 he
entered the Cenifral Legislative
Assembly and continued to be a
Member t1ll independence He was
also a Member of the Constituent
Assemibly and thereafter of the Pro-
wvisional Parliament during the years
1948—52. He whs a founding father
of our Constitution and in his capa-
city ag a4 member of the Drafting
Commitiee of the Constituent Assem-
bly he made outstanding econtribu-
tiond, From 1952 to 1967 he was
Member of the First, Second and
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Third Lok Sabha. An emnent eco-
nomist and an outstanding patriot,
he adjourned a number of high Offices
with distinction, He was the Minis-
ter of Commerce and Industry during
195255, Minister of Commerce and
Industry and Iron and Steel during
1955-56, Minister of Finance and Iron
and Steel during 1956-57, Minister of
Fmance during 1957-58, Minister of
Economic and Defence Co~ordination
during 1962-63 and again Minister of
Finance during 1964-65. He was a
member and Chairman of a number
of Parhiamentary Committees and
made useful contribution to our pro-
cedures and practices and important
matters of public interest. A man of
great erudition and culture, his ad-
vice was always heard with care and
given due respect He was a man of
firm decisions and great 1dems, he
always spoke with a soft tone but all
his speeches were full of deep know-
ledge and <howed great learning
behind them In his passing away
the nation has lost a true patriot and
a gieat statesman

We decply mourn the loss of this
fitend and I am sure the House will
join me in conveymng our condolences
to the Lereaved family

THE PRIME \IINISTER  MINIS-
TER OF ATOMIC ENERGY, MINIS.
TER OF ELECTRONICS AND MI-
NISTER OF SPACE (SHRIMATI
INDIRA GANDHI): Mr. Speaker, Sir,
1 am overwhclmed with grief at the
sad news of Shri T T Krishnama-
chari's passing away last Thursday
I rise with a heavy heart to express
my deep sorrow and that of my
colleagues in Government and in this
House

‘Shri T, T. Krishnemachari was
well-known to° Parliament, where he



3 Obituary Reference

was held in high esteem for his vast
knowledge in a variety of fields, for
his administrative dynamism, for his
prodigious industry, for his brilliance
in debate and for hiz vision of prog-
regs and social justicee Few people
had a mare intimate knowledge of the
intricacies of business and industry.
His contribution to modernisation of
our economy and the establishment
of heavy industry and know-how in
machine building has not been equal-
led. He was effective in shaking
people out of their inertia and in
overcoming bureaucratic opposition
or indeed any kind of obstacle. Shri
M. Visvesvarayya used to say that as
a nation we lack hustle. Shri T. T.
Krishnamachari was one of those who
put hustle into our functioning. His
resourceful and creative mind was
an assest to the Government in the
complex tasks of defence and econo-
mic cooperation. In international
forums, he put forward our case with
tenacity and consummate ability. But,
Shri T. T. Krishnamachari’s persona-
lity was too positive and forthright
for neutrality. He had strong likes
and dislikes and so it was perhaps
natural that he aroused controversy.
But, his friendshipg were wide-rang-
ing and constant, cutting across party
and ideological barriers and percolat-
ing all walks of life. His interest in
ideas, in books, in science and in the
arts and specially his sardonic hu-
mour, made him a stimulating con-
versationalist. Yet he was a lonely
man.

1 have known T. T. K, ag he was
fondly referred to, for many years.
1 was fascinated to watch the friend-
ship between him and my father—
two very different kinds of peovle
—grow closer though not without
stormy interludes. T feel privileged
that I also had his friendship and
affection. Of his many varied and
unexpected gualities, what apnealed
to me most was his fearlessness and
his boldness in toking initiatives.
Our natinnsl Hfe will miss a ereat
man. Such a combination of gifts is
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rare to come by. My sincere sympa-
thy and condolences and those of my
party in this House and the Govern-
ment to the members of Shri Krish-
namachari's family and to the larger
family of those he befriended and
who wished him well. His passing
away is a personal loss and a loss to
the country.

SHRI SAMAR MUKHERJEE (How-
rah): Mr., Speaker, Sir, on behalf
of my party, I fully associate myself
with the deep sorrow expressed by
you and the Prime Minister at the
death of Shri T. T Krishnamachari,
an outstanding figure. I request you

to convey our condolences to the
bereaved family.
SHRI SEZHIYAN (Kumbako-

nam): Mr. Speaker, Sir, I associate
myself with the sentiments axprassed
by you and by the Prime Miuister.
To many of us in this House, who
had the fortune to work along with
him, it is a great loss. In his death,
we have lost a sharp intellect and a
brilliant man always on the look-out
for new ideas and rich thoughts in
the field of public finance in this
country. He was a courageous ad-
ministrator, once a programme is
accepted by the Government and by
this House. He said an active and
robust criticism, sometimes and often
times bordering on bitting sarcasm.
But, none and any ill-feeling towards
him. Once he came out of the
House, he useq to have an affectionate
and friendly touch with everyone;
whether they belonged to this or the
other side of the House. As one com-
ing from Tamil Nadu I had a lasting
and deep attachment for himi. Ewven
in his eriticism because of his affable
mood the persons engaged in politics
were drawn towardg him., I once
agein assoclate myself with the
sentiments expressed by you Sir, and
the Leader of the House. On behalf
of my perty and myself, I request
you to convey our deep condolences
to the bereaved family,
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*SHRI 8. A. MURUGANATHAM
(Tirunelveli): Hon, Mr. Speaker,
Sir, on the 7th of this month, the
State of Tamil Nadu and our country
have lost one of the greatest states-
man in the death of Shri T. T. Krish-
namachari. In the political scene of
India, the late Shri T. T. Krishnama-
chari stood on the same footing with
the late Shri C. Rajagopalachari.
Shri T. T. Krishnamachari was also
a notable industrialists of Tamil Nadu.
has death is a loss nof onlv  ,aml,
Nadu but to the entire country. The
people of Tamil Nadu will remember
Shri T. T. Krishnamachari whenever
they think of the Neyveli Proiect,
Similarly the people of our country
are be holden to him for the Steel
Projects functioning in our country.
He was a Member of thig House,
later became the Minister of Industry
and twice he was the Finance Minis-
ter in the Government of India. The
death of Shri T. T. Krishnamachari
ig an irreparable loss to the entire
country.

On behalf of the Communist Party
of India and on my own behalf, 1
associate myself with the sentiments
expressed by you and by the Prime
Minister and I request you kindly to
convey our heartfelt condolences to
the members of the bereaved family.

oY ST Tre WY (W)
W wivew, fodm weew ¥ i
T % o Wy ez B wk §, 9w
¥ ore & s o ey Wk AW WY Ey
T gU Wt & s wow § fr
0 WG o @ o o we
awr wvr ¥ syewr wewr § fie oty
wren ¥ wiwdrer afre @t g
T g X )

SHRI P. K. DEO (Kalahand:):
Mr, Speaker, Sir, on behalt of the
Swatantra Party 1 pay my homage to
the late Shri T. T. Krishnamachari.
I had the privilege of knowing him
as the Finance Minister in 1957 and
the last I saw him was in the hospital
at the death bed of Shri Rajagopala-
chari. He came to the hospital even
though he was not keeping wel] him-
self at that time. Even though on
va.riou.s occasions we crossed swords
with each other, stili we respected
him because he was a man of strong
convictions, even though he was soft
spoken. He was also a very good
administrator. The country is proper
today by loosing Shri T. T. Krishna-
machari from its public life, I express
my condolence to the bereaved
family, on behalf of the Swatantra
Party, and I request you to convey
it to them,

PROF. MADHU DANDAVATE
(Rajapur): Shri Krishnamachari's
death robs the political and economic
scene of our country of a great and
colourful personality. He had varied
interests in life, and that is why even
when he was out of the Cabinet he
did not feel suffocated in his life.
If there was any ideology that was
inscribed on his banner, it was the
ideology of pragmatism. Even those
of us who differed from his economic
thinking did realise that he knew
his mind very well and that was the
greet contribution that he had made
to the economic thinking of the coun-
try. On behalf of the Socialist
Party 1 pay my homage to the me-
mory of Shri Krishnamacharf and
express my sincere condolence te the
members of the bereaved family,

*SHRI M, MUTHUSWAMY (Tiru-
chengode): Hon, Mr. Speaker, 8ir,
on the 7th of this month our coun-

" *Rnglish translation of the speech delivered in Tamil
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try lost & great man, a fgxoaial
wizard and an emijnent political
thinker, in the death of Shri T. T.
Krishnamachari.” 8ri T. T. Krishna-
macharl took great interest in the in-
dustrial development 6f Tamil Nadu.
He gerved the country for many years
in the field of industrial development
and in the economic growth of the
nation. The country has lost an emi-
nent statesman in his death.

On behalf of Anna Dravida Munne-
tra Kazhagam and on my own behalf,
1 associate myself with the sentiments
expressed by you and by the Prime
Minister and I wequest you kindly
to convey our heartielt condolences
to the members of the bereaved fa-
mily.

SHRI K. S. CHAVDA (Patna):
Sir, on behalf of my Party and my-
self, I associate with the sentiments
expressed by the House. I mourn the
death of Shri T. T. Krishnamachari.
I request you to send our condolences
to the bereaved family.

MR, SPEAKER: The House may
stand in Kilence for a short while to
express its sorrow.

The Members then stood in silence for
a short while,

ORAL ANSWERS TO QUESTIONS

Low production of indigenous ships
due to High Cost of Production

*246. SHRI A. K. M. ISHAQUE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased ta state

(a) $he-percentage of materjal and
equipment imported for the produc-
tion of ships; and

(1) whether »the! low iproduastion, of
indigenoys ships s due'to the 4igh
cost of production?

MARCH 11, 1074
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The
value of imported materials constitu-
tes on an average about 50 per cent
of the total cost of materials used in
the construction of a ship.

{b) Yes, high cost of production is
one of the factors,

SHRI A. K. M, ISHAQUE: Wil
the hon. Minister kindly inform me
as to whether it is a fact that the
Garden Reach Workshop and the Raja
Bagan Dock Workshop in Calcutta
produce ships with hundred per cemt
indigenous material and, if that 1s so,
what is the saving of foreign ex-
change in the production of ships
wdigenously? If the ships are pru-
duced indigenously in the country,
what steps have Government taken
to see to it that the ships are pro-
duced in the country indigenously and
what steps have they taken to patro-
nise these Workshops in the ccuntry.

SHRI PRANAB KUMAR MU-
KHERJEE: So far as the Garden
Reach and the Raja Bagan Dock
Workshops are concerned, T can tell
the hon, Member that they arc pro-
ducing some vessels which are not
seagoing ships. The Raja Bagan
Dock Workshop is mainly manufac-
turing inland water transport vessels
and the Garden Reach Workshop is
producing somé® launches @nd other
tyms of vessels, In fact, many of
theee ve sels are produced out of the
indigenous  materfal.  If the  hon.
Member is inlerestod in the perten-
tage of importad components and jn-
digenoys components, I can tell him
that about 20—325 per cent of the
corponents are"hviportad 'and the rest
are-produced indigenougly

Regarding the steps taken for.dme
creasing the indigenous production of
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components so far as the ship-~
building material is cencerned, I can
tell lum that it has been our endeavour
to see that a large number of ancil-
lary indusiries are developed round
about the area of these Workshops
In fact, we are providing them some
sort of technical assistance in the
form of designs, drawings and techni-
cal know-how We are also supplys
ing material and providing infra-
structure for the ancillary industries.
As a result of that, it has been possi-
ble for the Indian Shipyards to have
50 per cent of the components pro-
duced indigenously which was largely
being imported only a few years
back.

SHRI A K. M. ISHAQUE: The
hon. Mimister has said that ships
with indigenous material are being
manufactured in the country. Will
he kindly tell us the saving of foreign
exchange by having indigenous pro-
duction in the country, As regards
the technical know how. apart from
the assurance given on the floor of
the House what patronage is given
to these ship-building workshops in
India to produce sea-going ships In
the country and whst time would it
take to develop that know-how?

SHRI PRANAB KUMAR MU-
KRERJEE: Regarding the second
part of the question, I have already
answered that we are taking up the
question of providing assistance to
ancillary industries and other indus-
tries so that they can produce com-
ponents indigenously.

Regarding saving of forelin ex-
change, I can tell the hon Member
that by developing indigenous com-
ponents we have saved foreign
exchange to the extent of Rs, 1108
Jakhs in 1967-68; it increased to
Rs 28.58 lakhs in 1968-89, to Rs. 83.17
lakks in 31970-71 to Rs. 167.01 lakhs in
1971-72 and to Rs. 143 29 lakhs up to
15th July, 1972.

Oral Answers 1o

Reconmmendations of the Commitiee
appointed to reduce overhead charges
of FCI1

#247. SHRI NAWAL KISHORE
SINHA.
SHRI P. M. MEHTA,

Will the Mimuster of AGRICUL-
TURE be pleased to state:

(a) whether the Union GGovernment
had appointed a Committee to exa-
mmne how to reduce the overhead
charges of Food Corporation of India
mn handlhing the procurement and dis-
tribution of Foodgrains; and

(b) if so, whether the Committee
has submitted its recommendations
and the gist thereof”

THE MINISTER OF AGRICUL-
TURE (SHRI F A, AHMED): (a)
Yes, Sir

(b) The Committee is expected to
submit its report to the Government
very shortly.

SHR] NAWAL KISHORE SINHA:
According to the answer given by
Shri Annasaheb Shinde in the Rajya
Sabha to Question No. 1523, this
Committee has constituted another
technical Sub-Committee and on
receipt 0f the report of that Technica'
Sub-Committee, this Committee will
formulate its opinion and submit its
report. May I know whether this
Technical Sab-Commitiee has sube
mitted its report ‘to the Committee?

SHRI F. A. AFMD: ‘The Téthnical
Sub-Committee has submitted its
report to the General Committee
and the Ceneral Comndittee is consi-
dbring the report which will be sub-
mitted to the Government as early
as podsible
]

SHRI NAWAL KISHORE SINHA'®
In view of the concern being shown
in the country on "the dverheads of
¢the Food Corporation of India, will
thé Government take this House inte
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confidence and let it know what are
the recommendations of the ‘Technical
Sub-Committee to the Committee?

SHRI F. A, AHMED: That will
be placed before ths House after the
recommendations of the General
Committee have been received.

SHRI K, LAKKAPPA: The CPI
has made certain irregularities in
collusion with officers taking advan-
tage of overhead charges, quoting
heavy overhead charges; in handling
of foodgrains alone they have sus-
tained certain losses. May I know
why early action wag not taken
against such officers who were deli-
berately responsible for quoting such
high overhead charges?

SHRI F. A. AHMED: Is it relevant
to the main Question, Sir?

SHRI K. LAKKAPPA: This Tech-
nical Sub-Committee has been ap-
pointed only because the overhead
charges are heavy. This is not con-
ductive to the working of the FCIL
Therefore, ] would like to know the
reasons for coming to that conclu-
sion. Is it not a fact that one of
the reasons why the FCI have sus-
tained losses is this?

MR. SPEAKER: He was asking
for my opinion about relevancy, and
you are giving it!

MARCH 11, 1874
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to reduce the overhead charges in
the FCI gnd if 80, to what exlent
have they succeeded already?

SHRI F. A. AHMED; It is with a
view to reducing the overhead
charges that this Committee was
appointed. As soon as the recom-
mendations of the Committee are
available, we shall see to what
extent it can be done.

SHRI VASANT SATHE: Do you
mean to say that till then no steps
are required to be taken?

SHRI F. AL AHMED: As I have
pointed out several times, the over-
head charges include a number of
items over which we have no control
But there are certain ftems which
can be considered and which were
considered and if the hon. Member
will see, during the last one or two
years, the charges are less than what
they were in the previous years.

SHRI PRABODH CHANDRA:
May 1 know from the Government
ititis a fact that because of the
scandalously high, charges, the Food
Corporation has not been able to
play its constructive role, that is,
supplying foodgrains at the lowest
cost whenever the prices in the coun-
try were high but because of these
high charges, it has turned out to
be just like = commercia]l organize-
tion getting it at the lowest price
and charging the highest price from

the consumers?

clude sales tax,
many othir taxes and if
these factors into consideration, it is
not that the Food Corporation Is
entirely responsible for all th
heavy charges.

$
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Expansion of Harbour Facilities at
Bombay Fort

*248. SHRI N. SHIVAPPA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there has been delay
in the construction schedule of ex-
pansion of the harbour facilities at
Bombay Port; and

(b) if so, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b). Presumably the question re-
lates to the Dock Expansion and
Ballard Pier Extension Schemes
of the Bombay Port Trust. There
was a delay in the construction of
the main marine works of the pros
ject, the reasong being time taken by
contractor in getting clearance for
the operation of quarry at Elephanta,
receipt of materials, adverse site
conditions in submarine blasting,
labour disputes, etc.

SHRI N. SHIVAPPA: In our
country, so far as harbour facilities
are concerned, there are two aspects
which the Government have not
takep intp consideration: (I) when
taking up the construction of a new
harbour, whether the natural area
there is conducive to develop the ex-
port potential....

MR, SPEAKER: No introductions
please. The hon. Member may put
his question.

SHRI N. SHIVAPPA: The other
aspect ig to improve the existing
harbours. The project report and
the recommendations of the Port
Trust seeking the financial sanction
and clearance from the Planning
Commission for about Rs. 3 crores
were made a long time back and it
is very unfortunate that it is yet to
be sanctioned.

Oral Answers 14

MR. SPEAKER: 'The hon. Mem-
ber may please put his question.

SHRI N. S8HIVAPPA: I am now
coming to the same question Will
the hon Minister categorically say
that the project report that has
been received will be green-signalled
by the Planning Commission and the
financial sanction also given.

SHRI PRANAB KUMAR MUKHER-
JEE: So far as the expansion scheme
ag has been suggested by the hon.
Member is concerned, I have already
said that this has been completed. Of
course, there was some delay, but it
has been completed and, if the hon.
Member wants the details, T can give
him.

SHRI N. SHIVAPPA: My second
question is that it has taken a long
time fo establish the facilities for ex-
port cargo. What is the loss that has
been caused and sustained by the
Government in this regard?

SHRI PRANAB KUMAR MUKHER-
JEE: For this question I want notice as
it relates to the availability of ship-
ping space and difficulties in export.

PROF. MADHU DANDAVATE: 1s it
not true that the export as well as the
import operations through the Bombay
port are seriously impeded because of
lack of adequate facilities like siorage
etc., and, as a result of that, last year,
when there was a famine in Maharash-
tra because of these inadequate port
facilities, from whatever food was
stored, a considerable portion was
wasted. In view of all this, will the
Government take prompt steps to see
that all these port facilities are estab-
lished and within what time will these
facilities be made available?

SHRI PRANAB KUMAR MUKHER-
JEE: The present harbour expansion
scheme which was taken up—for which
the hon. Member has put the ques-
tion—will provide some additional
facilities for loading and wunloading
of the cargo in Bombay port.
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Regarding the Master Plan of the
Bombay Harbour, I am sure the hon.
Member ig aware that Neva Sheva
scheme is awaiting clearance from the
Planning Commission and when it is
cleared, we shall take it up. As a
yesult of thal, Bombay port will e

developed,

Stoock of Foodgrains at Fair Price
Shops in Gujarat

*251. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Governments atten-
tion has been drawn to the fact that
fair price shops in Gujarat are short
of grain stocks; and

(b) it so, the reasons therefor?

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED); (a) and (b).
Towsrds the end of the year the Gov-
ernment of India had receiwved re-
quest from the State Government to
release additional quantity of food-
grains from the Central stocks. The
allotment of foodgrains which were re-
duced with the arrival of Kharif crops
in the market, were increased to the
extent possible, considering the short-
fall in procurement by the State Gov-
e¥nment inspite of a much better crop
than in the previous year. The total
dquantity supplied to the State Govern-
ment during the year 1973 was 7.9 lakh
tonnes as against 3.1 lakh tonnes in the
previous year. The allotment made
for the month of February, 1974, was
higher than the guantity released in
February, 1873, which was the drought
affeéted period.

SHRI D. D. DESAIL: Gujarat had
floods and vast areas and large acreage
of agricultural lands were submerged
and crops were destroyed. It is a
known fact. What were the quantities
of flood-relief supplies of foodgrains
sent during October, November and
December of last year and what were
the quantities seni in the provious
year? In other words, I wani the
figures for the year 1973, Octobe-
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November and December and 1972
October, November whd December
despatches.

SHRI F. A. AHMED: I have already
Indicated that so far ag the supply of
foodgrains in 1973 was concerned It
was much higher than in 1972 and as
the hon. Member wants to know the
quantities of foodgrains supnlied in
the month of October, November and
December. I may point out to him that
in the month of October 1973 the food-
grains supplied to Gujarat were 58,000
tonnes and in November it was 36,000
tonnes and in December it was 36.000
tonmes. This was due to the fact that
the kharif crop was much Yetter than
last vear and therefore considering
availability of foodgrains in Gujarat
the quantity was reduced. When the
State Government pointed out that it
was not possible for them to procure
as they expected we increased the
fuantity in January to 50,000, in Feb-
ruary to 52,000 and in March to 52,000
tonnes.

SHRI D. D. DESAI: The previous
State Government had conducted a
large number of raids and subseguent-
ly during the Governor's rule a large
number of raids were carried out for
collection of levies. What was the
exact quantity the raidg had yielded?
Why did it suddenly become possible
and even necessary to despatch large
quantities of foodgrains? Where the
estimates made by the Government ip-~
correct? If so for future assessments
would they not develop more accurate
methods for obtaining reliable figures
in respect of actual production in
agriculture?

SHRI F. A AHMED: Ih' spite of
flood, may I point out that so far as
the production of kharif croo is eon-
cerned, in Gujarat, the total quantity
of foodgrains was nearly 23.44 lakhs
as against 15 lakhs of tha earlicr years
and it was better than in the previous
vear. And, if the hon. Member will
compare the allotment which we made
last year, be would see that it is much
better than the previous year.

SHRI D. D. DESAL: My question is
not answered. The figure og Produc-
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tion 18 obviously not dependable. 1
have made out a reference about the
levy ralds by the previous Mumistry
and under the Governor’'s rule. What
has been the levy collected? Why
could the levy quantities not be had
by either of the Governments i1f this
production was already there?

SHRI F. A. AHMED. I have already
pointed out that these figures are
obtained from the State Government
on the basis of which I am quoting the
figures of production.

SHRI K. S. CHAVDA: Sir, just
before the removal of the ban on inter-
State movement of coarsegrains, Guja-
rat Government purchased 50,000
tonnes of bajra. But, Government of
India did not allow the movement.
May [ know from the hon. Minister
why, at that time the Government of
India did not allow the Government of
Gujarat? Secondly, till to-day, there
is no stock in the fair price shops m
the rural areas. May I know from hum
what steps Government want to tuke
to make equitable distribution of food-
graing to the State of Gujarat?

SHRI F. A. AHMED: The hon. Mem-
ber is aware that the movement of
coarsegraing was restricted till it was
withdrawn  recently. Therefore, if
any foodgrains had been purchased
from places other than Gujarat, then
they could not be moved until that
restriction was withdrawn. It was
withdrawn only recently.

So far as inter-state movement Act
was concerned, we removed the restric-
tion only very recently. So far as
coarsegrains are concerned, they can
move the same from one place to the
other. My information 1s that the
situation with regard to the supply of
foodgrains has improved consider-
ably and the prices have also come
down in Gujarat,

SHRI K. S. CHAVDA: But, there is
no equitable distribution made in rural
areas and hence there is spurt in stocks
of foodgrains in fair price shops. I
have come from that area only yester-
day and I knew the position very well.
That is why I have put this question
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to you.
to that.

The Minister has not replied

DR. MAHIPATRAY MEHTA; May
I know from the hon Minister catego-
rically whether it is inefficient and
corrupt distribution of foodgraing that
has led to the shortage of foodgrains
in the fair price shops?

SHRI F. A. AHMED: The hon. Mem-
ber will realise that so far as the
Central Government 18 concerned, it
can give foodgrains out of the Central
Pool having regard to the availability
of foodgrains in the Central Pool and
having regard to the requirements of
the State in a particular year. So far
as production is concerned, it 18 much
better now than last year. Foodgrains
were available within the State natu-
rally, we had to reduce the allotment
in order to make it up during the lean
months whep it is liable to be chang-
ed in Gujarat as well as in other
States.

DR. MAHIPATRAY MEHTA" I want
to know categorically from the hon.
Minister whether it is mnefficient and
corrupt distribution system that has
led to the shortage of foodgrains In
the fair price shops.

MR. SPEAKER: You will have
enough of discussion to-day and yvou
can prove that.

SHRI AMRIT NAHATA: I would
like to know from the Minister whe-
ther, in view of the better crops last
year the deficit in Gujarat was only
marginal, and whether the Centre has
made it clear to the State Government
that if it fails to procure, it has no
right to claim enough foad stocks from
the Central Pool. In that case, did the
Central Government compel the State
Government to procure adegquate
stocks?

SHRI F. A. AHMED: So far as
deficit ix conmoerned, that can only be
considered after the quantity avail-
able during the rabt crop is known,
But I can assure the House that so far
as kharif erop is concerned, that was
an abnormal crop. One could expect
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that if the procurement had been done
properly, there would have been no
such demand from the Central Govern-
ment for the allotment of grains to
Gujarat. Every time when the Minis.
ters came, and saw me, I told that they
should also discharge their duties and
responsibilities to procure more so that
the availability of foodgrains may be
there and there may be difficulty so far
as distribution is concerned.

it wefemr R @@W T FWR
¥ R wifs @2 A &Y fFar
e A9 w7 W WeA WA @T a1
Wi 30T T WY TR 9@ AT

A ar ana gE g ?

vl wet W TR
frd At R ww Td § Afew AW
gt & 5 seg O WA g '
-avor agi & g foar v § W) A
9T AT § |
SHRI VASANT SATHE: He wants
to know about the procurement figure.

SHRI F. A. AHMED: I have not got
the figures. But, their procurement is
practically negligible. I think they
have procured from 10,000 to 12,000
tonnes of rice and a few thousand
tonnes of coarse grains.

shwelt witaey ko : W RW
§ vy ey oY avg ot wovg ¥ greimane
forer qor ¥w T W, &g v @v W
B AT 47 | % AT ;0 A wav fear
x?

weaw wew : W Wl ¥ g
g wE & 1 g o A oy wrw §

Construction of “Kerala House in New
Delhi

+*254, SHRI RAMCHANDRAN
KADANNAPPALLI:
SHRI VAYALAR RAVIL:

will the Minister of WORKS AND
HOUSING be pleased to state:
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(a) the conditions under which the
Government of Kerala has been
allowed to construct the “Kerala
House” in New Delhi; and '

(b) whether this agreement differs
from other agreements under which
sanction has been given to other State
Governments to build State Guest
Houses?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). A statement is placed on the
Table of the Sabha.

STATEMENT

(a) The land under premises No. 3,
Jantar Mantar Road, New Delhi, now
called ‘Kerala House’ was purchased
by the erstwhile State of 'fravancore
and Cochin from Sardar Sobha Singh,
the original lessee and is now held on
the same terms and conditions by the
Government of Kerala, successors-in-
interest of the erstwhile State of Tra-
vancore and Cochin. The most impor-
tant condition of the lease is that the
lessee cannot, without obtaining the
previous consent of the lessor, make
any alteration in the plan or elevation
of the buildings or carry on or vermit
to be carried on, on the said premises,
any trade or business whatsoever, or
use the same or permit the same to be
used for any purpose other than that
of a residence.

(b) Yes, Sir,

SHRI RAMACHANDRAN KADAN-
NAPPALLI: The statement admits
that the land was purchased not
leased and in view of the fact that
this is under the possession of the
State Government may I know from
the hon. Minister what provision pre-
vents the State Government from in-
creasing the facilities there ang deve-
loping for better service of the State
interest.

SHRI OM MEHTA: The land was
purchased from one private indivi-
dual, Sardar Sobha Singh and one of
the terms of the leade was:
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“The Lessee will not without such
consent as aforesaid make any
alteration in the plan or elevation
of the said residential buildings or
attached buildings (or carry on or
permit to be carrieq on, on the said
premises any tirade or business
whatsoever or use the same or
permit the same {0 be used for any
purpose other than those of a resi-
dence)”

This is the term which is applicable
to Kerala Government also.

Allotment of Rice to Kerala

1.
260 SHRI C KX CHANDRAPPAN
SHRI C JANARDHANAN:

‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the rice quota allotted
to Kerala from the Central pool for
the month of March, 1974 is less than
what was allotted for February; and

(b) it so, the reasons thereof?

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): (a) No.
Sir.

(b) Does not arise,

SHRI C. K. CHANDRAPPAN: It
was very widely reported in the press
that the Centre had cut down the quota
of rice to the Kerala Government in
March as compared to what was allot-
ted in February. In view of the an-
swer given by the Minister, I would
lLike him to gzve me the relevant
figures. What was the quota allotted
in February and what was the quota
allotted in March?

SHRI F. A, AHMED: The allotment
of total foodgrains in February was
78,000 tonnes. In March also it was
78,000 tonnes. Of this, rice is 70,000
tonnes in February and in March also
1t is 70,000 tonnes.

SHRI C. K. CHANDRAPPAN: In
view of the fact that there was large
scale pestilence in Kerala and crops

<reased quota? If %0, what w
decision of Government thereon?
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SHR] F. A. AHMED: As I have al-
ready poiged out, we took into con-
sideration the requirements of the Ke-
rala State and after discussion with
the Chief Mimster and many other
Mimsters who had come, we made the
allotment. As the hon. member 18
aware, in November and December, the
quota was 73,000 tonnes each. After
taking into account all these factors,
we increased it in January to 80,000
tonnes Later on 1 February, we
gave 78,000 tonnes and mm March also
78,000 tonnes.

SHRI C K. CHANDRAPPAN The
Minister has said that he had given
80,000 tonnes mn January and for Feb-
ruary and March it 1s 78,000 tounnes.
What I wanted to point out was that
there was pestilence 1n Kerala in fields
over large aieas as a result of which
crops had been damaged. Taking that
into account, would Government give
more rather than decrease the quota
Ly 2,000 tonnes?

SHRI F. A, AHMED' The hon. mem-
ber must appreciate that allotment can
be made having regard to availability
and demand from other States also.
Considering all these, I feel that what
has been allotted to Kerala 18 quite
adequate and there should not be any
grievance on that account.

SHRI DINEN BHATTACHARYYA:
Whatever quota may have been suppl-~
ed to Kerala in February and March,
what is the total quantity per unit

given in Kerala specially in the towns
and fringe areas?

SHRI F. A. ABMED: That 15 a

matter for the State Government. So
far as we are concerned we make the
allotment from the central pool.

SHRI DINEN BHATTACHARYVA
No, no. My submission iz that when-
ever any State Government asks for
some quantity of rice, it calculates on
the basis of its requirements, that is,
how much 1t will supply to each indi-

vidual/family. The Government must
know it.

MR. SPEAKER' He wanis to know
on what criterion the allocation from
the central pool 18 decided.
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SHRI ¥, A. AHMED: It is on the
basis of foodgrains available within
the State and also availability in the
central pool. Btates are making huge
demands, If we start giving according
to those demands, there will be hard-
ly any foodgrain left in the central

pool.

SHRI C. K. CHANDRAPPAN: He 1s
slightly misleading the House. 1ln the
zonal meeting, they agreed to supply
80,000 tonnes....

MR. SPEAKER- He has made 1t \(
clear.

SHRI DINEN BHATTACHARYYA:
I am putting a straight question. What
does a particular individual or a fami-
ly get per week in Kerala?

MR. SPEAKER: We does not know
it. The main question is about the
allotment of rice to Kerala, Shri Mal-

lanna.

SHRI K. MALLANNA: May 1 know
from the hon. Minister the total pro-
duction of rice in Kerala and what i-
the shortage and what are the princi-
ples adopted by the Central Govern-
ment to distribute foodgrains there or
to make up the deficiency?

MR. SPEAKER: That was the ques-
tion put by our predecessor, Mr. Dinen
Bhattacharyya.

SHRI F. A. AHMED: So far as the
production is concerned, I can give the
figures. In 1971-72, there was a produ: -
{ion of 13,73,000 tonmnes, and in 1972-73,
it was 13,861,000 tonnes. I would ke
the hon. Member to remember that in
1972-73, the procuremernt was 57,000
tonnes while in 1973-74, it is only
20,000 tonnes. Therefore, he can see
that so far as the production 18 con-
cerned, there is not much difference
petween last vear and this vear.

SHRI DINEN BHATTACHARYYA:
1 want to know the distribution per
head.

MR. SPEAKER: Dg not get up again
and again. Shri H. M. Patel,
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SHRI H. M. PATEL: What the House
15 interested in knowing is the basis
on which the quantity allotted to a
State is arrived at. What is the quan-
tum of consumption per head that is
aimed at, and how far short of it did
it fall? That is the question and that
is what the House is interested in
knowing.

SHRI F. A. AHMED: So far as the
figure on the 2nd of December is con-
cerned—] have figures only up tfo that
date—the quantity of rice per adult
per week 1s 160 grammes and wheat
is 80 grammes per adult per week.

SHRI SEZHIYAN: The hon. Munster
said that in December, it was calculat
ed as 160 grammes per adult per week.
I want to know whether it is an all-
India average. What is the norm for
fixing 160 grammes for the State c¢f
Kerala? I want to know whether they
have got an all-India average or what-
ever is available in the Central Pool
is allotted, or whether they have got a
norm only for the State of Kerala. He
said that 80,000 tonnes had been sup-
plied to Kerala. But oftentimes, what
is allotted does not reach the State. I
want to know. in the months of De-
cember, Janaary and February, out of
this allotment of 80,000 tonnes, how
much has been received actmally by
the State of Kerala.

SHRI F. A. AHMED., Whatever is
allotted is also given to them and
there is no complaint that what we
have allotted ta them has not reached
them. So far as the State of Kerala
is concerned, the guantum of rice is
based on the figure which I have sup-
plied, and that is taken into considera-
tion when we mpke the allotment from
the Central Pool’

‘ I8

SHRI SEZHIYAN: Suppose, their
need 1s 180 grammes, and the State’s
availability is 140 grammes. Is the
difference of 40 grammes going to be
made by the Central Pool? What is
the norm of the Government of India,
it respect of the quantity to be aflotted
as ageingt the deficit?
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MR. SPEAKER: He wants to know
the all-India norm.

SHRI F. A. AHMED: There is no
ali-India norm. It varies from State
to State,

SHRI RAMACHANDRAN XADAN-
NAPPALLI: May I know from the
‘hon. Minister whether he has received
any request from the Kerala Govern-
ment to increase the wheat quota”

MR. SPEAKER' This question does
not arise out of the main auesiion.

SHRIMAT! ROZA DESHPANDE:
While the State of Tamil Nadu has
agreed to supply 3,000 tonnes of rice
to Kerala, may 1 know why the Cen-
tre has not given them pernussion to
do so?

SHRI F. A. AHMED As I bave al-
ready poinled out, so lar as rice 1s con-
cerned, there is restriction cn move-
ment from one State to annther. If
Tamilnadu Government wants to give
some rice they can give 1t to the Cen-
tral pool and we shall cettainly cen-
sider what addifional quant.tr could
he given (Irterruptions)
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) and

(b). Yes, Sir. It has been decided to
declare the Jagannatha Temple #t Purl
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to be a protected monument of na-
tional importance. Necessary data 1s
being collected from the State Govern-
ment. The work of comservation of
tne temple, 1n accordance with the re-
commendations of the Exverts’ Com-
mittee, set up by the Government of
ndid. will 1n the meanwhille, com-
merce from the next financial vear
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THE MINISTER OF STATE IN THE
VMINISTRY OF AGRICULTURE (SHR!
B P. MAURYA): <(a) There is no
~acn piopesal under Goveinment's
¢ msideration

( » No, Sit  Both the licensed co-
1 w:ty of the industry gnd-éhe capatity
already installed, are substantially 1n
excess of current requirements or even

thyre enwisaped by the end of the
F.i*h Plan.
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*2¢44, SHRI R. V. SWAMINATHAN:
Will the Minister of EDUCATION,
SOCIAL WELFADE AND CULTURE
be pleased to state:

(a) whether the Union Ministry are
%nsidering the formation of high level
ordination in States to implement

wet § fir fiearal w7 wor wic Qi
frafws  ofcfeafni & wfe-wnd wx
aat qafier dw A sqreqr oy WO

integrated child care services schemes
proposed to be started in backward
areas in the Fifth Plan period;

(b) if so, whether the Sattes have
agreed upon the scheme; and

(¢) whether this issue was discussed
at the Conference of the Social Wel-
fare Ministers of States held {n Janu.
ary, 19747
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THE DEPUTY MINISTER IN THE
MINISTIRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND) NETAM): (a) The Integrated
«Child Development Services Scheme
envisages the constitution of a Co-
ordinati>on  Committee at the State
level

(b) and (c). No formal reference
has so far been made to the State
Governinents. However, the scheme
was geierally endorsed at the Con-
ference of Social Welfare Ministers of
States held on 31st January, 1974.

Supply of defective RS-09 tractors

4245, SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a number of defective
RS-09 tractors have been supplied re-
cently t» the farmerg by the G.D.R.;

(b) 11 so, whether the farmers have
represerited to Government t{o take
them buack ahd compensate them, and

(¢y 1 so. the reaction of Union
Government 1n this regard?

THE MINISTER OF AGRICULTURE
(SHRI 1. A. AHMED)" (s) to (c). No
RS-09 t-actors have been supplied re-
cently through the Agro-Industries
Corporations 1o the farmeis.

1998 numbers of RS-09 tractors were
mmportei from GDR and these {ractors
were supplied to the farmers through
the various Agro-Industries Corpoia-
tions upto 1970 Compalints against
the periormance oi these tractors were
receivec 1n this Ministry and immedi-
ately 01 receipt of these complaints,
import of further tractors from GDR
was suspended. These {ractors were
distributed 'by the Agro-Industries
Corporations during 1969 and 1970 and
after receipt of the complaints no
farther distribution 'was made by the
Corporations. These tractors are be-
ing returned to the foreign supprliers
under terms of the First Protocol
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signed on the 21st February, 1971 end
the Second Protdeol signed on the 13th
December, 1972.

(1) First Protocol: In accordance
with the provisions of the First Pro-
tocol, the GDR Supnpliers had agreed
to take over all the tractors modified
upto that date under the terms & con.
ditions of the Protocol

(2) Second Protocol. The Second
Protocol provided that all 1{ractors
sold, unsold, cannabalised, modified or
unmod:fied not covered under the F'rst
Protocol would be taken back subject
to the certain conditions stipu'ated
therein.

There 1s no specific proposal with the
Government for giving any compen-
sation to the farmers who have suf-
fered losses except as provided in the
Protocol However, the affected far-
mers were offered other popular makes
of imported ftractors hke DT-14B,
Zetor-2011, Ursus etc by accoring
over richng prioriitv  Additions. alio-
cations were also male by Goiein-
ment of "ndia to various Agin-Tupus:
ines Corporation. for meeting luerr
requiements,

The-e Protocols piovided {hat there
would be no objection 1n permitting
resale of RS-09 tractors in India diree-
{ly or indirectly through the distr-
buting/selling orgamsations of GOR
Suppliers It 1s understood that some
of these traclors, which have oeen
taken over by the GDR local Agent.
have been modified by them and are
being sold to the farmers These tiac-
tors were supplied to the farmers
direct by the Agents of the roreign
suppliers and Government of Inda
have not receiveq any.representaiion
in respect of such tracters. , 4.

LCAR. Enquiry Commitipe on pre-
mature publicty on agricuttural
research achievements

#250. SHRI R. V. BADE: Will the
Minister. of 'AGRICULTURE be pleased
to state:
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(a) whether the I1.C.AR. Inguiry
Committee hag severely criticised the
pre-mature publicity given by ICAR on
the achievements of agricultural re-
search without any extensive experi.
mental work;

(b) whether Government's decision
on land ceilings was also influenced by
such unsubstamtiated achievements
woverlooking the practical difficulties
and actual earnings of the farmers,
and

(¢) the facts in this regard?

THE MINISTER OF AGRICULTURE
SHRI F. A. AHMED): (a) The I.C.A.R.
Inquiry Committee referred in its re-
port to the publicity given by news-
papers and All India Radio to the
views of a Project Coordinator con-
tained in a Research Bulletin of the
Indian Agricultural Research Institute
in g chapter entitled “Multiple Cropp-
ing in Rural Development”. This news
report wag not based on any release
by the ICAR or IARI but appears to
have been issued by a news agency
on the basis of a paper in a research
bulletin. Such research bulletins are
ntended only for sharing data and
1deas among research workers. Hence,
the Inquiry Committee, while stressing
that “before such data are publicised,
their applicability should be thorough-
ly checked”, have also stated “we feel
that the press has also a responsibulity
in this regard”.

(b) No, Sir.

{c) Does not arise,

Himalayan Shipping Ltd. Calcutia

*252. SHRI JYOTIRMOY BOSU:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Himalayan Shipping

14d. Calentta is a new and small enter-
prise;

(b) how many ships they have ac-
quired ang from whom;

3558 1852

(¢) whether recently they applied
for a locente for carrying cargo of
STC’s jute to Sudan, and if so, whether
their licence was granted; and

(d) whether STC had approached
his Ministry in this regard?

THE MINISTER OF S8HIPPING AND
TRANSPORT (S8HRI KAMLAPATI
TRIPATHI): (a) Yes, Sir.

(b) The Company have aequired
two second-hand vessels; namely m.v.
“Nanda Devi" from Regent Feony
Shipping Co. of Panama; and m.v.
“Gauri Shanker” from Ratnakar Ship-
ping Co., Calcutta.

(c) Yes, Sir.
(d) Yes, Sir.
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Open sobheols and medels of primary
ofuestion

*256. SHRI B, V. NAIK: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleaged
to state:

(a) whether 4ny thought has been
given to the primary education on the
principle of open school; and

(b) if not, what are the alternative
models of primary education under
consideration?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). ‘he
National Council of Educational Re.
search and Training is examining the
question. An “open school” similar to
the “open university” found in United
Kingdom does not appear to be practi-
cable at the primary level as such an
institution hag to rely mainly on in-
struction by correspondence. How-
ever, Government have proposals to
use the available mass media as well
as non-traditional methods to impart
primary education to those children
who are not able to benefit by the
formal school education. During Fifth
Plan the following types of alternative
channels of primary education are ex-
pected to be available to children in
addition to the traditional full-tinie
primary educationi=-

(i) Part-time Education: For chil-
dren who cannot afford to
spare full time for formal
schooling.

(i) Informal Education: For child-
ren who are not able to join a
formal school due to non-
availability of a school or
other reasons.
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(iii) Muttiple entry: Condensea
courses for children who join
the school system later tham
the usual 6th year of age,

These are proposed to be supple-
mented by radio and wherever feasi~
ble by television lessons,

Cenfral aid for crestion of buffer
stock of foundation sveds

*257. SHRI C. K. JAFFER SHARIFEF:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central Government
have provided some money for the
creation of buffer jtock of foundation
seedd of various crops; and

(b) if so, the facts thereof?

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): (a) and (b).
An outlay of Rs. 300.00 lakhg has been
included in the Fifth Five Year Plan
for assisting the National Seeds Cor-
poration for building and operating
buffer stocks of foundation and certi-
fied seeds of hybrid and self-pollinated
crops of All-India importance. The
Corporation has been asked to submit
a detailed scheme in this respect to the
Government.

Rural college education

4258, SHRI Y. ESWARA REDDY
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have de-
cided to start a new programme Of
rural college education; and

(b) if so, the salient features there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (&) and
(b). Government is in favour of in-
troducing courses which are relevant
to the needs of the community, part!-
cularly the rural community, A Con-
sultative Group appointed by the
Ministry of Education and Socia] Wel-
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fare prepared g Working Paper in
which it was inter alis recommended
that subjects of rural importance niay
be introduced at the undergraduate
level alongwith conventional university
subjects in suitable combinations. The
Working Paper has sinee been con-
sidered by the University Grants
Commission. The Commission is of
the view that attempts will have to be
made to bring about congrusnce of
the Unijversity Curriculum with the
needg of the country, and has decided
to appoint an Expert Committee to
work out the broad outlines and struc-
ture of courses.

Import of edible oil

259, SHRI SAMAR GUHA: Will the
Minister of AGRI(ULTURE be plcasea
to state:

(a) whether Russia will supply edi-
ble oil to India;

(b) if so, the nature of the edible
o, quantum fixed for it, and tko
terms and conditions agreed to;

(c) whether price fixed for the edible
ol from Russia 18 lower than tne

«upply available from other inter-
national markets; and
(d) whether other internation..

markets have been explored for the
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P. MAURYA): (a) to (c). An offer
for the supply of 10,000 tonnes of sun-
flowerseed oil during 1974 nas been
Teceived from the U.S.S.R. the supply
will be commercial in nature and the
Price (and other terms and conditions)
will have to be negotiated with the
Suppliers in the U.8S.R.

(d) Yes, Sir. The State Trading Cor-
Poration of India are in fouch with
World markats far edible oils both in

be East ang in the West.

Translor of Chaita Lal Mian Scheme
by DD.A. to Municival Corporation

2404. SHRI YOGESH CHANDRA
MURMU: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the ressong why lease deeds in
respect of 19 quarters of Chatta Lal
Mian Scheme, Dev Nagar, Karol Bagh,
New Delhi which were transferred by
the Delhi Development Authority to
the Municipal Corporation or by the
Department of Urban Development
have not been executed so far, in spite
of the fact that the allottees paid the
agreed amount of liquidation in full
to the DDA/Corporation 10 years ago
and have sent representations many
a tinee;

(b) in case any action has since
been initiated, the nature of such
action; and

(¢) how much more time will it
take to complete the execution of
Jease deeds in respect of the said
quarters?

THE MINISTER OF STATE IN ThE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a) to (c). Lease deeds
in respect of the quarters could not
be executed for the reasons that the
verification of payments made by the
allottees had not been completed and
the agency to execute the lease deeds
was under consideration. It is propos-
ed to take a final decision in the
matter shortly in view of the fact that
the slum clearance scheme has since
been fransferred to the Delhi Develop-
ment Authority.

Oll SBaving by Shipping Corporation
of India

2405. SHRI D. B CHANDRA
GOWDA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:
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(a) whether Government have
issued: instructions to the Shippimg
Corporation of India to save oil to
the extent of 10 per cent;

(b) whether Government want a
saving in fuel oil-ol the order of 1.3
lakh tonnes per year;

(¢) whether this estimate wag made
before the incresse in oil prices; and

(d) it zo, the broad outlines regard-
ing the reviewed policy at present in
Tespect of fuel going to be issued to
Shipping Corporation of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF BSHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE):(a) Govern-
ment have not issued any special ins-
tructions to the Shipping Corporation
of India on the guestion of saving fuel
oil. To conserve fuel the Shipping Cor-
poration had themselves issued instruc-
tions to its vessels to operate their
main engines at 70 per cent of maxi-
mum continuous rated horse power.

(b) and (c). Does not arise.

(d) Government have issued guide-
lines to oil companies regarding sup-
ply of bunkers to ships. These are
applicable to vessels of the Shipping
Corporation of India as well. Generally,
minimum essential bunker require-
ments of vessels are met.

Roed Accidents in Delhi

2406. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of serious road
accidents involving loss of human life
in the Union Territory of Delbi dur
ing the calendar year 1978; and

(b) the steps taken by the Govern-
ment to brimg down the incidents of
accidents?

MARCH 11, 1974

Written Answers 40

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT  (SHRI  PRANAB
KUMAR MUKHERJEE): (a) 442.

(b) The following steps ave heing
have been taken by the Delhi Adminis
tration in this connection!—

(i) Improvemenis are being made
in roads ang road intersections
to ensure smoother flow of
trafflc.  Automatic  electric
traffic signals have provided
at one hundred and four inter-
sections in Delhi upto 31-12-
1673 and blinkers installed at
147 points.

(ii) Sanction hag been issuel for
purchase of four mOre jeeps,
one truck ang one pick-up van
for Delhi Traffic Palice, 8o as
to enhance 1ts mobility. Thirty
more motor cycles have been
placed at the disposal of the

Traflic Police wi:th the same
end in view.
(ii1) Extlensive specd checking

operations are carried out or
the Traffic Police regu-
larly, particularly on accident
prone roads and persons
found driving vehicles at
speeds in excess of the pros-
cribed limits are brought to
book. Other cases of bad driv-
ing like  disobedience of
signals, over-taking from
wrong side, turning without
proper signals, etc. are als0
detecteq and offenders prose-
cuted.

(iv) Road safety instructions aré
imparted to school children
through lectures and demons
trations. Roaqd Safety Corps
have been orgenised in a large
number of schools, in which
cadets have been trained In
elementary traffic comtro] and
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observance of rules of the
road. Lectures are delivereq
by traffic officers to students,
teachers, drivers of commer-
cial vehicles and other roaa
users with a view to arouse
road safely consclousness
amongst them. The use of
mass media is also extensively
made for imparting' road
safety instructions,

_ash Programme for Rural Employ-
ment in Kerala

2407. SHRI HKAMACHANDRAN
KADANNAPPALLI: Will the Minis-
ter of AGRICULTURE be pleased to
state:

(a) the number of projects under
Crash Programme for rural employ-
ment being implemented in the State
of Kerala as at present;

(b) whether any such project is
being implemented in Cannanore Dis-
trict, if 80, the progress made so far;
and

(c) the number of man-days creat-
ed in the District and the estimated
amount involved in the scheme?

THE MINISTER OF STATE IN THE
VIINISTRY OF AGRICULTURE
SHRI B. P. MAURYA): (a) to (c), In-
formation is8 being collected from the
State Government and will be laid on
the Tahle of the House.

Revised Pay Scales of Teachers of
Dethi Schoels

2408 SHRI {SHWAR CHAU-
DHRY: Will the Minister of EDU-
CATION, SOCIAL WBLFARE AND
CULTURE be pleased to state:

(a) the various categories of tea-
thers working in the Government
Schools of Delhi, their existing pay
Scales, and category-wise pay scales
evised under Third Central Pay

Commission recommendationg and
subsequently approved by the Gov-
ernment;

(b) whether the pay scales as ap-
proved by the Government ynder the
recommendations of Third Pay Com-
mission have been implemented in
respect of all the categories of tea-
chers; and

(c) if not, the reasons therefor and
the time by which Government pro-
pose to implement the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI!
D. P. YADAV): :a) to (¢). A state-
ment showing the main categories of
teachers, their existing pay-scales
and those recommended by the Third
Pay Commission, is laid on the Table
of the House. [Placed in Library.
See No. LT-6369/74].

The revision of pay scales of
teachers of Delhi Schools is under
consideration of Government.

Memorandum by Gevernment Secen-
dary Art Teachers Association, Dethi

2408. SHRI ISHWAR CHAU-
DHRY: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Unstarred Question No.
64:5 on 9th April, 1973 regarding the
memorandum given by the Govirn-
ment Secondary Art Teachers Associa-
tion. Delhi and to state:

+

(a) whether the demands have been
examined; and

(b) if so, the demand-wise action
taken by the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes Sir.

(b) A statement is attached.
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Statement

‘The factual position with regard to the demands of the Drawing Teachers
and aclion taken by the Government 15 given below geriatim:—

-

Demands

(1) Grant of pay scale of Rs. 250
550 with effect from 27.5-1870;

(2) Fixation of six periods in a week
and two periods at a stretch,

(3) Preparation of correct
list;

{4) Recognition of LG.D. Diploma of
Bombay as equivalent to two-
years’ drawing diploma;

seniority

{5) Grant of permission to change the
Cadre in respect of those Art
Teachers who have qualified for
the post of trained Graduate
teachers and language teachers;

(6) Allotment of drawing corners in
all the schools;

il
'

(7) Recognition of long term art
seminar of State Ingtitute of Edu-
cation, Delhi for the purposes of
promotion.

Action taken

(1) The pay scale of Rs. 250550 has
been granted to the Drawing
Teachers with effect from 27-5-
1970.

(2) This is under examination.

(3) The Senfority list has been diawn
up.

(4) 1L.G.D. Diploma of Bambay has
not been recognised for the pur-
pose of appointment to the post of
Drawing Teachers in the pay
scale of Re. 250—550.

(5) The change of cadre, as demand-
ed is not permissible.

(8) Drawing corners have been set up
m all such schocls where adequale
accommodation is available.

(7) The main purpose of such sem:-
nars is to equip the teachers with
better skills ang knowledge #b a-
to improve the quality of teach-
ing in schools and, therefore the
question of their recognition for
purposes of promotion does not
arise,

Onening of Middle/Higher Secondary

School in Jaidev Park, Delhi

2410. SHRI ISHWAR CHAU-
DHRY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE Ue pleased to refer to the reply
given to Unstarred Question No, 4841
on 27th August. 1973 regarding open-
ing of a Middie/Higher Secondary

School in Jajdev Park, Delly and o
state:

(a) whether the land has been al-
lotted by D.D.A. and the gssessment
regarding then eed for opening the
sbove said school has been made 1o
finalise the propessl; and

(b) it so, the time by which the
said school will be opened in the
arise.
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THE DEPUTY MINISTER IN [HE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Acquisi-
tion proceedings undertaken by the
Delbi Administration under the Land
Acquisition Act, 1894 1n respect of
land earmarked for a Higher Secon-
dary School in Jaidev Park, Rohtak
Road, New Delhi, are in progress as
the ownership is not vested in the
D.D.A. The proposal for opening the
School is under consideration of Delhi
Administration, and a decision in this
regard is likely to be taken by the end
of April, 1974,

Provision of Booth and Telephone
Facilitleg at Trinagar DTC Bus Stop

2411, SHRI T. H. GAVIT: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleaseq to refer to the reply
given to Unstarred Question No. 4467
on the 27th August, 1873 regarding
provision of Booth and Telephone faci-
uties at Trinagar DTC Bus Stop and
state whether the telephone has gince
been installed at the booth?

THE DEPUTY MINISTER IN THE
MINISTRY OF SRHRIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): A Time-
Keeper Booth has since been provided
at"Tri Nagar Bus Stand and the ques-
tion of providing w tefephone connec-
ton in this Booth is being actively

Pursued with the Teélephone ‘“Authori-
ties, ’

Aid to States for University, Techuica),
Medical, Secondary ang Elementary
Education

t2412. SHRI P. R. SHENOY: Will
%EE Minister of EDUCATION, SOCIAL

. LFARE AND CULTURE be pleas-
d 0 state:

(a) total aid given by the Central
Government to the States for Univer-
sity, education in arts, commerce and
science during the years, 1972-73 and
1973-74 under U.G.C, and other
schemes, State-wise;

(b) total aid given by the Central
Govermrment to the States for techni-
cal and medical education for the
years 1872.73 and 1973.74, State-wise;
and

(c) total aid given by the Central
Government to the States for secon-
dary and elementary education during
these periods, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN TEER
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) to (c). The infor-
mation is being collected and will be

laid on the Table of the Sabha in dug
course.

Losses suffereq by C.ET.C.

2413. SHR] MOHINDER SINGH
GILL: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) what is the total amount of
losses suffered by the Central Road
Transport Corporation during the
years 1972-73 and 1973-74; and

(b) the proposals before the Goy-
ernment to improve the condifion of
this Cerparation? ! w!

THE DRPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) The
Central Road Transport Corporation
suffered o loss of Rs, 38.14 lakhs
during the year 1972-738. Its accounts
for 1973-74 have not yei been finalised.

(b) The Parliamentary Commitiee
on Public Undertakings, in its siaty-
second Report recommended the



47 Written Answers

Corporation sbould be wound up, as it
has not been a commercially viable
organisation. The Committee reiterat-
ed this recommendation in its “Action
Taken” report on the sald sixty-
second Report. The commititee's re-
cammendeation is under Goverament’s
considera*inn,
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Short Supply of Small Tracter In
Madhya Pradesh

2417, S8HRI G. C. DIXIT: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether small tractors are in
short supply in Madhya Pradesh as
compared to the other States; and

(b) if 80, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE



49 Written Answers PHALGUNA 20, 1395 (SAKA)

(SHRI B. P. MAURYA): (a) and (b).
Among small tractors, the Madhya
Pradesh Agro Industry Corporation
Ltd, Bhopal is selling HM.T. Zetor-
2511 tractors. Against en order for
189 tractors placed by the Corporation,
the HMT have gupplied 149 tractors
upto 28-2-74. The balance is expacted
to be supplied during March/April,
1974,

Handing over of Uneconomic Routes
run by D.T.C. to Private Operators

2418. SHRI SUKHDEV  PRASAD
VERMA : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) whether a proposal is under the
consideration of Government to hand
over the uneconomic routes at present
run by the Delhi Transport Corpora-
tion to the private operators; and

(b) it so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No, Sir.

(b) Does nct arise.

Taking over of Sium Clearance and
Improvement Scheme from DMC

2419. SHRI SUKHDEV PRASAD
VERMA: Will the Minster of WORKS
AND HOUSING be pleased to state*

{a) whether the sium clearance and
improvement gchemes in the Capital
have heen taken over from the Dethi
Municipal Corporation; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THD MINIS-
TRY OF WORKS AND HOUSING

Writton Answers So
(SHRI OM MEHTA): (a) Yes, Sir.

(b) The Scheme was not imple-
mented satistactorily by the corpora-
tion.

Development of Public Transport Sys-
tem jn the Metropolitan Cities

2420. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
SHIPPING AND TRANSPORT be
pleaseq to state:

(a) the amount of money allotted
to the Ministry out of the collections
made from the sale of petrol during
1873 for development of public trans-
port system in the Metropolitan
cities;

(b) whether city-wise allocations
have been made for this purpose, and
it so, the figureq thereof; and

(c) the additional buses that will be
added to each city under this pro-
gramme during 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 PRANAB
KUMAR MUKHERJEE): (a) to (o).
No funds have been placed at the dis-
posal of Ministry of Shipping and
Transport out of the revenue from
the recent additional levies on petrol.
However, it has been agreed that
Government of India may consider
providing some financial assistance
for improving the public transport
system, especially in metropolitan
cities, which have come under pressure
following the shift in traffic from per-
sonalised transport to public trangport,
in view of the hike in petrol prices.
Proposals were invited from City
Transport Undertakings in Bombay,
Calcutta, Delhi and Madras for financial
assistance for implementation of short
term schemes, which are expected to
give quick benefits to the commuters.
The details of the schemes proposed hy
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<Caleutta State Transport Corporation
and BEST Undertaking ure awaited.

In respect of Delhi Transport Cor-
yoration, a provision of Rs, 10.33 crores
‘has been proposed in the budget for
1974-75. This is intended to cover
«ost of 180 additional buses proposed
to be acquired by the Corporation
during that year besides its normeal
praogramme for purchase of 400 buses.
‘This provision will also cover expendi-
ture on providing the infra-structure
required for the operation of buses,
such as construction of additional
depots, expansion of the Central
"Workshop und renovation of the exist-

ang depots,

Handling Charges of Foodgrains by
F.Cl,

2421. SHR1 BISHWANATH JHUN-
JHUNWALA: Will the Mimster of
AGRICULTURE be pleased to statc
the handling charges of the Food Cor-
poration of India for 1971, 1972 and
1973 separately for I quintal of food-
grains and transit losses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): The handl-
ing charges per quintal of gales in.
curred by the F.Cl. in the movement,
storage and distmbution of foodgraing
on behalf of Government of India for
the years 1870-71, 1871-72 and 1872-73
(Prgv.) are us under:—

(Rs./Quintel of sales)

I970-71 , 11° 55
1971-73 , . . . . 14 84
t1972-73 (Prov.) 12 o7

These handling costs include the

maintenance of buffer stocks also and
the comparatively higher cost jn 1971.
72 were because of this factor.
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The translt and storage losses In:
curred by the Food Corporation of
India for the three years which ape,
already included in the handling
charges are as follows:

% on parchases and sales.

907, .. 106
1971-72 , 1'09
1972-73 (Prov.) 1-08

¥ fimin & fog dore  #  fvlle
g
2422. st gow wr  woww :

F77 Atagw W afcapn Wl 9 @y
Lif il rodt

(%) war aer <Y 719 J a9 wOATC

(@) =7 qwwe ¥ o ovafy ¥
mw&*ﬁqfwwﬁﬁﬁmm«r
T D 4 ok

¢

(7) 1974=75 % faeltg ad o
TR W ¥ TR AETT WY Feey
Frefta srgrren € ety ?

wrwgw i wfoegn s ¥ ae-
it (s RO gATe i) ¢ (%) ofix
(@) v oTr wOE ¥ wgw feagT
*m*ﬁqmmﬁ e
W A7 = el A adi fr 2
Tt F e ¥ wiwe aonre qea
T awAr ) AT e @ 8
difar & |\ wa TR fawrm o
W IO =T WIT T G
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ol § 1 werdiedr or safow Wy &
§9 WA gY v wgw/gut & forg i
freftr sngrarers ¥ w3 o7 oft figar orrey
§1 TS v demit & wenia 3w
fedly Tewt & fo oY s A wraear

woarht §1 A N wroh e
T ¥ W wiew aer o fafvw
Aol & g ST Ami & fag
fek 11 onier gfaw sl §—

1871-72 1972-73
T g WAfed U AR St
g gfee ofr T g ufw
sufem W sifs am
(v w4 R)
(1) o ot
 fawg AR
fraio 86.00 86.00 189.75 189,75
(2) faiw =ew 300.00  279.90 ST WY 379 75
(3) ¥ wex Ty 17.50 16.25 16.63 15,50
(4) werdwfim ar
wifes wgew & o
et % v €
fre mw WA 6 -55 6.55 HTOTAH 2.60

(w) 1974-75 ¥ forg wraeT v
A T qAE WM W T G W

T 2 o ax frferr fegr oA
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Py e wrenw #Y win st et
weore

2423. st ¥R WX wEgAW
v’y 7 Ag TR A T G

fw -
(®) sar 7oHT ¥ I F@ER

¥ o & wgrt & S feAw ag
WX 12 A A qew A of

(@) &= wear 7 99T FER
0 Ry FraTR W awrE A, w0

(7) 97 oy wy afeT AT ¥
qETE  TTE T OFE F A7 FOO0

g7
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e sbarven 3 crow st (ol severenpw
o fik) : (w) o {(w)
% fagor g9 § 4

(7) ¥ wowre ¥ =18 7 39-
AT, FAT aTH FeT O AT QrE-
WA, AT [ IIHEAT, q
feafa ey w=r qna @ ®Y wqw
¥ @FC ¥ AT § ATATHY &
gz feo sma &

fagoo
T 3T T w7 AT oA A Al € 9 3 aoend oY wf Aar
(g A=t = #)

i At W HEr geArs A1 % [ray

g A2 g g W ATy
e, 1973 . 25 0 — 17 7 -
WAL, 1973 25.0 _— 8.3 —
TAT, 1973 25 0 _— 5.9 —
famrme, 1373 15.0 — 6.6 -—
ad, 1974 . 20 0 —_— 8.6 —
TEd, 1974 20.0 _— 10.0* —
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YN FTC W B Wi e Tl
wowr

2424. mwwm:m
whe et g wary & g #6 fe

(%) ¥z gPC X w 5w X
woeww ¥ f® W o gor§
o,

(w) st ooa & @ wafg & &%
¥ fd W St A Y oY WX

(7) ow®Y wrEw & QX W2 N
worr€ o wox & wr wreor § ?

i siaror % oo ol (ot ween-
wm do ) : (%) ¥ ()
0w T § g Sawsean, fafow
Y ¥ T HTAWEATHT, ST
AT ¥ ITFERAT 6V WA AT Ao By
oW X W &, e W gfy v
WTOTHY Y a9 &1 WA,
1973 ¥ ®Eq, 1974 aF 9 qafy
& fg wvear qav freae samw
T Wi e ARt 4 2 g
o = wmaT &Y wram ¥ sft 3.5
TR WMo T wTaw wmafexr  feay
T AT | 23 B@Y, 1974 % W)
AT JoTE TE ofr A 2 4 FA< Ao A
dt 1 WY W & S v wafy
w gt

Construction Work of Lighthouse at
Ettikulam (Xerala)

2425. SHR1 RAMACHANDRAN KA-
DANNAPPALLI: Will the Minister
°f SHIPPING AND TRANSPORT be
bleazed to state:

\h(.) what progress has been made in
® comstruction work of Eitikulam

lighthouse in Cannanore District of
Kerala; and

(b) the time by which it is expect
ed to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (8HRI PRANAB

KUMAR MUKHERJEE): (a) The
construction work of the new Light.
house at Ettikulam (Mount Delly)
has started with effect frem 1-10-1873,
The work an various buildings and
lighthouse tower is in progress.

(b) Construction work 1s hikely to
be completed by November, 1975.

e Wy seTefal WY fag we wepae
Wit I =y

2426, stswT waw feg o W
ooy, WxTH gFaw Wiz aeglx HJT
Te wAW &Y FAU

(%) ™ &7 adf * 2 fafaw
TS 7Y AT A wE qH KA
F &1 X fordft grvrfn & o § W)
I fear a1y fear , AR

(w) fafvrr Troat £ wamefoat &
wa aF ferdt o 0 geTd a= WK
K TIH 1 [OTH T F A FTAV-
LEDEE iR o

e st v vl wewreR
awt depfe fewr % owemR
(st ®o o araw) : (%) fer
a1 @dtq WOt X, frvgfrarag
T H gean frafor oy et
Crcaad ol iciEaiie Sl U G U
fafww wog gere frator aivet at wee
ITT HA TF 548, 32 W T4 WY N
Trafaiwf ) 31 7, 1973
aw frwd fm =t ¥ S TQ
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Zn-r‘vmﬁ 337.21 @ WY
\

(%) Irw T & wAET,
mmmmm
wwiﬂﬂmwwus 17
W ¥ | fafww T qod ¥
gow B 78t & wrw & Fraeft
S §, S e e & forg vy
famar & ot x@ g ¥ wiferr g
TR £ I, qT 2T T e & S

Reduction in use of Cement or its subs-
titute for Bullding

2427. PROP. NARAIN THAND PA-
RASHAR: Wil the Minster of
WORKS AND HOUSING be pleased to
state:

(a) whether the C.P.W.D. propose
to congider the possibility of reducing
the use of cement or find its suitable
substitute for building because of
acute shortage of cement in the coun-
try; and

(b) if so, when?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA). fa) and
(b). Yes. Instructions for the use of
lime concrete in foundations and under
floors and lime cement mortars for
masonry and plaster, wherever fessible
have already been issueq to economise
the use of the cement. This apart, the
construction of quarters in general
pool is being undertaken now in four
storeys with Joad bearing walls instead
of R.C.C. framed structure Adoption
of this technique of load bearing con-
struction results in saving of cement.

The viahility of use of flyash to
substitute a part of cement used in
constru-tion is, also, being examined
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anll some experimbital wark 48 Whis
regpect has been done.

Ad hoc Teachers in Gowt.
s St O

2428, PROF. NARAIN CHAND: PA-
RASHAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleaseg to state:

(a) the number of ad hoc teachers
employed during 1972-73 in Govern-
ment schools in Delhi;

(b) the number of such teschers
whose services have been regularized
during 1973-74; and

(c) the stepg propused to be gshen
to regularise the services of the rest
of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The 1n-
formation is being collected by the
Delhi Administration from the diffe-
rent schools who made the ad hoe
appointment. The Delhi Admnistra-
tion have regularised 430 such teachers
upto 19th February, 1974.

(c) Those of the ad hoc teachers
who have been selected for appoint-
ment on regular basis, will be absorb-
ed, subject to the availability of
vacancies, in order of their position in
the select list, during the period of the
validity of the select list.

Financia] Assistance to States for Im-
Jlementation of Uniform Pattern of
Edusation

2429. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state whether
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any finencial assistance would be gran-
ted to Btates by the U.G.C. or the Cen-
tral Government for helping the Uni-
versities/States for the implementa-
tion of uniform pattern for school and
college education?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
. P. YADAV): There is no provision
for Central assistance to States speci-
fically for the implementation of
uniform pattern for school and college
education. The States can, however,
use i{nter alia for thig purpose a part
of the Central assistance under the
Plan, which is., given to them as a
block grant. Al]l Universities except
the State University of Uttar Pradesh
and Bombay University have already
availed of the University Grants Com-
missior assistance for introduction of
the 3-year degree course.

Scheme for the Development of the
Main Central Road in Kerala

2430. SHRI VAYALAR RAVI: will
the Minister of SHIPPMIG AND
TRANSPORT be pleased to state:

(2) whether the Government of
Kerala gsubmitted any scheme for the
development of the Main Central
Road in that State; and

(b) if so, a brief outline of the
§Cheme and if so, the facts thereof and
if not, the reasons for the delay and
the time by which a decision is ex-
pected to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
;Rmsponr (SHRI PRANAB KU-
P:;R MUKHERJEE): (a) and (b).
mi Sumably, the Member is having in
K“d the proposal submitted by the

¢fala Government for including in
oo 2 Plan in the N, H, System the

d from Trivandrum to Angamali

along the Kilimanocon-Kottarakara-
Thiruvalla-Changana-Cherry-Kottayam-
Ettumanoor ~ Kuravalangad - Koothat-
tukulam - Muvattupuzha - Keezhillom.
Perumbavoor route. This has been
noted for consideration along with
available funds, the inter se priority
Plan propossls keeping in view the
available funds, the inter ase priority
of individual roads on an all-India
basis and the extent to which each
road satisfies the criteria laid down
for the classification of roads as
National Highways. As the 5th Plan:
is still in a preparatory stage, it is
premature to give any indication at
this stage about any road which could
be newly included in the National
Highways System under that Plan,

Type wng gpaviiontars of Ships to be-
produced st Cechin Shipyard

2431. SHRI VAYALAR RAVI: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) a brief outline of the type and
particulars of the ships proposed to be
produced at Cochin Shipyard in its
first phase of operation and how far
it has been able to attract enquiries
and orders from the Indian shipping
industry; and

(b) when the first ship is expected
to be delivered and the planned deli-
very schedule as per the latest assess-
ment in the light of the progress
made in the work of the shipyard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU
MAR MUKHERJEE): (a) The first
series of ships proposed to be built
at Cochin Shipyard, is a 75,000 DWT
Panamax Bulk Carrier, the specifica-
tions of which are as follows:

Lergh . . 245°3M
Breadth (Moulded") 322M
Depth (Moulded) 18 70
Dead Weight 75,000 Tors..
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aBguuoy ssox) . 40 000 Tons
(appFox)

EBngine Power . . 20,440 BHP
@ 114 pm

The Shipyard bas already initiated
negotiations with leading shipowners
in India regarding placement of or-
derg for this type of ship. Six Ship-
ping Companies have already indicat-
wd their interest in placing orders
for this type of ship,

(b) According to present planning,
the first ship is expected to be deli-
vered in October 1977. The actual de-
livery schedule for each ship is to
be negotiated as part of the ship-
building contracts to be entered into
with interested shipowners.

UNESCO Recommendstions regarding
Book Preduction m Regienal
Languages

2432. SHRI VAYALAR RAVI: Will
the Minister of EDUCATION, SOCIAL
"WELFARE AND CULTURE be pleased
to state:

(a) whether UNESCO has recom-
mended that book production espe-
cially in regional languages ghall be
included in gevelopment plans, espe-
cially in developing countries like
India; and

(b) if so, what is the reaction of
Government to thig suggestion and
whether Government propose to in-
clude book production under develop-
ment plans and if so, the brief outlines
thereof and it not the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) Even apart from the recommen-
dation made by UNESCO, the Gov-
<ernment has been aware of the great
importance of developing book pro-
duction in regional languages. An al-
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location of Rs, 12 crores waa made
in the Fourth Five Year Plan for the
Centrally Sponsored Scheme for opro-
duction of University Level Books {n
Hind! and Regional Languages initiat
ed in 1968-69. The scheme is qpe-
rated through the autonomous Bbok
Production Boards set up for the pur-
pose in various Btates. The project
is being carrie@ over to the

Five Year Plan with a tentative sit-
cation of Rs. 7 crores. The total mun-
ber of books published under this
programme in different languages
was 2027 on $1-12-1973.

Grant of Loan t0 H.UD.C.O.

3433. SHRI B. 8. BHAURA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether in a recent meeting of
the Govetrnment a decision was taken
to grant loan to the Housing and
Development Corporaticn for hous-
ing;

(b) if so, the decision taken; and

{¢) whi€h are the Centres
benefited by this grant?

to be

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) 0
(¢). The Draft Fifth Five Year Plan
provides for financial assistance to
the Housing and Urban Development
Corporation by way of equity contribu-
tion and market borrowings to the
extent of Rs. 14 crores and Rs. 76
crores respectively. The Housing and
Urban Develonment Corporation ex-
tends financial assistance to the State
Housing Boards etc., for consfruction
of housing and development of plots
on the basis of projects recejved bY
it from these agencies.
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Position of Lang Aets struck down by

2434. SHRI B. S. BHAURA: Will the
Minister of AGRICULTURE be pleased
1o state;

(a) whether in certain Stateg High
Courts have struck down provisions
of Land Act;

(b) if s0, the facts thereof; and
(¢) Government’s reaction thereon?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI B. P. MAURYA): (ay to (c).
Recently, the High Court of Punjab
and Haryana has struck down as un-
constitutional certain provisions of
the Punjab Land Reforms Act. 1973
in the Civil Writ No. 3150/1973 (Su-
cha -Singh Bajwa V. the State of Pun-
jab). The main points in the judg-
ment are: '

Section 4(4) of the Act provided
that land held by each member of
the family on the appointed day has
to be pooled. Out of that land the
husband, and where the husband s
dead or does not own or hold any
land, the wife and in any other case
the eldest surviving child who is a
member of the family has to .make
the selection of the permissible area
and furnish the necessary declara-
tion as is provided in rule 5(4) of
‘ithe Punjab Land Reforms Rules, 1973.
Since the Act does mot provide that
the permissible area so selecteq will
become the property of the entire
family, the land comprised, in the
family ceiling unit will continue to
Tremain In the individual names of
the members of the family as it stood
previously so that they would be at
liberty to deal with it as they please
even to ‘the detriment of the other
members of the family. Such a pro-
vision cannot be said to be in the in.
terest of or by way of agricultural
reform, and cannot be upheld as va-
ld or constitutional. :

The provision with 'regard to the
Dertnigstlils area for the. family also
58 Lg -8

suffers from another infirmity which
makes it' uncoustitutional as  being
violative of the second proviso to Arti-
cle 31A(1) of the Constitution. In
case each member of the family, as
defined in the Act, holds lang hrime-
diately before the commencement of
the Act as land-owner or morigagen
with possession or terant within nper-
missible area fixed by the Act he
continued to be the holder thereof on
the date the Act commenced, and if
he is to be deprived of the land so
held by him, which is within his per-
missible area and is in his personal cul-
tivation he should be paid compensa-
tion at a rate not less than the mar-
ket value in accordance with this pro-

visions of the Constitulion. On the
day the Act came into force it was
not known to what extent the area

of each member of the familly, sepa-
rately held by him or her, would be
reduced under the Act. It has.peen
left {o the will of that member of the
family, who is entitled under the
Act, to make the selection of the land
held within the ' ceiling. It camnot,
therefore, be said that the Act, by
its own force and on the very day
of its enforcement, fixed the extent
of the permissible area in respect of
each member of the family as defin-
ed in the Act.

The expression “family” has been
given an artificial meaning in  the
Act and that artificial entity has been
included in the definition of the word
“person” as defined in the Act, which
i8 not in accordance with the defini-
tion of the term “person” in section
3(42) of the General Clauses Act, 1897
the provisions of which, according to
Article 367 of the Constitution, are
to apply for the interpretation of the
expressions used in the Constitution
and which have pot been deflned in
that Article. ’

Lands in the State of Punjab are
entered in the revenue records in
the names of individuals and not {3~
milies. By an artificial defnition u
family cannet be brought to the exisl~
ence retrospectively with reference to
the appointed day and by afletion
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deemed to hold the land which was,
in fact not held by it but was held
individually by each of its members.

The yudgment is under
tion,

examina-
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wonft (wz & dww) o wrgfer ey
DAY v we, ot At W
e ek e 3N vinfa v @ § gu
wrergrfiow sfeameat wnfr § 1 oo oy,
ag e g & fw afeser e #F T
FOWT ITO ¢ AT *Y agraT AW X
fog ow afafa o Frgfer Sl 1

Maharashira Agricaltural Land Bill,
1973

2437. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the differences between
the Maharashtra Government and the
Central Government on the issue of
national guidelines regarding agricul-
tural Jend ceiling have been resolved;

(b) if so, whether the Maharashtra
Aricuitural Land Bill regarding land
ceiling has been suitably revised;
and

(c) whether the revised bill has
been sent for President’s assent?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA). (a) Most of
the outstanding points in the Maha-
rashtra Agricultural Lands (Lowering
of Ceiling on Holdings) and (Amend-
ment) Bill, 1972 have been resolved
between the Government of India
and the Maharashtra Government.

(b) Steps for suitable revision of
the Bill are being taken.

(c) Does not arise.

Alleged withdrawal of amount from
BB1. Account of Algarh Muslim
University by Forged Chegues

2438. SHRI R. P. ULAGANAMBL
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTOURE
be pleased to gtate:

{a) whether a suri of Rs. two lakhs
has been withdrawn from the ac-
count of the Aligarh Muslim Univer~
wmmmsmam:.amum
by means of forgey cheques; and

(b) it so0, whether the culprits

have been traced and prosecution
launched?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURYE
(PROF. 8. NURUL HASAN): (a) and
(b). A sum of Rs. 2,21,760 iz alleged
to have been fraudulently drawn and
cashed out of the University account
with the State Bank of India, Aligarh.
The University hag lodged a  report
with the Police at Aligarh and the

case is under investigation by the
police.

Blackmarketing of Urea Fertilisess

2439. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleasod to state:

(a) whether urea fertilizer manu-
factured in Government fertilizer
unity is being s0ld at Rs. 17500 a
bag in Bihar against Ra. 55.00 a bag,
the controlled rate;

(b) whether Government have
made enquiries in this regard; and

(c) if so, what action has been
taken against the blackmarketeers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURF
(SHRI B. P. MAURYA): (a) to (o).
Enquiries have been made with the
Government of Bihar about black mar-
keting of Urea in that State. The
State Goverament have reported that
Ures is being sold at controlled rates
against permits issued by the BD.O's.
However a few casts of black market-
ing have been reported. The Itate
Goavernment has reported that cases of
black marketing are being vigorously
tackled through intensive checking
and progecution and that 63 prosteu-
tions hgve so far heen launched for
black marketing.
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Flood as a cause of indisoriminste eut-
ting of Forests and Peforestation

2440. SHRI RAM KANWAR: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government of Indis
has seen a statement by Mr, Lester
R. Brown of the Overseas Develop-
ment Council, Washington, that floods
in certain parts of India were the re-
sult of indiscriminate cut of trees and
rapid deforestation of the Himalayan
foot hills; and

(b) the reaction of the Government
and action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
B. P. MAURYA): (a) No, Sir.

(b)*Doés not arise.
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Expected shortage of Fertilisers in

1974-75
2442. SHRI SHANKERRAO 8A-
VANT: Will the Minister of AGRI-

CULTURE be plessed to state:

(a) what is the expected shortage
of fertilisers for the year 1974-75;

(b) what sieps are taken or are
proposed to be taken to meet this
shortage; and

(¢) whether it is proposed to
streamline the system of distribution,
if 0, in what way?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) According to current indications
there is expected to be shortage of
about 23 per cent in the suvplies of
nitrogenous fertilisers and about 38
per cent in the supplies of phosphatic
fertilisers, for the year 1974-75. No
shortage is expected in case of potas
sic fertilisers.

(b) A number of steps have been
taken to meet the shortage. These
include:

(i) efforts to maximise the capa-
city utilisation of the existing
domestic fertlliser factories:

(il) efforts to import the maxi-
mum quantities of fertilisers
possible;

(1i) ‘efforts to mobilise and utlise
the rural and urban organic
manurial resoturces, to sup-
plement chemical qfert:i).(nal's.

(c) The following steps have been
taken' to streamline the gystem of
distribution of fertilisers:—
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Before each ctopping season  the
regurements of the different zones are
assessed realistically in consultation
with the States concerned. A supply
plan is then drawn in consultation with
the State Government; and the ferti-
liser manufacturers in such a way
that long haulages and cross move-
ments of both domestically produced
and 1mported fertilisers are minimiz-
ed and the distribution pattern js as
rational as possible from the point
of view of the Railways logistics to
enable them to accord priority to the
movements. Order under the KEssen-
tial Commodities Act are issued to
enforce supply of fertilisers by the
manufacturers in accordance with the
plan. Periodic review of the position
of supply is taken to ensure the pro-
per distribution of the fertilisers ac-
cording to the plan.

Meeting of Deparimental Counecll of
J.OM.

2443. SHRI S. M. BANERJEE: Wwill
the Minister of EDUCATION, SOCIAL
:NELFARE AND CULTURE be pleased
o state:

(a) whether the Departmental
Council of the JCM. is net meet-
ing regularly;

(b) it so,
same; and

(c) whether the National Council
Members of the J.C.M. have raised
this issue in the J.G.M. meeting of
the National Council held in Delhi on
2th and 28th January, 1974, and if
%0, steps taken by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAV): (a) to (c). Meeting o,
thg Joint Departmental Council of the
Ministry of Equcation and Soclal Wel-

fre and the Depgrtment of Culture
:;‘ the one hand, and the Department

Science qnd Technologx;on the other

the reason for the

remained held up for some tme,
owing to the fact that the Council
was to be bifurcated into two separate
Councils, one for the Department of
Science and Technology, and the
other for Ministry of Education and
Socigl Welfare and the Department
of Culture,

Following a review of the matter in
the National Council of J.C.M., the
question of such bifurcation has been
deferred, and it has been decided for
the time being to continue with the
common Departmental Council. Its
meeting has been fixed for 15th and
16th April, 1974.

Students Studying in USSR

2444. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to the Unstarred Question No. 764 on
the 15th November, 1973 anqg state:

(a) whether in view of the grow-
ing cooperation in economic, academic
and other fields with USSR, it is pro~
posed to enhance the number of
Indian students in USSR to it
at least to the level of those in U.S.A.
and UK., and if so, an account thereof;
and

(b) whether Government alsg pro-
pose to convey their general approval
for admission of all Indian students
selected by Universities in USSR, and
it 80, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT GF CULTURE (SHRI
D. P. YADAV): (8) Indien students
are sent to the UBSR for Studies/
Training under the Schemes of Scho-
larships offered by the Saviet autho-
rities. As the number of scholarships
available is determined by the donar
country, the question of Government
of India increasing the number of
students for study in USSR does not
arise.
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(b) The Government of India have
no objection to permitting students
for studying in USSR if they are
stlecteq by the SBoviet Universities
and approved by the Government of
USSR. ‘

Production of Cattle Vaccine n Colla-
boration with Danish Government

2445. SHRI FATESHINGH RAO
GAEKWAD: Will the Minister of
AGRICULTURE be pleased to state:

(a) if there is any proposal to set
up a centre for the production of
cattle vaccine in collaboration with
Danish Government; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Two
centres for the production of vaccine
against Foot & Mouth disease of
cattle with assistance from Danish
Government are in the process of
being established by the following
organisations;

(i) Indian Veterinary Research
Institute at Bangalore.

(i) Bhartya Agro-Industries
Poundation, Urlikanohan at
Poona.

In addition to the above two or three
more centres for the produetion of
above vaclwe with assistance from
Danish ‘Government are proposed to
be established. Location ete. for the
establishment of these centres have
not yet been decided.

(b) Tentafive Plan for Danish
aasistanice for the establishment of
the above centres iv giverr in the
MM Insld on the Table of the

;I:)laud in Library. See No. LT-6370,
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Implemeutation of Third Pay Cem
mission Report by Ceochin Shipyard

2446. SHRI A. K. GOPALAN: Wwill
the Minister ‘of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that the Cochin Shipyard management
has not implemented the Central Pay
Commission’s recommendationg in
Cochin Shipyard, if so, the reasons
thereof;

(b) whether Cochin Shipyard Ma-
nagement had appointed a Sub-Com-
mittee of the Board of Directors to
go into the Charter of Demands sub-
mitted by the Unions, if wo, whether
the Sub-Commitiee has submtted
their report; ang

(¢) if not, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (¢).
A Sub-Committee of the Board of
Directors of Cochin Shipyard Lid.
was appointed to go into the ques-
tion of pay scales of the employees.
Its report was received in August
1893. Aften further discussiony an
agreement was signed on 8th Febru-
ary, 197¢ between the Management
and representatives of the emplo-
yees/wor of the Cochin Ship-
yard, laying weges, gllowances
and other conditions of service. m
agreement will be in operation till
31st December, 1976, The shipyard
bus also snnounced the pay structure
and other conditions of gervice per-

Third Commission )
have been takéw into conifderation.
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Selecting of suitable sites for
location of Shipyard

2447, BHRI A. XK. M. ISHAQUE:
SHRI S, N MISHRA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Techno-Economic
Working Group set up to make a
comparative study of selecting suit-
able sites for location of shipyard has
since submitted their report;

(b) it so, broad outlines of the re-
port gubmitted by this group; and

(c) reaction of the Cential Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (c).
The report of the Techno-Economie
Working Group, which was set up
10 evaluate various sites proposed
by the State Governments, has been
received and is under consideration.
No final decision has so far been
taken with regard to the location of
new shipyards in the chuntry.

Chassis obtained Dy the States Road
Tramport Corporation in Karnataka
against the supfily of Power to a

frm in Tamil Nmin

2448, SHRI A. X. KOTRARHETTI:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether State Roed Traasport
Corporation in Karnataka has obtain-
ed clumsis against the supply of power
to a firm in Temil Nadu;

(b) if so, the details of this tran-
saction; and

(c) whether the concurrence of the
gentre is vequired In soch transac.
ong?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
RUMAR MUKHERJEE): (a) and
(b). The Government of India are
not aware of any such transaction.

(c¢) No, Sir.

Expioitation of tribals by Liguor
Vendors

2449, SHRI M. S. PURTY: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURS be pleased
to state:

(a) whether it 1s in the notice of
Government that liguor vendors are
exploiting the tribals and are robbing
them;

(b) whether Government are aware
fhiat whatever tF gearn ag their
wages go to the firastl quendors; and

(c) if so, whar e, ; Government
have taken for the welfare of the
tribal areas particularly in Bihar and
Orissa?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c). The
Government is aware that the present
excise policy is causing some hard-
ship to the tribal people An attempt
{s, therefore, being made, in consulta-
tien with all the State Governments
concerned, to evelve a special policy
for the tribal areas.

Proposed additien of new buses to
D.T.C. Fleet

2450. SHRI N. K. SANGHI: will
the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Question
No. 780 on the 25th February, 1874 re-
garding number of D.T.C. Buses in
operation in Delhi during 1974-75 and
state:



79 Written Answers

(a) the reduction in the time for
waiting in the queue both for office
goers and non-office goerw after 8ix
months from now, when about 500
buses are proposed to be added to
DT.C. fieet; and

(b) the financial result envisaged a8
a result of the expansion scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRIL PRANAB
KUMAR MUKHERJEE): (a) Random
traffic surveys carried out by D.T.C.
frum time to time have indicated that
the average waiting time of a com-
muter in the city operational area
ranges from 20 to 30 minutes. With
the addition of 590 buses, which the
Corporation proposed to acquire dur-
ing the year 1974-75, it expects to
increase the frequency of bus services
on the existing 1-"tes so as to reduoe
the waiting time¢ out. the travelling
public. Howevey s difficult at this
stage to make awp-ecise estimate of
the extent of reauction in waiting
time, which may thus be possible.

(b) The Corporation expects that
the present average income of Rs. 217
per bus per day may go upto Rs. 300
per bus per day after the infra-strue-
ture, such as construction of new
depots, expansion of Central Work-
ghop, etc., is provided.
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Shortage of Chemical Fertilizers in
Tami]l Nadu

2452. SHRI H. M. PATEL: Wil the
Minister of AGRICULTURE be pleased
to state:

(a) whether attention of CGovern-
ment has been drawn to the fact that
there 1s a serious shortage of various
types of chemical fertilizer in Tamil
Nadu;

(b) whether as a result thereof far-
merg bave to buy fertilizer on black-
market rates; and

{c) whether the State Government
has requested allocation of additional
quantity, gnd if so, reaction of the
Government of India thereon?

THE MINISITER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.
As a result of the general shortage of
fertilisers in the country during Rab!
73-74 season, the State of Tamil Nadu
as almost all the other States, faced
some shortage of fertilisers.

(b) There had been some complaints
of black marketing sagainst private
distributors. The Sfate Government
hag reported that prosecution has been
launcheg against such dealers for in-
dulging in blackmarketing and that
steps are being taken fo prevent such
malpractices.
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(¢) Almost all State Governments
including Tamil Nadu Governmeant
have requested the Central Govern-
ment for allocation of additional
quantities of fertilisers. The avail-
able quantities of fertilisers are being
equitably distributed among the diffe-
rent States on the basis of their re-
quirements as finalised at the Six mon-
they zonal conferences.

Land Celling Laws in Command Areas

2453, SHRI BALAKRISHNA VEN-
KENNA NAIK: Wil the Minister of
AGRICULTURE bhe pleased to state:

(a) whether it i8 proposed to en-
torce ceiling laws in Command areas
of irrigation projects before water is
supplied; and

(b) if so, whether ceiling on agri-
cultural lands are proposed to be
suitably modified to fulfil the above
ob)ective?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The ceiling laws provide for the
enforcement of the law with reference
to a date either mentioned in the law
or to be notified in accordance with
the provisions of the law.

Failure of Water Supply in Delbi

2454, SHRI BANAMALI PATNAIK:
Will the Minister of WORKS AND
HOUSING be pleased to state the num-
ber of times water supply failed in
Delhi during the current year so far
ind the comparative figures for the
torresponding period of the last year?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-

ARY AFFAIRS AND THE
MINISTRY OF WORKS HOUSING
éSHRI OM MESFTA): The Dellit Water
Upply & Sewsge Disposal Uudertak-
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ing of Municipal Corporation of Delhi
have informed that during the current
year there has been reduction in water
supply in some areas on twenty-three
occasions so far against 14 such cases
last year. At no time there was total
failure either this year or in the last
year.

Changes in present Food Distribution:
System

2455. SHRI BHAOOSAHAIB
DHAMANKAR:
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state:

(a) when Government gre likely to
announce the general gwdelines to
make the present food distribution
system more efficient;

(b) whether any drastic changes are
contemplated so as to expedite sub-
stantial supplieg of foodgrains, help
state Governments to buy sufficient
stocks to tide over scarcity conditions;
and

(¢) whether the changes in the dis-
tribution system are likely to ensure
regular and amooth supply of food-
grains to all the States and fair price
shops 30 as to prevent recurrence of
incidents which disrupt normal life of
the people?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (¢). The public distribution
system of foodgruins uliler the Btate
Governments has been in- fores for
many years, The State Governments
exercise control and vision on
over the fair price shops located with-
in the States. They have also been
advised by the Government of India
from time to time to adopt measures
for improving the functioning of the
food distribution system. In order to
improve the availabiity of foodgrains
for release through the fair-price
shops both the surplug and defleit
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States have been asked to maximise
procurement of foodgrains.

Integration of Stundards Programuats
for Agricultural Production

2456, SHRI D. D. DESAIL
SHRI SHRIKISHAN MODI:

Will the Minister of AGRICULTURE
be pleased to state:

‘(a) whether his Ministry is consi-
dering g closer Integration of stan-
dards programmes with the processes
of agricultural production;

(b) whether such an integration
would optimise resource utilisation
and incremse operational efficiency;
and

(c) it so, when the final decision is
1o be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a). Indian Standards Institution is
engaged in formulating standards for
Farm Implements & Machinery,
Hand-tools, Seed Processing Equip-
maent, Pasticides, Pesticidal formula~
tions, Prepagation Materials, Micro-
Blological  Analysis, Cereals and
Pulses, Foodgraing handling and
storage, Pest Control Equipment re-
quired for agricultural production in
clese cooperstion with the Ministry
of Agriculture.
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Junior Clerks Grade Examimation by
N.D.M.C.

2458. SHRI R. N. BARMAN: will
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whether out of a large number
of candidates declared wuccessful
the Junior Clerks Grade Examination
conducted by N.D.MC. in February,
1972, a few of them have since been
offered jobs;

(b) if so, the reasons for the samec
and the up-to-date number of cand:-
dates offetred jobs so far;

(c) whether a acheme to employ
graduates on part time job at Rs, 100
per month is under consideration; and

(d) if so, whether preference will
be given to those graduates who were
declared siccessful in the above-men-
tioned examination and have not been

affered jobe?
THE MINISTER OF STATE IN THE
 ARLIAMENT-



83

(SHRI OM MEHTA): (a) and (b).
‘Gut of the 473 candidates declared
succeasful in the Junjor Clerks Grade
Examination held by the ND.M.C. in
Februvary 1873, 141 candidates have
been offered jobs on the basis of the
-available vacancies so far.

(c) and (d). Under their scheme
for creating jobs for the educated
unemployed, N.D.M.C. also decided to
-employ Junior Clerks on stipendiary
basis of Rs, 100 per month and to
absorb them in regular vacancies
during the year 1974-75. Appoint-
ment as trainee Junior Clerks is also
being made from the same panel

Judicial Seminar
2459. SHRI MUKHTIAR SINGH
MALIK:
SHRI RAM PARKASH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a Judicial Seminar
organised by Delhi University was
held in New Delhi during the 2nd
week of February, 197%4;

(b) if wo, the names of Chief dele-
8ates who took part in the Seminar;
and

(e) the nature of discussions held
and decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OFf EDUCATION AND
St WELFARE AND IN, THE
DEPARTMENT oF CULTURB
é‘s:ml ARVIND NETAM): (a) Yes,

(B) A lst of the delegate i3 Iaid on
thg Table of the House. [Placed in
Library. See No. LT-6371/74).

G)Alkto!ﬂudelente!slﬂdon
the role of the Judiclary and other
Cortectiondl mgencies in prevention of
time and treatment of offenders. The
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consensus of the Seminar was that there
should be a coordinated approach
among the various agencies of Crimi-
nal Justice and that the judiciary had
a vital role in the implementation of
all criminal laws bearing on Correc-
tiona] Services.

Over-hauling of Rural Loan System
for Bmali Farmers and Lundiess
Labourers

2462. SHRI R. N. BARMAN: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the National Commis-
sion on Agriculture has suggested for
total over-hauling of Rural Loan
system for small farmers and land-
less labourers; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF S8TATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). The
National Commission on Agricultyre,
in their Interim Report on Credit Ser-
vices for Small and Mariginal Farmers
and Agricultural Labouters, had, inter-
alwa, recommended organisation of spe.
cial cooperatives {0 provide integrated
services. The Report of the Commis-
sion was considered in consultation
with the Planning Commision. Depart-
ment of Ranking, Department of Co-
operation, Reserve Bank of India and
State Governments,

2. It has been decided that in areag
where the cooperative structure is
weak, dorment or non-existent, com-
Pactareas may be selected covering a
minimum population of 10,000 and
going upto a full CD Block. For
this area, a new Fermers Service So-
clety which will provide integrated
credit, supplies and services may
be set up. The new Soclety is expect-
ed to disburse all types of credit re-
quired, supply inputs including fertill-
Sers, arrange for processing. and map-
keting, wheérever feasible, and under
take all connected activities directly or
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In conjunction with other organisa-
tions. The new Society can be financed
either by a commercial bank or the
cooperative bank. The Society will be
apen to all agriculturists, agriculiural
labourers and rural artisans in its a1ea
but to serve the interests of the weaker
sections, the contro] over management
is to be vested with the weaker sections
by reserving 2/8rd ot the membership
of the Boarg of Management for them.
The State Government and Union Ter-
ritories are taking necessary steps to
set up 56 such societies on a pilot basls
in different SFDA/MFAL project areas.
13 have been registered. The new
societies will be assisted and supported
by the State Government/Union Terri-
tories concerned.

Memerandum from the All India
Taxi-mens’ Union

2463, SHRI S. A, MURUGANAN-
THAM: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Prime Minister had
received any memorandum from the
All India Taxi-men’s Union on the
30th November, 1973; and

(b) if so, what were the demands
therein and the decision taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes, Sir.

(b) The main demand of the Fede-
ration of All India Taximen's Union
related fo supply of petrol to taxi
owners at subsidised prices. Supply
of petrol at a concessional rate to any
elass of consumers would involve
gerfous difficulties and administrative
problems and would also not be in line
with Government’s ohjective of reduc-
ing consumption of motor spirit. Con-
sequent upon the increase in the cost
of petro] in November, 1973, taxi fares
were suftably revised upwards by the
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State Governments ang Union Admi-
nistrations so that the operators were
not put to any loss.

The other demands of the Federa~
tion included appointment of a Com-
mission of Enquiry to go into the
problem of adulteration of petrol and
marketing of spurlous/substandard
spare parts, supply of cars of specisl
quality to taxi owners at a reduced
price and of making second hand care
available to them through State Trad-
ing Corporation for use as taxis. These
demands have been brought to the
notice of the Ministries concerned.

Priority to Public Transport In utiliza-
tion of Fuel

2464. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of SHIP-
PING AND TRANSPORT be pleaged
to state whether in view of shertage
of fuel Government giveg priority to
public transport in the matter cf utili-
zation of available fuel?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): The Government
of India have not so far issued any
instructions for giving preference to
public sector transport in the matter
of supply of fuel

Schemes for Rara} water supply out-
side the norma] Plan Asdstance

I
2468. SHRI B. K. DASCHOW-
DHURY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether his Ministry has any
particular scheme or gchemeg for ruval
water supply with cent per cent cem~
tral ald which will be ouytside the
normal_plan assistanos;
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(b) if so, the outlines of the scheme
so far taken and the schemes under
preparation, showing the gmount re-
quired for the purpose and the num-
ber of villages and people covered,
State-wise separately;

(¢) whether hig Ministry will dir-
ectly consider such cases for prepara-
tion of new schemes for rural water
supply or the whole scheme will be
channelised through the State Gov-
ernment for its processing and other
necessary details; and

(d) the percentage and total num-
ber of villuges in the country which
are still without any water supply for
drinking purposeg in relation to total
number of villages i the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to /). In
1972-73 the Central Government intro-
duced a Scheme called the Acceleraied
Rural Water Supply Programme under
which funds are being given to the
States on cent per cent grant basis in
addition to their normal State plan
provisions on Rural Water Supply
Schemes. Under this scheme, the
following villages qualify for assist-
ance,

(i) Villages which do not have an

assured source of drinking water
within a reasonable distance (say
one mile).

(ii) Villages which need protec-
tion or treatment of their existing
sources of water supply it they lie
in areas which are cholera endemic
or guineaworm infested or have
other reasons such as presence of
flourides, salinity or iron in exces-
sive quantities, and

(1ii) Villages which have inadequate
arrangements of supply of drinking
water for weaker sections of soclety
such as the tribals, Harijans etc.

The States were asked to prepare
Sthemes conforming to these criteria
ing in response proposals were receiv-
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ed from States and Union Ierritories
and were sanctipned after serutiny by
the Central Government, A statement
showing the State-wise number of
schemes and their estimated cost ap-
proved under this programme together
with funds released to the States
during the last year and the allocations
for the current year is laid on the
Table of the House. [Placed in Lib-
rary See No, LT-6372/74).

Al] these schemes have been prepar-
ed by the State Governments and are
also being executed by them.

(d) According to 971 census the
total number of villages in the count-
ry is 576 lakhs, It is estimated that
after the end of the 4th Plan period
there would remain in the country
about 1.15 lakhs villages without suit-
able provision for safe drinking water,
ie. villages which do not have any
source of drinking water supply at all,
villages where the existing source of
water supply is either highly brackish/
saline or it suffers from health hazards
like cholera endemicity guinea worm
infestation, high floride content etc.

Rehabilitation of Displaced Persons in
Permanent Liability Homes in West
Bengal

2466. SHRI B. X. DASCHOWDHU-
RY: Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the total number of persons now
living in Permanent Liability Homes
in West Bengal; and

(b) the allocation made in the Fifth
Plan for their rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) About 17,000.

(h) No allocation for this purpose
has been made in the Fifth Plan by the
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Central ‘Government since, according
to the Sixth Finance Commission’s
award, this expenditure is to be borne
by the State Governments themselves
from April 1, 1974.

Ban on Import of Tractors

2467, SHRI C. K. JAFFER SHARIEF:
Wil} the Minister of AGRICULTURE
be pleased to state:

(a) whether the import of tracto:s
has been banned at the instance of
indigenous manufacturers, whereas the
indigenous supplies have failed to kecp
to schedule;

(b) whether the energy crisis has
also hit the use of tractors on the
farms; and

(c) if so, the steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE IN TIIE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) The quesiion
of import of tractors was examined in
all its aspects and after considering
the requirements and present manufac-
turing programme, Government of
India have decided not to import trac-
tors,

(b) and (c). Except for transport
difficulties, no reports regarding short-
age of high speed and low speed diesel
oils used for operating agricultural
machinery have been received. Minis-
try of Petroleum anq Chemicals are
taking steps to increase the availabi-
lity of diesel oil and the State Govern-
ments have been advised to keep a
striet watch on the distribution sys-
tem to ensure adequate supplies to the
agriculturists,

MARCH 11, 1874
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wueft ek & firg et & i
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Short supply of drinking waler to
Rajket City

2469, SHRI ARVIND M. PATEL:
Will the Mimister of WORKS AND

HOUSING be pleased to state:

(a) whether thera 15 g danger of
short supply of drinking water to
Rajkot City, and

(b) if go, the gteps taken by Gov-
ernment to prevent such danger?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THR
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MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The information is awaited from
the State Government of Gujarat and
will be laid on the Table of the Sabha
in due course.

Drinking Water Wells in Karnataka
2470, SHRI K. MALLANNA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Government of
India has gought information from the
Karnataka Government regarding the
villages which are not having drinking
water welis;

(b) if so, their number;

(c) whether there are wells which
.are having drinking water wells with
brackish water and such villages also
where wells go dry in summer; and

(d) if so, the facilitieg provided by
the Central Government to the State
in thig regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The Centrally sponsored Special
Investigation Divisions in the various
states receive 100 per cent financial
assistance from the Centre and make
an appraisal of the problem of rural
water supply in the difficult, scarcity
and problem areas in the country.

As per the information furnished
by the Special Investigation Divisions
in Xamataka State. 18,041 villages
were surveyed upto December, 1973
and out of these villages 11,348 vil-
lsges were assesged to bes scarcity,
~difficult aad heslth problem villages.

MARCH 11, 1974
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The break-up of these villages is ax
follows: —

(i) Scarcity villages .
(ii) Cholera endemic villages

10,655
144

(iii) Guineaworm infested areas m

(iv) Other health problem villages 335§
e
TOTAL , . 11,245

(c) and (d). In 1972, the Centra
requested the States to furnish sche-
mes for inclusion under the Central
Sector Scheme of Accelerated Rural
Water Supply Programme which pro-
vides 100 per cent financial assistance
to State Governments for implement-
ing rura] water supply schemes in per-
manently disadvantaged villages. The
selected villages fall under the fol-
lowing categories:—

(i) Villages which do not have
an assured source of drinking
water within a  reasonable
distance,

(ii) Villages which need protec-
tion or treatment of their
existing sources of water sup-
ply if they lie in areas which
are cholera endemic or
guineaworm infested or have
other reasons such as pre-
sence of flourides, salinity or
fron in excessive quantities,
and

(iii) Villages which have inade-
quate arrangements of sup-
ply of drinking water for
weaker sections of socety
such as the tribals, Harijans
ete,

The State Government of Kama-
taka furnished 271 schemes at an
estimated cost of Rs. 542.89 Iskhs for
inclusion under this programme. 245
schemes costing Rs. 309.35 lakhs were
approved by the Centre and these
schemes covereq 288 villages, Under
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this programme a sum of Rs. 105
lakhs was released by the Centre dur-
ing 1972-73 and a sum of Rs. 70.00
Jakhs hag so far been released during
1973-74.

Assessment of Property Tax in Karol
Bagh Zone of Municipal Corporation
of Delhi

2471. SHRI M. S. PURTY: Will the
Minister of WORKS AND HOUSING
‘be pleased to state:

(a) the number of houses in Karol
Bagh Zone of Municipal Corporaiion
of Delhi. Rateable Value of which has
been assessed on the basis of Market
Value with regard to assessment of
Jproperty tax and not the rent;

(b) the number of houses in Karol
‘Bagh Zone of Municipal Corporation
-of Delhi, Rateable Value of which has
‘been assessed cn the basis of actual
rent with regard to assessment of pro-
Jperty tax; and

(c) the number of houses in Karol
‘Bagh Zone of Municipal Corporation
0of Delhi, which have been gssessed on
the basis of inarket value and not on
‘the basis of actual rent?

THE MINISTER OF STATE IN
"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to
(c¢). In Karol Bagh Zone, there are
nearly 40,000 properties and it is not
possible to furnish the details of
houses category-wise readily as re-
quired. The properties located with-
in the jurisdiction of Xarol Bagh
Zone of Municipal Corporation of
Delhj have been assessed for the pur-
pose of levy of property taxes in ac-
cordance with the provision of sec-
“tion 116 of the Delhi Municipal Cor-
poration Act, 1957. The
value had been and is being fixed on
the basis of the annual rent at which

3558 LS—4.

rateable '
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such land or building might reason-
ably be expected to let from year to
year. The rent fixed by the erstwhile
Ministry of Rehabilitation for certain
land ang building located in this area
have been adopted for the purposes
of fixing the rateable value in all the
casss except those wherein the ac-
tual rents paid by the tenants have
been more than the amounts initially
fixed.

2. This criterion of assessment has
also been upheld by the Full Bench
of the Delhi High Court in Civil Writ
No. 580/71 & IPAs. 54 to 61/72.

FTATTR g wrawt &t aTd 1|
HRA
2472. To FEHMTIAS qieT ©
T $fg §e a8 saW & FAT KA
£
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1 2

4 Yyow . 4,200
5. gy . 181
¢, fisrow R . 117
7. oyt wni . 244
s ¥ . 72
9. I W . 2,321
10, W, 1,773
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Agreement with New Zealand for aid
in Agriculture and Dairy Industry
during Fifth Plan

2478. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Mi.ister
TURE

of " AGRICUL.-

be pleased to state:

(a) whether New Zealand has assur-
ed to give substantial assistance in the
field of agriculture and dairy industry
in the Fi‘th Plan;

‘(b) if so, the facts of the same; and

(c) whether any agreement has been
reached; if so broad otitlines thereof?

THE MINISTER OF - STATE "IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and
(b). There are indications of assist-
ange from New Zealand duyring the
Five Year Plan. This js expected to
be largely in the field of livestock
improvement, dairy development, de-
monstrating integrated = development
of Agriculture. Animal Husbandry
pasture, fodder and technical assist-
ance in these and other -areas.

(¢) No formal agreement has been
reached in regard to assistance from
New Zealand during the Five- Year
Plan.

Relaxation on Movement of Coarse
Grain

2479. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of AGRICUL-
TURE

be pleased to state:
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(&) whether the relaxation of con-
trols on the movement of
has been decided on after u review
which showed that in theory gnd prace
tice the coarse grains procyrement
had gone away;

(b) to what extent this decision has
belped the cansumers;

(c) whether some States have not
agreed to this decision; and

(@) if so, what are the Btates and
what was theiy ebjection?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) sand
(b). After a careful consideration of
the procurement and availability of

uary 1874 and on a further review
of the situation were completely re.
moved with effect from Tth March,
1974. A stelement made by the
Union Minister of Agriculture in Lok
Sabha/Ralya Sabba on 6t March
1974 iy this regazd iz enclowed. Pro-
curement of esarst-graing will cont-
aue uplo 3l1st October, 1974

The relaxation: have generally im-
proved the availability of cosrse-
grains in the country.

(e) ang (d). No State Has objected
to the declsions taken by the Govern.
memt of India.

STATEMENT

Removal of restrictions on the move-
ment of coarse graing

After careful consideration of the
cosrse graing procurement ang avail-
ability position, Government decided
towards the end of January, 1674, to
advise all the State Goveramenis:—

(») that all restrictions on the
movernent of coarse graing
within their respective States
should be removed; und

MARCH 11,1074
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(by the ban on inter-State move-
ment of conrse grainm should
be modified to make it passi-
ble for sponsored agents of
the Btate Covernments o
purchase and mohe  coprse
greins from other Btates,

trictions whatsoever,
effect.

Approval of Schames by RYDOO.
ia Felwwary, 1994

2430. SHAI R. V. SWAMINATEAN:
Will the Minister of WORKS AND
HOUBING be pleaseg to state:

(») whether the Housing and Urbm
Development Corporation has spprov-
ed 16 Schemes in February, 1074; and

(b) what are the States in which
the Housep and Biats will be built®

THE MINMSTER OF STATE IN
MWMA'!:'IN‘I' or m
MENTARY 'AIRS AND

MINISTRY OF WORKS AND BOUS-
ING (SHRI OM MEHTA): (a) Yes

(b) The following are the States in
which the Hodms and Fluts will be
built:

1. Madhya Pradesh;
2. Gujarat;

3. Karnataka;

4. Haryans;

8, Tamil Nedu; and
8. Maharaghira.
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2681, SHHY A, K. M. 1SHAQUE; Wil
-the Minister of AGRICULTURE be
Pleased to state;

(a} the rémsons for the low produc-
ds0n of rice last year;

{b) whether a good crop of rice is
expieted next yeal; ang

{c) if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(@) The production of rice during
1972-78 was placed &t 3663 million
ionnes compared to 43.07 million
tonnes during 1971-72. The fall in
production was due partly to  the
decrease in areg and partly io the
decreuse In yield rates. The desvense
in area under rice crops during 1973~
73 in all the principal rice growing
iracts was attributable to unfavour-
able weather conditions during the

there was & slight increase in produc-
‘hon. All other Stistes recorded a
«ecrease during 1072-73.

1t sometime in July-August,
However, the present indieations wre

that rice evop during 1073-74 would
e quite good.

10

Roguest frem Maharashtra axd Guja-
rat tp Mt inter.stale restriction em
movement of coarse grain

2482, SHRI P. M. MEHTA: Wil the
Minister of AGRICULTURE be pleased
to state:

(a) whether Maharashtra and Guja-
rat have asked the Centre's permussion
{or lifting the inter-State restrictions
on the movement of coarse grains;

(b) whether the Centre has givem
the permission;

(c) if 30, how far this has eased the
position in both the Ststes;

(d) whether these states have pur-
chased coarse grains from various
States;

(e) if po, bow much coarse grains
have been purchased by Gujarat State
upto the March, 187¢;

(1) whether Union Government has
given any financial assistance to the
State in purchasing the cowiye grainss
and

(g) whether the mismanagement
which was alleged by the Union ¥Food
Minister hua been et zight after the
President’s proclamation in Gujarst?

THE MINISTER OF STATE IN
THE MINJSTRY OF AGRICULTURE
(BHRI B. P. MAURYA): (a) and
(b). Yes Six.

(c) The availability of coarse-grains
improved in the States of Gujarat
ang Maharashtra since the relaxahion
of the restrictions on the movement
of coarse-grains on 24th January,
1974. The restrictions on the move-
ment of coswse-grains have complete«
ly been removed with effect from 6th
Musch, 1874

(d) and (e). Both Masharashira
and Gujarat have purchased coarse-
grains through their sponsored agents
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from Punjab and Haryana. Following
guantities have been purchased in
Punjab and Haryana on commercial
basis for Gujarat as per reports re-
ceived upto 5th March 1974:

(In tonnes)

(i) Haryana

(a) Bajra , 9,445

(b) Maize . . 3 345
(i) Punjab

Bajra . . 17,500

TOTAL 27,290
() No Sir.
(g) No statement alleging  mis-
Administration

management in Food 1
in Gujarat was made by the Union

Focqd Minister.

Falj in price of foodgrains d_ue te
unearthing hoarded foodgrains

2483, SHRI P. M. MEHTA: will the
Minister of AGRICULTURE be pleased

to state:

(a) whether the prices” of grains
have fallen to 2 great extent after the
State Governments plan to'a massive
drive launched to unearth hoarded

steck of foodgrains; and
(2) if so, how far this is true?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and
(b). The anti-hoarding measures
ha—e helped in jmproving the avail-
ability to some extent but did not
have any noticeable impact on the
open market prices.
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Shipyard at Hasira during Fifth Plan

2484, SHRI P. M. MEHTA:; Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether State Government has
prqposed to the Centre for establish-
ing a Shipyard during the Fifth Plan.
period at Hazira (Tapti) near Surat;

(b) if so, whether the Gujarat Gov-
ernment had forwarded 5 detailed
memorandum and project Report on
the subject; . .

(c) if so, the reaction of the Union:
Government; and .

LA

(d) whether the ‘Centre has izixcliudo
ed it in the Fifth Five Year Plan?

)

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING = AND
TRANSPORT (SHRI _ PRANAB
KUMAR MUKHERJEE): (a) and
(b). Yes, Sir.

(¢) and (d). Suggestions were re—
ceived from several quarters including
various maritime State Governments
for setting up shipyards’ in  their
states. A Techno-Economic ‘Working.
Group was set up to evaluate both
technically and economically, various
sites (including Hazira) proposed by
the State Governments and to indicate
the types and sizes, which can with
advantage be constructed at the sites
recommended. The report of this
Group has been received and is 'under
consideration. No final decision has
so far.been taken with regard to the
location of New. Shipyards in the
country. The Government proposes
to set up two new shipyards in the
Fifth Plan.
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Meeting of Chief Ministers on food
production programme

2486. SHRI D. D. DESAI:
SHRI P, GANGADEB:

Will the Minister of AGRICUL-
TURE be pleased to:state:

(a) whethet he had called the Chief
Ministers of the States individually to
discuss the food production program-
me in view of shorfage of fertiliser, in
the first week of January at New
Delhi; and

(b) if so, facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The
Chief Ministers of some of the States
were called individually to discuss.
the procurement programme of coarse
grains and not the fertiliser shortage
and food production programme.
However, a conference of the State
Ministers of Agriculture and Urban
Development was held in the first -
week of January to discuss the effi-
cient use of chemical fertilisers and
utilisation of organic manures in view
of shortage of fertilisers.

(b) The Government adopted the
following strategy in this meeting to
increase food production in the con-



11§ Written Answers

dext of the limited avaulability of
Aertilisers:

1. Raising indigenoys production
of fertilisers and arranging
for imports to the extent
possible,

2. Efficient use of chemical ferti-
lisers.

3. Controlling weeds both manu-

ally and with the help of
weedicides.

4. Supplementing use of chemical
fertilisers with organic ma-
nures.

5. Extension of area under high
yielding varieties of crops.

6. Concentration of efforts in
selected areas which have
greater potential.

Cearse gein lovy piaa

2487. SHRI D. D. DEBAIL:
SHRI VASANT SATHE:

Will the Minister of AGRICUL.
“TURE be pleased to state:

(a) whether attention of Govern.
anent has been drawn to the news item
sthet kharif coarse grain levy plan al-
most flopped; and

€b} it s0, the Government's resc-
tion thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(SHERI ANNASANEB P. SHINDE):
(a) and (b). Compared to the target
fizxed for Kharig 1978-74, the actuml
procurement of ocoarse grains so far
‘has been L behind although the
quantity procured uptil now compares
well with that procured during the
corresponding period of the last ysar.
“The matter has been reviewed with
the concerned State Governments and
efforts to step up the pace of procure-
ment are being continued by them.
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2488. SHRI D. D. DESAL; Wi the
Minister of AGRICULTURE be pleatod
fo state:

(a) whether the Government have
congidered alternative proposals to
augment firewood supply in rural
areas in view of the energy crisis; and

(b) if so, the main points of these
proposals and steps being tsken to
implement them?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes
Sir.

(b) In order to augment fuelwood
supplies in rural and semi-urban
areas, three Centrally-soponsored
Schemes have been included in the
Fitth-Year Plan us a long-terms mea-
sure. Details of the Schemes are as
under: —

Partern ,f  Provision

Name of the Scheme  Crntral  for Fifth
sssistsnce  Plan
1. Mixed Plantations Rs.
in Wagtelands, Pan-
Lands &
Commons
” Projects. . 1007, 800 lakhs
2. Reforestaticn  of
Degraded Forests . 5% 750
. Ralsing of Shelser
3 Beler 0% 3.50
1800 lakhs

Under the 8Scheme of Mixed Plania-
tions, plantations will be rajsed on
Waste Lands, Panchayat Lands elc
Under the Scheme “Reforeststion of
Degraded Forests,” such areas will be
given priority which are close fo the
areas of population experienclng
shortage of firewdod. The scheme
“Raising of Shelter Belts” is intended
to b takep up partieular)y in arid
20nés where tree growth is sparse and
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high velocity winds are prevalent.
These shelter belts would provide
fuelwood to dry areas where there is
an acute shortage of fuelwood.

In addition to the above Centrally-
sponsored Schemes, a scheme viz.
Farm Forestry has also been included
in the State Sector as a State scheme.
A sum of Rs. 804—20 Lakhs has been
provided under this scheme for the
various States during V Plan.

As an immediate measure 1o {ide
over the present energy crisis, States
have been requested to identify areas
wherefrom charcoal} and fuelwood
coulq be produced in sizeable quanti-
ties and brought to the consumption
centres to augment the existing sup-
plies of fuelwood.
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Levy of surcharge by US. Conference

2490. SHRI K. MALLANNA:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the West Coast of
India-Pakistan, U.S. Conference has
levied the surcharge at 30 per cent,
with effect from December 10, 1973;

(b) if so, what were the surcharge
being collected before the 10th Dec-
ember, 1973; '

(¢) whether other Conferences, like
Gulf Arabian Sea-Orient Rate Agree-
ment and Bombay-Australia Agree-
ment have also levied surcharge at

various rates and if so, the facts there-
of; and

(d) whether some of them have

alse withdrawn now these charges and
if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b). It is presumed that the reference
is to Bombay Port Congestion Sur-
charge imposed by the West Coast of
India-Pakistan USA Conference. A
surcharge of 25 per cent was levied
by the Conference with effect from
94-11-1973. This was increased to 30
per cent from 10-12-1973. However,
this was reduced by stages to 10 per
cent on 8-2-1974 and has subsequently
been suspended till 31-3-1873.
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(c) and (d). The details of the
surcharge levizd by the various Con-
ferences/Rate Agreements/Shipping
Jines, reductions/abolitions made by
them in the surcharge are given in
the statement 1laid o r the Table of
the House. (Placed in Library. See
No. LT-6374/74.]

Shortage of edible oil

2491. SHRI K. MALLANNA:
SHRI M. S. PURTY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Groundnut oil re-
vealed firmness with an unusual in-
crease in its price for this time of the
season and the additional pressure
generated through the present upward
revision in Vanaspati prices will.make
the price of groundnut oil prohibitive;

(b) whether the shortfall in edibile
oil supplies is estimated at 2 ‘lakh
tonnes inspite of a good crop of 65
lakh tonnes of groundnut; and

(¢) whether shortfall has to he raade
gcod by imports of soyabean oil and
if so the policy of Government in this

1egard?

THE MINISTER OF STATE IN
THE MINISTRY., OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Prices of groundnut aqil started
falling from the beginning of August,
1973 under the influence of encourag-
ing crop prospects of groundnut. The
Prices 'kept on declining till the be-
ginning of November. Since then
they again asswmed an upward trend
due to various reasons, inspite of 2
good crop. Prices of groundnut oil
in the coming months will depend on
a number of factors particularly the
overall supply and demand position of
edible oils. Vanaspatj prices them-
selves are fixed in relation to prices
of groundnut oil and other oils used
in its manufacture.
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(b) All-India final estimates of pro-
duction of major oilseeds, including
groundnut oil during the current year
will become available at the end of
the agriculture year, i.e. sometime in
July-August, 1974; it is, therefore,
difficult to give a precise estimate of
sortfa’l in oil .supplies during the
current year. On’ preliminary indica-
tions it is, however, expected that the
output of oilseeds and oils during the
current year would be substantially
higher than -last year. ’ -

Yo

(c) As in past years, efforts are be-
ing made o supplement indigenous
production by imports, subject to the
constraints arising from abnormally
high prices currently prevailing in
world markets, and availability of
foreign exchange for the purpose.

Agitation by F.C.li e;?ployees union

2492. SHRI VAYALAR RAVI:

-, SHRL B CI DRAN
S .I&AEDA“%AX%‘:LL -+
. UESEER A 3% < FW?F e

Will the Minister wdf-: AGRICUL-
TURE be pleased to state:

. . Sy L, . - -
(a) whether %he': Food Curporation
of India Enfiyeé® UnPn has Bartd
apmgitatiop for theaecoptanpelokshgs

demands by the management; and1
- «

(b) if so, what are their demands
and what steps: the Gqvegnmegt have
taken or propose to take for-the setile-
ment of the issue? ' e

THE MINISTER"®Y STATE IN
THE MINISTRY OF AGRICULTLRE
(SHRI B. P. MAURYA): (a) and
(b). The FCI Employees Union

(North) ,hgé,?@rw agjtation with
effect from 11th Fe ruaaﬁ, 1974, to
press their demdwd® fdr the setting-up
of .a Pay Commmittee, payment of in-
terim relief and changes in certain
other service conditions. After dis-
cussion with the ~management, the
agitation. was, however, called off on
26-2-1974.
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Decline in price of Hybrid Sorghum
or Bajra

2495. SHRI B. V. NAIK: Wil the
Minister of AGRICULTURE pe pleased
to state.

(a) whether there has been any dec-
line 1n Hybrig Sorghum or Bajra prices
any where in tire country after Khant;

(b) if so, where; and
(c) what ia the extant decline?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (e).
Latest prices of Hybrid Sorghum
(Jowar) in comparison to prices at
the end of September indicate a
decline at & number of centres in
Karnataka and parts of Andhra Pra-
desh. The decline in prices ranges
:;eltween Rs. 12 and Rs. 28 per quin-

During the same period, the prices
°f Hybrid Bajra have also shownpf!ec-

line in Mabarashtra between Rs. 25
and 68 per quintal. The prices, how-
ever, showed a 1nixed tredd in
Andhra Pradesh and Gujarat.

Shortage of Dwelling Units in Urbmm
Areas

2496, SHRI Y. ESWARA REDDY:
SHRI M. KATHAMUTHU:

Will the Minister of WORKS AND
HOUSING be pleased 1o state:

{a) whether Government have made
any survey to find out the shortage of
dwelling units in urban areas;

(b) if so, the figures thereof, State-
wise; and

(e} what steps Government intend
to take to provide dwelling placey in
the urban areas?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
{b). No suzvey as such has been con-
ducted. According to an assessment
made by the National Buildings
Organisation, based cn the provisional
data collected during the house hst-
ing operations of the population cen-
sus 1971, the current housing shortage
in urban areas, excluding serviceable
kutcha houses, would be over 8 mil-
lion units. State-wise figures are not
available.

(c) The housing shortage in the
country is colossal. On account of
consiraint on respurces and the com-
peting claims of other sectors such as
irrigation, power, agriculture etc.,
housing had been given a relatively
lower priority. With the limited
funds available, Government's efforts
have been directed mainly towards
ameliorating the housing conditions of
persons in lower income brackets
through the various social housing
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schemes which are
throughout the country.

A Central Government undertaking
called the Housing Urban Develop-
ment Corporation has glso been estab-
lished to finance housing and wrban
development projects of State Gov-
ernments and their statutory agencies.
Various State Governments have also
set up statutory Housing Boards who
also raise loans for construction of
houses.

in operation
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Indian Univergities and Educational
Institutions Collaboration with U.S.
Poundations

2488. SHRI C. K. CHANDRAPPAN:
Wil} the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have re-
Jaxed recently the curbs imposed on
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verious foundatichs, partioqlarly 8,
Foundations and allowed Indian Uni-
versities, Educstional Institutions and
Faculties to have collaboration with
them; ang

(b) if so, the facty thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL, HABAN): (a) and
{b). There have been no curbs as
such. However, certain frame-work
has been laid down to ensure that the
foreign educational activity in India
is conducted in the most fruitful man-
ner. 1 M

' -

Reconstitution of Cochin Shipyard
Board

2499, SHRI C. K. CHANDRAFPPAN:
Wil] the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Board of Directors
of the Cochin Shipyard Limited has
been recently reconstituted;

(b) if s0, who are the members of
the newly constituted Board; and

(c) what were the criteria in deci-
ding the non-official nominees in the
Board; ang

(d) whether Government have
received any complaint regarding the
composition of this Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT {SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes
Sir. The Board was reconstituted or
31st January, 1974.

(b) 1. Vice Admiral N. Krishan—
Chairman and Managing Director.

2. Shri Y, Krishen—Director (Off-
cial).

8. 8Shri P. H. Trivedi-—Director
(Official).
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4, §hri 8. Kasthuri-Director (OfM-
ofal).

5 8@hri S. DBalpkrishna Shetty—
Director (Official),

6. S8hri H. C. Sethna—Director (Offi-
cialy.

7. Shri N. Gopalakrishnan Nair—
Director (Official).

8. Rear Admiral S. H. Sarma—
Director (Official).

9. Shri N. Mahalingam-—Director
(non-Official).

10. Shri K. A. Damodara Menon—
Director (non-Official).

11. Shri A. C. Jose—Director (non-
Official). .

12. Shri P. P. Umimar Koya——Direc-
tor (non-Officialy

(c) Non-official nominees are emi-
nent persons with adequate experi-
ence and they have been appointed
on the Board of Directors because the
Government consider that their ao-
pointment is in the Shipyard’s in-
tere.t.

(d) Yes, Sir. Sbri C. K. Chandrap-
pan, the honcurable member who has
tabicd this Question, has sent a rom-
plarnt.

Supply of Rotten Bajra by F.CIL for
Sale in Chittorgarh, Rajasthan

2500, SHRI N. K. SANGHI:
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state:

ta) whether the Food Corporation
of India have supplied rotten Bajrs for
tale through the fafr price snops in
Chittorgarh, Rajasthan;

(b) if so, the gquantity of such
Eraing that were supplied and whether
they were unfit for humsn consump-

3

(c) whether the Government of
Rajasthan have lodged a complaint
with the Central Government in thir
matter;

(d) whether the matter has been
enquired into and it so, the findings
and the stepy taken against the persona
held responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTUR¥
(SHRI B. P. MAURYA): (a) to (c).
The required information is being
collected and will be laid on the table
of the Sabha on receipt on informa-
tion.

Allotment of Wheat to States Ear-
marked for Indusirial Workers

2501, SHRI N. K, SANGHI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether there has been a steady
fall in the allotment of wheat to the
different States which has been ear~
marked for industrial workers;

(b) if so, the quarterly allocations
made during the last two years; and

(c) whether inadequate foodgrain
supplies liave adversely affected the
industrial production particularly in
the Steel plants in Bihar and if so,
what steps are being taken to allo-
cate more wheat to these sectors?

THE MINISTER OF STATE IN
THE MINISTRY NF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (cr.
Allotments of foodgrains from Cen-
tral Pool are made to State Govern-
ments every month keeping in view
the availability o? Stocks in the Cen-
tral Pool, the needs of all the deficit
States, market availability, price posi-
tion and other relevant factors. The
internal distribution is the responsi-
bility of the State Governments and
no direct allotment to particular dis-
tricts or categuriez of persons is made
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or earmarked by the Central Govern-
ment No report has been receaived
from the State Governments that in-
adequate foodgrains supplies have ad-
adversely affectel industrial produc-
tion.

Campaign to Mobilise Organic Manure
Sources

2502. SHRI P. GANGADEB: Will the
Minister of AGRICULTURE be pieased
1o state:

(a) whether his Ministry is launch-
ing an all out campaign to mobilise
organic manure sources in view of
stalemate in the availability of im-
ported fertilizer; and

(b) if so, outline thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

(SHRI B. P. MAURYA): (a) and
(b). Yes, Sir.
A comprehens,ve programme for

exploiting the manurial resources in
the country has been prepared for the
5th Plan, with a view to intensifying
‘the work under the various schemes
for development «f local manurial re-
sources viz. urban compost, rural
compost sewage/sullage utilisation.
green manuring which have been in
.operation through the Plan periods on
an all-India basis as State Plan
Schemes.

In addition, some key scremes
proposed to be taken up under
Central Agriculture Sector in the
Plan. They are:

are
the
5th

1. Setting up of 45 Mechanical
Compost plants to manufac-
ture orgznic manure from
city waste;

2. Sewage’/Sullage utilisation for
ugricuitural production;
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3. Setting up of Gobar gas
plants in the rural areas for
preparation of gas as fuel and
manure for agricultunral pro-
duction;

4. Award of prizes to Jocal bogies
doing excellent urban  co™-
post wnrk;

5. Awarg of prizes to gram pan-
chayats doing best rural com-
post work; and

6. Organisation of Cemonstration-
cum-training camps by the
Farmers’ Associations.

Under the urban compost pro-
gramme it is prorosed to prepare 7.5
million tonnes of comrpost a year by
the end of the Fifth Flan Period. The
Fifth plan Terget for rural compost/
farm yard manure vprcduction has
been fixed at 3350 million tonnes.

Higher prices of Foodgrains in open
market thap at fair price shops

2503. SHRI P. GANGADER: Will the
Minister of AGRICULTURE ke rleased
to stale:

(a) whether prices of foodgrains in
open marke: are 20 to 40 per cent more
than those at the fair price shops in
various States of the ccuntry; ang

(by if so, reasons therefor?

THE MINISTEL OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (&) and
(b). The prices in the open market
are higher than those at the fair
price shops because of general short-
fall in the produciion and availability
of foodgrains. While the prices in
the fair price shops are related to the
Central issue prices, in the cpen mar-
ket, they are zoverned by the law of
demand and supply.
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Uniform stzucture for School gduca-
tion

.
1

2504. SHRI-P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether N.C.E.R.T. proposes to
do intensive work in co-operation with
the States to introduce a new curricu-
lum for the proposed uniform structure
for school education in the 5th Plan;

(b) if so, whether the Council has
received any comments from various
State Governments op the draft which
wag circulated to them; and

(c) if so, whether they have been
examined?

THE DEPUTY MINISTER IN THE
MINISTRY O¥ EDUCATION AND
SOCIAL WELFARE AND IN THF
DEPARTMENT OF CULTURE (SHR1.
D. P. YADAV): (a) Yes, Sir.

(b) and (c). A few States had
sent in their comments. A Commit-
iee is now working on the prepara-
fion of a detailed curriculum.

Houses for Textlle Workers at Ahme-
dabad

2505. SHRI SOMCHAND SOLANKI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

. {a) whether the workers of textile
industries in Ahmedabad city are not
in a position to get houses of Housing
Board, Gujarat due to the income limit
of Rs. 350 per month;

(b) whether Government will pro-
pose to raise the limit from Rs. 350 to
Rs. 500 as it wag decided in the meet-
ing of State Housing Ministers held at
Srinagar; and

(e) it not, the reasons thereof?
3558 LS-..5.
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Tae
houses buill under the Inteprated
Subsidised Housing Scheme for Indus-
trial Workers and Economically Wea-
ker Sections of Community can be
allotted only ¢» etigible industrial
workers and economically weaker
sections if their monthly wagesin-

come do not excecd Rs 350.
(b) After :cnsidering the recom-
mendations of the conference, th2

Government have decided not to raise
the existing income limit of Rs 350/-
per month.

(¢) The primary responsibility ol
Governmenti is to provide Subsidised
rental houses buili under the Scheme
referred to in (a) above to those per-
sons who are in the lower income
brackets. It has, therefore, not been
found possible to increase the existing
mcome ceiling of Rs. 350/- per month
as provided in the scheme.

Non-gvailability of vessels at Kandla

2506. SHRI SOMCHAND SOLANKI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of the fac's that due to non-availabi-
lity of vessels at Kandla, the contract-
ed commodity is not in the position to
be shipped in time to the overseas
buyers;

(b) whether due to this difficulty,
the Government of India will suffet
in earning foreign exchange and we
cannot stop overseas buyers from
switching on to other competing
countries; and

(c) if so, the immediate steps Gov~
ernment propose to take?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
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TRANSPORT (S8HRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The
reference to non-availability of vessels
at Kandla is only in brogd terms. The
particular commodities involved and
their destinations are not mentioned.
The general position ahout availability
of shipping space at Kandla is that
there is a fairly regular shipping ser-
vice from Kandla to major overseas
destinations such as U.K. Continent
and US.A. As for other destinations,
unless & minimum economlc load of
say 500 to 1000 tons is made available
it would be difficult to induce shipping
lines to make calls at Kandla.

(¢) The Government have a Freight
Investigation Bureau in the Directorate
General of Shipping at Bombay to
assist the shippers in securing ship-
ping space.

Setting up of State farms during Fifth
Plan

250" SHRI NAWAL KISHORE
SHARMA: Wili the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have de-
cided for the setting up of State Farmy
in the Fifth Five Year Plan period;
and

(b) if so, the places where the Farmg
are to be set up and when?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDEj:
(a) and (b). During the Fifth Plan
the State Farms Corporation of India
have proposed the setting up of addi-
tional State Farms in the States of
Gujarat, Bihar, Nagaland and Madhya
Pradesh, apart from the farmg now
managed by them. The proposals are
under examination.

MARCH 11, 1874

Written Answers 132
Proposal to do away with take-over
of wheat trade

2508. 8HRI NAWAL KISHORE
SHARMA:
SHRI BHARAT SINGH
CHOWHAN::
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are con-
templating to do away the wheat trade
take-over; and

(b) if so0, the reasong for the con-
templated action?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) Does not arise.

Medical bills of F.CI. Calewita Unit

2509. SHRI S. N. MISRA;: will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it hag come to the
notice of Government that medical
bills of one Calcutta unit of the Food
Corporation of India have gone up
from Rs. 22 lacs to Rs. 82 lacs within
a short period;

(b) if so, the names of officers to
whom the medical re-imbursement was
made; and

(c¢) whether Government of India
have inquired into the matter and if
so, the result of the inquiry made?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The ex-
penditure on reimbursement of medi-
cal claims in the office of the Joint
Mansger (Port Operations) Calcutta
from 1970-71 to 1972-73 was as under:

(Rs. in lakhs)
B Officers Staff  Total
1970-71 077 22'11 23 8%
1971-73 126 47°04 4830
1972-73 2278 87798 ¢0°76
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(b) The claimants were mostly Cate-
gory I1, III & IV staff of the Joint
Msiiager (Port Operations) office.

(¢) The Corporation has congider-
ably rationalised and tighteneq the
prbcedure for the payment of medical
claims. Doubtful claims are being
scrutinised by the Corporation and
cases in which there is prima-facie
evidence against the employee con-
cemned, are referred to the Central
Bureau of Investigation. The scrutiny
of bills and mode of payment has also
been tightened by the ¥ood Corpora-
tion of India and monetary limits upto
which the Controlling Officer can pass
such bills have been restricted.

Wheat stocks with F.OL

2510. SHRI S. N. MISRA: Will the
MINISTER OF AGRICULTURE be
pleased to state:

(a) whether the stock of wheat with
the Feod Corporation of India has con-
siderably dwindled recently;

(b) it so, the present position of
wheat stocks in its godowns; and

(c) the measure Government pro-
pose to augment the supply position?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (¢). On
1st February, 1974, the total stocks of
wheat held by F.C.I. excluding stocks
with other public agencies were about
8.74 lakh tonnes. The stocks are being
augmented by procurement and im-
ports o the extent possible.

Repory of the Enquiry Commitiee on
Nationa] Seeds Cerporation

2511, SHRI S. N. MISRA: Will the
Minister of AGRICULTURE be
Pleased to refer to the reply given
to Unstarred Question No. 17 on 12th
November, 1673 re; working of Natio-
nal Seeds Corporation and state:
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(a) whether the committee appoint-
ed to look into grievances of the em-
ployees of Nationa! Seeds Corporation
and in cases of mismanagement in the
Corporation has since submitted its
report;

(b) if so, gist of the report; and

(c) the steps taken by Government
to improve the working of the Cor-
poration?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.

(b) and (c¢). Do not arise.

Abelition of the Stevedore system at
Oalcutta Port

2512. SHRI S. N. MISRA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government of India
have recently received a nete from the
Chairman of Calcutta Port Trust re-
garding the Stevedore system;

(b) if so, the main recommenda-
tions thereof; and

(c) whether Govermrment
to abolish the above system?

propose

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (¢). Suggestions
have been received by Government
from various quarters for changing
the existing system of stevedoring in
our Major Ports including the desir-
ability of nationalising this work. In
this context, a note was received from
the Chairman, Calcutta Port Commis-
gioners suggesting a change in the
present system after a study in depth
on an All-India basis.

Government would take into ac-
count all aspects before coming to a
decision.
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Revision of procurement price of wheat
by Maharashira

2513. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Ministey of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that the Maharashtra Government has
revised its procurement price of wheat
for the next season; and

(b) if so, the reaction of the Gov-
ernment of India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The Government of Maharashtra have
announced the procurement price of
wheat for the 1974-75 season though
procurement prices of wheat for the
entire country are yet to be announc-
ed in consultation with the State
Governments.
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Fishing Trawler and thelr import

2515. SHRI VEKARIA: Wil the
Minister of AGRICULTURE be pleased
to state:

(a) the number of trawlers for ﬂsﬁ
ing in the country, Statewise;

(b) whether Government are consi~
dering to import trawlers;

(c) if so, whether any licence has
been imsued for fishing in Gujarat; and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA)' (a) The
number of mechanised fishing boats
and larger fishing vessels in the coun-
try State-wise (1973-74) are as follows.
However, the bases of overation are
not rigid particularly in the cases of
vessels of the larger size ranges.

Mzchanised boats  Larger fishing  Larger fishing
State (anticipated vessels (exclud- vessels (att-
ending 1973-74)  ing those operat- ached 1o centre
ed by Central Fisheries
Fisher cs Insti- Institutions
tutions (50-155 Ft.)
s0~-10§ Pt.}
Anihra Pradesh 374 2 4
Gujarat 2000 3 1
Kerala 1314 12 14
‘Tamil Nadu . . 1027 6 6
Maharashtra . 2918 18 6
Karnataka 1100 2 2
Orissa . 122 4 2
West Bengal . . . . . 5 —_ 2
Andaman & Nicobar
Islands . . . . . . 2 e 2
Goa 168 3 2
Lakshadeep 11§ — .
Pondicherry . 151 —
9206 50 4r
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(b) to (d). Goverpment have noti
fied a scheme for the import of a
limited number of fishing vessels in
the size ranges of 23—25 M and 30—
35 M in June, 1973. It is proposed to
import 50 vessels under the scheme.
fn response to the notlfication 69 sppli-
cations for the import of 208 fishing
vessels have been received These are
now under the consideration of the
Government

Marine fishing i8 not a licensable
industry. The Government of Gujarat
applied for the import of 2 fishing
vessels. This application is under con-
sideration and no import license has
been issued as yet.

Linking of Education and Research
Programmes to the needg of rural
people

2516. SHR] VEKARIA ;
SHRI D. P. JADEJA:

Will the Ministey of AGRICULTURE
be pleased to state:

(a) whether Union Minister of State
for Agriculture has stated that educa-
tional and research programme of an
Agricultural University must be close-
ly related to the needs of rural popu-
lation;

(b) whether he has got any concrete
proposals in this regard; and

(¢) if so, what are these and how
they are going to be implemented par-
JMicularly in Gujarat?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)-
(a) Yes, Sir.

(b) During the 5th Plan Agricultural
Education Schemes are designed to
build the infra-structure of Agricul-
tuaral Universitles ag service-oriented
Institutions, te tackle the needs of
rural population as follows

(1) By imparting intensive practical
tralning to students so as to
equip them with technical know-

how to meet the needs of the
rural population.

(2) By planuing problem orenied
need based research.

(3) By intensification of extiension
education activities through na-
tional demonstrations, farm ser-
vice centres etc.

(c) Gujarat Agricultural University
has formulated such agricultural re-
search education and extension schemes
to meel the needs of rural population
in the State.

Amount allotted to Kerala for Urban
Housing Scheme

2517 SHRIMATI BHARGAVI
THANKAPPAN. Will the Minister of
WORKS AND HOUSING be pleazed
to state;

(a) the total amount allotteq to
Kerala for Urban Housing Scheme,

and

(b) how does it compare with other
States?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) There
18 no Scheme known as Urban Hous-
ing Scheme. The various social Hous-
ing Schemes formulated by this Minis-
try, which are generally being imple-
mented in urban areas, are, however,
m the State Sector. Since the Fourth
Five Year Plan, central financial
assistance for the State Plan Schemes
is given in the shape of ‘Block Loans’
and ‘Block Grants’ and the State Gov-
ermments are themselves competent to
allocate and utilise the Block Central
asgsistance on various Schemes and
projeéts (including housing) according
to requirements and priorities deter-
mined by them The gquestion o? the
Central Government allotting anv
amount to Kerala for Urban Housing
Scheme, therefore, does not arise

(b) Does not arise
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Roquiremont of Fortilisors of EKerals

2528. BHRIMAT] BHARGAVI
THANKAPPAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) the total requirements of ferti-
lizers in Kerala;

(b) the percentage of this annual
total requirement of fertiliser which
is met through indigenous product and
that through imports;

(c) the present distribution system
of fertiliser in the State of Kerala;
and

(d) whether it is proposed to scrap
the dual system of distribution and
hand over the tota] distribution to
Government agencies as cooperative
societies?

THE MINISTER OF STATE IN
(SHR! B. P. MAURYA): (a) The total
net requirements of the State of Kerala
for Kharif 74 (February—July 174)
were assessed at the Zonal Conferences
as 21740 tonnes of N, 10650 tonnes of
P and 14460 tonneg of K20.

(b) The requirements and supply
plan of the State for 1974-75 have
been finalised for Kharif 74 season only
and the plan for Rabi (Aug.—Jan.)
season will be finalised just before the
start of the season f.e. in June-July,
1874. During Kharit 74 season,
however, the domestic manufacturers
are to meet about 61 per cent of the
total requirements of the State for
nitrogenous and phosphatic fertilisers.
The balance of the requifements of
these fertilisers is to be met from im-
vorts. The entire requirement of
Potassic fertilisers is to be met from
imported stocks.

(¢) and (d). Fertiliser distributed
within g State is either from imported
stocks or from domestic manufacturers.
As far as the distribution of imported
fertiliser in Kerala State is concerned,
the entire quantity is given to the
State Government, for distribution
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through public channels, like Coopera-
tive Societles and State agencies.

As regards the indigenously ypro-
duced fertilisers distributed within the
State at present it is partly through
public agencies and partly through
private dealers. The Government of
India have been urging the domestic
manufacturers to distribute as much
of their production through public
agenciegs as is possible. With regard
to the biggest domestic manufacturer,
viz. the fertiliser Corporation of India,
it has been decided that at least 50
per cent of their production should be
distributed through public channels.
By and large, the other domestic
manufacturers also distribute a con-
siderable quantity of their production
through public channels,

Kharif Production

2519. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
AGRICULTURE be pleaseq to state:

(a) the estimated kharif production
during 1873-74; and

(b) how does it compare with the
kharif production in the preceding
three yeara?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) All India Final Estimates of the
production of foodgrains, including
kharif foodgrains, during 197314 will
become available after the close of the
agriculture year, i.e, some time in
July-August, 1074. However, prelimin-
ary reports show that the production
of kharif feodgrains during 1973-74 is
appreciably higher than the Kharif
output in 1872-73, and the tarset of 87
million tonnes for kharif foodgrains
production in the current year may be
more or less achieved.
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(b) The production of kharift food-~
graing during the last three years
1870-71 to 197273 has been as follows:

Year Milhon
tonnes
1670-71 68 02
1971~72 62 99
1972-73 57 23

Demand and Supply of Foodgrains to
Kerala during Last three Months

2520 SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
AGRICULTURE be pleased to state.

{(a) the demand of foodgrains by
the State of Kerala for the last three
months,

(b) whether the full quantum of
theirr demand was supplied to them;
and

(c) if not, the quanfity of foodgramns
supplied to the State and the reasons

for short supply?

THE MINISTER OF STATE IN
“THE MINISTRY QF AGRICULTURE
(S8HRI ANNASAHEB P. SHINDE)-
(a) 386 thousand tonnes.

(b) and (c). The supples of food-
grains from the Central pool to Kerala
are made keeping 1n view the overall
availability in the Central pool. rela-
tive neells of other States market
avalabilities and other relevant fac-
fors. The total quantity of foodgramns
allotted/supplied to Kerala during the
last 3 months was about 287 thousand
tonnes,

Productien of Foodgrain and Coem-
mervial Creps in States

2521, BHRIMATI BHARGAVI
"THANKAPPAN: Will the Minister of

AGRICULTURE be pleased to state
the production of wheat, rice, ground-
nuts and sugarcane in Punjab, Ultar
Pradesh, Madhys Pradesh, Haryana,
Bihar, Tamil Nadu and other States
during the current years?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
All India Estimates of production of
wheat, rice, greundnuts and sugar-
cane for the year 1973-74 together with
their stalewise break-up will become
available after the close of the agri-
culture year e, sometime in July-
August, 1974. Estimates of production
for these crops for Punjab, Ultar Pra-
desh, Madhya Pradesh, Haryana, Bihar,
Taml Nadu and other States for the
last two years 1971-72 and 1972-73 are
given 1n the statement laid on the
Table of the House [Placed n Library
See No LT-6376/74].

Experiments in Biological Control
method of Pyrilla Attack on Sugar-
cane

2522 SHRI NAWAL KISHORE
SINHA. Will the Minister of AGRI-
CULTURE be pleased to state.

(a) the experlence of biological
control methods tried by the Plant
Protection Directorate to combat the
pyrilla attack on sugarcane in Ncr-
thern India;

(b) how does this method compare
with the usual chemucal spraying
method hitherto empolyed for sugai-
cane protection and how much area it
covered in Haryana, Uttar Pradesh and
Bihar and with what results; amnd

plan to pre-
attack on

(c) Government’s
vent posgible pyrilla

sugarcane in future?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE



!

243  Written Answers
(SHRI B. P, MAURYA): (a) There
was a large-scale attack of pyrilla
pest on the sugarcane crop in Northern
India last year. Chemical control of
this pest was taken up in April and
May, 1973 in Uttar Pradesh and Bihar.
However, in July-August 1973, when
these State Governments reported the
continuance of the pyrilla menace to
the sugarcane crop, a joint survey of
the affected areas was done by the
Directorate of Plant Profection ang the
State Governments to determine the
conirol measures that are necessary.
During this survey, it was found that
the parasites of the eggs, nymphs and
adult pyrilla were building up in ade-
quate numbers, particularly in Eastern
U.P. and Bihar. In view of this, the
Directorate of Plant Protection recom-
mended against the continued spraying
of chemical insecticides in Eastern UP.
and Bihar, in order to allow the un-
hampered development of the parasites
which would, in the normal course, be
able to control the pyrilla.

(b) In general, biological control of
pests is a better method than control
by use of chemical pesticides. Biologi-
cal control in the case of pyrilla would
depend upon the existence of an ade-
quate population of the parasides of
pyrilla. '

In July-August 1973, when it was
found on a survey that the parasite
population was building up in adequate
numbers, a decision was taken not
to resort to spraying of chemical in-
secticides and to leave the control to
biological methods. The area which
was thus not chemically sprayed from
July 1973 onwards, in order to allow
biological control of pyrilla was 7.4
lakh hectares.

(¢) The Plant Protection Organisa-
tions of the Central and State Govern-
ments are keeping a surveillance of
the pyrilla population, as also the
population of the parasites of pyrilla,
in these sugarcane areas. To enable
effective control of pyrilla, even if the
parasites of pyrilla do not develop
adequately in the mnormal course, it
would be necessary to arrange for wrti-
ficla] releases of the parasites. For
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this purpose, the ssfting yp of a bio-
logical station at Gorgkhpur, whick
would breed and release parasites,
when required, is under consideration.
If, however, natural contrel of the
pyrilla population cannot be achieved
by the parasites, chemical control will
be resorted to.
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Wheat Trade take-over on its way
out in Gujarat and Maharashira

2523. SHRI M. RAM GOPAL
REDDY:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICUL~-
TURE be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
take-over of wheat trade in Gujarat
and Maharashtra appears to be on
its way out; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
In Maharashtra the policy regarding
taking over of the whole-sale trade
in wheat continues. The Gujarat State
Government have, however, suspended
some clauses of the Wheat Dealers
Licensing Order stipulating the stock
limits till 3ist May, 1974, in order to
improve the avallability of wheat in
the open market.

Purchagse of Vessels to Build up the
Merchant Marine Floet

2524. SHRI M. RAM GOPAL
REDDY:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to

‘gtate s N

(a) whether Government have
placed orders for the purchase of
vemels to build up they merchant
marine fleet of the soantry; ‘and
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(b) if s0, the names of the coun-
tries from where these are to be
purchaseq and the number of vessels
to be purchased?

THE DEPUTY MINISTER IN THE
MINISTRY OF SIIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Ships
are acquired by shipping ecempanies
and not by Government directly. The
number of vessels at present on order
with different countries is as follows:

Nnme of cruntry No. of
ships
1. Belgium |, . . . 3
2. Federal Republic of Germany 2
3. Gorman Demnciatic Repub-
e . . . s
4. Japan | . . . 5
s. Polund 1
6. Rumaria . . . 8
7. Spain 6
8. Sweden | . 2
9. U.K. 5
10. U.S.S.R. . 3
11. Yugoslavia . 13
ToTAr —-—-;3-

T

Target of Reclamation of Cultivable
Land

2325. SHRI M. RAM GOPAL
REDDY:
SHRI PRABODH CHANDRA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether target for reclamation
of cultivable -yaste land in the coun-
try has bee~ achieved; and

(b) 1f so, the State-wise land re-
claimed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
According to the mnformation received
from the States, a total area of 1,64,803
hectares of cultivable waste land was
reclaimed upto November, 1972, during
the 4th Five Year Plan, under the
State-Sector, against a total target of
8,24,517 hectares, The State-wise Je-
tails are given in the statement laid
on the Table of the House. [Placed
in Library See. No. LT-8377/74].

Balanced use of Nitrogenous Ferti-
lisers

2526 SHRI SAT PAL KAPUR; will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aWare
that the scientists have expressed the
fear that peasants in Punjab, Haryana,
Rajasthan, Gujarat and Orissa are
using an overdose of nitrogenous fer-
tilisers, if so, the nitrogen consump-
tion ratio in these States; and

(b) the steps Government propose
to take to warn the peasants againat
it and prevent the harmful practice in
view of the fact that over<dose of
nitrogenoug consumption is likely to
cause damage in the long run?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b)
Farmers in 8tates of Punjab, Haryana
Rajasthan, Gujarat and Orissa are not
using an over-dose of nitrogen for their
crops. They are still using doses far
below the recommended dosses. There
is, however, imbalance in the use of
N, P208 and K20 nutrients, but ths
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is getting narraowed down &s can be seen from the following Agures:

Consumption racio during

States 1969-70 1973-74

N P 208 K 20 Pyo, K.40
Punjab . 23-6 : 34 1-0 12:4 ¢ 37 ¢ 10
Haryana . . . 26'5 : 2-8: 10 22:7 @ 37 10
Rajasthan . . . 20-8 : 558 1o 131 : 27 10
Gujarat . . . 12:6 : 6.0 : 10 10-8 : 47: 10
Orissa 59 : 1-6 : 10 58 : 16: 10
] ————— —
‘C.BI. Enquiry into National Agro- opinion of the Government Examiner

Industrial Corporation, Delhi

2527, SHRI SAT PAL KAPUR: Wil
the Minister of AGRICULTURE be
pleased to state;

(a) whether the CBJI enquiry
into the misappropriation of funds by
the National Agro-Industrial Corpo-
ration, Delhi has been completed;

(b) if so, the findings thereof; and

(c) if not, the reasons for delay
and the time by which the enquiry
js likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No Sir.

(b) Question does not arise.

(c) Field investigation in this case
‘has been completed and the questioned
documents were sent to Government
Examiner of Questioned Documents,
Simla, for opinion on 8-10-1973. The
Government Examiner of Questioned
Documehts wanbed some more materi-
al to facilitate comparison, The re-
quired material was accordingly col-
jected and gent to him along with
gome more documents on 15-12-1973.
As @ large number of voluminous
document# need to be compared, it will
take sometime to complete the ex-
saminution. However, as soon as the

of the questioned documents is
ceived, the case will be finalised.

re-

The delay in the finalisation of the
case is due to the fact that the officer
to whom this investigation was en-
trusted wag admitted to hospilal due
to a serious illness affer he had investi-
gated the case for some months, Thus
the investigation had to be transferred
to another officer who took sometime
to go through the records. Moreover,
a large number of witne-ses staying int
different places had fo be examined
and a number of documents were re-
quired to be collected.

Demand for Higher Procurement
Price of Rice by Rice Millers of West
Bengal

2528. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of AGRICUL-~
TURE be pleased to state:

(a) whether Government are aware
of the fact that the rice millers in
West Bengal have demanded higher
procurement price of rice; and

(b) it so,
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OPF AGRICULTURE
(SHHT B. P. MAURYA): (a) No, Sir.

(b) Does not aries.

Government's decision
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Pay Scales of Colicge and Univemity
Teachers

2529, SHRI RAMAVATAR
SHASTRI:
B8HRI RAM PRAKASH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleamsed to state:

(a) whether the University Grants
Commission submitted more than six
months ago their recommendationw
for the revised pay scale of Univer-
sity and College teachers;

(b) if wo, what were the recom-
mendations and what are the terms
and conditions on which they were
recommended for application;

(c) what. were the terms and con-
ditions for which the U.G.C. pro-
posals were made applicable to
Colleges and Universities other than
Central Universities dquring the 3rd
and 4th Plans period; and

(d) whether Government propose
to apply to the same terms and con-
ditions for the proposed revision of
pay scales and if not, what are the
reasons for the departure?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a),
(b) and (d). The recommendations of
the University Grants Commission re-
gdrding revision of pay scales of Uni-
versity and College teachers were
received in May, 1973. These are
under examination.

(c) 1. The University Grants Com-
mission implemented the scheme of
revision of salary scales of University
teachers during the 3rd Five Year
Plan. The main terms and conditions
were;—

(i) The Commission will bear 80
pee cent of the additional ex-
penditure involved upto the end
of the 3rd Five Year Plan.
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(ii) The revised scales will not be
admisgible 0:—

(a) Government gervants on depu-
tation to a University, who
are not under the full adminis-
trative control and discipline
of the University; and

(b) Superannuated Government
servants, if any, re-employed
in the University.

II. The Commission also permutied
the Colleges which could not imple-
ment the 2nd Plan scheme of revision
of salary scales to adopt the revised
scales during the 3rd Plan with assist-
ance from the Commission. The Com-
mssion agreed to bear 50 per cent and
75 per cent of the additional expendi-
ture involved in case of men’s col-
leges and women'’s colleges respectively
provided the balance was met by the
State Government/Univensity/College
concerned. All Colleges which had
been brought under the purview of
the Section 2(1) of the University
Grants Commission Act will be eligi-
ble to receive assistance.

II1 The Scheme for the revision of
salary scales of Umversity and Col-
lege teachers during 1966—1971 was
implemented by the Government of
India in the Ministry of Educatiom
and Social Welfare The main terms
and conditions were:—

(1) 80 per cent of the additional
expenditure involved in giving
effect to the revised scales of pay
will be met by the Central
Government for a period of five

years commencing from April i,
1866.

(1) State Governments will bear
the entire balance expenditure
and will not pass on the liabili-
ty or any portion of it to the
Universities or the manage-
ments of the private collbpes

(iii) The State Governments will take
over the entire remponsibility
for maintalning the revised
scales after March 31. 1971,
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Recognition of Rasiriya Press
Karamchari Union, Governthent
of India Press, New Delhi

2532, SHRI RAMAVATAR
SHASTRI:
SHRI BHOLA MANJHI:

Will the Minister of WORKS AND
HOUSBING
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be pleased to refer tp the Unstarred
Question No, 4442 dated the 14th
December, 1972 and state:

(a) whether the question of the
recognition of Rashtiriya , Press
Karamchari Union, Government of
India Press, Minto Road, New Delhi
18 under the consideration of the
Government;

(b) whether Government have not
yet flnalised this question after a
lapse of more than g year; and

(c) if so, when the orders are like-
ly to be issued by Government”

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR1 OM MEHTA) (a) Yes.

(b) and (c). The decision will be
taken after verification of member-
ships of the Umons/Associations in
the Press.

Production and Export of Sugar
during 1973

2538. SHRI RAM BHAGAT
PASWAN:
SHRI PRIYA RANJAN DAS
MUNSI:

Will the Mimister of AGRICUL-~
TURE be pleased to state:

(a) whether the President of the
Indian Sugar Mills Assoctiation has
stated that aboul eight lakh tonnes
of sugar could be spared for export
from the current year's production;
and

(b) if so, what was the total pro-
duction end export of sugar during
19787

THE MINIRTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.

(b) Production—38.78 lakh tonnes
Exports—1.95 lakh tonnes.
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Take over of Sugar Mills in UP.

2534 SHRI RAM BHAGAT
PASWAN:
SHRI YAMUNA PRASAD
MANDAL-

Will the Mimnister of AGRICUL-
TURE be pleased to state

(a) whether UP Government have
taken over two sugar mills recently;
and

(b) if so, the reasons thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA)* (a) and (b).
Yes, Sir The management of Lord
Krishna Sugar Mills, Saharanpur and
the Amntsar Sugar Mills, Rohana
Kalan was taken over by the Uttar
Pradesh Government on the 18th
January, 1974, under Sub-rule (2) of
Rule 115 of the Defence of India Rules,
1971 This became necessary, as these
two factories had not started crushing
in the current season and thereby
caused loss of produchion of sugar,
which 18 essential for the life of the
commumty.

Requtest from Owners of Sugar
Factories in South to relax Free
Sale Sugar Limit

2535. SHRI PRABODH
CHANDRA:
SHRI M SUDARSANAM

Will the Mmster of AGRICUL~
TURE be pleased to state-

(a) whether the owners of sugar
factories in South have urged the
Government to relax free sale sugar
limit; and

(b) 1if go, the decision of the Govern~
ment 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.
The Deccan Sugar Factories Associa-
tion and the South Indian Sugar Mills
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Association (Tamil Nadu branch) have
requested for relaxation of the restric-
tion imposed by the Government for
sale every week by sugar factories of
not less than 20 per cent of the free
sale sugar quota released in each
month,

(b) The representations are under
consideration.

Shortage of Vanaspati

2536. SHRI PRABODH
CHANDRA:
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’s atten-
#ion has been drawn to the fact that
Vanaspati shortage is manipulated by
manufacturers; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
Government have sometimes seen re-
ports to this effect in the Press, but
there was nothing specific In them
capakle of verification.

Demand for Wheat and Rice from
West Bengal, Orissa and Assam

2537. SHRI PRIYA RANJAN DAS
MUNSI: Wil] the Minister of AGRI-
CULTURE be pleased to state:

(a) how far the paddy or rice pro-
curement has yet been done in West
Bengal, Orissa and Assam for current
season;

(b) what are the demands placed
by those States to the Centre for
sending rice or wheat during the last
five months; and

(¢) how far the demands were met
by the Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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(SHRI B, P. MAURYA): (a) A state-
ment showing the total quantity of
rice (including paddy in terms of rice
procured by Public Agencies (including
State Governments) during the current
Kharif marketing season upto 28th
February, 1974 in the States of West
Bengal, Orissa and Assam is attached.

(b) and (c). The demands for wheat
and rice received from the above-
mentioned States for the last 5 months
(October 1973 to February 1974) are
indicated below:—

(In 000 tonnes)

State Dcmand  Allotment
West Bengal 920 611
Orissa 105 45
Assam 125 SO

Statement

Progressive procurement of Rice, (in-

cluding paddy in terms of rice) pro-

cured by Public Agencies (including

State Government) during the current

Kharif Marketing season upto 28th
February, 1974.

(In 000 tonnes)

State Quantity Procured
Rice (including
paddy iin terms of
rice)

West Bengal 122

Orissa 135

Assam 110

faeelt grar WMot ¥ qw T A F
foy mfawita  qF sTaEAAS

2538. st s fagrdl Ty
Y FTRNETT S
FaT Flg AT I TAT FT FAT FG
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Area of waste land and its Distribution

2540. SHRI S, N. SINGH DEQ. Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) the area of wagte land at pre-
sent in the country, State-wise;

(b) the steps Government have ta-
ken to distribute waste lands and re-
cover government land illegally grab-
bed by the people; and

(c) whether the findings of the Task
Force on Agriculture Relations has
been implemented and if so, the names
of the States which have implement-
ed them?

THE MINISTER OF STATE IN
THE MINISTRY OF ACGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
A statement is laid on the Table of the
House. {Placed in Library See. No, LT-
6379/74].

(¢) The report of the Task Force
on Agrarian Relations was intended
to be the basis for formulation of
the Fifth Five Year Plan on land re-
forms. The plan has since been for-
mulated amd guidelines have been
issued by the Planming Commission to
the States and the Union Territories,
keeping in view the report of the Task
Force.

Imporiant Role of Coastal Shipping in
Cargo in the National Economy and
Security

2541. SHRI DHAMANKAR:
SHRI S. A. MURUGANAN-
THAM:

MARCH 11, 1974

Written Answers 160
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether due and prompt atten-
tion is being paid to our coastal shipp~
ing in cargo carried and availability of
tonnage which plays an important role
in our nationa] economy and security;

(b) is the coastal tonnage on the
increase or decrease, if on increase
what is the percentage; if on decline,
the reasons therefor and the remedial
measures taken to boost the trade.

(c) whether any committee was ap-
pointed recently to go into the ques-
tions and problems of coastal ship-
ping and what were its findings; and

(d) when Government sre likely to
consider and implement the recommen-
dations of the committee to place the
coastal shipping on sound rational
banig?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRIPRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) Coastal Shipping tonnage which
was 1.19 lakhs GRT at the time of
Independence had increased 1o 412
lakhs GRT on December 1964. It had
thereatter declined to 1.99 lakhs GRT
on 1-11-1973. Since then the tonnage
has been progressively increasing and
it stood at 2.31 lakhs GRT on 1-2-1974.
The main reason for the decline in
coastal shipping was lack of assurance
about the long-term availablility of
adequate cargo. It has now been de-
ctded to allocate to coastal shipping a
quantity of 6.5 million tonnes of coal
per annum by the end of the 5th Plan.
This along with other cargoes is cx-
pected to give a fillip to coastal ship-
ping.

{c) The Naticnal Shipping Board
had set up a Sub-Committee %o ex-
amine various matters pertaining to
coastal shipping., The Report of this
Sub-Committee along with observations
of the Natlonal Shinping Board has
been received by Government very
recently. The National Shipping Board
has suggested that the healthy maine
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tenance and growth of coasfal chip-
ping can be envisaged only on the basis
of an integrated policy framework
covering the following aspects:—

(1) Control on cost of operations.
(2) Stabilify of Revenues.

¢3) Fixation of freight rates in the
context of (1) and (2) above.

(4) Types of ships to be acquired.
(5) Methods of acquisition.
(6) Ancillary matters.

(d) The observations of the National
Shipping Board are receiving the ai-
tention of Government.

Nutrition Corporation

2542. SHRI DHAMANKAR: Wil] the
Minister of AGRICULTURE be pleased
to state:

(a) when the Nutrition Corporation
envisaged in the Fifth Plan is to
strengthen the various nutrition
development schemes, likely to be set
up,

(b) where it is proposed to be lo-
cated;

(c) whether active participation of
the State Governmentis as well as co-
operative sector has been ensured so
ag to develop and utilise the local po-
tential for nutritious food to the ful-
est extent and streamline the Nutri-
tion programme for which Rs. 405
crores have b=2n allocated in the Fifth
Plan; and

(d) whether there are any nutrition
programme schemes which would be
undertaken on priority basis especially
for the millions of the under-nourish-
ed children in the country so that
they get the required nutritious food?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

55358 LS—8.
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(SHRI ANNASAHEB P. SHINDE):
{a) to (c). The proposal to set 1o a

Nutritious Foods Develobment Cor-
poration is under consideration of the

Government, It envisages the active
participation of the State Govern-
ments.

(d) The Corporation, when set up,
is  expected to meet the special re-
quirements of nutritious food for Gov-
ernmental Supplementary Feeding Pro-
grammes and also to increase avail-
ability of nutritious foods at reason-
able prices for the use of the wvulner-
able groups.

Cheek on the use of Resticides and
Insecticides on Estables

2543. SHRI DHAMANKAR:

SHRT BISHWANATH:
JHUNJHUNWALA.:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether bewildering varieties of
pesticides and insecticides bought
sasily and useq carelessly by facrmers
are contaminating foodstuffs and pos-
ing a health hazard,

(b) whether any experiments have
been carried out and analysed {0 gauge
their effect op foodstuffs, vegetables,
millk water and so as to have an effec-
tive check and control on their apgli-
cation; and

(c) if so, precautions Governmeut
propose to see that the Foodstuffs and
Vegetablies released for humazn con-
sumption ars within the safe arnd fole-
rance limi‘s and would not adversely
affect the healli: of the consumers?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(3HRI ANNASAHEB P. SHINDE):
(a) A large range of pesticides intiud-
ing insecticides are being used in the
country by fariners for the control of
insect pests. diseases, weads, rats, eic.
The pesticides are marketed through
the derots run by the State Depart-
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ments of Agriculture, Cooperatives and
private trade. By 'and large,
chemichls are used with care.

(h) Limited od hoc sampling and
anulysis of foodstufls like cereals, eggs,
vegetables efc, are carried out at
selected 1nstitulions and orgaunisations
under the control of Indian Council of
Agricultural Research aud Council of
Bcientific and Industrial  Research.
These analyses have revealed the pre-
sence of residues of pesticides and in-
secticides. Out of 924 samples ana-
lysed during 1965—71, 228 samples
indic ded pesticide residues of DDT,
BHC and Malathion. In the majonty
of the samples, the level of insecticides
residues was within the permissible
limite laid down under the Prevention
of Food Adulteration Act.

{¢) The Food Adulteration At ad-
ministered by the Ministry of Health
and Family Planning prescribes inler-
ance lmits, for pesticide residues in
items of food. Under the Insecticides
Act, recommendations rerarding the
manner in which the insecticide: are
to be used are also proposed to be
issued Through extension azencies of
the Stife and Central Government the
farmers are being educated about the
correct use of pesticides both In stor-
age and flelds. Posters and leaflets
are being released in addition fo de-
monstrations being conducted to edu-
cate the farmers in the proper and
safe use of pesticides. Attempts are
also being made by the Government
to recommend only less persistent

pestivides with quick break-down
action.

Export of Agricultnral Products

2544, SHRI P. NARASIMHA
REDDY: Will the Minister of AGRI
CULTURE be pleased to state;

(a) to what extent there hay been
sharp appreciation in export prices
and rea‘isation during the year in
respect of exports of main agricultu-
ral commodities; and

(b) steps contemplated to regulate
qur agricultural exports to take ad-
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vantage of the favourable interna-
tiona] prices eabing in view our Ia-
fernal requiremy

THE MINISTER OF STATE
THE MINISTRY OF AGRICULTURE
(SHRI ANNASANEB P. SHINDE):
(a) and (b). The requisite information
is being collected.

1

Requirement of Rail Transpert for
Marketing of Mango

2545. SHRI P. NARASIMHA
REDDY: Wili the Minister £ AGRI-
CULTURE be pleased to state:

(a) whether Government have asses-
sed the requirements of rail transport
need~d for full and efficient, market-
ing without Joss and wastage in view
of the prospects of a bumper mango
crop in Andhra Pradesh and other
States;

(b) whether Government propose to
take up with the Railways for mak-
ing suitable arrangements in this be-
half?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRI!CULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). An assessment about the
requirements of rail transport needed
in each region in the context of pro-
duction of different commodities in-
cluding mangoes is made periodically
by the different Rallways in consulta-
tion with the concerned bodjes. It is
a little top early to make any aceurate
forecast about the mango crop in
different States. The question of mak-
ing suitable arrangements has bheen
taken up with the Railways.

Supply of rottey bajra and other food
articies for distribution through Failr
Price Shops in Statey

2546, SHRY VIREHADRA SINGH:
SHRI M. 8. SANJEEVY RAQ:

Wilf the Minigter of AGRICULTURYE
be plessed to state:
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{a) t whether GQovernnment agencies
heve gupplied roften bajra and other
fooq articles for distribution through
1air price shops in States; and

(b} if so, whether State Govern-
ments have complained ¢o the Union
Government in this regard, and it so,
the reaction of the Government of
India in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P MAURYA): (a) and (b) The
information is being collected from
the State Governments and will be laid
on the table of the Sabha on receipt.

Responsibility for sale of bad guality
Wheat at Faiy Price Shops in Delhi

2547, SHRI R. 8. PANDEY:; Will the
Minister of AGRICULTURE be pleaser]
to state:

(a) whether the Chairman of Food
Corporation of India hag stated that
the neglect of officials of Civil Sup-
plies Department was responsible for
the sale of bad quality of wheat at
Fair Price Shops in Delhi; and

(b) if 8o, the action taken against
the concerned officials?

THE MINISTER OF STATE IN THE
MINTSTRY OF AGRICULTURE (SHRI
B P. MAURYA): (a) No, Sir.

(b) Does not arise.

Introduction of Dance Subject in Geov-
ernment Higher Secondary Schools,
Delhi

2548 SHRI M. C. DAGA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

() whether the ‘Dance’ has heen
ucod In  Government Higher
Schools In Delhi g» a full

subjodt, 1f 4o, from which session;

(5) hoiw miny teachers hive been
sppointed to teagh Dance in Higher
Secondary Classes during the last
three years and what is the mmimum
qualification prescribed for them;

(¢) number of such Jr. Dance Tea-
chers having qualfications equal to
newly appointed teachers but teach-
ing the Higher Secondary Classes and
getting the grade of Rs. 165—350; and

(d) if so, the reasons for not grant-
ing TGT|PGT’s scale?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV)" (a) Yes, Sir, tn one
schoal from the year 1972-73

(b) Only one teacher was appeintud
in the middle of academic  session
1973-74 but she has been posted o
teach Dance as hobby in  primary
clagses and the arrangement for
teaching Higher Secondary classes
made earlier is continuing.

The minimumn qualification prescrib-
ed is Degree in Dance from s recog-
nised University (4 years course)

OR

Diploma in Dance from a recignis-
ed institute (5 years coures)

{¢) One only

(d) The scale of pay is being given
In the grade in which appointment
was made. Question of giving any
other scale does not arise.
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Increase in price of Free Market
Sugar

2552. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government’s at-
tention has been drawn to the steep
increase in the price of free market
sugar in the wake of increase in ex-
cise duty in Dacember, 1973;

{b) whether it is a fact that excise
duty per quintal amounts to Rs. 19.5¢
only, whereas the actual rise was any-
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thing between Rs. 25 to Rs. 50 over
the priceg prevailing before the impo-
sition of the duty;

(c) whether there is any “yoluntary”
price agreement in regard to free mar-
ket sugar;

(d) whether this agreement has re-
mained a dead letter and is only used
for the purposes of evading income-
tax on the income resulting from the
high prices of free market sugar; and

(e) if so, the steps taken to check
this increase in\ prices and alsp in
tax evasion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). Yes,
Sir,

{¢) No, Sir.
(d) and (e). Do not arise,

Collapse of bridge on river Chambal

2553. SHRI MADHU LIMAYE:
SHRI JAGANNATHRAO
JOSHI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that when
the bridge on the river Chambal on the
National Highway No. 3 was inaugura-
ted by the late Prime Minister,
Jawaharlal Nehru, it wag pronounced
as one of the finest bridges in Asia;

{b) whether the bridge collapsed in
the year 1972;

{¢) the reasons for this collapse;

(d) whether proper survey of soil
and rock conditions on the bridge site
had not been made; and

() whether the bridge will be re-
consiructed at an early date in view
of the fact that it is one of the most
important national highways in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) The
bridge across the river Chambal on
National Highway No. 3, considered
as the tallest submersible bridgs in
the country was inaugurated by Shri

Jawaharlal Nehry on the 15ih March
1960.

(b) No Sir. The bridgs got damag-
ed on 24-2-1973 after one of its piers
settled by about two feet. Subse~
quently four R.C.C. arched spans of
the bridge constituting about 572 ft.
in length against 2434 ft. length of the

bridge collapsed on the night of 2nd/
5rd April, 1973.

(c) to (e). A Technical Committee ot
experts has been appointed to investi-
gate into the causes for the collapse
of the bridge and also to suggsst whe-
ther the existing bridge can be TYe-
paired or the construction of a new
bridge would be necessary. The Com-
mittee is expected to submit its re-
port shortly. Thereafter the work of
reconstruction of the portion of the
existing bridge/or construction of a
new bridge will be taken up after
working out the detailed design, pro-
ject ete.

Impact of oil prices on Agricultural
pProduction

2554. SHRI MADHU LIMAYE:
SHRI M. 8. SANJEEVI RAO:

Wil] the Minister of AGRICULTURE
be pleased to state:

) (a) whether any study has been
made of the impact of oil prices on
agricultural production;

(b) whether the impact in terms of
output and application of fertilisers,
output and application of pesticides,
and availability of diesel oil for trac-
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tors and oil engines, in particular, has
been studied in details; and

(&) i a0, the yesults of thiw study?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B, P. RAURYA): (a) to (c). No com-
prehensive study has yet been carried
out in regard to the impact of in-
Crease n ol prices on  agricultural
production,

Petroleum producls are used as feed
stock for the pruduction of chemical
lertilisers and plant protection chemi-
cals, High speed diese] o1} 1s used for
tractors, harvesting combines and
power tilers Ihgh speid and hight
diesel ous are alsp used 1o operating
diesel pumps partcularly 1n those
areas whieh do not have supply of
electric  power or where adequate
power is not avaulable Supply of
petroleum based feed stock foy indi-
genous fertiliser plants is being main-
tamed and unless it becomes unavoid-
able to curtail 1t the output of fertili-
ser plants would not be affected The
availablity of chemical fertlisers
from abroad 1s however, affected be-
cause of reduced petroleum s: pplie
to the fertiliser exporting countries.
The reduced availability of fertilisers
is hikely to affeet our agrcultural pro-
duction As regards the effect on
pesticades ther¢ are requests from
certain quarters fo; making airange-
ments for mamtainmng assureg  sup-
plies of petroleum prpducts for the
manufacture of pesticides As for
high speed and lLight diesel ails for
traciors  and pump sets, ete, cxcept
for some irregularities in supply due
to transport difficultics, the supphes
for agricultwial machinery and  nhift
irrigation  are  bemmg  mantamed
Ministry of Petroleum and Chem.cals
maintaming a close touch with the
Mmistry of Petroleum and chemicals
and other concerned Ministries in this
matter A control room has been set
up in the Ministry of Petroleum and
Chemicals for keeping waich on avail~
sbility ang supply of diesel off in the
country particularly in aress where
the demand is very high.
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Wheat take-over in opusing
Rabi Season

2855. SHRY MADHU LIMAYR wil
the Minigter of AGRICULTURE he
pleased to state:

(a‘) whether the Government wiit
continue its policy of wheat take-over
in the coming Rabi season;

(b) whether there wil} be monopoly
purchase of wheat at the State Jevit
or whether the decision will be left 10
the States;

(¢) whether procurement pricesisup.
port prices for wheat on all-India ba-
sts have been fixed in the coming her-
vest; and

(d) if 30, the details thercof>

THE MINISTER OF AGRICUL-
TURE (SHRIF A. AHMED (a)
There has been no thange m  the
policy.

(b) to (d) The progurement policy
including procurement price for the
coming rabi seazon (1974-75) will be
finalised in consultation with the State
Governments at the Chief  Ministers
Uonference to be held at New Delhs
on 16-3-1974

Guranteed suppory prices for wheat
tor 197475 Rabi Marketing  Season
have heen fixed at Rs 80/- per quin-
tal for indigenous red vamety and at
Rs 85/- per quintal for indigenous
common white and Mexican varieties

Sprinklers Irrigation for Plantations
and Commercia] Crop

2556 SHRI MADHU LIMAYE. Wilt
the Minister of AGRICULTURE be
pleased to state:

(a) whether 1 order to save irriga-
tion water resources, sprinkler-irriga~
Hon has beey introduced in the coun-
try;

(b) whether it has made little head-
way except in areqs covered by tes and
coffee plantations;
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(¢) whether the feasibility of intro-
ducing this for the production of other
cominercial crops like cotton and
groundnut has been explored; and

(d) if so, the resuits of this investi-
gation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). Sprink-
ler irrigation is being tried on a limit-
ed scale. It is too early to assess its
suitability for a large scale use.

(c) Yes, Sir.

(d) Being a more efficient method
for water application, sprinkler irri-
gation helps to increase the irrigated
area for a given amount of water but
ils economic feasibility for adoption on
an extensive scale is yet to be deter-
mined.

Benefits to Instructors of N.F.C.

2557. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether a final decision has
been taken to give all benefits, as are
given to Central Govermment emp-
loyees to those instructors of Na-
tional Fitness Corps who have join-
ed rervice uncer various State Gov-
ernments; and

(b) if not, the rersons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAYL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). It has al-
ready been decided that such of the
National Discipline Scheme Instructors
as have joined the State Government
service would be entitled to the fol
lowing benefits:—

(i) The service in the Central ‘Gov-
ernment will count for fix-
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ation of pay in the State scaleg
and for retirement benefits;

+ (i) The pay and allowances drawn
under the Central Govern-
ment will be protectedq st the
time of absorption in the
Siate service; and.

(iify Such of the Instructors as on
protection of their pay at (ii)
above are not able to earn in-
crements in the relevant
Stale pay scales, be given the
option to retain their present
central pay scale and special
posts created in the  State
cadre on scale of pay identi-
cal to his present centiral pay
scale. But any future revis-
ion of a central pay  scale
icentical with the scale will
have no eflect on :such per-
sonal scales.

Surplus Employees in F.C.IL -due fo
Reputationists -

2558. SHRI S. M. BANERJEE: Will
the Minister of AGRICULTURE be
pleased to state;

(a) whether theve are nearly 7,000
empioyees in Food Corporation of
Irdia who are on deputation from
other departments; and

(b) if so0, whether this is one of
the reasons as to why the Food Cor-
noration emniovees have bzen dec-
lared surplus and if so. the reasons
for not sending these deputationists
back to their parent departments?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P, MAURKYA): {(a) and (b). Barring
4774 employees who came to FCI
from West Bengal Government with
the work, the number of other depu-
tationists is 539 only. Most of these
have been taken for doing specialised
jobs such as Movement, Accounts,
Railway claims, ete, and cannot,
therefore, be easily replaced. The
employees wers not declgred surplnus
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beasyse of the exisience of Heputel-
fonisty.

Amemdment of AMU Ast

2$60. SHRI'S. M, BANERJEE:
EHRI BIRENDER SINGH
RAO:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

() whether Aligarh Muslim Univer-
sity Act ig lkely to be amended

(b) it s0, what amendments are
likwly to be brought; and

(¢) whether these amendments
have been agreed to by the Council?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8, NURUL HASAN): (a) No.
8ir.

(by and (¢). Do not arise.

Alleged COhiid adoption Racket
2661, SHRI MUKHTIAR  SINGH
MALIK:

SHRI BIRENDER SINGH
RAQ:

Will the Mnister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state; .

(a) whether it has come to the
notice of Government that Indian
Childrern are taken away from India
in the absence of a general kw on
adoption (except among Hindus) by
unscrupulous operators taking advant.
age of legal sanction wunder the
Guardians and Wards Act of 1890;

{b} whether some lawyers of the
country are algo involved in this
racket; and
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(c) whether, Government  progiee
to hold an into this racket
and i s0, the natire of the engpilay?

THE DEPUTY MINITER IN THE
MINISTRY OF EDUCATION AMND
SOCIAL WELFARE AND IN THR
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b) MNo,
8i¢. The Governmeant have not e~
celved ahy such complalsdt,

(c) The question does nob artve.

Grewth of Indisn Shippleg

2662. SHRI C. JANARDHANAN:
SHRI M. KATHAMUTHU:

Will the Minister of SHIPPING
AND TRANSPORT be pléaned t6 state:

(a) whether the growth of Indtiunt
Shipping could not keep adequate
pace with the development of ceun-
try's foreign trade;

(b) if g0, the reasons and the fatte
thereaf; and

{c) the total cargo handled by
Indian ships in total overseas trade?

THE DEPUTY MINISTER IN THR
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (8) Yes, Sir,

(b) The national shipping tonnage
has to be increased to serve the eoun-
trys growing trade. The operative ton-
nage, at present is 30.17 lakh GRT
and another 21.97 lakh 'GRT is on
order. The target proposed for the
Fifth Plan is 8640 lakhs GRT. This
will enable us to carry 100 per cent
of our overseas trade in crude and
petroleum product, 50 per cent of iron
ore, export to Japan, 100 per cent iron
ore export to Wurope and about 50
per cent of liner trade.

(¢) During 1972.78, Indian Shipping
carried 188 per cent of India’s Over-
seas trade.
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share of Kerala in Imported Fertilizer

2383, SHRI C. JANARDHANAN:
SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government intend to
import fertilizer; and

(b) it so, whether a portion of it
will be allotted to Kerala State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). Yes,
Sir. A portion of the imported fertili-
zers will be allotted to Kerala State.

Settiement of Landless Labourers on
Government Waste Land

2564. SHRI VIKRAM MAHAJAN:
Will the Minister of AGRICULTURE
be pleased to state:

{(a) how many landless labourer
families have been settled till Febr-
uvary 28, 1974 on Government waste
lands and where; and

(b) how many landlesg labourer
families have been settled on lands
vested in Government as a result of
imposition of ceiling on land-holdings,
with its break-up, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). Two
statements are laig on the Table of
the Sabha. [Placed in Library. See
No. LT-5380/74).

Funds a2lotted for Agriculture during
Fifth Plan

2565. SHRI VIKRAM MAHAJAN:
Wil] the Minister of AGRICUILTURE
be pleased to state:

(a) the funds earmarked for the
Fifth Plan for Agriculture; and

(b) whether the country is likely
to be self-reliant in agricultural pro-
duction by the end of the Fifth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Ac-
cording to the Draft Fifth Five Year
Plan, the outlay envisaged for Agri-
culture in the public sector is Rs. 4,935
crores. In addition, a public sector
outlay of Rs. 2,681 crores is envisaged
for Irrigation and Flood Control
which will directly benefit agricul-
ture.

(b) It is envisageq that the fulfil-
ment of the target of foodgrains pro-
duction fixed for the Fifth Plan will
make the country not only self-suffi-
cient but also leave a cushion for
building a buffer stock. As regards
commercial crops, the dimensiong of
growth envisaged in the Plan are
such as to take care of export re-
quirements in addition to meeting in-
digenous needs.

State-wise break up of Loans and
Subsidies for Roads

2566. SHRI SHANKER RAO SAV-
ANT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the State-wise break-up of
loans and subsidies given by the
Centre for roads in the State Sector
during (i) 1971-72, (ii) 1972-73 and
1973-74 upto the end of Feb., 1974;

(b) have any criteria been fixed for
giving such loans and subsidies to
States; and

(c) if so. what are they?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR! PRANAB KU-
MAR MUKHERJEE); (a) There s
no provision in the 4th Five Year Plan
for providing any ‘earmarked’ Flan
loan assistance/subsidies for rvads in
the State Sector. However, in the
Central Sector some loan assistance/
subsidies are provideq for certain
selected categories of roads, Seven
statements giving the required infor-
mation scheme-wise are laid on the
Table of the House. [Placed in Libra-
ry. See No, LT-6381/74)

(b)., Yes, Sir

(c) ‘Central loan assistance accord-
ing to availabjlity of funds js provided
for some selected road/bridge schemes
which are either of inter-State imgport-
ance or which can contribute to 1apid
economic development of the area
served by them, In addition, some
money by way of limited grants/ allo-
cations is also provided for such pro-
jects from the Central Road Fund
Further some Grants-in-aid are als0
provided for certain special road/
bridge projects.

National Highways in Maharashtra

2587. SHRI SHANKER RAO SAV-
ANT: Will the Minister of SHIPPING
AND TRANSPORT he pleased to state:

(a) which are the various National
Highways in Maharashtra;

(b) through which areas do they
pass and what is their length; and

(¢) how and at what expenditure
each of these National Highways is
propnsrd to be developed during the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) and (b). A
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staterient showing the various Nadio-
nal Highways in Maharsshira and the
areas through which they pasy is laid
on the Table of the House, {Placed
in Library. See LT-6882/741. The
total length of the Nationa] Higzhways
in Maharashtra is 2881 Xmy.

Written Answers

{e¢) Since the Fifth Five Year Plan
is still in the preparatory stage, it 1s
prempature to give an idea of the pro-
gramme of works.

Scholarship for Overseas Tralning to
Engineers

2568. SHRI SHANKER 1AO SAV-
ANT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether Government  have
invited applications for grant of
scholarship for overseas training to
engineers recently;

(h) if so what are the conditions
of the scholarships,

(c) whether any candidates have
been selected for these scholarships;
if so, their names: and

(d) if not, when will the selection
be made?

THE DEPUTY MINISTER IN THE
MINISTRY OF ERDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV): (a) to (d). The Con-
federation of British Industries, Lon-
dnn, offered four scholarships for 1974
for mature engineers who require spe-
cialised training for 4-12 months and
who are sponsored by their employers.
The Ministry of Education and Social
Welfare invited applications for these
scholarships in November, 19738 through
open advertisement from Indian natio-
nals and nationals of Sikkim,

The conditions of eligibility include:
(i) at least a Second Class engl-
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oeering degrée or aa equivalent dip-
loma in engineering;

(i) at Jeast five years industrial/
practieal experience after obtaining
qualifications at (i) above:

(iii) age not more than 35 years.

A Selection Committee constituted
for the purpose duly interviewed the
candidates for these scholarships and
on the basis of recommendations made
by the Committee, six candidates have
been nominated to the Donor Ciganisa-
tion. Under the terms of the ofter,
the final selection is to be made by the
vonfederation of British Industries
depending on the placements available
The final selection is expected to be
made some time in August/Septem-
ber, 1974, when the candidates finally
approved will be notified.

Restrictions on Sale, Purchase and
movement of Coarse Grains

2569. SHRI SHANKER RAO BAV-
ANT: Will the Minister of AGRIC'UL-
TURE be pleased to state

(a) which food-grains are classified
a8 coarse graing; and

(b) what were the restrictions on
the sale, purchase ang movements of
these coarse grains before 25th Jan-
uary, 19747

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI]
ANNASAHER P. SHINDE)- (a) Bajra,
jowar, maize, ragi, barley anq small
millets are cheifly classified as coarse
grains,

(b) A statement giving the re-
quired information is laid on the Table
of the House. [Placed in Library. See
No LT-8388/74),

Completion of Haldia Deck

2570. DR. RANEN SEN: Wili the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) how long it would take to eom-~
plete the Haldia dock; and

{b) the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The oil jetty
for handling oil tankers, forming part
of the Haldia Project, was completed
and commissioned in August, 1968.
According to the prevent indications
the Haldia Dock System is expectrd to
be commissioned during the later part
of 1974.

(b) The Haldia Dock Systein, is the
fust one of its type in the country and
has b.en wholly planned designed and
18 being executed by Indian Engincers
ang experts, They have beea dealing
with various technical and other pro-
blems natural to a proje't of the mag-
nitude and dimensions such as those
of Haldia, with all the complexities
involved, Some of these were the
change in the dimensions of the lock
on the basis of anticipated avelability
ot deepsr draughts as assessed after
detaileg hydraulic studies, difficulties
in lowering the watertable at the lock
entrance to the dock system to enable
deep cxcavation being carried out
prior to undertaking construction,
general shortage of stee] and cement,
inadequate supply of wagons for move-
ment of construction materials, low
productivity of labour and unantici-
pated difficulties In working conditions
during the monsoon period reducing
considerably the availability of work-
ing time per year and delay in supply
of plant and equipment by some indi-
genous manufacturers Efforts have
been made to solve the technical pro-
blems snd to overcome shortage In
cement steel, wagons etc.
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Contivt Ald te Statis for Agclsutiure

2571, SHRI RAGHUNANDAN LAL
BHATIA: Wit the Minlster of AGHI-
CULTORE be pleased fo state:

(8) whether amount has been given

to the various States for special agri-
cultural assistance; and

(b) it g0, the total mmount thereo!
and its State-wise break-up?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The question apparently refers
to the assistance gven by the Central
Government to various States for spe-
cial agricultural programmes of the
type of Emergency Agricultural Pro-
duction Programme during 1972-73.
No such special agricultura)
has been imtroduced during 1973-7¢.

Fund for Caleatia Hustes Develop-
ment Profost

%72, SHRI BARO}
SHRI R. 8. PANDEY:

Will the Minister of WORKS AND
HOUSING be plensed to stats:

{s) whether there has cropped up
differences between the West Bengal
Goversment and the Central Govern-
meht on the question of funds for
Calcutia Bustee Development project;

{b) whether the Central Works and
Housing Department hes been refus-
ing to pay Rs. 11 crores already spent
for development of Greater Calcutts,
whereas the entire money spent for
such development of other cities has
‘been paid by the Central Government;

and

(c) if the answer be in the affirma-
tive, the rpasons therefor?

THE MINISTER OF STATE IN THE

DEPARTMENT OF PARLIAMENT-
ARY AFPFAIRS AND IN THE MINIS-

Writles Awswers  1iy

Tty OF wolis ASiD moudiNc
(BHII OM MUMWEKY: (i) 6 (6, A
s of Bs. T1.83 croves had besa rer

Rs 2 crores have been issued recenily.

Additional Area under Jute
Cuttivation

2878, BHRI PILOO MODY; Wil the
Minister of AGRICULTURE be pleised
to state:

(a) whether the Union Agriculture
Ministry propose to bring several
thousind hectdres of additional area
uhder jute cultivation;

(b) it so, the extent of sdditional
aréa to by brought under jute culti-
vation; and

(c) likely additional availability of
jute consequently and whether it
would mesh additional forélgn ex-
changs édthidly through exports of
jute and if so, expected earnings In
this regurd?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI!
ANNASAHEB P, SHINDE); (a) to (c).
It is proposed to bring an additional
area of 50,000 hectaves under fute cul-
tivation in the mmitiple cropping se-
quences by the end of the Fifth Plan
period. This is likely to make avail-
able an additional production of about
6 lokh bales by the end of the Mifth
Plan.

India is not a major exporter of raw
jute amd mainly exports finished goods.
Incrense tn  production of raw jule
would, however, enasble assured end
increased supplies of raw material to
the industry.

Rise in Price of Mustard Off in
Calowita

2574,_SHRY PILOD MODY: Wil the
Mintster of AGRICULTURE be pleas.
ed to state:
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(9 atjention of the Gov-
ermment of bag been fnvited to
s zepit that prices of miustard ofl in
Geicutty snd suburbe has eweeeded
Rs. 1050 o kilo—an all time regard;
snd

(b) i w9, yeaction of the Govern-
memt of India in this regard?

OF STATE IN THE

OF AGRICULTURE (SHRI

ANNABAHEB P. SHINDE): (a) Yes,

Sir. The Government are aware of the

high prices prevailing in Calcutta as
well as other centres of the country,

{b) The firmness in the prices of oil-
sesslp ang olls is an all-India phemo-
menon and may be attributed to such
factors as low carry-over stocks from
the previous year due to poor crop of
oilseeds in 1972-73, speculative trading
and hoarding of stocks and the rise in
the general price level. The sleps
taken to improve avallabjlity of n.us-
tard oil include curtallment followed
by stoppage of the use of mustard ofl
in the vanaspati manufacture, regula-
tion of the production of refined oil by
the vanaspati factories with reference
to their past production which meant
virtually banning the production of
refined mustard oil by these factories,
arrangements for the import of rape-
seed and rapessed oil and eifforts to
{ncrense the production of mustard and
rapeseed in the country along with that
of other oilseeds.

waw At o 9w

2575. S JOH W WOy : war
Nrgr o ¢ qfesr wf ag qa &
v w6 5 :

(%) o w3 ¥ AT Rl ¥ ok
ARG T TroveqTr 3 s AehgT A
o & g e A8 W) et
™ & fmfer & fag dafvr cowe &

v AT wey w¥w e e
fravaw foen wa  Wic ferdr
s @ &;

() qw & fmlor & womr ¥
aowre §t wrlt drer wr §; Wi

(7) v oo ¥ qoq goent
o aTeTe WY fad oy witrdeer oy st
g ?

e site afcager shrrorr # aq-shlt
(st wow gaTe uelt): (%) @ (7).
Wit g § weiwig ar eifew
R W U q;NT & ¥y agraa
wrbww ¥ sl frwge ward amitge
% I Wow T ¥ H s g
& fier & farg 70 wrer way o o
agraar oftea & o 1 x¥ asy e
W queqTT G A WTHT  WTHT
wEar a1 @+ 9wy W W arerfew
foreree Trvegre aderforn frsrfor fireme
g frar w91 1 5w wWw o
T 'orR & gfaw frar fs o g
qfedtorr X woa ¥ swdw
wepw T &= agraay wrebw § wfaer
T WS AIAATHY Y AR GO Aoyl
feorgr wrarmmwardy wifs Y g &
afz ¥ weRTeT 190 W WA ¥ A7
wT 350 W@ WY g 7 WX IO
TETETT W wgraaT ¥ o gfg A A
w1 45 ¥ werw Awwr 9a W,
Uq. TORA GHT F FEFH A qW)-
uw #1 gura fear § avfe =¥ 190 aTE
Ty ¥ Ivwew O gF @fed @ ar
o% | waiifaw swwaE ¥ 9w qW
qfcramr e w1 oy T
g Wil § 6 g smteEr 9%
qtweft  demT & wwr wgmEr ¥ fag
fawre fewr g 1 goreaTT A<EI ¥
W Teary 9T 9t o wwi s e
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awwg & oo & dewr
fear smaT & 1 wwfag o o g
wfafmar & fags § §8 w7 weww
adr § ) €@ qua vrady a4 feafy
¥ Ak § WY §9 wgATARa gF ML
Fq1fe wwlt ag wrefras ST A &

HIET wa| & ez W v g

2576. st FER I CHIQ ¥«
faafr atv gow st ag T &
v w4 fw .

(%) == wag feax s AT
T sy & fg wder g Ay

(=) fray safeaa 9, fra-fea
ad aF, feu-few St & wwwrd
oA AT UGS I QA qF (54T
wr ww , WX

() wrd s w0 gfEer
wiggan wyfeEl 1 JIe HqF
3G IR T TST AT FIA w0
s e §°

dgfm-wd  fawer awr fawd
Wi st W H e et (s s
dgar) .(7) aw(w). fmin @k
WA WETHT BT GEFE ST T
wawyg T fF W, T
¥ qre wife I A= waraay/ v
safafer a@ & 1w awT 9
AT X EWTT (T AT ¥ AT
N W= TEN wEd ae W
SEAYAT F R § IA*T awr R aoETd
o grfen f6 @ ¥ § 9 der
o< fow qul g s & fafos
it ®Y g wafzy &Y i §, ouk
gy ¥ 0w faan @ swv-9Ee 9w
oy o [avrea § e Gm@e
Y @ 1. T-6384 74))
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() fefedt owr wwe wtwet &
wary ¥ fawe wiver § wovw qw
¥ o et o famioer won dwer
wE &Y w0

wiwt @t ey qavw welr ot 9t
Iqaey wIX Wt QA

2577. sltara oy g
st ®o gHo wrayr :

T F.q AAT 4 TR ¥ O $4R
% .

() w1 1960 % X
fivarer qat ww A Ay ¥ Ao frad
1 I AT, HY AR, WY, 747, qw_«”
T Tt ¥ waT QEw f5r FW K}

(@) afzgt, ArIarda i N A
T Ay W qAw fewry & forg weeTe
¥gr v amd §; W

(7) ag @ w7 A6 Pemfaa
g sl ?

gle dxmm  # wow WAt (s
#o Yo W) (F) & (7). W12 s
SREaT & FHF A & frg T sy
g e § 1 o ot X g Wy
g g & 9 Tea § & weard faon
TN ¥ ATEA TR QAL AR
el &1 W fom oqer g ag
& frm qee § w9 w0 93 frife
frgy mar § 1

Cargo Service by Public Shipping
Companies

2578. PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT he plepsed to state:

(a) which are the Public Sector
Shipping Companies which manuge
cargn service; and
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{b) the roules on which the cargo
service operatea?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The Shipping
Corporation of India Ltd. and the
Mogul Line Ltd. are the two publhic
sector shipping companies which
manage cargo services

{b) A statemeni showing the routes
on which the cargo services are ope-
rated is enclosed,

STATEMENT

Routes on which the Shipping for-
pnration of Indis Ltd, and the Mogul
Line Lid. operate cargo services:

Shipping Corporation of Indla Lid,
1. Qversea  laner Cargo Services

East Coast of India/Bangladesh/
Australia.

West Coast of India/Australia,

East Coast of India/Far East
Japan.

West Coast of
Japan.

Tndia/Black Sea Ports.

India/U.X./Continent

India/Poland,

Tndia/USA (Atlentic and Culf of
Mexico),

India/USA/Canada
Coast).

Ea-t Coast of India/East Canada/
Great Lakes,

India/Arab Republic of Egypt.

East Coast of India/West Asia
(Gulf).

West Coast of India/West Asia
(Gulf).
India/West Asla (Red Sea).

Wast Coast of India/East Africa

Indigd/German Democratic Re-
public.

India/Far East

(Pacific

India/Adriatic,
India/Mauritius.

East Coast of India/Bangladesh/
New Zealand.

India/Libya.

4 Overseas Passenger.cum-Cargo
Services:

Bombay/East Africa.
Madras/Malaysia/Singapore.

Rameshwaram/Taltumanner (India/
Sri Lanka).

3 Other Services:
Overseas tanker service.
Overseas bulk carrier service,
{"oastal tanker services.

Coastal dry bulk cargo services

{for coal and salt).

World wide tramping.

Tassenger-cum-carygo services bet-
ween mainlang and Andaman;

between mainland and
Lakshadweep Island, and
inter-island services in the

Andaman and Nicobar Tslands.
Mozhul Line Ltd.

Pus-enser -cum-cargo service bet-
ween India and West Asia
(Gulf), tramp service,

Coast] passenjer-cum-cargo ser-
vice on the Konkan coast.
Coastal dry cargo service (for coal

and salt).

Cargo Serviee on Konkan Coasy by
‘Moghul Lines’

2579. PROF, MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) is it true that ‘Moghul Lines’
does not operate cargo service on the
Konkan coast: and

(b) if 80, the reasons thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Mogul Lines
operates the Konkan Coastal Passengers
Service which also carries some cargo.

(b) The Mogul Line has reported
that inadequate cargo movement and
absence of alongside berthing facilities
in most of the Konkan ports make in-
troduction of cargo services only un-
economical.

‘Moghu} Lines’ sought cooperation for
Ferry Service

2580. PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the ‘Moghul Lines’ has
sought the cooperation of the Maha-
rashtra Government to provide the
ferry service, to ensure that all the
ports on the Konkan coast are covered
for passenger service; and

(b) if so, what i3 the response from
the Maharashtra Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) and (b). The
Mogul Line is using the services of
private boat owners who act as their
contractors for cartrying pascengsrs
between the ships and ports where

alongside berthing facilities are not
available. Wherever there is any diffi-

culty in cbtaining these farilities the

ccoperation of the Governmeni of
Maharashtra is sought, The State Gov-
ernment has be:n extending coopera-

tion in this matter.

Consirnetion 47  Barbhanga-Ferbes-
ganiy Prad
KISHORE

2581. SHRI HARI

SINGH:
SHRI BHOGENDRA JHA:
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Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made in the coms-
truction of Dharbhanga-Forbesgan;]
Road;

(b) the reasons for the delay, it any,
in the construction of the said road;
and

(c) the steps taken or proposed 1o
be taken by Government tg expedite
the construction of the said road?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) to (c). De-
taileg plans and estimates for the
work are yet to be prepared by the
State Government after carryicg out
detailed investigations and field sur
veys as per a bridge site ¢n Kosi
river involved in the project tentative-
ly selected at a location 3 Kms. down-
stream of Dagmara. The estimate for
investigations and surveys recently
submitted by the State Government i¢
presently under scrutiny of the Gov-
ernment of India.

Recommendations of Pay Commissiorr
concerning Principaly

2582. SHRI V. MAYAVAN:
SHRI P. A. SAMINATHAN:

Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURE
be pleased to state:

(a) whether the Union Minisiry has
not taken any decision to implement
the recommendatlions of the Tay
Commission concerning the Principale
of Higher Secondary Schools in Dethi:

(b) if so, whether these Princinals
have threatened to bveott the coming
Higher Secondary examinations; and

(¢) if s0, the reasons for delay in
tha implementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAT., WELFARE AND IN THR D¥-
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PARTMENT OF CULTURE (SHRI D.
P, YADAV). (a) and (c). The revis-
ed pay scales of Principals of Higher
Secondary Schools in Delhi are ex-
pected to be announced along with
other Class I posty, which are still
under consideration of Government.

(b) Government is not awarc of any
such move by Principals,

Stock of Wheat Seed allowed to
Farmers

2583. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have al-
lowed the farmers to have stock of
wheat for their domestic and seed
purposes; and

(b) i1 so, the quunfities allowed by
Gove nment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (£HRI
ANNASAHEB P. SHINDE): (a) and
(b). A statement giving the reyuired
1informat.on 18 laid on the Table of the
House {Ploced in Library  See No.
LT-6385/14}

Promotion and Development of Sans-
krit in Fifth Plan

2584. SHRI VASANT SATHE; will
the Mimister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state;

(a) the special measures envisaged
during the Fifth Five Year Plan for
the promotion and development of
Sanskrit;

(b) whether a large number of pre-
cious manuscripts are awaiting trans-
lation and interpretation for want of
adequate asmsistance in thig regard
from the Government; and

(c) the steps taken/proposed to en-
Sure that the precious manuscripts
3588 1.8-7. '

are tramslated and published for the
benefit of Sanskrit lovers?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN 1HE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) to (¢). As against
the Fourih Plan provigions of Rs. 275
lakhs, the corresponding provision in
the Fifth Plan for Sanskrit 1s Rs. 520
lakh. The Rashtriya Sanskrit Sans-
than, an auilonomous organisation
under the Ministry of Education and
Social Welfare, and the Kendriya Sans-
krit Vidyapeethas working under it,
have already initiated several special
measures for promotion and develop-
ment of Sanskrit including utilisation
of modern techniques for the teaching
of Sanskrit, training of teacher., re-
secarch and publi-ations. The Minis~
try will conlinue providing incentive
to State Governments, voluntary Sans-
krit Organisations and individuals for
specific  projecls for development of
San km{ 1 acordince with the ap-
proved pattern

2 Ay r2gdards manuscripts a Plan
provision of Rs, 50 lakhs exists in the
Fifth Flan exclusively for production
of Sanskuit hteruture including publi-
catior, ¢! Sanskiit  manuscrints and
ther  catalhgiung  Grants are bemng
pard to volundary sansknt Orpanisa-
t.ons for publi~ation of critical edi-
tion of rnuscuipts aad their catalo-
gues, The Sansthan is also consider-
ing a propo-al to have a coordinated
pro ramme of survey. acquisilion pre-
s~ ation, microfilming and publication
of manuscripls

UNICEF Aid

2585. SHRI VASANT SATHE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether there ig proposal for
intigrating UNICEF aid with the
proposed programme during the Fifth
Plan in a more purposive manner and
with objectivity; and
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(b) if so, the salient features of the
programme during the Fifth Plan,
UNICEF aid indicated State-wise and
programme-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b).
Assistance from UNICEP ig uthsed on
regular developmental programmes
drawn up on a national basis and not
on an area basis, Details of the
UNICEF assistance for the Fifth Five
Year Plan period are still to be finalis-
ed. However, the assistance is likely
to be co-terminous with the Five Year
Plap period; unlike in the past instead
uf annual proposals, a five year com-
mitment is being proposed. Such an
approach is expected to give the pers-
pective necessary for useful planning.
Also the assistance is proposed io be
utilised on programmes clearly relat-
able to child welfrre, with emphasis on
services for the young child.

Respense of State Governments on
Pilet Schemes for Crop Insurance in
selected areas

2586. SHRI SHASHI BHUSHAN
SHRI P, M. MEHTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the response of the State Gov-
ernment to the joint proposal of the
Government of India and the General
Insurance Corporation for introduc-
tion of more pilot schemes for crop
insurance in selected areas; and

(b) the
schemes working at present,
and with what results?

names of crop insurance
where

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). The
Government of India and the General
Insurance Corporation have taken up
with the State Governments the ques-
tion of introducing piist schemes for
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selecteq crops in selected areas on fhe
lines of the Crop Insurance scheme in
operation in Barcda district of (yujara}
State in respect of H-4 cotton, The
State Governments have been request-
ed {0 identify the crops and areas suit-
able for the introduction of the pilob
scheme and also to locate appropriate
collaborating agencies which can pro-
vide the infrastructural support. Re-
plies from Maharashira, Rajasthan,
West Bengal, Andhra Pradesh ‘Cujarat,
Punjab and Kerala States have been
received, Out of them Maharashira
State Government has identified an
organisation possessing necessary in-
frastructure and willing to render the
required field services In Maharashtra
it is proposed to have a pilot scheme
on H4 cotton in Jalgaon ditsrict
covering an area of about 1000 acres
implementation in the ensuing kharif
season.

2. At present one pilot scheme on
H<4 citton in Baroda distriet to Cuja-
rat State covering an area of 926 acres
is in operation, The results of the
scheme will be known after the current
cultivation However, as a result of
damage caused by heavy rains and
waterlogging to the standing crop on
about 25 acres, claims have been ad-
mittrd to the extent of Rs. 23,067/-
as against net risk premium of
Rs. 16,216/~ received.

Fixation of seniority ot N.D.S. Ins-
tructors by Delhi Administration

2587. SHRI K. LAKKAPPA: Will the
Minister of EDUCATION, S8OCIAL
WELFARE AND CULTURE be rleased
to state:

(a) the number of N.D.8, Instruc-
tore ahsorbed by the Delhi Adminis-
tration w.e.f. 1st November, 1972; and

(b) how Government propose to fix
the seniority of these former N.D.S.
Instructors?

THE DEPUTY MINISTER IN THE
w OF EDUCATION AND
WELFARE AND IN THx 195
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PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) and (b). 337 ND.S,
Ingtructors serving in Delhi schools,
most of whom were in the Central
scale of Rs. 110-200 and a few in the
Central scale of Rs. 150-240, were offer-
ed appointment as fresh entrants by
the Delhi Administration in the scale
of pay of Rs. 220-430, after relaxing
in the case of non-graduates, the quali-
fications prescribeq for their rccruit-
ment, As per the offer of appoint-
ment, they were be on probation for
one year, and their senfority was to be
fixed as fresh enirants without any
benefit of past servicee Those who
accepted the offer of appointment have
been absorbed by the Delhi Adminis-
tration w.e.f 1st November, 1972, and
their seniority reckoned in the grade of
Physical Education Teachers from the
same date Their inter-se geniority
would not be disturbed,

Butter Stock of Foodgrains, Sugar and
Edible olls to check prices

2588 SHRI MOHINDER SINGH
GILL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government have
under active consideration a plan to
buitld up adequate buffer stock of
foodgrams, sugar and edible oils to
check the galloping prices of essential
commoditlies in the country; and

(b) if so, the progress made in this
regard so far?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA)" (a) and (h).
Though there is no change in the
decision to have a buffer stock, 1t
would only be possible to build up
the reserve/with substantial increase
in production.

As regards sugar, a decision to
create buffer stocks of sugar for sta-
bilisation of supplies and prices has
#ineé Been taken, Its implementation,

however. depends upon the availabi-
lity of sugar after meeting the re-
quirements for internal consumption
and exports.

So far as the vanapati industry is
concerned, in view of the (i) avail-
ability of a large surplus in manu-
facturing capacity, (ii) the large car-
rying costs involved and the likely
deterioration in quality during stor-
age and also (ii1) the fact that the
availability of raw oils im recent
years has not been adequate even to
meet current requirements the crea-
tion of buffer stock of vanaspati has
not been considered a practicable pro
position.

Autonomous Status fo Colleges

2589 SHRI MOHINDER SINGH
GILL: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL~
TURE be pleased to state:

(a) whether in the recent past UGC
had recommended to the authorities
to grant autonomous status to colleges;
and

(b) whether the question has been
considered once again in the wake of
student unrest in the country before
putting the proposals before the Uni-
versities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
University Grants Commission had, in
October 1978, circulated to the Uni-
versities a note containing the crite-
ria, guidelines and pattern of assist-
ance to autonomous colleges and re-
quested them to take steps to imple-
ment the scheme

(b) No, Sir. It is for the Univer-
sitles to consider the issue before
making proposals to the Cammission.
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Procurement of Bajra in Gujarat

2500. SHRI ARVIND M. PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) what has been the target of
procurement of bajra in Gujarat for
the current year;

(b) the quantity procured; and

(c) if it is less then ihe target, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE).
(a) 1.5 lakh tonnes.

(b) 13329 tonnes upto
1974,

7th March

(c) Although the procurcment is
still continuing, the pacc of procure-
ment has been  slow. Some of the
main 1easons ior low procurement of
Bajra mm Gujarat are:

(1) Damage caused by excessive
rains towards the harvesting
time. This aflected the quali-
ty of the crop and the total
production.

(2) Reduction by the State Gov-
ernment in the traders’ levy
from 50 per cent to 10 per
cent in view ot (1) above.

(3) Tendency on the part of pro-
ducers and traders to  hold
back the stocks on account
of the differcnce between the
market price and the pro-
curement price.
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(4) Continued political agitation
in the State.

Improvement in Agricultural yield
through better Management

2591. SHRI ARVIND M. PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Minister of State for
Agriculture has stated that there
should be an improvement in the ave-
rage agricultural yield in the countiry
through better management;

(b) whether his statement is based
on some sclentific analysis; if so, bases
thereof;

(c) whether Government have pro-
posals for better management in agri-
cultural field; ahd

(d) if so, what Government propose
1o net for them?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE);
(a) to (d). Minister of State for Ag-
ticulture 1n his addre.s at the Fifth
Convention of the Indiam Agricultu~
ral Universifieg Ass ciation held at
Tirupati on 10th February, 1974, had
reyuested the Agricultural Univer-
sifies to pay greater attention to the
improvement of productivity and pro
duction through better management,
This «tatement is based upon & sci-
tific analysis of the data collected
under the National  Demonstration
project ‘These demonstrations which
are laid out by our Agricultural Uni-
versities and research institutions fn
the fleld of farmers have given the
follow ing results during 1971-72

Average gruin yields (Quintals/ Hectare) during 1971-72

Rice Wheat Maize Tawar  Bajra
All- India average 15 13-8 89 46 46
National Demanstrations average « 36-8 450 392 42-6 26.8

—
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Thus, it clear that mmproved man-
agement and efficient use of inpuls
could help in improving substantially
the produclivity of our major crops.

In order to popularise the concept
ot better management, the Govein-
ment of India have already started
a large number of small scale de-
monstrations called the “management
minikit demonstiations”. During 1973,
a large number of such demonstra-
tions were laid out in rice and it 1
proposed to extend this programme
to other crops like pulses during the
Fifth Plan.

Contribution of share of Rice by
States {o Central Pool

2592. SHRI P. R SHENOY: Will the
Minmster of AGRICULTURE be pleased
to state;

(a) whether all thc States have
contrnibuted their sharc of rice to the
Central Pool;

(b) what is the criterion adopted in
fixing the contribution from the wvari-
ous States; and

(¢) whether the guola fixed for the
Government of Karnataka is too high
considering the need to supply rice
to the deficit areas in that State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SIHINDE):
(a) The procurement of paddy/rice
in the current kharif marketing sea-
son will continue up to the end of
October 1074, Many States have star-
ted contributing rice in instalments
to the Central Pool. The extent of
contribution by States will be known
after the season is over.

(b) The contributions are fixed in
consultation with the State Govern-
ments taking into consideration the
estimated production, availabflitv of
rice within the State, average pattern

of consumption within the State,
past experience etc,

(¢) The target of procurementi and
contribution to Central Pool for Kar-
nataka was fixed in consultation with
the State Government and is consi~
dered reasonable.

Target gor drinking water in Bihar

2598. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSINGH be pleased to state.

(a) whelher ‘he target fixed by
the Government of Bihar for provi-
ding drinking water to the scarcity
hit villages 1n the State has been
achieved under the Fourth Five Year
Plan; and

(b) 1f not, the reasons therefo: and

the necessary sieps to overcome the
difl culties?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARIIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The Government of Bihar have
informed that the water supply pro-
gramme as envisaged in the IV Plan
was not drought/scarcity oriented.
However, in  1971-72, schemes wcrth
Rs 188 lakhs were executed to pro-
vide drinking water in the famine,
scarcity and flood affected areas of
the State. 17950 tubewells, 23 wells,
80 drilled tubewells were constructed
and 50 wells deepened.

Under the Accelerated Rural Water
Supply Programme launched by the
Central  Government, Rs, 210 lakhs
have beepn releascd for executing
7.000 hand-tubewells, 1500 wells, 350
drilled tubewells, 22 piped water sup-
ply schemes. Till date, 7000 tubewells
924 wells, 311 drilleq tubewells, two
piped water supply schemes have been
completed. Work in the rest of the
schemes is % progress.
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In the V Plan under the Minimum
Needs Programme, 6512 scarcity hit
villages are proposed to be covered
at an estimated cost of Rs. 29 crores.

Request for U.S. Foodgrains

2594, SHRI M. KATHAMUTHU:
SHRI INDRAJIT GUPTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether India has sought for
4 million tonnes of U.S. grains; and

(b) if so, thec reasons and facts
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) Does not arise.

Allotment of Land to Scheduled
Castes/Scheduled Tribeg in Orissy

2594, SHRI M. KATHAMUTHU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the targets of Government to
acquire and allot the land to the Sche-
duled Castes and Scheduled Tribes,
agricultural labourers during the
Fourth Five Year Plan in the State of
Orissa; and

(b) the progress regarding the land
so far allotteg in the State and how
much land is expected during the re-
maining period of the current plan in
the State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
No target to acquire land for allotment
to the Scheduled Castes, the Schedul-
ed Tribes, agricultural labourers was
fixed for the Fourth Plan period in
Orissa. However, from July, 1972 to
January. 1974, 1,91,000 acres were dis-
tributed among 1,63,000 persons. A,
target has been fixed for September,
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1973 to September, 1974 for the dis-
tribution of 1,50,000 acres to landless
persons.

States' representation ipn General
Council of Sahitya Akademi

2506 PROF. NARAIN CHAND
PARASHAR: Will the Mimster of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether all the State Govern-
ments are represented in the General
Council of the Sahitya Akademi; and

(b) if so, the names of the repre-
sentatives of the 21 States on this
body?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OPFP CULTURE (SHRI
D. P. YADAV): (a) According to
the constitution of the Akademi, the
General Council will consist of, among
others, one person fiom each of the
States enumerated in the Constitution
of India, selected by the Executive
Board in consultation with the State
Government.

(b) 1. Dr. C. Narayana Reddy (An-
dhra Pradesh) 2. Shri Biswanarayan
Shastri (Assam) 3. Shri Phanishwar
Nath ‘Renu’ (Bihar) 4. Shri Jheena-
bhai Desai ‘Sneharasmi' (Gujarat) 5.
Pandil Sthanudatta Sharma (Harya-
na) 6. Dr. K. M. George (Kerala) 7
Shri Hari Shankar Parsayi (Madhya
Pradesh) 8. Shri Ranji{ Desai (Maha-
rashtra) 9 Shri T. Gitchandra Sirgh
(Manipur) 10. Prof. R. S. Lyngdoh
(Meghalaya) 11. Shri Adya Ranga-
charva (Karnataka) 12. Shri Mano-
ranjan Das (Orimsa) 13. Shri Sadhu
Singh Hamdard (Punjab) 14. Shri
Laxmi Narain Kaushik (Rajasthan)
15. Shri K. 8. Mahadevan (Tamil Na-
du) 18. Dr. R. N. Dev (Tripura) 17
Shri Amritlal Nagar (Uttar Pradesh)
18. Shri Annada Sankar Ray (West
Bengal).
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Shri AlJ Mohammad Lone, who re-
presented Jammu and Kashmir till
recently, has since resigned. Nomina-
nations are awaited from the States
of Himachal Pradesh and Nagaland.

Increase in proportion of imported oil
for manufacturing Vanaspati

2597. SHRI YAMUNA  PRASAD
MANDAL: Will the Minister of AG-
RICULTURE be pleased to state;

(a) whether Government has pet-
mitted an increase in the proportion
of imported oil tc be used in the
mantfacture of Vanaspati; and

(b) if so whether it would raise its
production anJd also reduce its price”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The
proportion of imported oil to be used
in the manufacture of vanaspati Is
reviewed every forinight with refer-
ence to the prices of indigenous oil
during the penultimate fortnight, and
requisite adjustments made. ‘Thus
for the current fortnight it was in-
creased by nil to 1.3 per cent in the
different zones over the proportion of
14.0 to 17.9 per cent allowed in the
preceding fortnight.

(b) The fortnightly adjustments in
the proportion of imported oil (which
is cheaper than indigenous oils) are
aimed at maintaining the price of
vanaspati unchanged despite the than-
ges in the prices of indigenous oils
during the penultimate fortnight.
They have no direct bearing on the
production of vanaspati.
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Metropolitan Development Authority
for Bombay

2598. SHRI YAMUNA PRASAD
MANDAL: Will the Minjster of WORKS
AND HOUSING be pleased to state:

(a) whether Government have ad-
vised the Maharashtra Government to
set up a Metropolitan Develnpment
Authoiity for Bombay; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
Sir.

(b) Government of India have im-
pressed upon the State Government
the urgent necessity of setting up of a
Development Authority for the Bom~
bay Metropolitan Region which will
control investment by various depart-
ments and local bodies and  assign
priorities and will thus coordinate
the development efforts of these agen-
cies in the Metropolitan Region.

Literacy among women

2599. SHRI BHOLA MANJHI. Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state;

(a) what is total literacy of wonien
in the country;

1) what is the percentage of lite-
rate women in the country at present;

(c) how many girl students are at~
tending primary schools, State-wise;

(d) how many girls have completed

High Schools and Higher Secondary;
and

{e) what is their total percentase-
the total women population?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAYV): (a) Total
number of literate women according
io 1971 Census was 4,82,26,400.

(b) Percentage of Literate Women
is 18.72 per cent according to the 1971
Census.

{c) The State-wise position in re-
gard to the number of girls at primary
stage in 1968-69 is given in the state-
ment laid o the Table of the House.
[Placed in Library. See No. LT~
6386/74]1. In 1971, the total number
of girls at primary stage was
2,23,87,000.

(d) The number of Women Matri-
culates including those that had pass-
ed the Higher Secondary examination,
according 1o 1971 Census Eslimates
was 37,36.500.

(e) 1.42 per cent.

Loans to States {o help private En-
terpreneurs for River Transport

2600. SHRI M. 8. PURTY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether his Ministry has de-
cided to provide loang to State Gov.
ernments on easy termg to help opri-
vate entr preneurs for the modernisa-
tion of their rivercraft:

(b) if so, whether any provision has
been made in the Fifth Plan for ex-
tending river transport service on the
Ganga from Patna to Farakka; and

(c) i* so, the broad outlines of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) The
matter is under consideration,
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(b) A provision of Rs, 2 crores has
tentatively been made in the Fifth
Plan for running services.on the
Ganga.

(c) The details have nrt yet heen
{inalised.

Grants to Landless Tribal Families

2601. SHRI M. S. PURTY: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whethey Government have de-
cided to give grants to the Tribal ia-
milies while ullotting land fo the
landless famulics; and

(b) if so, main featureg of the sche-
me in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRT B. P. MAURYA): (a) and (b).
There is no general decision of the
Government of India to give grants
to landless tribal families while
allotting land to them.

However, in the six Tribal Develop-
ment Agency Projects located in
Andhra Pradesh, Bihar, Madhya
Pradesh and Orissa, the Tribal Deve-
lopment Agencies give necessary in-
put assistance including plough
bullocks, agricultural implements, etc.
10 the landless tribal families while
allotting reclaimed waste land to
them, for about 3 agricuitural seasons
so that the landless families can get
established to seitled and improved
agriculture.

Besides the above, under the Fifth
Five Year Plan, a scheme is  being
drawn up for providing short term
and long term assistance with a view
to enabling to take to agriculture the
eligible among the assignees of sur~
plus land, many of whom are likely
to be members of the Scheduled
Tribes.
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Implementatio, of New Land Ceiling
Laws during 1974

2602. SHRI BHOGENDRA JHA.
Wil the Minister of AGRICULTURE
be pleased to state:

(a) whether several State Govern-
ments had announced the implemen-
tation of new land ceiling laws by the
end of 1973;

(b) if so, the causes of non-imple-
mentation of land ceiling laws; and

(c) whether it is proposcd to com-
plete this implementation uf new land
ceiling laws during 1874, and 1f not,
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SIIINDE):
(a) to (¢). Almost al] the State Gov-
ernments took steps by the end of
1973 tor completing the process of
legislation intended either to revise
the existing land ceiling laws or en-
acting fresh ones. A number of them
began cnforcing the law well bhefore
the year 1973. In the nature of things
the implementation of land ceihing
laws is a long process. The laws pro-
vide for various time schedules for
various phases in the process. Thus
some time has to be given for land
holders to furnish their returns indi-
cating the extent and categories of
land held by them; provision also
exists in laws for the revenue autho-
rities to obtaip such returns at their
own initiative where land holders
have failed to ‘.unith the retuins in
time. The verification of the returns,
the calling upon of the land owner to
choose land within the ceiling, the
mopping up of surplus land, the pre-
paration of the list of eligible bene-
ficiaries, the determination of the
amount payable in view of acquisition
of land, the distribution of surplus
land ete.—each of these steps requires
time the length of which cannot be
foreseen in advance. It is also mnot
vossible to foresee how much time

would be needed in proceedings of
appeal, revision etc, Therefore, it is
difficult to lay down a programme for
the new land ceiling laws so as to
ensure their implementation by 1974
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Quantity of Bajra, Wheat and Rice
purchased by Gujarat directly

from Haryana

2604. SHRI K S. CHAVDA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether before the decision for
allowing the State Governments with
a food deficit %0 purchase coarse graing
directly from those that have a sur-
plus was taken by the Government of
India, Guiarat Government purchas-
ed 50,000 tonnes of Bajra from
Haryana, the movement of which
was not allowed by the Ceutral Gov-
ernment;

(b) if so, the quantity of bajra,
wheat and rice received by the Gov-

ernment of Gujarat from Haryana and
other Staics (State-wise) till to date;
and

(c) the price at which the bajra,
wheat and rice were purchased from
each State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) and (c). Do not arise.
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12.02 hrs.
PAPERS LAID ON THE TABLE

SUGAR (PACKING AND MARKING) AMEND
MENT ORDER AND GUJARAT PANCHAYATS
{AMENDMENT) ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): I beg to lay on the
Tabhle: —

(1) a) A copy of the Sugar (Pack-
ing and Marking) Amendment
Order, 1973 (Hind1 and English
versions) published 1n Notifica-
tion No. G.S.R. 511(E) in Ga-
zette ol India, dated the 29th
November 1973, under sub-sec-
tion (6) of section 3 of the Es-
sential Commodities Act, 1955,

(1) A statement (Hind: and Eng-
Iish versions) showing reasons
for delay 1n laying the above
Notification.

[Placed wn Labrary. See No. LT-68364/

74].

(2) (1) A copy of the Gujarat Pan-
chayats (Amendment) Ordin-
ance, 1974 (Gujarat Ordin-
ancc No. 1 of 1974) promulga-
fed by the Governor of Guja-
rat on the 24th January, 1974,
under provisions of article
213(2)(a) of the Constitution,
read with clause (c) (i) of
the Proclamation, dated the
9th February, 1974 issucd by
the President in relation to the
Stale of (Fujarat,

(i3) A statement (Hindi and Eng-

Jish ve sions) explaming the
rea + [or not laying the
Hir' +~r on of the Ordi--
nance.

IPlaced v [1™rary  See No. LT- 6365/

74].

Frinr Pronucts (AMENDMENT) ORDER

1973 AND 1.OTIFICATIONS UNDER ESSEN.
TIAL, COMMODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

PHALGUNA 20, 1895 (SAKA)
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(SHRI B, P. MAURYA): On behalf of

Shri Annasaheb P. Sinde, I beg to lay

on the Table—

(1) A copy of the Fruit Products
(Amendment) Order, 1973
(Hindi and Eng!ish versions)
published 1n Notification No.
SO 800(E) in Gazette of
India, dated the 31st Decem-
ber, 1973, under sub-section
(6) of section 3 of the Essen-
tial Commodities Acl, 1955.

‘Flaced «n Library. See No. LT-6366/
4.

(2) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-secs
tion (1) of section 12A of the
Essential Commodities Act,
1955:—

(1) G.S.R. 48(E) published in Ga-
zette of India, dated the 25th
February 1974.

(1) G.S.R. 49(E) published in Ga:
zette of India, dated the 25th
February, 1974.

[Placed m Labrary See No. LT-6367/
74].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, on item No. 4
(1) and (2), I would Like to say that
under this Fruit Products Order there
is an obligation that there should be
at least ten per cent of raw fruit juice
if one wanted to quote the Fruit Pro-
ducts Order Number on the bottle. Now,
they are covering these synthetics. I
would request the Minister to tell us as
to why they are covering syntihetic be-
verages which have little colour and
flavour representing fruit. Also, there
is no definition for soft drinks not con-
taning fruit juice at all. This is very
valid.

MR, SPEAKER: Ig there any ob-
jection for laying this on thc Table of
the House?

SHR1 JYOTIRMOY BOSU: That is
what I am saying. The Fruit Pro-
ducts Order is nothing but a hoax.
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Rule 377

MR. SPEAKER: While papers are
being laid on the Table of the House,
questions are not allowad.
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SHRI JYOTIRMOY BOSU: Can
any unmixed truth be laid on the
Table of the House and I do not have
the right to mention it also?

MR. SPEAKER:
later on,

Yon can do this

RePORT ETC., OF CENTRAL INSTITUTE or
EXGLISH anp FoREIGN LaNguages,
HyDERARAD

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR1
D. P. YADAV): 1 beg to lay on the
Tavle a copy of the Report (Hindi ang
English versions) on the activities of
the Central Institute of English and
Foreign Languages, Hyderabad, for
the year 1971-72 along with the Audi-
ed Acenunts,

iPlaced in Library. See No, LT-6368/
74].

SHRI JYOTIRMOY BOSU: sSir, I
would like to say that there were se-
rious allegations about CIA infiltration
into this Institute.

MR, SPEAKER: There is no ques-
tion of making any observations,

SHRI JYOTIRMOY BOSU: I am
not making any observation. I would
like to know whether while making
this report, they have taken note of
the fact that there are serious allega-
tions,

MR. SPEAKER:
question later on.

You can ask this

12.02 hrs.
MATTERS UNDER RULRE 377

(i) FAILURE oF MINISTRIES / DEPART-
MENTS OF GOVERNMENT OF Inpja 0
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. Rule 377
FURNISHES ’ INFORMATT(ON BY COM-

MITTEES OF PARLIAMENT

SHRI H. M. PATEL (Dhandhuka): I
want to draw the alleniop of this
House to the indifferenice which the
Ministries ang Ministers 2lso show to-
wards the Committees of the Houses
of Parliament. Sir, 1 would draw
your attention to the Seventh Report
of the Jaint Committee an Officers of
Profit, Peragraph 42 reads ae foliows:

“The Committee are
over the instances of rnon-supnly/
delayed supply of information de-
sired by the Committee as revealed
in the preceding paragraphs. It s
tegrettable that some of the Minis-
tries/Deoarimans sheuld have fziled
to move till {hs rig ter Wis toaen up
by the Commitica a2 the Minis-

distresseg

ters concerned ¢r c2lled their rep-
resentalives (o . widence.  The
Committes note in this connection

that two of the nripi- ¥s which had
not even cared to sive replies to the
reminders issueq by the Sccretariat,

had furnished information in reg-
pect of over 20 hbodies esch  after
the Chairman hag addresse]  the

Minister: concerned in the matter.

Another Ministry had  ‘urnished
information in respect of over 23
bodies, and still another in respect
of about 50 bodies. afier their rep-
resentatives had been called for evi-
dence. Information in respect of
some of the bodies was furnished
five to eleven years after their cons-
titution. The Committse cannot help
strongly deploring this.”

Of course the Committee hag expres-
sed itself in the mildest possible terms.
It goes on:

“The Committes are not zatisfied
with the explanation of the Minis~
tries for their failure o give prompt
information to the Commitiee. 1In
their  opinion, the lapse in this re-
gard was by and large due to negli-
gence on the part of the Ministeries
concerned.”
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1 will not take more time of the House
for these quotations mgke the point
abundantly clear

In the end the Commuttee draws atten-
tion to another point;

“In para 17 of thewr Fifth Report,
the Committee had noted with re-
gard that the Draft Parliament
(Prevention of Disqualification)
Amendment Bull, 1971 had noi so
fur been introduced although about
a year had clapsud since the Com-
mitiee hagq submitted their Report.
The Committee were informed on
the 10th May 1973 (the date on
which they adopted Fifth Report) by
the Mimstry nof Law, Justice and
Company Affairs that the Bull
would be finalised and introduced in
first week of the next session ie., .
The Committee hag expressed the
hope that there will be no further
delay.”

Mutter under
Rule 877
The Report concludes:
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“While the Commutee observe that
the Bill ha been included in the
Legislative Programme of the cur-
rent Session (Ninth Session), they
cannot help taking note of a Lime-
lapse of 17 months taken by Gov-
ernment to introduce 1t"

1 would 1mnvite attention further to
the report of another Committce the
Commuttee on Subordinate Legisla-
tion, a Committee of great :mportance
because in delegated legislation Parlia-
meni trusts the Ministries concerned
to carry out the spirit of the Bills pass-
ed by it m formulating rules and regu-
lations thereunder. I am reading from
paragraph 1168 of the Eighth Report

“The following Rules were 1efer-
red to the Minstries on the dates
shown ugainsl them for some clari-
fication s~

(1) Exports (Control) Order,
(S 0. 927 of 1968)

1068

(2) Indran Railways Traffic Service
Recruitment Rule , 1968 (GSR
2204 of 106%)

(3) Roorkee Cantonment (Control)
and Supervision of Mills Bve-
laws, 1970 (SRO 206 of 1970)

(4) The Coir Board Services (Classi-
fication, Contrul and Appeal) By-
faws, 1969 (SRO 200 of 1969)

(8) 'Lthe Aircr:it (Second Amend-
ment) Rules, 1972 (GSR 324 of
1972)

Cominerce 14-5-71
Railways T3
(R.ilway Boarl)

Defence 41271
Industrial

Development €72

Toursm and

Civil Aviation 26-9-72
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Since final replies had not been
received from the concerned Minis~
tries for over 8 months to over two
years the Committee at their sit-
ting held on the 3rd May, 1873 took
serious note of the inordinate delay
in sending final replies and desired
it to be conveyed to the concerned
Ministries.”

The most shocking one is the Ninth
Report of the Committee on Subordi-
nate Legislation where they say:

“The Committee are unhappy
that Government have failed in
their duty to Parliament by not
complying with the statutory re-
quirement of laying 47 ‘Orders’ on
the Table. They are surprised that
these ‘Orders’, which were issued
during the years 1971 {o February,
1973 Yy various Ministries/Depart-
ments had not been laid till the
Eighth Session which erded on the
5th September, 1973. In their opi-
nion, ihere has been a serious error
on the part of Government in that
they have failed to appreciale the
importance of the statutory require-
ment. Had the Committee not point-
ed out this error, the Members of
Parliament would have bene depri-
ved of their statutory right of mak-
ing modifications to thesc ‘Orders’.
The Committee would like to em-
phasize that due importance c<hould
be attached to Government's duty
towards Parliament.”

These are matters of great import-
ance. I may point out that the delega-
tion of powers to the executive to
frame rules, regulations, bye-laws etc.,
is unavoidable and indeed administra-
tively desirable. But Parliament in
so delegating its powers retains the
right to see that the powers delegated
by it to the subordinate authority to
make rules etc.,, have been exercise
in accordance with the terms of the
Act. This is secured through the lay-
ing of the Rules on the Table of the
House. Sometimes the prescribed
period is lald down in the Act itself,
usually it is within 7 days, etc. Here
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for years they have not heen laid
Only when their attention is drawn
by the Committee, they come forward
to lay the Rules and they have mno
satisfactory explanation to furnish for
their failure.

There are two points. One is that
even {0 give information askedq for,
they take a great deal of time and
sometimes they do not furnish it at
all. Secondly they fail even to com-
ply with statutory direction. I think,
the Committees of the House should .
be treated with greater consideration
and respect.

MR, SPEAKER: Mr. Patel, thank
you very much for bringing this sub-
ject to my notice,

I am myself surprise over this in-
difference, the gross indifference that
has been displayed by various Minis-
tries

SHRI H. M PATEL: What is the
remedy?

MR. SPEAKER: The remedy is that
I am thinking of devisiny some pro-
cedurcs whereby these cases of in-~
difference should not orcur. I am go-
ing to discuss it with the Rules Com-
mittee if we can provide some Rule :n
respect of cases which come to the
notice of the Committee where there
is a gross indifference on the part of
any Ministry, After discussing it with
the Rules Committee. I am going to
devise certain procedures. If it is a
contempt of the House, I will also
study it as to whether it comes within
the ambit of that definition.

I must say that it is not good on
the part of either Ministries or Minis-
ters that when the matters have been
brought to theiy notice, not once or
twice but @ number of times, they
should just keep sitting over them. In
such cases, it is the duty of the Chair-
man also to inform the Speaker about
these matters. After all, according to
the Rules of the Committees the Chair-
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men should inform the Speaker about
the progress of the proceedingg and
about the progress of the matters pen-
ding before them.

I am going to call a meeting of all
the Chairmen of Committees, and
collect information as to how in this
case this has happened and in the case
of other Committees also and then
discuss it with the Rules Committee.
1 am going to send a strong note to
the Prime Minister about it, and also
devise procedures as to0 how to proceed
in such matters in future.

(ii) REPORTED KILLING OF TWO ADIVASIS
AND JNJURIES TO SEVERAL OTHERS IN A
VILLAGE IN BIHAR

PROF, MADHU DANDAVATE (Ra-
japur): Sir, with your permission,
under Rule 377 I am ratsing an issue
which falls strictly within the pur-
view of the Union Government be-
cause it is a question of protection and
security to Scheduled Castes and Adi-
vasis.

I want to bring to the notice of the
House that on 5th March, 1974, there
was a firing resorted to by a landlord
in a village Durga Dih, 30 km from
Dhanbad, in Bihar. In this firing two
persons were killed and those who
were killed include an Adivasi boy
of 9 years age. Several other Adiva-
sis and landless labourers were injur-
ed, Some of them are seriously injur-
ed and they are lying in the hospital.

1 want to remind you that this
is not the first time that the landlords
of Bihar have been resorting to firing
on Adivasis and landless labourers.
Sometime back 1n this House, we
had drawn the attention of the Home
Minister to the killing and burning
alive of the Santhals in Purnea district
of Bihar, Again, this is happening.
At that time, we were told that they
would take all precautions in future
to see that such tragedieg are avoid-
ed In spite of that assurance given
by the Home Minister, again another

y has taken place. It is not an
Scgidental cqse. This is one more
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case in a series of various cases that
have occurred,

I demang from the Home Minister a
categorical statement regarding this
episode as well as an assurance that,
in future, Adivasis and landless labou-
rers will not be treated in a manner
in which they have been treated in
Bihar. I would demand that a cate-
gorical statement be made by the
Home Minister.

MR. SPEAKER: He will make a
statement. I am asking him tp make
a statement.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Only the other day 14 San-
thals were shot dead in Purnea dis-
trict. Every day this is happening..

SHRI INDRAJIT GUPTA (Aligore):
We should adopt a convention in this
House that in all cases where such
atrocities are committed, parti¢ularly
on Scheduled Caste and Harijan peo-
ple—because that is a special respon-
sibility.. .

SHRI JYOTIRMOY BOSU: Minori-
ties also.

SHRI INDRAJIT GUPTA:.... in all
such cases, without waiting for us to
raise the matter, Government should
come forward suo moto and make a
statement on the subject. They keep
mum, they keep quiet unless somebody
on this side of the House raises it
Should there not be a convention
aboul this?

SHRI VASANT SATHE (Akola):
At least 1n 1espect of matters which
are raised under rule 377, Government
should come forward with a state-
ment. I support the view expressed
by the hon. Member. That would be
a better conveniion.

SHRI SAMAR GUHA (Contai).
want to draw the attention of the
House to the fact that what Prof
Madhu Dandavate has raised is nat @
solitary insjance; such ugly incidgnis
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take place almos{ every day. Only
the other day 49 members of the San-
thal Community were burnt alive.
(Interruptions) As Mr. Indrajit Gupta
has pointed out, we shoulq set up a
convention, particularly in respect of
Scheduled Caste and Scheduled Tribe
people.

MR, SPEAKER; Mr. Ram Niwas
Mirdha plsase make a statement some
time today, or later.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF FERSO-
NNEL (SHRI RAM NIWAS LIR-
DHA): Sir, I will collect the informa-
tion and send ! 1o you. (7aterrupiions)

SHRI IDRAJIT GUFTA: This is a
matter which is agitating us so much.
But he is trenling it as a minor maf-
ter and he says that he will collect
some informatisn What is the mean-
ing of this? We will not Le satisfied
with this. The Home Minister has to
come cut with a statement.

MR. SPEAKER:
come cut w

The Minister will
ith a statement.

12.19 hrs,

RE: LEGED INACCURACY 1IN
J"ILSTERS REPLY TO QUESTIO\'
ABOUT IMISUSE OF MPORT
LICENCES BY CERTAIN BOM-

BAY FIRMS

ME. SPEAYER: Mr. Jyotirmoy
Bosu, regarding vour moticn against
Prof. Chattopadhyaya, I had been
waiting for ycu last weck. I have
studied the whole proceedings and 1
find that when you raised this objec-
tion, in the very next supplementary,
Pro. Chattopadhyaya has said that
because of those two previous items he
thought that this was also there. But
he is not definite about the time and
date In the very next paragraph he
says, ‘ I am sorry’. I invited his atten-
tion to this, ‘Here iz Mr. Jyotirmoy
Bosu; be sure if you know the date’.
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Then he corrected himself the very
moment saying, ‘I am not sure of the
time’.

SHRI JYOTIRMOY BOSU: But
did he come out with a correction suo
motu under Direction 115? If I were
him, I would have come out after
threes days.

MR. SPEAKER: He has correcied
in his supplementary,

SHRI JYOTIRMOY BOSU: No,
Sir. He did not comect he only threw
dust in your eyes. Xindly hold your
ruling. I shal]l satlsry you that the
Goenkas are much too powearful....
(interruptions) [ will prove it that he
has cdeliberately misled the House to
help the Jute Mills.

MR. SPEAKER: The next moment
he said he was not sure.

SHRI JYOTIRMOY BOSU: Na.
Sir. As you said, ‘It is Mr. Jyotirmoy
Bosu, a difficult person. Be careful’

Then, all he said was, ‘I am not sure
of the date’. If I were him, I shall
come up Leafore your goodself after
ihree days under Direction 115 and
make a statement that the date I hed
saig in paragraph sc and SO page sO
and so of the Uncorrected Debates is
not coryeci. This is the correct date.”
That would have gone on the record.
Instead I had to table a privilege mo-
tion to cateh him by the back and drag
him bafore you. Hsz has concocted the
whole thing. I will satisfy you. Please
do not give any ruling at the present
moment. Please do not make any ob-
servation at this moment. Please
treat it as sub judice.

MR. SPEAKER: Sub judice, was
the last date of the Parliament, in De-
cember, when it was brought. When
I told the Minister, “Look here. Don't
be so indifferent. If you are not cor-
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rect Mr. Jyotirmoy Bosu would nol
sparé you” Then he said, ‘I am hot
sute of thé date.’ In petween the ses-
sion he wrote me a letter. He sald
that he saw it, that he was very sorry
and that he was not sure of the date
and that he was mistaken. The letter
came to me,

SHRI JYOTIRMOY BOSU: The
House was not taken into confidence,

MR. SPEAKER: The letter came
to me. Then I told him to make a
statement on the subject on the basis
of the letter he wrote to me.

SHRI JYOTIRMOY BOSU: I
very SOrry.

am

MR, SPEAKER. You can come
let me know what the position is
But, so far as this matter is concern-
ed, I have a definite opinion that he
had corrected himself.

SHRI JYOTIRMOY BOSU: The
House cannot sit on judgment and in-
quire into all things ke that. You
have appointeq a committee to act on
hehalf of this House known as the
Privilege Committee, 1 will place all
the paperg befure them.

MR SPEAKER: Not on these mat-
ters.

SHRI JYOTIRMOY BOSU: During
your Speakership since 1968 ] gale
has there bfen any one case when a
Minister was hauled up on a privilege
motion? I am sorry to say that you
are very reluctant io bring a Minister
under the purview of a privilege mo-
tion 1 am sorry to say that.

MR. SPEAKER: I am very sorry
that you say like that.

SHRI JYOTIRMOY BOSU: For me
you tock half an hour for a privilege
motion which was nothing but a pn-
vate paper.

SHRI A, K, M, ISHAQUE (Basir-
hat): Thig 18 Jyotirmoy.
3558 LS .g,
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SHRI H. M. PATEL (Dhandbuka):
In deference io what yo have said,
although he has corrected himself, us
you say on the day when the supple-
mentary was but, in the House in the
statement he read out m his reply,
why d&id he not begin with this and
say I had corrected myself? On the
contrary he proceeded to give a long
story most of which had no relevance
at all to the point.

MR. SPEAKER: This is on the ba-
sis of the Jetter he wrote to me during
the inter-session period.

SHRI JYOTIRMOY BOSU: That
was not broughi to my notice. I am
entitled to see that letter. I should
have been given a copy of the letler.

SHRI H M PATEL: In that case,
1 say, the Minister should have incor-
porated in his statement a reference to
that letter and also categorically reite-
rated the fact that he had said that he
was not certain about the dates

MR SPEAKER: You
file. You can see the letter and every-
thing. I leave it to you. You better
decide yourself. I put the case to Mr
Patel. I.et him act as Speaker for
some time. Do yoy accept him or not?
Will you accept his decision or not?
will send the file to him.

can see the

SHRI JYOTIRMOY BOSU: I want
to make a submussion.

MR SPEAKER: I will send the file
to him or I can send it to any Member
you Hke,

SHRI JYOTIRMOY BOSU:

action is not proper when the
has a committee.

Your
House

MR. SPEAKER: If you do not ac
cept my rullng, any member can see
it. I will senq it to him.

SHRI JYOTIRMOY BOSU I am
just at the moment not gquestioning
your integrity. This House has & ualy
authorised committee in the Privileges
Committee, to sit to enquire to give
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its verdict. Why do you embarrass
an hon. Member who has come forward
to aseist you in the maiter, 8ir?

MR. SPEAKER; Kindly sit down.
It you are not satisfied, I divest myself
of that pxocedure; I put it befare any
Leasler of the Opposition Mr. Patel,
Mr. Bezhiyan, anybody.

SHRI HH M, PATEL: The only
point that 1 wanted to make was. The
Minister might have been more careful
in the statement that he made.

MR. SPEAKER: He should have
been. That is not deliberate.

SHRI JYOTIRMOY BOSU: Parlia-
ment i8s being treated with utmo~{ " &
regard and contempt. That is why,
Sir, the Ministers do not hesitate to
come out with unmixed untruths
everyday, morning, afternoon, evenmng.
You must be very firm with these
people who are constantly telling,—1
won't say lies because that would be
unparliamentary,~unmixed untruths.

MR. SPEAKER: If I had to go by
your advice, Mr. Jyotirmoy Bosu you
will be the only Member left inside
this House; everybody will be out.

SHRI SAMAR GUHA (Contai):
When 1 was entering into the Parlia-
ment House I had an unusual scene
and that is this. The main gate was
almost closed. Only there was one

small passage; only one person can
get in,
MR. SPEAKER: You must have

brought some of your guests along
with you.

SHRI SAMAR GUHA: They did
not allow my taxi to enter. When I
agked why have you done it, then they
allowed me. I want to know from you
because you are the custodian. There
was a large contingent of Police. )
want to know whether they have taken
yaur permission or not, whether they
have done it under your instructions or
nat. Am I not entitled to know as
Member whether they had done it
under your ingtructions or not?
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MR. SPEAKER: Quite often, with-
out my permission or any intimation
to me, please don’t raise such matters.
You cannot raise this matter offhanid
without previous iniimation to the
Speaker,

SHRI SAMAR GUHA: Unusuwl and
unprecedented sudden situation arises
and how can I give you previous
notice? I could not enter into the
taxi and when I said they opened it.
This is an unusual thing.

MR. SPEAKER: Don't raise 1his
matter. You can write to me.
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MR. SPEAKER: Next item. Ehri
Mirdha,

1229 hrs.

STATUTORY  RESOLUTION Re:
APPROVAL OF PROCLAMATION
IN RELATION TO THE STATE
OF GUJARAT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Sir, I beg to move:

“That this, House approves the
Proclamation issued by the President
on the 8th Pebruary, 1974 under
article 356 of the Comstitution in
relation to the State of Gujsrm®

SHEI INDRAJT GUPTA (Alipose):
g‘hﬂtjihmme;hhmmkm
own.
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MR, APBAKIR: He has informed
me that he will not be able to come.

SHRI SEZHIYAN (Kumbakonani):
Why, Sir?

MR, SPEAKER: He gave me ad-
yance intimation.

SHRI SEZHIYAN:
eagon, Sir?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR! K. RAGHU
RAMAIAH), This matter came up Le-
fore the BAC. also. I submitted
then-—you were also present then—
that Dikshitn will be busy in the
other House; today they are discussing
it. (Interruptions). Just hear me
please He is to reply there. Today
proceedings are going on there and he
has to reply. We requested Mr.
Mirdhaji to be here Accordingly he
1S here

What was the

MR. SPEAKER: Time allottei for
this discussion is whole day, 5 hours

PROF. MADHU DANDAVATE (Ra-
Japur). 1 am rising on g point of
order. (Interruptions)

MR. SPEAKER: Order please. Let
1t go on.

PROF. MADHU DANDAVATE:
Sir, I am on a point of order. ‘That
1s about the procedural matter in re-
gard to the Statutory Resalution. This
s a serious matter It would set a
precedent for the future. The hon.
Minister has already placed befo:e
the House a Statutory Resolution ap-
proving the Proclamation issued by
the President.

Sir, 1 have slresdy submitted to the
Secretary-Ganaral of Lok Sabha an
slternste motion,

] MR. SPEAKER: That motion is not
in order,

PHOF. MADNU DANDAVATE:
The officers informed me that that
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partioular giternate molion has not
been in order. Now, in this Hcuse,
we had been quoting precedepts from
the House of Commons also. I think
I can quote a precedent from the Up-
per House in this Parliament.

Sir, permit me to raise my point of
order.

MR. SPEAKER: When you antici-
pate a discussion, an adjournment
motion cannot be ullowed.

PROF. MADHU DANDAVATE:
In the Rajya Sabha, on an adjourn-
ment motion ohe Member moved an
alternate motion on the same lines on
which I have given. He was permit-
ted to move the alternate motion and
he was aflowed to reply to the dcbate
and the motion was put to the vote.
In this House, why is my alternate
motion not allewed to be moved? That
is my point of order.

MR SPEAKER: The other day,
when you brough: the adjournment
motion, I had allowed i1t You were
not m proper strength and you your-
self requested that you do not want
to pursue it. Why is your mermory
so short? The next week you forget
it.

PROF, MADHU DANDAVATE:
What is your ruling?

MR. SPEAKER: You cannot bring
it up. That was all decided in this
House that a discussion will come up
today. Why do you raise it now?

May I tel} you that this Motion is
a negative motion it is a censure mo-
tion. Why do you bring it now?
When this motion was brought last
week, we all took it up in the Busi-
ness Advisory Committee and we had
decided about it. In spite of that, if
you press that, I cannot allow it since
there is already an anticipated dis-
cussion on it in the form of a motion.

PROF. MADHU DANDAVATE:

I now seel your clarification about
that.



231 St. Res. re

SHRY JAGANNATH RAO JOSHI
(8ajapur): In the Rajya Sabha the
alternate motion was admitted. Why
is it not allowed here?

MR. SPEAKER: I am back
on it. 1 am going to allow it. Please
git down. You read your adjourn-
ment motion. Don't quote it. Why
do you quote it?

Last time I allowed you. In the
Business Advisory Committee it was
decided that this discussion would
come up today., Why have you
brought an identical motion again?

PROF. MADHU DANDAVATE:
Let me clarify the point. 1In the past
1 was told that tms alternate motion
amounts to an amendment which nega-
tives the original motion. Leaving
aside what happened last week, 1
want to know the procedure for the
gwdance for all timeg to come. Will
you treat the alternate motion as a
negative motion?

MR. SPEAKER: Why do you go
on repeating it agamn?

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Speaker, Sir, I do
not ask for an adjournment or any-
thing of that sort. I wanted to add
one sentence to what is already there,
namely, that this House calls upon the
President to dissolve the Gujarat As-
sembly and hold an election im-
mediately. What is the harm in it?

MR. SPEAKER: Please sit down.
This motion will be moved by him
ang this was the decision taken in the
Committee where you are all repre-
gsented and wherein you took this
decision. 1 am gomng to allow it if
you press it now. If you want it, let
it come again. And if you again
press it, I am going to allow it.

PROF. MADHU DANDAVATE:
I want a ruling for all times to come
whether any such motion should be
treated as an amendment to the ori-
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gimal motion angd whether thet is ad-
misgible or not.

MR. SPEAKER: You cannot move
an independent mction which goex
against the decision of this House.
It is not about the adjournment ‘mo-
tion but it is about the disapyroval ol
Proclamation.

SHRI DINEN BHATTACHARYYA:
I am asking the Government through
you to add one sentence;

“That this House calls on the
President to discolve the Gujarat
Assembly and hold the electwns
there immediately”.

MR. SPEAKER: This is a stat
tory resolution for disapproval of the
Proclamalion and Le wants to intro-
duce it.

SHRI RAM NIWAS MIRDHA, On
the 21st February, the House hac
been furnmished with an account of the
details of the agitation and violence
that had taken place in Gujarat re-
cently. The loss of lives, the destruc-
tion of properties, the arson and loot
and the suffering to which the people
had been exposed, have caused USs
deep anguish. The Prime Minister
while replying to ihe debate on Pre-
sident’s Address has already referred
to the broader uspects of this whole
question and it would be wholly un-
necessary for me to traverse the same
ground again.

The whole country has been passing
through a phase of acute shortages of
essential commodities, foodgrains and
economic hardship on account of rise
in prices, and Gujarat has not been
an exception., It is common know-
ledge that some political parties have
been seeking systematically to ex-
ploit for their own ends the diffeul-
ties experienced by the people.

SOME HON. MEMRBERS: It is
absolutely nonsense,
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SHRI BAM NIWAS MIRDHA: In
Gujarat also, these agitations began
in December, in the form ¢f bandhs,
demonstrations, etc. Not all of them
were enlirely peaceful. Determined
eftorts wers made also by other in-
terested groups to add to the econo-
mie difculties in Gujarat. The in-
volvement of students and teachers
added & new dimensjon to the whole
agitation.

SOME HON. MEMBERS: No. No.

SHRI RAM NIWAS MIRDHA:
While anti-social elements and in-
terested political parties were un-
doubtedly exploiting the agitation for
their own partisan ends, the agitation
also included some motivated@ by
considerations with which no one
could quarrel. The manner in which
the agitation as a whole was handled,
the manner in which the deeper
causes were being tackled and the
grievances were being attended to re-
sulted in a serious dissatisfaction
within the Congress Party in Gujarat
over the leadership in the party. All
this ig in public knowledge. Sir, we
in the Union Government were faced
with a very difficult set of problems.
On the one hand, the Union Govern-
ment. ... (Interruptions).

MR. SPEAKER: No, no. Please
sit down. I am not allowing any-
thing. May I request you to listen to
the hon. Minister?

It you go on like this, there will
be no end. Nothing can be transac-
ted. Will you please sit down or not?

Pleage sit down. You cannot inter-
rupt like this, I hdve not allowed
anything. I have not alloweq any
member to interrupt the Minister.

May I request you to let the House
proceed?

He is delfberately interrupting the
proceedings. Pleuse do not do it
The hon, Member is deliberately in-
terrupting the proceedings.

v
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Pleage sit down. Parliament is not
for shouting and abusing each other.
Parlisment is for discussing matters.
You should not go on like this,

1 have to bring to your notice that
this member is deliberately interrup-
ting the proceedings.

May I request you not to disturb
the proceedings but to listen to each
other? Whatever you do not like you
have still to listen, and whatever you
say they should listen. But if you
go on like this, theie is no use fixing
this debate.

SHRI K. 8. CHAVDA (Patan):
You are right in saying that Parlia-
ment is not for shouting. But Parlia-
ment is not also for hearing lies from
the Minister.

MR. SPEAKER: When your turn
comes, you may reply to that, Please
do not try to spoil the atmosphere.
‘When your turn comes, you say what
you like to say. But if you think that
one or two members can interrupt the
proceedings of the House, there is no
use having this debate.

Please sit down. You are
berately doing it.

deli-

Either let us have this debate or I
will adjourn the House. If you al-
Jow this member to interrupt the pro-
ceedings like this, we will have it
some other time.

Will you please sit down?

This member has gone too much.
It you are not in a position to listen
to my veice, your duty is to leave
the House.

SHRI RAM NIWAS MIRDHA: On
the one hand, the Union Government
had to take note of the difficulties of
a lawtully constituted Government
enjoying a massive support in the
Legislative Assembly. On the other
hand, the dissatisfaction within the
Party as well as amongst the com-
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mon people wag also sdmething which
we had to take nofe of. We consi-
dered it our duty to render all rea-
sonable assistance to the lawtully
constituted Government and provided
such assistance without any hesita-
tion. But as the Prime Minister had
pointed ouf, we had to fake note at
the Party level of the increase in the
loss of credibility and confidence.

MR. SPEAKER: Hon. Members of
the Opposition, I am very sorry he is
holding up the proceedings. KEither
you control him or ask him to go out.

Mr. Bosu, either you sit quiet, or,
it you are not listening to my advice,
the only thing left is, I will have to
follow the rules.

What should I do? May I seek the

advice of the House?

Either you control him or I will
have to adjourn the debate.

SHRI P. G MAVALANKAR
(Ahmedabad): Sir, may I make a
submission?

MR. SPEAKER: There is no
question of submission. No debate on
this. Either he should behave or we
do not proceed with the business.
He is not the only man here for the

people.

No, please. I am not allowing
him. I have not called him.
Now, piease sit down. This s

Parliament. If he is going to resort
to shouting and if he thinks that by
shouting any matters can be settled,
1 will decide in favour of the person
who makes the most noise and shouts!
There is one person here, and there
are 300 personz on the other side
Please sit down.

May I tell you that you will have
to keep quiet. If he goes on like
this—and you are equally responsible
for the proceedings—I am sorry I can-
not alkws it. The only altermative
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Teft 15 to follow the phocedure.

SHRY RAM NIWAS MIRDRA: Sir,
iV was' under these circutmstances snd
at the party level that we had to ask
the Chief' Minister, Shri Chimanbhal
Patel, to resign. In doing s0, we
were guided, our party was guided,
only by the larger interests of the
Btate and not by any nmrrow peliti-
cal considerations. It was only =t
that State that the Union Government
as such, in terms of the Constitution,
in terms of the democratic ways of
life, could step in and when the Chief
Minister had submitted his resigna-
tion, it was abundantly clear o the
Governor that there was no alterna-
tive to fill the constitutional vacuum.
The normal constitutional machinery
had broken down at the State level
and the Governor, therefore, recom-
mendeqd that we advise the President
to accept his recommendation that
the provisions of article 356 should
be invoked in relation to Gujarat.

There cannot be m clearer case
where Proclamation under article 356
is the only answer and this Proclams-
tion will receive the whole-hearted
support of the House. We have made
it clear that there can be no question
of forming any Government in
Gujarat and that dissolution does not
at this stage involve any question of
policy or principle nor is it a question
of prestige for us. The only question
it involveg at this stage is whether
the constitutional decisions are going
to be forced, whether the constitu-
tional proprieties are going to he
completely abdicated and, in dbing
80, whether we would be justi-
fled in creating a situstion that
world be wholly agsinst the spirit
and practice of constitutional demo-
cracy, When the situation is far from
normal, when violence is still perva-
sive, the first task will obviously
have to be to restore peace snd re-
store normalcy. Once normalcy is
restored, all other guestions avill
naturally claim our wurgent and
prompt atfention. I have no desize
fo go into the details of the incidents
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of srmgn, loot and violence which
bhave continued even aftey the im-
position of the President’s rule in
Gujerat. Unfortunstely, there have
been losses of several innocent lives
and sxtensive damage to properties

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
He has said that 20 many lives were
lost. How many lives were lost?

MR. SPEAKER: You will have a
number of opporfunities to speak
There is no point of order involved
m this. He is asking for information;
there is no point of order.

SHRI RAM NIWAS MIRDHA: Our
sympathies are with those who have
suffered and our duty is to bring back
normalcy so that the more wurgent
problems facing the State and the
country could be given our undivided
attention The law and order
meachinery and the police in the State
have been functioning under unpre-
cedented pressure and strain and I
would appeal to all sections of the
House and through the House io the
people of Gujarat to condemn violence
and assist in the restoration of an
atmosphere of sanity and peace.

There have been some signs of
improvement in the situation and if
this continues, I have no doubt thet
the Government will go into the
merits of the other problems which
undoubtedly agitate the minds of the
people in Gujarat ang we can certainly
take a decision on what to do in the
future. But at this stage, I appeal
to the House fo approve the Proclama-
tion thet was issued under the cireum-
stances on which there can be no
difference of opinion, looking to the
clrclnnmce, prevailing at that time.

8ir, T commend the Resolution for
the acteptunce of the House,
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MR. SPEAKER: He is asking for
information; it s not a point of ordass.

SHRI SAMAR GUHA (Contat): On
a point of order. According to the
rules when the Speaker is on his Jegs,
nobody should stand,

MR. SPEAKER: That is what you
do.

SHRI SAMAR GUHA: Several
times, when you were on your legs
the hon. Minister went on reading his
statement,

MR. SPEAKER: ! have called him
and I have allowed him. I asked the
others who interrupted hi m to sit
down.

SHRI SAMAR GUHA: I am mak-
Ing a submsssion to you that the hon.
Minster continuéd to read his state-
ment, even while you were on your
legs and making some remarks, We
could not therefore hear what he said
at those times. Will you please ask
him to read out those portions again?

MR SPEAKER: If others interrupt
hum, I have a right to agk them to
resume their seats (Interruptions)
Please deal with this motion accord-
ing to the procedure Why are you
interrupting like thise

SHRI DINEN BHATTACHARYYA:
At least allow these two lines to he
edded.

MR. SPEFAKER: This is not the
stnge.

SHRI DINEN BHATTACHARYYA:
When is the stage? I had sent it al-
ready, two days back.

MR. SPEAKER: If you had sent it
already, then it will be allowed.

SHRI DINEN BHATTACHARYYA:
That is the second one; because you
may not accept it I sent the second
one.

MR. SPEAKER: You give # at the
Table.
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SHRI DINEN BHATTACHARYYA:
Even on Friday I had given notice.

MR. SPEAKER: If you had given
it on Saturday, it will be accepted.

SHRI SOMCHAND BOLANKI
(Gandhinagar): I am asking for facts.

MR. SPEAKER: Will you please sit
down now?

SHRI P. G. MAVALANKAR: What
is the number of deaths in the police
firmngs? How many people were
killed?

SHRI DINEN BHATTACHARYYA:
Sir, you kindly read what I have said.
I do not know what is the harm if
you allow me to move this. (Interrup-
tions)

MR. SPEAKER: When we had al-
ready decided that the Government
Motion is to be taken up, why do you
say all this?

SHRI DINEN BHATTACHARYYA"
I want t{o add this line in the Govern-
ment Motion.

MR. SPEAKER: You give 1t to the
Office. T will see to it. I cannot give
you an off-hand decision on this.

SHRI DINEN BHATTACHARYYA:
You have allowed 1t.

MR SPEAKER' I did not allow it.

SHRI P. G. MAVALANKAR: We
want the Minister to give us the
factual details as to how many people
were killed by the police.

SHRI JYOTIRMOY BOSU: On be-
half of the public, we want the hon.
Minister to tell us as to how many
people were killed.

MR. SPEAKER: He will give the
facts when he replies.

SHRI P. G. MAVALANKAR: He
must give the facts at least,
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SHRI SOMCHAND SOLANKI: Why
don’t you ask the Minjster to give the
details? ™ ‘ !

MR. SPEAXER: Why should I ask?
You ask for the detalls in your
speeches, T am not sitting here for
seeking  information. Kindly &it
down.

Resolution moved:

“That thiy House approves the
Proclamation issued by the Presi-
dent on the 9th ¥February, 1974
under article 356 of the Constitution
in relation to the State of Gujarat.”

SHRI NOORUL HUDA (Cachar):
Sir, it is about two months since the
situation in the Gujarat State tock a
grave turn. The events leading to
continuous turmoil in the State de-
serve close attention of the House.
Already, Sir. more than hundred
innocent lives have been taken by
police firing and army action. The
blood bath continues even today. The
latest reports say that there was
police firing yesterday. Nobody seems
to know how many people have been
1njured. Thousands have been
arrested and detamned under MISA
and on other criminal charges. Stu-
dents’ education has been disrupted;
educational institutions have been
closed; employees and workers are on
strike with lttle signs of improve-
ment in the situation in the near
future.

Sir, in spite of the barrage of pro-
paganda let loose by the Government
agencies and other vested interests,
the chain of events leading to the
most extensive, prolonged and conti-
nuous upsurge of the people of
Gujarat is becoming clear day by
day. It all started with hungry and
poverty-stricken people in the State
demanding food at reasonable prices
and protesting against steep and con~
tinuous price rise, and against large
seale corruptionn and blackmarketing
resorted to by highly-placed people
in the State I wish to ask the hon.
Prime Minister, the hon. Home Minis-
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ter and other Central Government
jenders a simple question. Is it a
crime to demund food at remsonable
prices? Is it violence to protest
against the steep and continuous price
rise of all essential commodities?
Huve the people of Gujarat, the land
of 'Mabatms Gandhi and g traditional
stronghold of the ruling party, com-
mitted a sin by demanding the end
of corruption and a corrupt regume?

13.00 hrs.

It 18 only natural that the students
should take a lcad in this mass up-
surge. At the outset, during the
beginning of this month, college stu-
dents in Ahmedabad and Morvi de-
monstrated against the excessive rise
1n food prices and increasea food bills
in the hostels This was considered
a crime by the thoroughly inept, in-
efficient, callous and corrupt State
Government of Gujarat and at its in-
stance the police beat up the students
mcercilessly. Tens of thousands of
students 1o0se in protest by observ-
g strikes and staging demonstra-
tions. Clashes between the students
and the police became a routine affair
and the turmoil spread to Baroda,
Surat and other places.

What was the food situation in the
Statc at that time. Why did the
administration fail to provide the
minimum requirement of foodgrains
to the peaple? If the Government
means business and desires that the
Gujarat type of turmoil ig not repeat-
ed 1n other parts of the country, this
should be gone into in some depth.

It was officially announced that the
State Government had procured only
6,000 tonnes of bajra against a target
of 1 lakh tonnes and only 14,000
tonnes of paddy against a target of
175 lakh tonnes. Produclion of wheat
In Gujarat was officially estimated at
5 lakh tonnes, the marketable surplus
was put at 1.75 lakh tonnes but the
procurement of wheat was a mere
1,000 totines. 'What had Jed to such
poer procurement? The reason was
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that the State Government had com-
pletely surrendered to the unholy
combine of big land owners, profiteers
and hoarders. More and more con-
cessions were granted to this combi-
nation and the loud talk of take over
of wholesale trade in wheat was given
a go-by. It became a cruel joke on
the hungry people of Gujarat. In
spite of a bumper crop of ground-
nuts, 50 per cent of the crop went
underground and it was a paradise
for dishonest traders and hoarders.
1t was freely talked about that the
groundnut oil magnets had contri-
buted liberally, to the extent of Rs. 82
lakhs, to the Congress election fund.
1f the sugar barong could contribute
crores of rupees in exchange of in-
creased sugar prices, why should the
oil magnets lag behind? 1 charge the
Congress leaders of Gujarat State,
where so much of innocent blood has
been spilled, of exporting and smug-
gling out of Gujarat vanaspati ghee,
foodgrains, wheat, paddy ete. to Gulf
countries where prices rule much
higher, and 1 include in these Con-
gress leaders the ex-Chief Minister,
ex-Ministers, MLAs and other party
leaders This was done obviously in
connivance with the Central Govern-
ment These people made money
and, in effect, let the people of the
State face starvation and sure death.

Under these circumstances, wha.
was the role of the Central Govern-
ment? Did it intervene to mave the
people from facing starvation? Did
it feel it necessary to rush food to
feed the hungry mouths in the un-
happy State of Gujarat? Nothing of
the kind It was inglorious on the
part of the Central Government to
cut down foodgrains supplies to a
mere 15,000 tonnes per month where-
as the minimum requirement of the
State was about 70,000 tonnes per
month. So, the protest movement of
the students and the ordinary people
engulfed the whole State.

The trade union committees and the
students’ unions called for a Bandh
on the 10th January, 1974 against
police repression and in support of
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starving peaple went to shops where
b and Minister, without caring {0 visit
#hins were hoarded demanded Gujarat and being very tumy collect-

food at cheap price. They were shot
down mercilessly. Protest actions
spread like wild fire. In Ahmedabad,
Rajkot. Surat and other places, the
pelice let locse severe repression.
Firing and tear-gas shelling went on
a large scale. The police resorted to
indiscriminate firing and lathi-charg-
ing. Curfew was imposed on all
important towns and on thousands of
people of Gujarat. Gandhiji's Gujarat
was virtually turned into a big con-
ceniration camp. Beatings, shootings
and assaults on innocent people began,
There were several persons, men and
woomen and students, who took the
lead against the repressive action of
the police. The people learnt about
these atrocious events on the next
morning, that is, 11th January. The
trade union committees and the Nav
Nirman Yuvak Samiti called for
Gujarat Bandh on 25th January along
with boycott of Government functions
on the next day, that is, on the Re-
public Day.

Dozens of towng observed local
bandhs prior to 25th January. Re-
jecting the ignoring communa) senti-
ments which were attempted to be
roused by vested interests and
administrative wings of the State Gov-
ernment, the people continued their
fight with courage and determination
for foed, against price rise, repression
and rampant corruption. Curlew was
clamped on 50 towns and cities. The
bandh was fotal on 25th January.
Everything came to a standstill for 38
hours. The Government started
arresting students, leaders of leftist
palitical parties under MISA and on
ather charges.

The 14th August Committee and the
Nav Nirman Yuvak Samiti called out
State-wide programme demanding
dissolution of the Assembly and the
regignation of the Ministry. The
situation could have been retrieved
if the Central Government had acted

deemed it fit to state to the press that
the: trouble in Gujsrat was not dee t0
the popular discontent arising out of

failure of public distribution
but that it was engineered by certain
right Opposition parties. Of course,
his own Minister of State contvadicted
this in the Rajya Sabha later.

1 would like to draw your attention
to the “Indian Express” dated 17th
January, 1974 which let the cat out of
the bag when it wrote:

“The Central leaders feel that
any change in Gujarat at this stage
would not help the forthcoming
elections in U.P, Orissa, Pondi-
cherry and Manipur.”

Sir, the elections were more
important to the Central Government
leaders than the responsibility of
feeding hungry mouths, Can callous-
ness and heartlessness go farther?

Our most illustrious Prime Minister
got enough time and interest for lay-
ing scores of foundation stones for
U.P. projects but she just did not care
to devote her time and energy to bring
the situation in Gujarat to normalcy.
Not only that, She added fuel to fire
when she declared that affluent people
in Gujarat had stirred up the struggle.
This is totally untrue, to say the
least. I think the Prime Minister did
not give any thought before uttering
such silly remarks. It was a slander
against the most popular upsurge
among the people of Gujsrat who
have risen in protest against the con-
temptible misrule of State Congress
Miniastry.

13.10 hrs,

[Surt Nawar Kisuore SINHA in the
Chair)

8o, Sir, in the face of such atiitude
exhibited by the top Congress leaders,
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including the hon. Prime Minister,
the inevitable happened. Brutal atro-
cities were perpetrated against the
students and ordinary finnocent people
of Gujarat who are known for their
mild nature and law-abiding, peaceful
temperament. Even during the worst
period under the British regime, the
people of Gujarat were never known
for turbulence and trouble~-making.
This time the situation appeared so
difficult that the army was called out
to aid the civil administration.

MR. CHAIRMAN: The hon. Mem-
ber may keep in view the fact that
maiden speeches are ordinarily shorter
than this.

SHRI NOORUL HUDA: Sir, I wish
to register a strong protest against
the use of our army and military per-
sonnel for suppressing people’s move-
ment for food, against hunger, steep
price rise and corruption at high
places. This is a very dangerous pre-
cedent, and unless the Government
puts a step to such indiscriminate
misuse of army and military person-
nel, the future of democracy in our
country is bleak indeed. If it is a
communal riot or a riot against
linguistic minorities as were witness-
ed in my home State of Assam the
year before last and in U.P., Maha-
rashtra and Karnataka recently, the
Government hesitate to call out mili-
tary personnel. but when it is a
people’s movement, where tens of
thousands of people rise in protest
against wrong policies of the Govern-
ment, the administration unnecessarily
drags in army units and military per-
sonnel to aid the civil authorities.

Sir, I ask the hon. Prime Minister,
the hon. Defence Minfister and the
Central Government: is the defence
budget being increased to about Rs.
2,000 crores for employing the army
to suppress people’s movement, to
suppress the helpless, innocent, un-
armed people as we have witnessed
in the State of Gujarat? I repeat that
employment of military personnel in
such a situation, during a popular

PHALGUNA 20, 1895 (SAKA)

Proclamation in
relation to Gujarut

246

mass upsurge, would create bad blood
between the army and the people, and
this should be avoided under all cir-
cumstances.

Sir, the President’s rule was
imposed on Gujarat after the worth-
less and corrupt Ministry was made
to resign. May I ask the hon. Prime
Minister whether they are not follow-
ing a double standard? Because, in
1959, when the present Prime Minis-
ter was the President of the undivid-
ed Congress Party, certain sections of
vested ‘interests in Kerala, in league
with communal and religious parties,
started a so-called liberation struggle,
and the Central Government under
the pretext of a non-existent mass
upsurge dismissed the Constitu-
tionally-elected popular Ministry and
dissolved the Assembly. Not even a
fraction of the intensity and spread of
the movement that we see in Gujarat
today was there in Kerala. However,
the imposition of President’s rule in
Gujarat has not splved any problem
because the people’s basic require-
ments have not been met yet. The
Central Government as the ruling
Party, should ponder deeply why, in
spite of massive majorities which they
had acquired, in U.P. Bihar, Orissa,
Andhra Pradesh and now 'Gujarat,
the Ministries had to quit office. It is
because, in my humble opinion, the
Congress Party at the Centre and in
the States are following policies at
the dictate of and in the interest of
big business-landlord combine, which
policies are accentuating economic
crises in depth causing ' untold
miseries, semi-starvation and hunger
among the toiling peasantry, working
classes, employees, middle class
intelligentsia and small and middle
businessmen. As long as our rulers
stick to their present anti-people
policies, people’s basic necessities can-
not be met and political instability
and critical situation would not only
continue but aggravate in the days to
come, no matter how big an electrol
victory is gchieved or managed by the
ruling Congress Party at the Centre
and in the States. This is a lesson
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which oty ruling party and the Gov-
ernment cah ignore only at their peril.

Sir, all shades of opinion, including
lakhs of textile workers, middle class
employees, students, college and uni-
versity teachery in Gujarat as well as
democratic opinion all over the coun-
try have been consistently demanding
dissolution of the present Assembly
and holding of fresh elections. I ask
the Government, why stand on false
prestige? The Prime Minister is re-
ported to have stated that the Gov-
ernment cannot succumb to public
pressure ang act under duress. She
said that normalcy must return to the
State before the next step can be
taken. Sir, may I ask as to who are
responsible for the so-called abnormal
situation in Gujarat? Surely, not the
people of Gujarat. Then, please dis-
solve the Assembly and face the
electorate for a fresh mandate withun
a reasonably short time. Till yester-
day, 74 legislators have already re-
signed from the Assembly and its
effective strength has been reduced to
about 94 in a house of 168 members.

1 congratulate the people of Gujarat
on their glorious struggle against
hunger, poverty, price rise and all
round coruption. Al to those
who have sacrificed their lives at the
hands of a brutal administration.

I charge the Government for
suwrrendering to the big land-owner-
cum-hoarder-profiteer combine against
the basic common interest of the
people of Gujarat,

1 accuse the Government of India
of inept hundling of the Gujarat
situation in the interests of narrow
party considerations and for winning
elections in Uttar Pradesh, Orissa and
other places. I charge the Govern-
ment with suppressing the people’s
democratic movement by employing
the army and using MISA and other
preventive detention Acts.

1 would again ask the Prime Minis-
ter and the Government of India not
to stand on false prestige, but dis-
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solve the Assembly immediately,
release all arvested permons without
any conditions, rush food and oheek
the price-rise and arrange for Irvesh
elections as expeditiously as possible
8o that the people of Gujarat are
afforded opportunities to elect re-
presentatives of their choice to run a
clean and honest administration

The Prime Mimster ghould, instead
of rendering gra*uitous advice to the
people to eschew *lolence, look closely
mto her own party affairs and follow
a policy, which instead of pampering
and enriching the big business land-
lord combine, would give some reliet
to the suffering and toiling millions ot
our countrymen. I

Lastly, I would ask the hon, Prime
Minister and the Central Government
not to hoodwink the people of
Gujarat. who, I am sure, will not give
up their glorious struggle until the
Assembly is dissolved and the dates
for the fresh poll are fixed and
announced.

Thank you, Sir,

SHRI VASANT SATHE (Akola):
This Resolution gives us an oppor-
tunity to consider a very important
situation that is prevailing in Gujarat
and causing anxiety to the people in
the whole country.

‘What has happened in Gujarat dur-
ing the last few months could not
have pleased any one in this country.
Any person with even the slightest
democratic sense would be shocked at
what has happened in Gujarat. I am
willing to concede that to begin with
the movement in Gujarat had an ele-
ment of spontaneity in which because
there was a rise in prices, there was
scarcity created on account of im-
proper handling of the situation by
the then Government, and therefore
there was immediately 2 movement
against High prices. Even today in
the Question Hour it was said that
although production of foodgrains last
year in respect of kharit crop went
tn the extent of 23 lakhs tonnes as
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againgt 15 lakh tonnes of the previous
year, the State Government was un~
ablé to procure enough to meet the
requirements of its own people in the
State. Obviously it was a case of
utter mismanagement. It is all right
to ask the LCentral Government to
rush food, but after all, the Central
Government can rush food only when
it itself gets food from the States.
Now, a State like Gujarat which has
produced 8 lakh tonnes more is nct
able to give anything to the Central
pool, but asks the Centre to rush food.
1 am afraid it is failure of duty on
the part of the State Government.

SHRI DINEN BHATTACHARYYA:
It was Congress Government.

SHRI VASANT SATHE: My dear
friend, I am not here defending any-
body. When I say it was a failure
of the State Government I am aware
fully of the fact that it was 3 Congress
Government. I know fully well, if it
had been a Marxist Government
things would have been worse. Thank
God it is not a Naxalite Government.
You shoot down the people in day-
light, you enter their homes, take them
out, murder them, that has been the
history of your Naxalite movement.
Therefore don't talk like this

SHRI DINEN BHATTACHARYYA:
Talk of Gujarat.

SHRI VASANT SATHE: I am talk-
ing of Gujarat and when I am talk-
ing of Gujarat, don't interrupt me.
Learn that much..

MR. CHAIRMAN: No interruptions
please,

SHRI VASANT SATHE: I gaid it
was mismanagement. They could not
procure enough food. Obviously
there was something lacking and that
was, they might have allowed their
food to be teken out vested
interests, by agents of vested interests,
etc. This was the state of affairs.
There appears to be a sort of uncer-

PHALGUNA 20, 1895 (SAKA) Proclamation ih 250

relation to Guja, 1

tainty to begin with. People felt
oppressed by the recent increased
prices, searcity of food in the fafir-
price shops and other shops and also
other edible articless. But, B8ir, let
us now consider how the situation
developed. At that time what was
their demand? They  wanted
Chimanbhai to go out. This was their
focal point and target. Tlhere was
no demand for dissolution of the
Assembly. But I will come to this
later on. When it was said that
Chimanbhai Patel's Government had
failed to deliver the goods, after all,
m such matters, no Central Govern-
ment can take snap decisions against
a Government which is popularly
elected, which has overwhelming
majority in the State Assembly, which
18 even within the party popularly
elected Therefore the Central Gov-
ernment waited and watched the
situation in the State and took the
decision to remove Chimanbhai
Patel’'s Government. President's rule
was biought in Please see the Con-
stitutional implication of this

When there is President's Rule, the
Government 18 not removed. This
was also made clear that there was
na desire to bring in any popular
Government in place of President's
Rule in the foreseeable future. For
all practical purposes, what does this
mean? It means that the President’s
Rule will continue. Therefore, is it
the demand that the President’s Rule
should be removed? Or what do you
want? In the present critical situa-
tion, it is obvious that you cannot hold
fresh elections overnight. After all,
even for the fresh elections, you will
have to give more time. Normalcy
will have to prevail before fresh
elections are held. What is the fear
of the people. The people want, as
was rightly pointed out, according to
you, fregh elections. If so, what is
the objection of the people to restore
normalcy? Government nothere has
said that they are against dissolving
the Assembly. On the contrary the
Prime Minister has said it very
clearly.
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The Government has never taken
a stand that our mind iy clossd as far
as dissolution issue is concerned. Al
that is being asked s this. Let there
be normaley. It will be necessary
beih for elections and also for dis-
solukion of the Assemhbly as a step
precedant to it. Therefore, I do not
see the objection to it. You must
realise that the movement does not
sppear to be the movement against
price rise; the movement does not
appear {0 he sgainst hunger. Food-
grains have been rushed. 50,000
tonnes of foodgrains have alveslly
been rushed. The movement now is
to dissolve the Amsembly. One section
of the people says that they will not
be matisfled with that elso. They will
march to0 Dethi and would want
‘Indira Hatao'. The movement is mn
a different direction. The movement
is an utterly politically-motivated
movement. This demand for dissolv-
ing the Assembly cannot be the
demand against the price rise. The
demand to dissolve the Assembly is
a politically motivated one. Tomorrow
you may continue the agitation and
you willl not frestore the normalcy
because it is not in your own interest
to have pormalcy till fresh elections
are held. You cannot guarantee there
would be normalcy if the Assembly is
dissolved tomorrow. All leaders to-
day are provoking the people of
Gujsrat in the name of students. The
movement is in the hands of the
extremist forces. On one side there
is marxist element.

SHRI K, 8. CHAVDA: What about
CPI? l

SHRTI VASANT SATHE: They are
lefy out, The right extremists are
RS.S. Who were the persons who
gheraoed the ML.As?

SHRI JAGAMNATHRAO JOSHI:
Congressmen.

SHRI VASANT SATmnnfhd?r J 02
quzb, people gheraoed pgge

t Shri Dinker Desai and shaved

hia lmd. Therefore, it is pbvious that

the movement is in the hands of extre-
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making anly
political demands. When the Prasi-
rule wss imposed Shit
Chimanbhai was removed. That was
your demand. Then immediately
normalcy should have been restored.
S0, the movement is no morg a meve-
ment of the people of Gujarat dbut
the movement has gone into the hands
of goondas and ruffians who are aided
by the foreign agents.

SHRI P. G. MAVALANKAR: He
could say that goondas or anti-soeim
elements may have crept in. But it
is wrong to say that the movement s
in the hands of goondas.

SHRI VASANT SATHE: I will
accept the amendment suggeSted by
my friend, Shi Mavalankar. But the
fact remains that today this movement
has gone off the track, In fact, there
is no coherent movement. Is there
any identifiable leadership that can
deliver the goods? You must
guarantee normalcy. That is the crux
of the matter. Is there any leader
worth the name-—whether Morarfi ar
somebody else—who can ensure nor-
malcy? That is the test of leadership.
Unless you do that, you wil: have no
locus standi there because you will
only be doing, as they say in Hindi:

AgAT T | FY AT

There 1s this violence, there is this
pressure. It 1 populist and cheap to
go and say ‘we are the ones; wa get
the clap’. It is all right for you. But
courage is necessary to face the people
and say ‘Please restore normalcy’. 10
normalcy is restored, it hus been said
by the Prime Minister hemelf-the
Government’s mind is open--that ‘we
are not having a closed mind on the
fssue of dissolution’. Therefore, 1
would submit it is the duty of all of
us to ehsure restoration of nournikiley.
There is no use losing lives and having
these young men shot in the sgirests nf
Gujarat, Is it not the primary interést
of all of us to see that normaley is
restored in Gujarat, that paace is re-
stored in Gujarat?
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SHR SOMCHAND SOLANKI: Fist
dissciution,

SHRI VASANT SATHE: Can you
guarantes that if there ig dissolution,
there will be no violence tomorrow?
You cannot.

SHRI SOMCHAND SOLANKT: Will
the Prime Miniser be able {0 put this
before the people of Gujarat? The
Gujarat people will never surrender

SHRI VASANT SATHE: You asked
for Chimanbhai’s dismissal. You had
nat asked for dissolution.

SHRI SOMCHAND SOLANKI:
We had.

SHRI VASANT SATHE: Some peo-

ple had asked.

Therefore, 1 would say that it 1s the
primary duty of every patriotic, peace-
loving citizen today to try to bring
about normalcy in Gujarat. After
normaley 18 restored, I can assure you
that all of us who believe in demo-
cracy can then even unite and request
Government to dissolve the Assembly
and hold fresh elections in due course.

SHRI NOORUL HUDA:
course!

SHRI VASANT SATHE: There wall
have to be some time required 1In
your mind, you will pressurise and
say ‘this date according to my con-
venience’.

SHRI SOMCHAND SOLANKI: The
people of Gujarat can never be cheated
like that. They are intelligent.

SHRI VASANT SATHE: Then you
g0 on pressurising. If this ix the
attitude, I think it is a pure political
attitude; it has nothing to do with the
movement against price rige; it has
nothing tp do eny more with the move-
ment hunger or shortage of
foodgrain. It has become » pure poli-
tical movement to take udvantage of
this situstion for pelitical ends. The
Opposition may think that now in this

In Aue
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troubled time if there is election they
may come into power. Therefore,
they want to take advantage of this
fire, They want to pour oil into the
fire. That is their attitude.

Therefore, 1 entirely support the
resolution of Government and the
steps taken by Government and hope
that Government will not yield to
any blackmail of the Opposition.

sft Wy m (wore)  qwmaf
wgew, frex & arkadit & o
* gaeT ¥ 4R AW w7 AW aed
R awiva fer &, Tufy W e
qg AT &7 Awar fewwr 0¥ W@
s A ag o W @
wrer w4 Ay wEw g, e A
A wo |re AW AT AT oA W
TET qHATHT 98 |

TR fx vt & s Y 6%

urk, afeT I8 & a¥ W, g
W qefeaE @ feer ¥ oY, M-
aed & e qX HIgR AT ST A
war, fow wr aefrow ag gur fn e
ww uf afer ww )y gl o )
yad @ W X dar  fawmr wwr
¥ g%, qwoy W aoe ¥ {X Wi
TR Tew A X @ ) Ee
ot T A T wET W W
farod wmew WX AW ¥ A dwy o WY
q ¢, v At R T TR
&1 ¥t wgd § fe o Ao gl
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[ofc wtex ] & & 37 o qraT oY gl o w<

%3 § | S 9 A sy w Ay

& ¥ wrgd & B fadwy & srewT Wy 0 ¥ & B TR RE & il

WX AT W oY AT A wrowdy
I X 9 T & A9 | I A
AT W gOHR ¥ W 1 xw AR
|1 2w & fa¥ g qg W@ A o=
TN A XA @ AR g N
N ¥ @ uw Ay =iy o

U WAL GIHL TY AMwAr #
fequoa & ¥ @ @ ¥
AT {1 WIRET ¥ W07 H 97 FY
A R, g T Aoy WOl § I
NN germgfFman
sy ooy fear 9T Fwar @ AR
TEwa N wlE ot oy §
fe s e § wsgefy e W
AT HT T9687 ¥ 7EF g, WO Aalt
F g5 ¥ AL gur afew T ¥
TTHTAT ¥ qaTT § gAT B, A
N e & vy & gor ¥ 1 zEfey
FAAT FT THVT F WA HF T A WA
®Y w5 #Y g & 7 gg g A T\
% | WX A9 qgy ¥ T 99 §%, R
& ufh, s #7 rewr F FW B
aY ag A W ava &) A% g e
f& o T faur qwr ar S g
I af & v @ & fa¥ qw T
T Y, TF AWTAT AL AT | IE 1969
& g T IWTAT FG gI qF W °T,
o9 7E & 1 wEfed o & W e
N ag s T & 5w Wy
et of W% mrofa w9 i
nf oI 37 ¥ Gur FwT rE Sy
WY HYT SEITATR FFAT Wy Y g fET
g & a% feF @, ag & aw &
ol oft MY Y & Wl S
oY Tt & fordy gy ooty ¥ v forarer qar
s o awr & wRe aanfafafan
W SRR Y aEgET A W | Ao
gz fram wewr 7T we OX AT

oF T wwa W &% faldr wro
TR AL qWTH w3t )

HIH T FAAT AT <@ & o oo
¥ wrarET W qofem & o
¥ § 7 @ A w7 g far
T, T G@ BN FT AT AT ag
& waeE AT g 1 QT A B
7Y oraT @ ¥ B grd wrer B sy
g et  wom W g ag
e foy g Yy g @ ) AfpA A
HIL ATHA ) gH ATHI I o Wy §,
T T GO A weAr § W) @
& X0 IEErd & g oW wrdard
AR A AN B ¥
gl R dam @ s dgw
TR T A X @
gorere fear 1w & W M, 9]
W ¥ & o fE g @ %
Ay R ww aepr g
qpit & fgams qmEredY F faTw
M= ¥ AL 37 A eradf g€ g
FE qUg AXAGHT FT AR Y T
faator afafr & aYar a wez &y
AR NN 7 ww frwerans @R 3 76T
FEIT T X IRIN weE &Y | AF
AT qER 4 3% frarrr & v
A T AR FT veAT gT R W
AT 93T TE X T ) d wq wYw
wafea & 6T 7w Iy A o &
I Wt OF faan v

war fadt, o arv & Wy
sl ¢ foad 970 I Aot B
7 w41 97 AN Y T T fN
TaT AR § A Wk wwa
W afa & w2 A i T s ogr
e tffrdt fgqm 8, aw  odterf
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Wi el & 8wl bt
€€ AR et e Ay ol ot i
ot ugt §, ow Wy b o Sk §
wive gy st g s ity 1 e
vy wgh ¥ Reers strdre s awy
o § ot e w6 g ¥ it
g€ &, wror wowre wt gt &, vor Ak
% foeerwtf axet € owTT ay et
hrn iy & qowre wgh aarx ¥
A€ wft o @ B}, o @ Ten
¢ Wz smfedt & g gz @), g
o wgd ® et WA W g
@t W Ay ¥ fre @ AfT §
wg FHT At et o oY §, SW AWy
¥ Ay w e ww o g e
T T Wy § 1 W Wl W e
qT & wEd wd SOOI W swEr 9
MY TR B WFA AT FIQ AT AN
& iF ag marae 24 @) W § ol TEH
guzr W 31 My aw Q¥ & Feamg
#t wra AQ @ waw ey
® X FAN FY N arg § WAy o
WITE 9IFR 6 FTH g & A
HYar FY T A qroew wF

wgl A% AW F WIREA
qeT & €9 #Y 3w & wowafed &
wware X §iw § sada 78 fiear i
maz S ¥ we §  wEElw 6B
et 77 fiF TN §T AR [ "
engew § | Aateaiw afafy,
14 o) HY A A dx gl &
Tagd o7 FAE ot IgH A v W
wrg fier av 10 SAEd w25
wAad WYIER wiv W Y T T
w4 o 3a% fag q € 2wy
srrer weT agA Wi well T W
famex W€ | IR ag Wil ft fe
e e & ¥ buw vemr wnd ) W
o win ot wgh & farers, oo Ay
3538 L§—9
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¥ ow & GORTC e Wy 2 Wt §
w,ywet W & g«
Wi weet mwe ¥ fag e
wrlt, vk R & wor wew
fis rem % 9 wHE & woR ol
o, W wlt wowr o w3 2 § ag widw
W e 7 fa O aw &, fag i gt
fwarEreie ST Y, vl waAe
WY W1 IO T S o, A T
& w¥ wfadi w0 ST L3 R R
R 9t fewaar oy d e
WY gUST § AT QF wT 4, Al
s ww gara @ ar @ e
AT FY G EE T, 9T 9T T
Y 7w oW K& f w6 I AT @Y
§, @ g g, ar gt fra o
e T fawErd & @ oame §
weres & fo gy of o 0
QT IR FY AT B g AW F, o
F YT A T597 aqAT @Y W, WA
Wik wgd & e A1 W ogl e
T fr @t qEmum W ERT
fawa ar 7 wd @ o aft g afes
g faaw @ fosdtare 4 1 gafed
I AT Fgat § e ¢a frae g g
&t &Y g IR oY 7Y o qafay
1" A1 917 § W1 T4y g g g Al
aga Y anqe A TEga At wTH
T gy s

fieer v gET s e AT @
A1 ag 38 fis gz i@ aW gk
= ATTE X 97 AT 1 g g Wi
feara § TR W @ § 1 rER A e
Tk & wgit ¥ fawrs wade & At
forq @7 § gAAIET HT F wHG AR
fow @11 wrae Fasr v gw  fodt
g § A wER N etk &
i et #1 gaTer FX A few
® | oYX X W O WIKAN ) T4
nEr ¥ R SNsT W & dar o
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[ = sworeg & ]
WA § ARAGT FIA FI RO FY
or 9F A oSdfas . wfas §
AT AT WL F IHIG@IN 9T FIE /Y
s, 97 & a9/ 97 FWF T 1969,
1971 HT 1972 & zrad iz faar
a1, 1 drr 9 w7 @ 2 5 3w am?
F1 fam @@ 37 &1 TE0S WA Y
fewa & foar s v & 0 TwOa
¥ W GizTE FEX FTRAATGT AT
g WIW H A5 FT FATT AT A
gg faar 1 omar sfemw ae #@i
A7 FwEUST FT FAAr AT BET 990
A1 AR AL FT AT, FeEE w7 AT
adter 2@ femn, & # fog aar
F1 faeft g% wfem sra #1780 @50 747,
HIT A F 72 9377 77 @r 2 %
HIAT ST A AT ATIH A AT ATY
ass #, #wz 7z Tfaw 37 73 3
F31 347 F A7 9@ GIF R AT qOA
@t & 5 oY faara gar 90 78 w10
Tz AR W # gaw afeadq
g1 ST ML FZ FET F AT FT 1 FA
ifay awg @i &r @r § 7 oaAwF
H o wEAT 97 91z 930 T F AT
AATREI 9T 12 AL FX F FIA
qUF AT FTAAT FT 3T A62 F g
fawmr  sr g wifaw ar 950 =77
@Y & =i zmlad ar w98 frar
ST OTET & 7 WX OH[ T W AT AT
AT KN OFT AT TFOF0AA AT A7
AT AT FT TE FAIAT

A AW F AF 9T q7 AL07 @7
TET 2 2T F AT OF A0 U401 AAT
qifFqdz AT TET 9T FIW FZET
g SaF F A1 AT Y, qAfET F
qaifa® &7 FLAT E AT JATHATT 7
Iz FTIA AT fFra FT T8 E AT T
oIS F O OMTF AW, w§ 1969,
1971 3% 1972 ¥ &g fZar 41
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AT A @qT AT 97 T E, A
foma arg q3= ¥ 7zt fowr ar st w<a
FFR F A9 wIAGT AT I3 2
fa vt ww w1 oomdr A o w2
ag @1 AdY # wraAdy, W w7 faEw
FOIMT 9T T@ AAM | FHEE
* Irweifa w1 gy & frweaw
fear st 7zr &, wF A arww gar
al a9 ® AT [, g7 o9q; qd
A F 92 FT AT I AT FAAC
QAT g/ I UF A @a¥ v qrfaw
AW IT EE a1 § 29 337 F
aft  wzell w1 omwaz W%
M oFwEm F OfF oSt ogm
Famaard @@= & gor & 98 =
| IW W zH §mT ¥ wIen)
AT G Frar &, W ogre awe
ThwEAl ¥ wAAT "o &0 g
& aF@r 7 F | Fw W W
AT & | UF qIE F A FIT T,
SHE AZ FAT FEF IHAD T 9
FH & &gt awmfai g @ E
T T T gzAm) & fq0 3w maq
F At A1 W AIE IgAT T
T T AR F A% AT WA
agl fear, S oA W@y BT ¥
STRN QU =aA F4% fwan, &1 garw
AT FET A g 1 gA AWAT F AT
T AT A AF FT AT E 1 HAC
AR AMA g2 73 BFAr A1 T
fagrs mar ¥ gaEdt a1 oy
g g vET & ag A F gIEdy
wOAT I 0 TAFRT WT FOAOE0 FT
A F AT L AT w2 8
o9 ZAT F WEFT & 3T FIG )
AAUT TR F FAT AGA AT K
qI FT AT A Far 7 wqar &7 za0q
FIL WD GL AL T 97T WIT AT WAA
qg0 wezafa F oamA @ Jgl faar
qr 7 FZ OF TIAAEN T FH HGA



aft 3z W @ ¢ Ag Fawiw
afufe N xfy wzi ®r x= a0 oo
¥ 1 2y auwar § B 7 AY wrest Aife
wTeAT § WY A @ Ny welt § 1 Wk
g o ¥ g% e ¥ wEy ¢ v AT
Y W gy A & T Trar § o
wreAErd O air v § ol W
§E7 AR AW § IAEr wre g5 o
amr A @Y | I A9 w7 77 AN &
A gt Hfgr N o W
= # war ¥ wg A ¥ wg
R T mem @&
AT FY WY AT F o}, AmAT-
AT K Aqw 7 aOF, AT ¥ W) R
wIeE &, 37 & W9 qeAT AGT WL )
IW A KWW AT I ATHT W F
rafzd Fag Wt af S RE
ot waeqr § wror ¥ W # sty
2 ag faegw aarwifaw &, faege ooy
& fr wioedr fifaady aoe < & 1 o
v ¥ amy ffav sz e
faavt avr W W o f, wg
W omd g Tt W g fw
oy aqr v w2 & aneft Ay wiha
o e dmw g ? ¥ @
qaT qoy g 0 1969 § xaofy
T wiiy qriff 2= wf W o Wity
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o oft ar agt ot ? 1971 ¥ agr-
woay gov v whiw oF R HeEw
WA o aw wmax mr W
¥ owin @ @ R oW ?
WA e 4 viw QW K, W T
LB R wmus’tmimt
& @ A sron & 5 Wy AT
TR W W R 8 R
EREN i wed ®
wif wrew wff v g ard
Wee % gt ot 4 AW ¥ o @ af
Wi # meel W owdd
Xy waT qorge ¥ frerw ww oW
W T W7 AT 9 N weR g,
A forw &1 21 Wy v § Frw o
et gz ar § faw wrwk e @
Mg wrc kg e A
T F T TR e wr wE & A%
adt Afenl a7 www FT @ § A SaRy
g ¥t 1 wgmawE, gov wrf
¥omd 37 - qgrwrdd A,
Ne-FwrAD N, qAeEd [y Ay
& Tr 9T w@r ¥ oAt IAN
gaagar A o a4 mfa smw
Wy & fag ww A gl w7 aw@
281 oM, UgHAT A T F@ A
gl N AT @ wwwr vl www
<& ¥ Wz 7 | FeT A & gfawc
wa g & I A A aww
Y qdeft | waver ¢ e wifer wr
faww w§ g & ag @A A &,
ITer N afawew g1 9w wfawew
¥ i Wi o 2w afadl § gewdr @
awdt & YT oy wgafenr ay g
§ N wemrAr Ty W @ § FH
fog ¢ faarr war fasdae & W
@t wrlr agadr g€ § san fag A
foredrare & | o ¥ o § fe wgark
gt o1 o &, r@erd, e

T et o W & Ay
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[ Wiw wi)
o § wwd wn v 8 e 1969 W

o wr et ww viwe wr wo 8,
qaeratyd WY wrme wowre T ¥
wrgz Frady § oeR &ff sqmr = &
wrag &, w@ surorfoat o st frady

Wz ¥, fafidz foaam arge ¢ gwd
W SR W wrwE T ¥ oA o
Ty §, W TN T Fvet A Fordy
T AP § IAE AT AHE TN A
e &

% qx Ser §r IREL [0 AEAN
g\ fagre & ngadY § Sagqame gar 0
wrf Ty &g wear & 9w SugAE §
frgar wrar @d gor | W AR
gwr g1 oo drE Taw & fraw
) oW gogAre & faafel ¥
M AR YIFAGY AT 71T 1 7g
% faam aar Y @ie & fag |

awafa sgiea : a8 Ay warafrs
g syt

wfY YT @7 ;AW w1 o gni
g WM, g et W g )

et wgizer arf ww (awe)
&ar wx frar a9 ?

ot drieg @ fagw fgw gmrd
awy faaw A &g @eir o9 faw 2@
ai® w1 W g Ad @R

a8 86 uw fefamasr =fudz
awizfegag ok ¥ oY 39 Fawad
F MG H 1942 T AATY T2 37 747 |
A gy & afsfi § dfrer a
T I KAt F a7 w7 fem o
g av TF BI1E § I7 ATy A g 74w
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ot ¥w ¥ w7 By, s dor w
B w're wmre s o e w o)
firy e § fe o wwerd @ wwy
framr v W 1 oiw g o wafe
auTey NI A Ay Grare aff o and
% 1| ow T Wi aur W ST
BT, wATer o CVST WT STIC EW WY
HLAT T ) A A wit wewe § S
qftr g &% | freer @ WY W e
¥ dgmk o< ww styw sy & fag
waw IS | Al T W ¥ WY
qATHEETT & I 9T wate ewa o
WA & 1 I WA W AARF
WX A WG Y 1 ST AHAT GHTE
WA ag & & afey frox e o o
a8 f5 W wiiRes qowa B o
AR, 9 gE-a-gy wmow aff qN ¢
aw faa vt & wg7 a1 fin faeely & a0
sAr WO ag | feeslt ¥ off uelw
well wgug ¥ gudE ¥ 9gu AN
#ifaqs o9 ¥ g wmar | WA
¥ &) gwm § f6 55 7% S FT 32
WA A HHA § | 70 a1 qI 3w & o7
N oo g syrar gk & 1 Afew R
oY & Fwn g W & faee sfgra &
qg wHY oY wga ady wr | wurA qely
THEAY § ITEH FETHY FAQ wE Ay
w7 g W waTw & wew oew wr
wHE g WY 9 77 FgAr qE SR F
JWTEd 93 w9 @ #Hgard gz e,
ug & A @ v ¥ | WA qTTey
eavaY a3, HaE ¥ o qgeaw gy Tk §
AT st Srear ew, wdlt f cr
FX 9 FEF wroeY eyt il ) wgd
o el & AN Sr@entd § R
fams wTowr wer wEw g A b
TEHT WTTH? T ¥ qTY AYH WA E
o @ § gewr famcor wow g v
Ry & &h A Wy A ey §, W
Frnfedt #) a7 aeaTad Y a8 | e
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g § e g i A gl s fmr § 2
s W Ry & oY wre i wok o g
& vt 8y gy @ frg wre e A
q«wﬁ’fhﬁtﬁﬂﬁmm
g7 oy ¥ farers o waw Id §
g Frafer afafy ar 14 W w48 &
W FOFT § I A T 6T FT AT
& 3w ¥ § Afiewr oft AT §, A
W A $ § wa I owER Y
e qrlY § oY AR gre W awEr A
e &, w19 ¥ arwa A wdh §, ooy
wow 7l IR § 1 vy ¢ g W
sz wie @ ge €
24 hrs

JAT RN ¥ qAE g | s X
Fg1 fr @ worgR, = firam, ghoam,
fruy qudk ¥ AE IJUH IH F AT
fag ) sgeframd ) Al e
oY a8 FEw §, W AHE E ST R
aTeg wNg WA @ & wrad faers
Az fag & 1 Afww g fow Hifa o3
7 @ § ? fogm s A fear &
Arv@aa wgmt faee @ W
foreiy faerme Az fear o7 ¥ ¥ et
% weq gvT & fae wg fewe & WX
Frfal ®) A T AEA W gT R TEET
FAAT AT A F gFAY § | UL WA
¥ ot qpora, fagre & o T @
WEEYT | &7 ATQAT | AE FAH TR A
aTg gu fag aed § fF e ¥ wie
faam awr B W w9 oY W ag
g § fr agr i WX s smaw
w3 %7 forry & & Jaw Ay ¥ FgAT wgar
g fr oamal Nify feer 9l 1 ax
wgafa wew & o wed A &
fasrs, yATEE & fawrs qerwa X
W ¥W Ty @ ANwaw W @
wTad faars wrire s @ § & aren
 FT WOw qgAR & fag Wit wned
SR TIET ATTHY ¥ v A | o
2 ¥ fir w31 ot ey § v
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faam & agr &, W AT IUwew @
FawT gy freroor g v § oY ceariry
Wi w TRT ® wEER W d o
sy ¥ st w1 8w & T wgy o
t 1w gz Reewrd ¥ 2 Y
Uy wrwa v & ot ged g
w6 g ¥ | T Wit 91T W W\
o't v 3t fivar gRn &Y foed fag
WIYW B et oeedi § wy weey
muTg g & fog &mTe g o
WL WTY 7 §F ®TW TG X § @ i
N M F & awy Gl ¥ Al 2,
Fuamerli g R g et s
e | W o A ) 2w Py & faw
T TG T AT T Q@I qE 8
WAAFTN AR TR I Iwr §
safaq wrawas § fF o far awr
*Y wir it st R fore A qeparoer
FTHT oy aw ol @ & sw Afr ¥
afradwr frar s | g, W)
FETA WX A § faTe .1
IITT T | AT AW & Jury qT ey
15 aTa@ F1 A1 7& wfaay v gama
W WX 4% w97 § R 98 ad 4
=TT, 78 T TAETGI, 78 T qEATH
AY T G AT W AT WA ® & /A
firer w¢ 39 & wifeg & 2are oo e
o AT @A faar ww o g W}
Her o Wy fear oy ) O grew §
g A ¥ fam e wr st ar A w
w4 T I A TAA A FHT
Aoy W@y sramr fim
AT TG F gwar § | oy Fegfa @
T AW [ATX A AEAT 4 &7Q
2 wufeg foe Aift o< fawe Wi odw
&Y g Teelt o 37 ¥ afeadw Afar
qght W g & faars 9
e | fram awr w vo Ffag ¢
I9 ¥ e & oo FrEal Ay wsrAagt
£ 1 WR QAT wg &9, Aft & ofawdw
4T W A Arfer £ et & A R
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(st ST W)

&1 AT | AW & udaArk fee adErg
FON FH W ¥ g T@H AT 7
wATs &1 AT 1 AW & A gH St v
TR T8 g W@ 8 1 IW F A
gum @ & fF aeerar i dgi & faams
LTI Y HTH AT F [ TQT F ALAT-
FU AT ¥ [T AT | AT AT E
fr fux arfas it om 99 #7 wwar
BT ARA &, W AN " Ty ;T
FTART ISMET ATRA & AR IJ@IT F e
T 9T IT FT HEET ISET AR § |
At =8 FT TATSH WA TLEIL F g
H | At Fgl wegafa e g 1 w1
faa wig q2a 37 & fau faedare a8
g zafau =y fife § ofcage
ST AT ST T AT T AE T S |
§ g8 IS T AT FT a1 AGY F W&
g | wfrT 9 St § a1 &g frar o
wFar 7, fregare at fwar oroowar @
T wfST oA Fgf g q@T A A FI
goFT fagwe sxpgear & sfvw 99 &1
gy Feara Al fFar sraFarF | T8 9
TSTAT F W T FOAIT AR 3T F fag
T F1 AT FIH 3310 | foBe 3w & fAg
F1r¢ guifa &1 g 7€ @ | ar
&1 Fg FT § For wmear g fF oA
TEl & AT, FAF I F AWT AT 3F 1T
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to Gujarat
DR. MAHIPATRAY MEHTA
(Kutch): Mr. Chairman, Sir, this

time I was hearing patiently three hon.
Members but unfortunately, none of
them was from Gujarat.

It requires a scientific study of the:
situation before we arrive at a ecer-
tain conclusion. On  10th and 11th
January, I myself was in Ahmedabad’
and I went round it. I think the.
whole situation should be divided
into two phases. It is perfectly right:
that the first phase is upto the expul--
sion of Shri Chimanbhai Patel, the
ex-Chief Minister of Gujarat and the
movement thereafter. These are the:
two stages. They are totally different.
We cannot make these two stages inte:
one stage.

The movement sprang up definite--
ly due to scarcity of essential com--
modities. Not only that. Corruption
added fue] to fire. I totally agree:
with that. Let me tell you that while
this movement was on, it was not
from outsiders only but it was from.
the Cabinet Ministers also, that is,
those who resigneq against this cor-
ruption.  (Interruptions) I may tell
you what ig Congress (0O). Let me
tell Mr, Chavda that Gandhinagar to
-day stands as such as a monument
of corruption. The Congress (O) Pre-
sident. Mr. Babubhai Jashbhai Patel,
at that time, was the Minister of

P.W.D. and Civil Supplies... (Inter-
ruptions).
MR. CHAIRMAN: It seems, you

have lost the track,

DR. MAHIPATRAY MEHTA: 1
have not.

The originates from Gandhisagar. [t
is built on corruption....

MR. CHAIRMAN: You can come to
that later.

DR. MAHIPATRAY MEHTA. 1 was:
a Member of the Assembly. My hor.
friend, Mr. Patel, was also there at
that time. At that {ime even 3 charge-
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sheet was put up against those things.
I will] come to Congress (O) after-
wards also and say what they are and
what they are doing.

As I was saying, these are two dif-
ferent phases. The first definitely
started with scarcity of essential com-
modities and, as I said, it was corrup-
tion which added fuel to the fire. The
people of Gujarat do not take lying
dewn corruption; they are not with
Americanised thinking that anything
that adds to profits, irrespective of
any means, will be allright. The peo-
rle of Gujarat definitely took it very
seriously. I must say that it was a
sudden upsurge, It was not led by
anybody. There was a cause for the
students to  revolt—food in hostels
was not properly provided. The whole
nation revolted. As I zaid, it was not
only scarcity of food stuff; there was

alss corruption. The people in our
party itself were revolting against
corruption. They also resigned. It is

only our party which wants purifica-
tion c¢f the party. It is only our
Congress Party which cares for this.
The other parties do not; they do
wrong things and try to hide every-

thing. It is only our Congress party
which tries to build its character.
That is +why, after the resigna-

tion of a few Ministers from the
Cabinet, the High Command asked
the Chief Minister to step down.
After his expulsion, things became
suddenly different. I can understand
the argument, put up by our friends,
about dissolution. The High Com-
mand has never said that there
would be no dissolution of the As-
sembly. The Prime Minister has re-
peatedly said that as soon as nor-
maley is restored, she will dissolve
it. Even the parliamentary  Board
has not gone far away from it; it
has said categorically that no gov-
ernment will be installed whether ma-
jority or minority, with the remain-
ing members; it has categorically
said that the Congress Party does not
want to form the Government at all.
President’s rule will remain till nor-
malecy is restored and then decision
about dissolution will- be taken. Na-
turally fresh elections will come. We
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are not afraid of fresh elections. We
have fought all over India; we have
shown in U.P. and Orissa that we
can fight elections and we can win;
we have shown that our Party is en-
joying the confidence of the People
of India. Sometimes there is an up-
surge of the people. I do agree. But
we call this Congress (O) Party as
the ‘Chhabas’ party; it is an emeciat-
ed, fragile party. They ask others to
do and when others do, they say
‘chhabas’ to them. It is a  Chhabas
Party. Also about violence, I will te!l
you what they are doing. They are
talking of Mahatma Gandhi; I  will
narrate an incident, what happened
in Ahmedabad. A Harijan....

SHRI SHYAMNANDAN MISHRA
(Begusarai): He is  speaking about
Congress (0O). He should know that
hig is a discredited party. The faces
of their members are being blackened
and they are being mounted on don-
keys.

MR. CHAIRMAN: References have
been made to Parties....(Interrup-
tions).

SHRI SHYAMNANDAN MISHRA:
Can they move out of their houses,
Sir?

SHRI K. S. CHAVDA: No.
are all living here.

They

SHRI SHYAMNANDAN MISHRA:

He has got the audacity to say so
about Congress (O).
SHRI SOMCHAND SOLANKI:

These people are in the Gujarat Bha-
van. They are not able to go to
Gujarat.

MR. CHAIRMAN: The hon. Mem-
bar should not interrupt like this.
He will have his opportunity. . (Inter-
Tuptions).

DR. MAHIPATRAY MEHTA: It
is not your Opposition.

SHRI K, S. CHAVDA: 1t is the peo-
ple’s opposition.

DR. MAHIPATRAY MEHTA: That
is what I say. Not Cong (O).
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SHRI K. 8. CHAVDA:" Then dis-
solve the Assembly and hold the
elections. That is the proper remedy.

SHR] SOMCHAND BSOLANK!L:
Just a submission,* 8ir.,..

MR, CHAIRMAN: I am afraid I
cannot land you my ears.

SHRI SOMCHAND SOLANKI:
There was Cong(0) Government and
it has not happened. This is happen-
ing when your party is in power....
(Interruptions).

DR MAHIPATRAY MEHTA: What
has happened to this Cong (Q)? They
are afraid they will lose in the elec-
tions when held. That is why they
say all these things.

I was just talking about a Harijan
MLA of 25 years’ standing who was a
heart patient....

SHRI SOMCHAND SOLANKI:
You frankly speak like Mr Sathe. He
has said everything,

DR. MAHIPATRAY MEHTA: The
hon. Member need not advise me. 1
cannot speak according to his advice
as to what I should speak and what
I should not speak. Let him keep his
advice to himself.

A Harijan MLA, Shri Narsi Mac-
wara—1 repeatedly say, a Harijan
MLA who was a heart-patient with
high blood pressure....

SHRI K. S, CHAVDA: Who is he?

DR. MAHIPATRAY MEHTA: He
is an MLA of a long-standing public
work of 25 years, He was man-hand-
led, he was harassed, tortured in the
premises of the Municipality itself.
Not only that, the people....

SHRI K. 8. CHAVDA: Will you
please give the name of that person?
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DR. MAHIPATRAY MEHTA: -3
sadd Shrd Narsi Macwars—ea thops-
and times, It is not my fault if you,
not hear me. ., Where ware you
he was assaulted? He led thous-
of people of different communi~

Sir, the political parties under

of Nav Nirman Samiti_ s
ging in all these things.

I congratulate the students on the
contrary for removing Mr, Chiman-
bhai Patel and his corrupt govern-
ment. 1, as a Congressman, congra-
tulate them. I say that the first phase
was all right. But, in the second
phase, how they are utilising the
students’ movement—I cannot tell
you. The people who talk of Suv-
arnas, Hindus and Muslims and those
who from the bottom of their hearts
attack these Harijans, beat them with
Dharias, lathis and all these things.

l?gg%

Not only that, one Shri Yogendra
Macwara, a Member from Rajya
Sabha—his house was attacked. He is
a Harijan member. It was not a
Gundhite or a worker of Shri Jaya
Prakash who come to his rescue. It
was one Shri Bagadi who helped him.

8HRI K. S CHAVDA: Then why
do you drag the name of a Harijan?

DR. MAHIPATRAY MEHTA: I do
not understand why he is so sensitive
about it. He is suffering from so
much complex.

MR. CHAIRMAN: Actually, in-
ternaily he was very pleased when
you mentioned the Harijan name.

SHRI JYOTIRMQOY BOSU: There
is a convention, Sir, that the moment
you come to the Chair you cease to
be a Congressman,

MR. CHAIRMAN:
adopt that econvention.

DR. MAHIPATRAY MEHTA: You
know here the people are talking in
different tetms, instead of trying to

I am sure to
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protect the weaker sections, what is
being dome is tO protest the vested
interests, to protéct the interested
parties. Noi omly thet, 8ir. I will
describe thé way it is being done,
You might have heard about this,
Only yesterday you might have read
it in the pupers, Ome MLA was taken
out of his house, clean-shaved, his
face was blackened and he was put
on the donkey. Do you think this is
the way of things you encourage? 1
will just request Morarjibhai. He is
the only proper person wno should
go on fast for removing violence.
Here are people who encoursge such
violence and I will therefore say,
Morarjibhai is the only proper person
in Gujarat who can purify his party

by going on fast on this issue. He is
a Gandhiite,

SHRI K. S CHAVDA: He does
not require your advice, He does not
need your advice.

DR. MAHIPATRAY MEHTA: 1
request him, he is an elderly man, I
respect him and so I request him.
There 15 another episode 1 will {eil
you, of Pratap Shah and Manubhai
Vyas What happened? Actuslly the
Jan Sangh people—1 can categori-
cally name them,—had printed the
posters. They threatened. to arrest
his son if he does not resign, They
were manhandled. They were carried
over physically to the Speaker.
What is all this? Do you call this
democracy? Under this pretext you
want Assembly to be dissolved!
Definitely not. Let the first thing,
namely, restoration of normaley,
come first. I will still say, we can
well understand the students’ since-
rity. But today things have taken
quite a different turn Today in Guja-
rat nobody knows what is the move-
ment. Mr, Mavalankar i3 not kere.
He has gone away; he is the person
1o give the name Nav Nirman Semiti;
he has gone out of it

SHRI SHYAMNANDAN MISHRA:
1t is & very good name.
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DR. MAHIPATRAY MEHTA: That
is what I say, after giving a good
name,—1 will just sk, why ¢id he
leave that? What are the reasons?
The reason is that he cannot control
it. Here are groups and groups of
students: Jan Sanghi students, neu-
tral students., I will remind you of
one incident on the 23rd of January,
The Secretary of the Jan Sangh Mr.
Gajendragadkar seid this. You might
have read it in the papers. He said
that the question of dissolution of
the Assembly will be decided in the
streets,. It was Mr. Vajpayee who
first congratulated Cbimanbhai when
he took over ag Chief Minister. It
was he who congmatulated Chiman-
bhai first. And today it is these
people, Chimanbhai Patel himself,
who says like this. It has all come
out in the papers—who all demand
Assembly to be dissolved. The
things is not like that. We wunt
Gujarat to go according to our tradi-
tions It is the first duty of every-
body. I will just appeal to every-
body concerned, to leaders of opposi-
tion parties over here also. Let us
go by the traditions of Gujarat,
Gujarat that has Iived up to the most
popular upsurge is against the old
notion of corruption, against corrup-
tion. Let us treat it Like that, Let
us end 1f as beautifully as it has start-

ed I tell you, 1t 18 the power of the
students, it 1s the

young Dpeople’s
power. It has given a new way tell-
ing them. here are the people who

will raise their heads. I appeal to
leaders of opposition parties I appeal
to their parly Let normalcy come

first Let us get rid of violence of the
kind which is being created

SHRI SOMCHAND SOLANKI: First
he said he was provoked by opposition;

now he {s appealing to opoosition
leaders!

DR. MAHIPATRAY MEHTA: That
is why I appeal to you, ingtead of
provoking, please do like that. 1
understand your mentality.
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SHRI SOMCHAND SOLANKI:
You have not said a single word
about the difficulties of the people of
Gujarat.

MR. CHAIRMAN: Why are you
exhausting yourself so early?

DR. MAHIPATRAY MEHTA: In-
stead of asking for dissolution and
making it a politically motivated
move, I just appeal to them not to
make it a politically motivated move.
Really speaking you only mar the
movement when you ask for the dis-
solution of the Assembly. As right-
ly statedq by my hon., friends, this
movement is not against the scarcity
of {foodgraing but it 1is directed
against something else—a politically
motivated move  Therefore I appeal
that the sanctity of the movement on
which it was started may remain.
Let us end with that. First of ali,
let normalcy come. I agree that the
people are perfectly right. But, we
should not yield to the duress of th=z
people. Definitely, the will of the
people will prevail. There is no
doubt about it provided of course the
unsocial elements and those who take
advantage of the agitation go out of
it. Let this movement come to an
end there be only opposition. I do
not mind. But violence should go
out. (Interruptions) I cannot under-
stand why my friend Shri Solanki is
not comfortable.

SHRI SOMCHAND
You cannot say like this.

SOLANKI:

DR. MAHIPATRAY MEHTA: I
agree that at that time the Congress
was not divided. But, Gandhinagar,
I still maintain, is a monument of
corruption. Who built up Gandhi-
nagar? Whatever may be said about
that, it is they who built it up. A
member belonging, of course, to
Swatantra Party, made some charges
in the Assembly against Minister. I
think Shri H. M. Patel can corrobo-
rate it. I cannot understand this.
What right have these people got to
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talk about corruption? The President
of the Congress (O) is shouting at
the top of his voice about corruption.
Why should he not ask for an in-
quiry? I sincerely appeal to Shri
Morarji Desai that he should go oa
fast for banning this violence by his
partymen. That is because I respect
him still, whatever may be our diffe-
rences. He should go on fast and re-
move such leaders and should ask for
holding an inquiry against Babubhai
Jasbhai Patel along with Shri
Chiman Patel also. An inquiry
should be instituted against these
people who fanned the violence in
the name of Mahatma Gandhi.
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With these words
resolution.

I support this

SHRI SHYAMNANDAN MISHRA:
Why dig not the Ministry institute
an inquiry against him? You have
been in power. I throw a challenge
at your party to institute ap inquiry
against him. Why do not do that?
Why should not Government institute
an inquiry?

DR. MAHIPATRAY MEHTA: You
ask the Government to do that. I
shall be with you to ask the Govern-
ment to hold an inquiry. (Inter-
Tuptions).

SHRI SHYAMNANDAN MISHRA:
Why is he bringing in the name of
the persons?

St EARTE SR (Feg)
awafa  wgRw, TI0a g3w ¥ weeafy
qrEF AW FA FTOFOT 9T A&
Faga I @ 2| Awer vy JafaT
g1 § ;AF OF a1 F2 fo § T q
g foeg st &t i g &, S@r @
S AT § I FT QW A3 FA 1 fegfa
7 fears 3 92 wrwFT 37 @@ A g fF
wrae Hiz afefeafy favrg o, sy
g9 78l 913q § | 9rad § qEad ¥
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SgaT  F QA 1 g6 Iy ¥ wgt
T fon wef T+ ¥FT W
WY w7 qar wav fa g1 A4 I avew
g a3 S Qo A I fav
§ "t ot A we frar g1 dw
sfrgar ? swaney fy agr avr
qrIE A AR § 1 qA wE FDY
#t werg A w oAk ¥ wfE o
[T X G U FH Y, AT WOAE ;g
2 IFA W% w4 ¥ 5 ST woeAy
Argqr w1 AT ¥ o 34y gAv
qr | FRar urdiey % o
gt wezwE wWa et fear
forg faurm <ar &1 w1 7€ fiear mm)
M gag @ 4d 557 Tar f& ma
fry gaww 1 wfy g1 wé
#fwr g8 9 e mar 0 wiOe
¥ rERe AT Y A Y vy wAr
& mea oy | R T M g I
g FdxFTII AN I gar
ug wgr v wifer g a1 wrfe
& wrk fe gad arx W 3o afy gor
war waw vk & fr wifer & ary g3
e Fwmr @ §, wia
rfie Y A & @ W ST Ani A
AME Q@AY W Ag AT 74
e oT A s fc ¥ W
WY 74 o eww v 7 o
qraw Ty’ 168 W ¥ va4 ¥ wrew

g g1y wwr fEs Al



ar g § 1 R W & s N o
g AT WA ATARAT 42
arg T WY w7 geme gyar & Sifw
wraegwar & wfgw §, 37 = W ww
& q@ ¥ faaoor o wC qwr
FL AT FY I TR $HFT § W
A aer ¥ A wcawT ¥+ g
X ¥ g Wi, 9z FAwvra ¥
Ta wifaw gk @ wTeafT & areer
¥ ghar readt wwedr § 1 qaefy
# T FIXA 16 Wrw o § AR
aTeHeT AL Ay W@ 2w Ao
TriT g dew v ww e ag oy
TERE § ag Wi et & 7 wwhe
Qar e Afr o alt £ 1 o
qawY qar wear § fesg 25,000 &
& 0 Pty &Y o | qgr ¥ afar
o fraiy fwar arar §, afaar evor
frate fsar orar & 1+ Frw Wy Frghe
: & .1 & g v A 4 AAT HARHY
¥ g aewl § afer Rec W gee
Frater w1 afvlt qfrar & &
frafe g 8, wrww o @ &, =

MARCH A, 1074

Preclamation in selption 86
to Gujarat

gt dordy ot iy Firrerr ot oY R
W W ¢ guTo W S 2
v «% fr 0w fewr afymr
wor w¢ g ofvr Pz ameeh ad @
w4 @ & wwaw g ? gEi www
¥ ot ov  wgrew § foawr wd § fo
FUT AN & ¥y araET Wi

mmﬂt: awir ofr, &
T A e ¥ g2 fe qorow ¥ oy
vt & fy 70 ¥ wfiw s g 4%
¥ R afuw dear ¥ segre 1
R ars &1 ot waw B qao
ot Jar o qowr f T § W
o< gw @ @ fae v ?

% wmAm g afx g
R A & I FIH T ATIAT

ot wwre o Wt g oY
W § wART W AfET o aw sy
feara xfy £pR, awar & ww A A
i ghfY, AW A% AT FTAEWET TP
wfewa 1 wfae & ada & T
wC @ § B wegufa wwa wop w1
& faum awr w wa Wy a8 faar ?
¥ ¥ fwqr, Sdar ¥ fmr AR
sy X & e fewrs @A &
wr &, fox ow g8 FereT £ aw f
w7 A2 AT a8 W€ weeT A A |
wwfar #5 war |

it suw Aew ey srsqer g A
wgr fir g o SawE AT S A w4
wamo ? g arArE wg foar §
forfredy w) oy | st wg wwE €
fo tou &w1 ¥ WA W ) ar
it GewAwa g af, fec o
gy T o faxrae e g § f5
sl &Y ww Af 8W oE
¥ Tl et o oY ¥y g 78 o A
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we ¥ 56 Wi wk T qefe
W gur | WY fesl o W ¥
g Y wiead? wY faafer w6, g
&) el o A ookt oY A qw

g WA w v
¥ e &4 |

ot wrete e Wl © W e
¥t o forg WY g ol g &
ag ot T W waerd vt R Y ) PAT
g, arfge § aum ¥ wfgsr g
=qfie §, TTRTT W ATH T AT F IHW
A ¥ = &1 fagr | g w Wk
o g wfgd, @ Aww R
A TEETFT W § | wF o
N il s =W F& AR
fax qEr s fewr fo w @R
a9 9T arY & Ferar &) gy evE
qg W AG wAT § 7 WE @R A
s #wm feodtc ord e
o gt wwh AL E P g A
TRt ¥ R e AR &
ot faardf wew X WY W W @AY
YHATT ? W T WEA %) 99 X
fad fewdew & A g
gwar | ma H o g ¥ e
T W Ay A wifww P ) I
a<fag Ta A g FT A TF F A7
fear gy & wRa g 41w, 3
NCER TGN | P T T WA
TE N WO TIEA WX FERAm
T 9% oTHX AT W9 @ R
s ¥ T e ¢ | vl e
am 3 5 ow @ A el T
a8 amar Wik fegres A Fn
A ag ©6 TTAH & FOAED
s oY wifaw w6

Trezafe wrad & WA § U A
wiwr agy iy a8 1E? g feer Wi
T g &fom W selt g wat § 7

PIALGUNA 20, 1898 (SAKA) Proclamation in 288

relation to Gujarat

wer wdw & 02 ¥ 'y wr)
38 wrw T Wt gmiv § Afew
2omwrew ¥ femt amn &, Wy
e WA § o Hrewey
¢ vefeat YAy @ o ant
W vy B ifer o awht
T wweqy 34?7 oar oy Foreder@ A §
Tard 3@ M gA e i gt e
fer W aw & aofedy B aelt
W wr aYer faar AT s
f& aw g aone & @& awe
w1 fadferer o g A faederdr
& wE & arorre T Ferareror gt v
a1 w1 fraeor ool Wit A5 fae
i d o swgnwr Afew s
AW gz omar? frrwer @
T AT w9 o T
aww @ g fmr owfgd o aE
S, A, wwL Wiz @ sarar
dm1 BW ¥ T S R
fameft w1 @ 7 wfE adEr
1, @ AR fagewr A gscqear
rmm e graEn ?ownd
ot T @ fgd wEw o odr
ez wrfew | oaE fav @) i @
a1 | =T I J o ama Ay w7
qg a0 GTRET W & Ay v
t 7 wmar wry e AN wEas
ot B oA w0 wAey
@R A FATE X 1 whgw & A
adzy Ty wfuwre & W o
fram wr it wfemt ¥ 1w es
€ F1 ag whuere § e =g
gt & grg Wew faeg —arz
Z & faw ofredw @z £ for o7 we-
W wwE 0 aft 25-26 €™
R wad Faw T § Ay
et vk A A ag Wy’
sy & o % Y sively ¥ wmd v
a2 qft faed wit o} § qgeny
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[ vy T Sef]

at & sfex od @A =i
o

WIRIAA 1§37 17§ 70 5 7
Wuwma g aifgn . w@fFmag W
aff & | graamer adr @
T N 9w v & ——144, ¥,
fooit draw, T orEw frdew
U ST e TET WY oARW ¥

AT G P T @

There is no psychological mettod
to deal with all such problems,
human problems as they are.

g W faarfadi & o9 @ gw wo
TEX g SE AW W e
TOF TR FHE | 144 AT
it I F0 1 @ TS BN
e Tar e wrke WKo H 1 Aw
s wEr & 7 fameff e w
ﬁmi’fqaﬁaﬁ, fafr Y o m‘io Ao
Fogdt |, ggEaww 2 7 @
gaenr Wew s N awar  frw
T H A TN TETCHT W
@ WX I owAEer §
afs Fak @R @ S SRR Y ag
Tasg frqwn ¥ S TErd
T AR T arwE g ¢
gt afegw AdwFTw G IewErar
qIr WX T ag g | W A
gy B 7@ @ 1 Em ofedw
wex sy § Afevag wift & A
§, wft Fag @, o FIEW
¥ QU W AFT Af, werwEwr
dar < ¥l |, EEE € e
T AT AR 1 Wi aEE At W
¥ ww fowge @ W GEIAE T
R wir gy & v wife ¥ema Y

3568 Ls—10

PHALGUNA 20, 1895 (SAKA) Proclamation in 290

relation to Gujarat
Tafeg & fex st Wi« g @y
g o o R T & seramRiee
¥ oftq wee wrew w7 A A wv
#w fomr § W oga ¥ ofew
garf RWE 1 W W F o AW
¥q RE WO WEH WG T 97 Ay
e & @ W g FAF
qIAT G A WY i wT W
9T &5X ®T Wfaw 3 v o wiww £
qafsa sx F a0 § A avr N
&ET, SR AT 1 e wrawt W
X A F wwMHA ww g @
T A frgen 1 gwag W
et e a7 @ 1 sfag
W faamaar Arawr &%, 7w
AT F AT F M I g
o IWT W AAT Y IY AGSs FX |

- oft T agw qiE : (TR
Ft T ot & ofdw § a7 vy
g7aT 3T w{3w  grav g fw g W
fife srod o7 § 7 #m owed
f& sdtem @, afer  Swnfie
F afvqy ¥ wvgR fasa v it g€ o
#1 9T weFT § a1 SAT F7 Wy ¥ fog
wod afaed &7 woR W F owrge
X ArRL ad AT SN E A
ET gt PN AR 'l Al @
W ¢ oA vawmfadw 7 &
safoe ag 7 fF o wer wmewd
g o o gwTw S Faasr wer
HEX W AWM H A AT 9C AR
frfaal &1 wgW W §T W
g v adma offafa &t 2=
gu 9% wfed f@ ;dw Sz & A%
qesi 9T wr WG | ¥ gfezsror wy
wrg wear g, gawr e A wowr
g 1 wva geadgfemivg ag
wrgrd Sfam @1 wiswd wifes
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£ g ¥@ 1 ovrw W TR
fear | wroeAr vk AFA Y wP—
39 F Wy AEF g wrRv e & A
¢ w3 ag gt e @ 4 fadg A f—
fe o x® G1ver 3 wWEPTAW
gt am £9 Af @, AR ZATTEY

T g f& gw W AT
Lo

ot Wmwaw few 7g DI
SR TE WL

o aw mpm aiga SRR gR ag

gT w7 WBTAG w0 4§ gEr
fis wr afdfeqfa g ar ok fs
R TG Aq N AAWT T ay
e gwft o @ §gfm I N
W WM ATAN AR qTFA
s grfeafs Far a0 & 1 w4
uts Y wEAT @gr ¥

garc &Y fagrdf w1t w0 & I F
ufg =44 "I Fr AT grE
Fw i mifar & 1 W1 fyer-
w40 Tifed, gAY A NE, 17
® frois aft wwmw wfgd-ag
gfeagior & wqw www maT ¥ AvAAC
g 1 wifgv wmeafa @1 wEs g
g1 o (wgr war, frr fag o
foqr war ? oww gar a9 i T &
ITA ¥ MRAMAT P, wATT
&) <84 AT § WET AL 9FW Vg @
gifera i i, At T Ew i
At wa wEr B wema T &, qw
4 wdrgm A Fg WK 3q Wz
& sld ufe o dw & faaeff wrete
T #) g7 39 1 FAGA 1WA | Wy
T ¥ B9y Y @rgAr w7 fagr

g...

MARCH 11, 1974 DPiociemation wn relation 292

o Guiarat
ft oAy fas oA
wefr gt aft fasrd 4 7

i TR wgW gfET  UETRE
wefyrR ot $°T §, 37 *7 wrrghen
ft 56 741 § 1 woy=r7 e F frel)
W g w e grar g, uwhfy
&Y, 7w 2, wifew graT 9T d wAw
I g, qE A wem § ey
GYrE ¥ § & AT qAAT | FAR Y
¥ F1 w4 X gT WY for
ety § A O ) w o
P o sA e sl o
FEY TEETNT R, W A T TR
¢ O A+ R g WA
wgr A fom g & W oA Ay
qrar &, wY 7 g N A E e
AT BT 8, N U7 AT AT GAT
-uF wrargw wagd 1 P -
grefer % | A s
£ ¥ weflear g, wGTICE B AT o
WAL AR g a2, AErh
7 TrEF A, ST ag gant i v
¥z YT | T TT AV W AT
Aw ¥ G278 ST § o e Aw TEgy
g AT T aE AT v aw
g feafy €Y 3@ gg, 77 wawdt
g W Y AR 7Y ey g qray
1 3G gX, 7 T 7w 7 qwemen ¥
qaeTE F ATy faeery 94 &
o wrqfer orfaes v 338
g7 A% 47 ofzgw Wy qx
a1 d@re Yo UNo TT ATGT  AART
AT A AN AW wEEy

#fea franfunt & afy g7 wone
9T A FagFq oy & A Frare gwe
e, 9% %1 % gfezwiw ag A g qway
o1 fr & sigwaraTs v g-RE PR
WS ® wEev o ikt ot ¥ frar
q1, FHT e g fagr gy
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[ ww wgu arey]

st wgr o &, fzocow wamh
gt &1 v o gfer wEwm weT U9
¥ nafe ww smy % gfew =W
qidt & &, fer ot TR wEfAR
amw ¥ forr qr, A} Avg T FANEW
arergm oY o €F  Awd d—wy o
faenfady, e qegrt wa 8, wenm §,
w4 §, framdl &, wraray, §qw arAd
wrg FT &, g e 9 Afaw fux
T & A, FH FOHT qT AlF  9A%
THY |

SHRI SAMAR GUHA: Is there
anything of morality left in your Go-

vernment? Whom are you sermonis-
hg?

st o Wgw ary ;TG oF gfer
TN FYEHAT qT 1 AT NHETA ALY
wy o fve soglar & et
%1 gew afad™ seawd ¥ avagr oY
ot afeewtor 77 I W wRT o
9 @ off g7 7 97 F wwdw frar ar
o oo off g ST Iy ERdE  FIA, .

ot TRT AR ¢ CHHT W & AHAT
8 ¥ Qfedww Tl o A
& aww

They are for letter than politicians
like you.

W THRGA AL . THTAAEGR A
ST @ oawdw fear Wi S el
) OF W ATIRE I WA
%a‘mﬁm f sa A g T agm

[

UF ag Wt afewn o & aw
o fe § wgd e g aut ¥ A@ o,
T T G o v e

N, wOre g#frn R
e ey awr Wi ey oo

PHALGUNA 20, 1895 (S4KA) Proclomation in 204

relntion to Gujarat
Aoy wrf wrofy oF et
¢ —afew droesht wf ool
¥ fyiar wrE wdt § o sww
T Ag & sl
¥ ot 117wt ¥y, A
o wAI WA T RYN

sﬁwgm&:mm#&asﬁ%
srary Ik fY, Wwaww W WX
oy 958 off |

st Ty oy wryw - AR €W

#oeleaad v oW 2
(weasr )

SHRI K. S. CHAVDA: There is a
great difference, He is in the ruling
party; we are in the Opposition. Ne
says: What is the difference between
him and Prof. Dandavate?

oft TW wgw stan - Afvw sl

T AF @ T W T GG Y
qg ¥q FAw N Neee g TwwAy
#t § W BT $E W §—aW & WY
o9 F W W oA

HAqdyan 7@ FEHY el

F ogy A Afe w4 . (W)

oft WIX Agy : I AT A W A
W oERE §

% WIHAW wEew 9K d=r
N AT AT WA
Fafrel it Srew ¥ AR AW
aidy o oY Aar T Arvewe §

......

oft Tt avgy arew - ¥ fraga w1
wigfrafaowl Yegy &
grwrAT At & ¥ apwEy
i j—% @ v W afw S
w1 www (W) F agt far
wxer § 9 ¥ avap W AR Wk
w sfieer W o agr Sar g
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AW OSAA qgE oW Fa e ¥
seae e & oo forers ol
w frde warg | agwew frw
w1 ofrw R A g & —
qarqn uF wiaeadt arl s 2,
A WY T wwT o wgroS Wi 2
gT & ot wrw fudmfr g
for &1 @ wer SRe W § )
TIAT A F[O T W, e
o wfr b wm - T
¥ @avg FETED, WIET
feerem & g% Swmar & sRww
Mg ¥ ) AfeT Fg AW
WfAd—erra ¥ Ao QI AT 13
oREE  Waw Y ¥ W )
T EgM ¥ g frgra ¥ fedr A
qOIA T § MU 97 JIET T HR
@ Ad F Iy A el

SHRI SAMAR GUHA It 1s much
more humane and much more digni-
fled than kiling youngmen every day,
every morning and every evening,

14 49 hrs

st TR wg Qg F TAET §
e o Taa WY wr & fan amfes
Trlreg 317 HAAT AT T T AV AR
fmr w9y 7 Tfew T Wi
9 W9 &1 AR # — T8 ¥ -
L1 weg QI wifge  AE
Rt | g aF ST 97 ¥
WA F AT §1 WRAWA
w1 wEW ISE § St ow weEl
T e AT e Fravey &fw
TG A W@ IR, |WifE S
W Areqa ¥ Al @ e geE-
QE% M —gH T IO &
AreA &1t fe g oY gEE =g
& T i Fav s & ¥ afae w1
fagfem § arwte 1 =@

MARCH 11, 187¢ Proclamation in relation 208

to Gujarai

wad s Afew ww wedl
& P T wAr agw wa &,
wfieer smuT s agT Afer & 1o
afaer SR IR sgarwaner &, fre
N wrr Aag i fear & o &
FHAT WX WY W AN
qafes & W Ew A efiwcand
g feqaua & e s ww FRAT
-fgd, sudar FE Y mia st
t Norfade ¥ wr wOAT
arfg@ .

=t v qwaw fasy W AT W
amy dfawga qawd § o

oft T Wy ey WK oE SR A
FTAT AT g o srary wely oy ofy ey
fr fadnely = & Sy wY QAT &
I auwd off # F ;W 7 oqew
fireft o #Y T gT SR { a7 AFEY
T A g AG AT g WY
7g WY wadie § fr el s ¥ o
&Y v, B e & o 7y v e
ag ft o W7 ggfe oA R e
N T # qfe a7 TEr faory
TREgIW ST F A & |\ o 8
R 77 7Y TFdAY o7 Sy #y wiear
W At aw F far 2 gw W
Eft A Qar w N Ty s
w7 & oAy 79w, TR
A iw Sy T
ok, gX TE weer WY AT 99 gwW
UF OTE AT BT OANA 1oAY oI
§ 5 wwr sorg d% g9 %
fis #% w@ w1 ¥ i A
W9 X wwa F7I7 g 7 AR A A
A FgAe g ¥ R A
fear @ wne A fowar & @ @
7w grar § o Rewr e & o
arw § 1 & faindy gat & it W
g 5 am oF w9 Aaw  wmwdae
¥ & we go N s ¥ qafin
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[ aw wgm and]

At wr ooty @, arata gad w0
W o wewed foely wie ¥ T
afer &, @ wed § fe g wiew
o 5 o a2, W %) P wie
aif gw Sy & word gt o W
# ar avh omnn ¥few s X
sare 39 Sfwar oy f ffor @
& g T WM & AfERT AT 9O
Y 8

e ag W Aatrator wffy & fra
ﬁq}kmmm%ﬁmﬁm
areedy Brfaam® s ¥ AT FON ¥ AR
W 7g fgm A AR =t
e g W, A A At A A
qareh &3 § ST AT ¥ R AW
a & araww fauion @ geaw <
st wreETae 3 e P w seaTe
:ra?faﬁma’rwa‘rmfwﬂ
qam ¥ watew ww g Wbt O
o ofieer & Ty A AT AT
aetey waew 2 f@ fam & ww
oy SwAm A TR O WRAE
afg & fraew e @er g fr A a
Aol W F WA 61 W
T OE, F TR AEAN A AE
Fey WY wrawwa 0 fr w9
& W m%mwﬁa@
g I N Afr 9& TP O &,
aeH, WA AEY Tg WEE
F % 9w 33, @ fev s
T T ETT WA ¥ O
% oqifres ¥ oW AT ¥ OWHET
wfer  wre gy st @@ gl
A FAATEN ¥ OTEA
sifrer s <aAr | & wife A
fmr q @ fe agwfowr 2T 9w,
wr @y om R g een e &
Fro @y o )

PHALGUNA 20, 1895 (SAKA) Proclamation in 298

relgtion to Guyarot

SHRI J MATHA GOWDER (Nil-
giris) Mr, Chairman, on behalf of Dra-
vida Munnetra Kazhagam, I rise to say
a few words on the Statutory Resolu-
tion seeking the approval of this
House for the issuance of Presidential
Proclamation in relation to the State
of Gujarat.

Sir here I am reminded uf .he word

nemesis wou must be aware of the
tact that at the instigation of ruliig
vongress Party here, Shri Chimanbhai
Patel and his  iriends defected from
the Congress Organisation Party and
brought down the Hitendra Desai Mi-
mstiy  Though Shn Chimanbhat
Patel mught have entertaned the hop-
of succeecing Shii  Hitendra Desa1 as
the Chiet Mimister the Central Gov-
erninent headeg by Shrimati Indira
Gandh1 nominated Shri  Ghanshyam
Oza as the Chief Minister of Gujarat.
He was not an eleited member of the
Gujarat State Assembly but stll he
was made the Chief Minister of Guja-
rat Hawving gained the experience m
toppling Hitendra Desa: Mimstry, Shri
Chimanbhai Patel and his friends couid
not keep quite It 1s common ! now-
ledge that Shr: Chimanbhat Petel was
instrumental in bringing the fall of Oza
Munistry Shr1 Chumanbhai Patel axd
not allow the Oza Mimstry to last even
for two years He fulfilled the amin-
tion of becoming the Chief Mimster of
Guyarat Bui nemess overfook him
and he could not rule the State even
for six months Shri Chimanbhai Patel
it 18 pathetic that the ruling party
was made to resign by the peovle of
Gujerat He has also been exrelled
from the ruling Congress Party Sir
Members here speak of the corrupt
practices indulged in by Shri Chuman-
bhai Patel after he has been expelled
from the Congress Party

*The original Speech was delevered in Tamil.
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Sir, it has been lecewed by nn. 1n--

evading, the ruling party bere, that the
- movement agaxnst the Govérnment in
CGujarit was™ laheous and was not
backed by any pollﬁm perties, . The
movement spearheaded by Nava Nir-
man Samiti was  based on the fact
that enough toodgra.lns were not avail
able to the pecple. The supply being
made available to them through fair-
price shops was so meagre that it was
not enough even for one meal a day
Sir there was bumper harvest of
ground-nut crop. Inspite of that the
price of groundnut oil, which is the
staple food of the people of Gujarat
did not come down. What was the
reason? It has been reported in the
Press that at the instance of the ruling
party here Chimanbhai Patel Ministry
allowed the traders to hoard the
groundnut and the traders were pleas-
ed to donate substantial funds to the
election fund of the ruling Congress
Party. It has also been reported that
the people of Gujarat felt that Shrl
Chimanbhai Patel also made money.
The people of Gujarat, unable fo bear
the pangs of hunger and not being
able to tolerate the widespread corrup-
tion, rose ag one mapn demanding the
removal of Chimanbhai Pate] Ministry,
The Central Government might have
thoyght that the people of Gujarat
were mere Sabarmathi goats, but they
have becomg Gir Forest lions whom
the Centra] Government have rot been
able to appease, inspite of using re-
pressive measures with the help of
Police and Army. The people who
demanded food got bullets, The peo-
ple who wanteg corruption to be root-
ed out from public life we;e t;:}ut:jected
lice firing. It is sal at more
:zaxl:o 100 young men have lost their
lives and thousands of people have
been injured in police firings. The
Centra] Government on the face of
determined efforts of the people of
‘Gujarat was. compelled to impose the
President’s rule, after making Chiman-
bhai Patel resign from cheif minister-
ship.. :

g, a!ter he was emlled

n. the
Congress, m M‘h‘ﬁ

MARCH 11 1974 Pmclamumn in. mmm 3m

to C’ﬂmu'ﬂ »

ltated ﬂmat he vnhmd 15900 tom:u oi T
foodgrains immedlatoly to tide .over.
the ‘situatiof, bit ‘the' Cefitbni " Govern~
ment did.not sUpply the requized quan:
tity of foodgrains, He did not say
this when he was in power. ~The '

wholesile trade in foodgrairis Yas been. -

taken over.by the Central Government
and it is the bounden duty of  the
Centra] Governmient to diftribiite food.
grains ‘properly and adequately to, all
the deficit areas in the country. 2
viously it was all right for the Central
Government to blame the traders: for -
hoarding foodgrains and for improper
distribution of foodgrains. Now the
Central Government cannot afford to
blame either the private traders mno:
the Opposition parties for violent agl-
tations against paucity of foodgrains.
The blame for food agitation rests
squarely on the Centra] Government.
If the Central Government had rushed
foodgrains to the people of Gujarat in
time such a serious situation would
not have arisen.

It the Central Government were pot
in a position to do this, it could have
allowed at least the surplus stateg in
foodgrains to rush foodgrains to the
State of GQujarat, For example, my
Government in Tamil Nadu have rot
only made the State sélf-sufficient in
foodgrains but also a surplus State.
Even though the Tamil Nadu Govern-
ment was in a position to rush food-
grains to Gujarat, and such other de- -
ficit States, the Central Government
intervened and directed that the sur-
plus should first come to the Central
pool. A neighbouring surplus State
will have to remain a silent spectator
of the starvation deaths in the deficit
State.

When the people of ‘Gujarat . are
aggrieved and have risen in revolt, is
it not the duty of the Prime Minister
of the country to visit the State and
try to understand the genuine dlmcul*
tles of the people? Did she or her
Home Minister visit the State of Guja-
rat when the turbulent situation pre-
vailed t!m'e’ No. She was busy in.
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tlons there ahd M%::y number of
foundation-stones. 0
be thore important tgx her than undér-
glandjug the problems of {lie people of
Guiarat. The rullng Congress Party,
while blaming the Opposition Farties,
includinp Congress Organisation Party
for spreading violenze in Gujarat, had
o campunction in joining hands wilh
ﬂ;e Congress Organisation Parly in
dicherry and Tamil Nadyu for
fighting the elections, Shrimati Indiry
Gandhi could not talk to the Opposi-
tion Leaders in Gujarat, but the wel-
comed the alliance with Shri Kan.araj.
the Jeader of Congress Organisation
in Tamijl Nadu. For political expedi-
ency, evan the problems of ihe people
are at a premium.

Sir. what do the people of Gujarat
want? They want ths dissolution of
tie Assembly. Many members of the
Assembly have resigned. Even at
this state, the Central Government
argue that the Assembly would not be
dissolved &s that would be submitting
to violence. I would like to state that
in this violence the people of Gujarat
only are losing their lives.

Before 1 conclude, I would like to
know whether the Centra] Government
have supplied at least now enough
quantities o foodgrains to Gujarat,
If jt has not beep done, the Central
Government should not make it a
question of prestige, but ask the sur-
plus States like Tamil Nadu to rush
foodgrains to Gujarat. Similarly in-
stead of arguing that dissolution of
the Assembly would be a submission
{o violence, the Central Government
should dissolve the Stale Assembly in
nppreciation of the legitimate demands
of tne people of Gujarat.

8, in conclusion, I wonld remind
this House of Bharathiar's famous
saylng that if a single man is denied
food he will not hesitate to destroy
the whole world. Bearing this In
mind, thé Central Govérnment dliould
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tush esough foodgramns to ibhe people
of Gujasat,

With these words, I conclude.

SHRI A. K, M, IBHAQUE (Basirhat):
I rise to support the Regolution. Be-
fore I say anything in support of it, 1
would like to sympathise with the
lives lost in the agitation launched in
Gujarat and I convey through you my
hesartfelt condolences to those bereaved
families,

1t is agreed on all hands that the
short supply of eséntial commodities
and price hike are the reasons for the
agitation launched in Gujarat. It is
curious that this short supply of esse-
ntial commodities and price hike could
be the reasons for the agitation in
Gujarat because ‘Gujarat is supposed
to be one of the affluent States in
India,

SHRI K. 5, CHAVDA:; It is not.

SHRI A. K. M, ISHAQUE: It may
not be that affluent as we understand
by thet term in referenc to western
countries. but is definitely a better oft
Stdte so far as the Indian standard is
concerned.  Therefore, £ price rise
eo'tld not be a reason for agitation in
Orissa or West Bengal......

SHRI K. S. CHAVDA: It 1s not
correct.

SHRI A. K. M. ISHAQUE:..... 4
shortage of essential commodities

could not be a reason for agliaiion in
Andhra or Tamil Nadu, I fai] to un-
derstand how these two reasons could
be the cause for agitation in Cujarat.
The reason lies elsewhere,

Today's newspapers give a very
veculiar picture of agitation in Gujarat,
am reading from the Motherland
The headline reads ‘MLA PARADED

‘ON DONKEY WITH BLACK INK

FACE'. Then it says:

The infuriated public
h‘mn

dragged
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ane of the MLAs who refused to resign
in deference to the wish of the agita-
tors—

“out of his friend’s house shaved
him clean, blackened his face and
tried to parade him op the back of
a donkey”.

‘Therefore, the sole question before
ihis Parliament today is: should we
surrender to mob rule or go by the
established norm in the country? As
you know, this is the only country in
Asia where democracy could survive.
Whichever country got independence
in Asia after 1947, all those countries
have been overruled by coups-detat.
In no other country of Asia could
democracy survive. It is only in
India that we have now kept demo-
cracy alive. But that democracy has
been attacked.

It is a very amusing thing to see
how all cross interests have entcred
into a ‘holy’ alliance in Gujarat., The
Marxists Communists were never there
in Gujarat, but the moment the agi-
tation was launched, one of the lead-
ers of the Marxist Communist Party
runs away to Gujarat to do whatever
he can to fan the agitation. It is very
interesting to know that all these cross
interests have eatereq into a ‘holy’
alliance there.

What is the type of agitation we
are seeing in Gujarat? From today’s
papers we get an account of the nation-
al properties that are being destroyed.
They .attacked government grain go-
downs, grain shops, oil depots, state
transport buses looted grocery shops,
fair price shops, remanged public and
private property by stone throwing and
arson. This is the nature of the agita-
tion we are seeing in Gujarat. Will
the members of the Opposition say
whether the properties being destroyed
are the property of an individual only
or of the nation? Do these properties
come out of mere wish or one has to
‘woirk for creating them? If govern-
ment property i8 being destroyed,
<ertainly {t has to be contained. But
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we also expecied the Opposition to
condemn this destruction of national
property. Unfortunately, not a single
Member from the Opposition till now
has condemned the destruction of
national property. They say that the
shortage of essentia] commodities s
one of the reasons for this agitation.
Do they not know that by this destruc-
tion one cannot produce but merely
destroy? If we are to remove the res-
sons for this agitation, we are to pro~
duce. But unfortunately not a Mem
ber from the Opposition has given a
call to the country to produce so that
the reason for this agitation can be
removed.

As I said, only in our country demo-
cracy survives, but the pre-conditions
of democracy are being attacked by
the Members of the Opposition, It
we want democracy to survive, we
must have respect for democracy. The
people have accepied the democratic
norms in the country. They have set
up this Parhament; they have set up
the Legislalive Assemblies in the Sta-
tes. Whatever agitations they have,
whatever digerences they have, they
have a forum to ventilate their grie-
vances. It is at their instance that
they have given up this forum and
they have jumped to the streets and
taken yp the methads of the streets to
coerce others and scuttle the established
normg of the country. But the Oppo-
sition must understand that this would

not pay.

What was agitating my mind was
who is financing this agitation. Only
in todavy's newspapers I read that as
many as 1,000 agitators are row in
Delhi. Wo is paying them the iravel~
ling expenses? Who is paying for
their stay in Delhi? And they are
determined not to go back to Gujarat
unless and until the Gujarat Assembly
is dissclved Who are financing them?

AN HON. MEMBER: Your party,

SHRI A. K. M, ISHAQUE: is it the
students? v
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SHRI P, G, MAVALANKAR: What
is your information? Please tell us.

SHRI A, X, M. ISHAQUE: It you
have patience I will tell you. (n-
terruptions).

MR CHAIRMAN; Please do not
interrupt,

AN HON. MEMBER: Because he is
provoking,

MR. CHAIRMAN: You can speak
when your turn comes. But please
do not interrupt listen patiently.

SHRI A. K. M. ISHAQUE: You may
kindly remind them that whenever
they speak we have patience to hear

{them even If they do not speak
sense-—I do not say nonsense—we
hear them. We have that trainirg

and we have that respect for demo-
racy and we know that if we want
democracy to survive in India we must
have that respect,

SHRI SAMAR GUHA: You have
shown your respect for democracy in
the Gaighat election.

SHRI A. K M, ISHAQUE: 1 will
come to Gaighat if time permits.

MR, CHAIRMAN:; Please do not go
astray; stick to Gujarat. Do not get
provoked.

SHRI A. K. M. ISHAQUE:; It was
published in the newspapers that the
army was called out to help the civil
administration. There were people to
garland the army people. Who are
those persons who were garlanding the
army?

AN HON. MEMBER: Police con-
stables,

SHRI A. K. M. ISHAQUE: Who are
those people who have taken this ex-
treme step of welcoming the army for
this purpose? 1Is it that simple? From
what cless do those students who are
reported to have garlanded them
come? Do they come from the ex-
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ploiting class? As you know, these
students are supposed to have come
from the affluent sections. As I was
telling you, Gujarat happens to be a
comparatively better-off State. And
so, in this agitation, those people from
the affluent sections have taken up the
leadership.

MR. CHAIRMAN: Do not get away
with the impression that all the stu-
dents come from the affluent class
That is not correct.

SHRI A. K. M. ISHAQUE: May be
that is your opinion. 1 hold this opi-
nion tha! most of the students come
from the affluent sections and that
those who can afford to maintain their
sons and daughters in cily or a town
do have some means and that they do
not belong to the exploited classes. I
hoid this opinion that the student
community, by and large, come from
the affluent sections.

I will teli you what is the motive
behind it. In Gujarat we have a Jaw-
fully constituted Government. Till
now we have a lawfully constituted
Asgembly. Mob pressure is that the
Assembly should be dissolved. I
You want to hold the elections, you
have to incur expenses and the natio-
nal exchequer has to bear the bur-
den. Therefore, a reasonable time
should be given to see if normalcy
returns and if that Assembly can
serve the purpose for which it was
constituted.

The hon. Member from the DMK
tells us that since the Presidential
election is to be held in August and
since the Congress Party is in nced ot
the votes of the Gujarat MLAs, they
are not dissolving the Gujarat As-
sembly. We do have more than the
requisite strength to get our candi-
date elected as President, Gujarat or
no Gujarat..(Interruptions). That s
no reason for not dissolving the As-
sembly. There should not be any
surrender to mob rule. If they be-
lieve that they can force the Govern-
ment to take this decision they are
suffering from some mistakes,
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Every one will remember that the
hon. Member Shri Morarj: Desai was
elected to this House in 1871, But he
refrained from functioning in this
House. Only the other day he broke
his silence. The courtry was given
to understand that he had given up
politics and had taken to astrology
and all the time he was prophesying
that Shrimati Indira Gandhi would Le
eut of office in 18 months. That pe-
riod ended with February 1874. That
astrological prediction had been re-
peated by him all the time.

Now, Sir, that did not come frue.
February has already passed by. It
seems that Shrimati Indira Gandhi
will continue in office....

SHRI S. A. SHAMIM (Srinagar):
He might have meant February 1976.

SHRI A. K. M. ISHAQUE: Therein,
perhaps lies the root of all the evils.
Sir, in Gujarat, the Syndicate hap-
pens to be the Oprosition Party. Shri
Morarji Desai prophesied that Shri-
mati Indira Gandhi would go out of
office in eighteen months time. He
found no symptoms that the Indian
people would like the Prime Minister
to go out of office. Only the other
day, we had elections, in the biggest
State of the country, Uttar Pradesh,
as well as in Orissa. The people's
mandate was with Shrimati Indira
Gandhi.

SHRI SOMCHAND SOLANKI: Out
of 168 Members, the Corigress has 140
Members. Nobody knew that Shri
Chimanbhai Patel's Ministry would go
out of office within two or three
months time. If that can happen, in
the same manner....

MR. CHAIRMAN: You csn say all
this when your turn comes. Why do
you want to interrupt? You will get
a chance. You can say «ll this when
your turn comes., Let us observe
some decorum. It is not within the
Rules. Please do not repeat. No
running commentary is allowed.

SHR! SOMCHAND SOLANKI:
‘Whenever I iriterrupt, you stop me.
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MR, CHAIRMAN: You canpot in-
le.vupl. Please read Rule 349,

SHRI SOMCHAND SOLANKI; It
is the right of every Member.

MR. CHAIRMAN: It is not so.

SHRI A. K. M. ISHAQUE; §if, once
again, the country reposed faith in
Shrimati Indira Gandhi. They could
not stand this. Therefore, thére was
this necessity of just putting a new
force into tHe agitaiion. Shri Morarji
Desai, somehow or other, made that
agitation successful. If it is his dream
that he can bring about the fall of
Shrimati Indira Gandhi. through this
agitation in Gujarat, he is merely hav-
ing a mid-summer night's dream.

SHRI K. S. CHAVDA: Sir, on a
point of order. Is he <neaking on {he
President’s Rule or Shui Morarji Te-
sai. I fail to understand. Is it al-
lowed under the Rules?

MR. CHAIRMAN: There is no point
of order.

SHRI A. K. M. ISHAQUE: I submit
that this agitation is hundred per cent
politically motivated. The political
parties, including the Syndicate, who
have been condemned by the people
more than once, times without num-
ber, are trying to survive politically
through this agitation.

When I went to my residence to
take my lunch, I found thig Appeal.
This appeal is full of nonsense and
stupid English. I presume this has
been sent to every Member of Parlia~
ment. Thiz is a printed appeal. I
would like to read out the last two
paragraphs.

“Our Government gave national
awards to films showing BLACK
MARKYTING, CORRUPTION Etc.,
e.g. “JAGTE-RAHO" but for giving
advice to others and till today they
kept themselves in SLEEP as they
have licences.

But, today this NAVNIRMAN
MOVEMENT is to make éverybody
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JAGTE RAHO. I request and ap-
peal to all to have a REVOLUTION
with a word a real slogan “INQLAB
ZINDABAD.

STARY TODAY A FIGHT TO
FINISH GAME."

8o, the guestion is wherefrom all this
money starts coming from. This is
bundred per cent politically-motivated
agitation.

Theretfore, 1 support this Resolution
and I say that the lawfully constitut-
ed Assembly must be given a chance
to survive. If there is any chance of
this Assembly functioning, it must be
given that chance to function. Other-
wize, let peace be restored first and
then let the House be dissolved.

SHRI K. 8. CHAVDA (Patan): Mr.
Chairman, this discussion on the Sta-
tutory Resolution would have taken
place on the floor of this House much
earlier but for the fact that several
notices from the members of the op-
position parties, including that of
mine, were not admitted.

MR CHAIRMAN: For want of suffi-
cient strength

SHRI K. 8. CHAVDA: Sir, you must
apply the rule strictly to you also.
This remark is against the rules. You
should be there to follow and regu-
late the rules.

I am sorry to say that while Guja-
rat is burning. the Neros in Delhi are
fiddling. At the outset, I deeply
mourn the death of those innocent
persons who have been killed by po-
lice firings and those innocent per-
sons who have become ‘invalid or in-
firm due to injuries by police firing
during the agitation against the price
rise, against the non-availabilify of
foodgrains and essential articles of
life, against corruption &ng against
non-dissolu’ion of the State Legisla-
ture in Gujarat. I express my con-
dolenves to the bereaved families and
1 also express my deep ~vmpathies to
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those persons who wete injured during
the agitation.

I would llke to ‘congratulate the
people of Gujarat in general, and the
students and teachers in the colleges
and universities in particular for hav-
ing injtiated, organised and continued
the agitation, which has resulteq in
the resignation of the Chamanbhai
Government, the imposition of Presi-
dent’s Rule and the removal of ban
on finter-State movement of coarse
grains.

According to a survey made by one
Professor of the Guiarat School of
Soczal Sciences. 53 per cent of the
students of Gujarat are mising a meal
every day. While this is the position,
three more batalions were deployed
after 6th March to unleash force on
the people of Gujarat with the help of
SAP, BSF, CRP and even the army.
Yet. it is a matter for rejoicing that
these forces have not ben able to cow
down the spirit of the people of Guja-
rat or the students and teachers of
Gujarat. That is why I take this oppor~
tunity to congralulate those brave
people and the students of Gujarat.

Today, it has appeared in the press
that the Baroda unit of the Nav
Nirman Yuvak Samiti has made a
charge in a statement in Delhi Uni-
versity that the Centre was spending
huge amounts of money to vurchase
the Nav Nirman Yuvak Samiti
leaders but the tactics of the ru'ing
party have not succeeded in creating
a rift amongst the rank and file of the
Nav Nirman Yuvak Samiti. That is
why I once again congratulate the
students of the Nav Nirman Yuvak
Samiti.

There was President's Rule in
Gujarat from May, 1971 to March,
1972. While speaking on the Resolu-
tion of the President’s Rule in Gujs-
rat, I pointed out to the House how
the stable and clesn Congress (O)
Government headed by Shri Hitendra
Desal was made to fall by defections
based on corruption. In March, 1972,
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the Assembly elections were held and
the ruling party got 140 seats in a
House of 168 seats. At that time,
there was the Indira wave due to
Garibi  Hatao slogan. The Prime
Minister during her four of Gujaral
promised to the people of Gujarat
that it her party was voted to power,
the dispute regarding Narmada water
would be solved. Neither Garibi has
heen hataoed nor the Prime Minister
.has given her award on the Narmada
water dispute.

The Ghanshyam Oza Government
was made to fall by defections from
one group, that is, from Mr, Oza
group to Mr. Chimanbhai Patel
group, again, bhased on corruption.
Chimanbhai Patel became  the

Minister of Gujarat State

Sl

Chief

2gzinst the will of the Prime Minister.
May I tell the honourable House that

re the fall of the Hitendra Desai
Sovernment, Gujarat was free from

corruplion. Tt is the ruling party
which is vesponcible for introducing
. ooruption in the State of Gujarat.
The MLAs belonging to the ruling
rarly have been hankering after
power and position since thezy  were
z'ected in March, 1972. They have

totally neglected the cause and wel-

fare of the people of Gujarat. They
have continued to violate all stand-
ards of morality of public life. They

have failed to provide a clean, stable
znd good Government in the State of
Gujarat. So, the people of Gujarat
have lost confidence in tke MLAs of
the ruling party. They have lost their
confidence in their capacity to pro-
vide a clean and goog Government in
the State of Gujarat.

At this juncture. I would Jike ta
draw the attention of the House to
the forecast made or the warning
given by Mahatma Gandhi, the
Father of the Nation, on 21st Iay,
1947, in his prayer speech made at
Patna in Bihar. It is in Gujarati but
I have translated it into English be-
<cause if I read it in Gujarati it will
seTve no purpose, I quote:
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“Our power like British power

cannot last at the point of a
bayonet if the Congressmen cheat
the people who have sacrificed

their lot and suffered great hard-
ships in getting Swaraj and, again,
if the Congressmen become masters
instead of servants of the people,
then I venture tg forecast aftger
my long years of experience, 1 may
or mav not ve alive, that there will
be rzvolt in the country and the
people will beat the persons wear-
ing white cap, and some third
power will take advantage of this
situation.”

This has exactly happened in the
State of Gujarat. Tee veopls of Guja-
rat feel that, unie:zs A e ombly
is dissnlve@ and f{resk: -‘ecilons are
held, there is no remedy; tha Presi-
dent’s rule is no remedr {5 rooct out
corruption from Gujerat. The people
of Gujarat have therefore. demanded
that the suspended Ass<inbly  should
be dissolved iivmediztely ang f{resh

hie

elections should be held to get the
people’s werdict. The hen. DMinister
has said that he woulg not form a

Ministry now: then he says thzt there
would not be hiennial elections to the
Rajya Sabha from Gujarat. When 377
members have aiready resigned from
a House of 188—and 47 belong ic the
ruling Congress—it is purely childish
obstinacy, I should say, that the
Assembly has not yet been dissolved.

AN HON. MEMBER: Foolich.

SHRI K. S. CHAVDA: You can
also say ‘foolish’.

oft Wt &Y T FET m oEEA

s aft A A § AT oW Sfy

T & FIHTW TREG A GO KD
7 3 A TE

It is not a fact. If you go through
today’s paper, you will find that it is
reportedq in the press that is go-
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ing to start a ‘moral action move-
ment’ if the Assembly is not dissolv-
ed. You. Mr. Chairman, said while
speaking that this was a movement
of goondas...

ME. CHAIRMAN: I did not sy
that this was a mmovement of gocndas.
What I said was, goondas have infil-
trated into il. Please do not misquote
me

SHRI K. S. CHAVDA: I would like
to bring to the notice of the House
that a member belonging to the ruling
Congress killed three students and
threw them into the creek. He is in
the police custody. I do not want to
say anything more, In the same way,
recently, some days back, two stu-
dents wcre killed in a meeting held
by a Congress (R) member-—they
were killed by his men. Also in
Ahmedabad 3 Congress (R) corpora-
tor opened fire on the students. He
is in the police custody.

Mr. Ishaque was referring to vio-
lene. Has he condemned it? I do
condemn violence resorted to by any-
body, whether it is by these people or
by anti-social elements, by anybody.
The Navnirman Samiti is not com-
posed of ppliticians. The politicians
are exploiting the situation. These
students do not belong to any politi-
cal party. They have initiateg this
and that is why it is not right to blame
the Opposition Party.

Dr. Mahipatray Mehta made a
charge against Shri Babubhai Jasbhai
Patel who was g Minister then and
who is the President of our Gujarat
Pradesh Congress Commitiee ....

16 hrs,

SHRI SHYAMNANDAN MISHRA:
Why do they refer to him? Have they
got & pewrson of his calibre in their
ranks?
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SHRI K. S. CHAVDA: One may ask
a question as to why no inquiry was
instituted when they are in power
since 1972. That shows that his alle-
gation has no truth at all.

314

I would like to make the fullowing
suggestions for immediate action by
the Government.

(1) This has already been made and
I am just reiterating. The Legisla-
tive Assembly should be dissolved im-
mediately and fresh elections held
without any loss of time.

(2) A judicial inquiry should be
held into all the incidents of Police
atrocities in all parts of Gujarat to
cover all incidents of killing, injuries
ete.

(3) Adequate compensatinn should
be paid to the family members of the
victims and the Government should
provide them with continuous liveli-
hood.

(4) A judicial probe should be made
into the charges of corruption levelied
against the former Ministers in the
Oza and Chimanbhai Patel govern-
ments.

(5) All the persons arrested under
MISA or DIR should be released im-
mediately.

(6) The Government should supply
adequate quantity of foodrgains in
order to meet the requirements of the
people entitled to foodgrains from
fair-price shops at a uniform rate of
12 kg per head per month uninterrup-
tedly. I say the ‘entitled people’ be-
cause those who are paying income-
tax are not entitled to foodgraing
from fair-price shops. Then the dea-
lers who ure registered under the
Sales Tax Act are not entitled and
some farmers who have one-sixth of
the ceiling are not entitled.

I hope and trust that the Govern-
ment would act upon my suggestions.



355 St Res, me.

After splving the problem of Andhra
Pradesh, according to the Prime Min-
ister's choice, Shri Sarin, the Advi-

SHRI SHYAMNANDAN MISHRA:
They inust know: they cannot do an
Andhra to Gujarat.

SHRI § A. SHAMIM: This is Mr.
Chavda’s six-point formula for Guja-
rat.

SHRI K. S. CHAVDA: Mr. Sarin,
atter solving the problem of Andhra
Pradesh, according to the Prime Min-
ister’s choice. has been awarded
Padma Vibhushan, if I mistake not
and now it is said that if he solves
the problem of Qujarat, according to
the Prime Minister’s wish, he will be
made the Governor of Andhra Pra-
desh. I do not know whether the title
of Padma Vibhushan awarded to
him—will be withdrawn if he does
not succeed. My advice to Mr. Sarin,
the Adviser to the Governor of Guja-
rat is that he should act in the na-
tronal interest and advise the Prime
Minister to dissolve the suspended
Assembly immediately and to give her
award on the Narmada river issue.

SHRI D. D. DESAI (Kaira): I have
great sympathies for the large num-
ber of boys and the people who have
lost theur lives, imbs and property.
Sir, I want to restrict myself to the
objectivity and truth and I would like
to give an account of what actually
happened and what we could do in
prudence. The start of all this matter
was almost in an insignificant place.
It was in Morbi where a small group
of boys protested against the increas-
ed food bill of mess. The Minister in
charge, Mr. Iyesha Beguam was a little
firm and she insigted that the cost of
it should be bérne by the parents and
not by the State. From that the agi-
tation moved to Ahmedabad Engineer-
ing College and now centreg but it was
not noticegble. In Bardoli certain
raids were being carried out on ac-
caunt of levy and the farmers took
to agitation and certaln groups coun-
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teracted; that agitat:on camg to an emd
comparatively in a short time but the
facts of it did have certain enhance-
ment of student movement and stu-
dent agitation.

16.08 hrs.
Shri Jagannathrao Joshi in the Chair)

We mugt accept that it was not gole-
ly one group or any individual who
has been involved. High prices and
shortages were the factors which were
at the bottom of the frayed tempers.
The high price phenomena has been
universal and it has affected every-
body in India to a great extent parti-
cularly because we in India have liv-
ing standards which are only margin-
al and do not have any surplus to pay
for the difference. People suffer
great hardship ang this hardship is
more in India comparatively because
their income has not correspondingly
advanced as it has advanced in cer-
tain other countries. The people’s
mind was 50 much frustrated that at
that point they found that the high
expectations which they had were
not met. There were low produc-
tions, low food availability, inade-
guate supply of cwsential commodities.
They thought this could be had from
neighbouring States and this was one
of the effective ways they were think-
ing how this problem could be solved.
Monopoly procurement of- foodrgains
and inter-State restrictions had ad-
verse effect on a Staie like Gujarat
which ig deficit in food but is surplus
in agricultural production. It is esse-
ntially a cash crop State where items
like cotton, groundnul, oilseeds, to-
bacco, karyana, spces efc. are pro-
duced that yleldeq a better return to
investors. They w~2re rather prepared
to produce such items as had a higher
market value. The movements of the
products from Gujarat had not only
been free but Central Government and
State Government insisted on their
remaining free and to that extent
Gujarat people felt frustrated that
whatever they produce are allowed fo
be taken out of the State freely.
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Whatever they have to gef, there is
restriction.

This_is one of the things on which
the people have been fighting. We
must recognise that some solution by
this august House will have to be
found out.

Regarding™ the agitation, one was
against the Education Minister. Sub-
sequently it was against the Civil Sup-
plies Minister. The ggitalion was, in
fact, 10 send them out or remove them
from their portfolios. First the port-
folio of the Civil Supplies Minister
was taken out. At that point of time
some power hungry people—I must
concede that partly the blame of pro-
moting agitation is on our side also—
and some of our own party people
joined hands with the other people for
removing the ministers. By encourag-
ing an agitation to an extent, every-
hody had thought initially, that it
could be controlled. But, slowly, it
reached g stage from where it became
almost impossible to control it. We
have conceded the point of removing
the Chief Minister and that Pres:dent's
Rule should be imposed. And there-
fore, to-day, we have the President's
Rule. This is according to the wishes
of the people of Gujarat. The main
dificully of the ruling party is that
. the demands have come in instal-
ments. Upto what point this demand
should be considered? Whether the
demand of the people, particularly, of
students, for dissolution of the
Asgsembly should be accepted? If that
1s accepted, would it solve the pro-
blem? Would it result in holding a
{resh election? Here comes the judg-
ment and without hesitation agree to
dissolution. In retrospect we cannoi
say that we have not conceded the
demands. We have to concede it upto
dissolution point, The last of their
demands was for the removal of the
Chief Minister himself and we did con-
cede it.

T bave some information which
might inferest this House, Since 1837
the State had no Chief Minister from
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the ryral avea and that too from among
the farmers. So far as Gujarat is con-
cerned, itg governance was concentrats
ed in the hands of the urban people.
To that extent it carried the impres-
sion that greater representation was
from the non rural non-farmers com-
munity.

Regarding coming into power of Shri
Chimanbhai, this was controversial,
To become Chief Minister, to my
knowledge, he did not resort to cor-
ruption. The fact is that in the party
we had two people who were so abras-
sive and that gave support to this
gentleman. This had also resulted in
a certain amount of embarrassment
both to the Centre and to the people
who were assqcisted with or who
would like to support him. There has
been complaint that the agitafion was
directed against corruption. I would
say like this. We should find out
alternative legal ways for meeting the
election expenses., Whether it is this
party or any other party, that is im-
material, the money can come ifrom
two sources only—one from foreign
sources and the other from black
market sources. Now, neither of these
two sources is acceptable to us and
we have to dispense with them at the
earliest possible date and resort fo a
legal method of donations. I remem-
ber in the past we used to donate
money and get the receipt and the
accounts were audited and subsequent-
ly passed by Gencral Body.

We are talking about democracy and
we do concede that 140 people were
elected democratically. We do concede
that the method of violence is not the
right approach to a problem. Destroy-
ing one’s own property is not rational.
But 1 would not condemn—because no
one would like to beat one's own wife
or children or destroy on furniture
utensils and so on if alternative ways
of expressing frustration were effec-
tive.

Now I skip over some of the itema
and come to the ‘solution’ of the pro-
blem. The solution lies in increasing
productivity, removing unemployment
and giving a deflnite amount of im-
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petus to our economy. ¥For doing this
we have a large number of possibili-
tles and from among them we should
consider the farm productivity which
is at present dependant on rain gods.
We should develop irrigation facilities
and electric power. Early building of
Naygaon dam on the river Narbada
will alone result in a saving of 2
million tonnes of crude oil worth
Rse. 100 crores of foreign exchange
annually.

Sir, since you are repeatedly ring-
g the bell and as I am in the habit
of sitting down on the very first bell
I discontinue my speech here and thank
the Chair for giving me the extra time.

SHRI S. A. SHAMIM (Srinagar):
Mr. Chairman, Sir, I am very grateful
to you for accommodating me for a
few minutes. I as an independent un-
attached Member have manv dis-
advantages but ne advantage that 7
have in a situation hike this is that 1
can be very detached. 1 do not have
any vested interest like any other
political party If I use that advant-
age I could very rightly tell my ruling
party {riends that the Government in
the case of Gujarat is behaving fool-
ishly, idiotically and criminally. That
is making a fetish of the Constitution
and constitutional procedures. The
fact remains that there has been a
mass upsurge The Government are
behaving foolishly when they credit
the entire Opposition parties with this
mass upsurge On the one hand, they
say that the Opposition has no moor-
ings anywhere, we have a massive man-
date’; on the other they say that the
Opposition parties have heen so suc-
cessful in managing and staging such
a big crisis. When they say this, they
are paying a compl'ment to the Oppo-
sition parties.

The fact of the <itualion in Gujarat
is that there the political parties parti-
cularly have berome absolutely ir-
relevant. Of course, later on the
politicul parties are trying to cash in
on the situation. But the fact remains
that it was the people in general ir«
respective of political parties—in fact,
they refused to listen fo the political
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parties—have risen in revolt basically
because of shortages and then, of
course, the rampant corruption. The
talk of corruption has not been from
the Opposition alone, Shri Chimanbhai
Patel, who has been thrown out of the
Congress, is also talking today of
corruption,

The fact remains that the Congress
Government has become very insensi-
tive to what people are saying. That
is why people are reacting to the
situation in the manner they are doing.
It will be in the best interests of
parliamentary institutions and in the
interest of strengthening those insti-
tutions if the Government instead of
making a fetish of whether the Consti-
tution allows it or not, whether they
have a majority or not, realise that
there is a situation now delay in solv-
ing which can only add disgrace to it.
If they act, and act with grace, the
only solution left in Gujarat today
1S to dissolve the Assembly. If the
Congress Government thinks that it is
the opposition, the goonda elements,
it iy this political party or that politi-
cal party which is cashing in on the
miseries of the people, that will be
known within s1x months.

Therefore, the best advice which can
he given to the Congress Benches is
that because the people’s demand has
become identified with the dissolution
of the Assembly, they should not stand
on constitutional procedures. There
are precedents available. What did
they do in Kerala long long ago? At
that time, they acted on their own.
At a certain stage when a certain legis-
lature or a certain system loses the
sanction of the peovle, that is the time
when you must act. Even if this Par-
liament loses the people's sanction,
even though the Congress may be in
full strength. the Congress will lose
the right to rule the country. Such a
situation has arisen in Gujarat and
demands appropriate action.

Why is it that in Gujarat alone the
people are demanding dissolution of
the Assembly? There is discontent
in other pariz of the country also,
Obviously, there iz mueh more to be
seen that at the face aof it. There I8
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deep-rooted resentment, deep-rooted
dissatisfaction among the people and
unless this demand is conceded, the
people will not rest. Therefore, it is
in the interest of the Congress and the
Government that instead of adding
more dead bodies to the already ac-
cumulated hundred, they seize this
moment and aet with grace, the anly
thing which is left for them to do.
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SHRI SURENDRA MOHANTY
(Kendrapara): My salutations to the
valiant youths and the people of
Gujarat, the land of Mahatma Gandhi,
who have unfurled the banner of
revolt against a venal and corrupt
regime. The blood of the martyrs
never goes in vain. I am sure the
blood of the QGujarat martyrs will
wipe out the cancerous caucus that has
been ruling this country. What is
happening in Guijarat notwithstanding
the donkey ride it and the shaving of
head etc., is a mass upsurge and the
sooner the Government realise it the
better it would be for the Government
ang the country. This ig bing misre~
presented as sporadic acts of violence
perpetrated by the so-called enti-soclal
elements. Even Gandhiji was, at one
time, hranded ags an anti-social ele-
ment. You cannot call the vouths, the
professors, the students and the intel-
ligentsia of Gujarat anti-social ele~
ments. The genesis is well-known. It
all started as a student protest against
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the rising food prices. The immediate
cause was the mismanagement of the
food economy, of which the soaring
mess bills were only a minor conse-
quence. What with unsatisfactory levy
system and what with poor Central
supplies, the urban ration shops were
empty most of the time, while the
open market prices were rising diz-
zily. As regards edible oil subsidised
supplies were withdrawn. In this con-
text T wish to quote what the corres-
pondent of the Hindustan Times has
to say in its issue of 5th March, 1974.

“In actual fact, it merely enabled
the “oil kings” to make a killing in
return for a consideration. The size
of this consideration and the num-
ber of its beneficiaries vary in the
cstimates one hears in Gujarat. But
hardly anyone I met doubied that it
was enormous or that the Congress
Party’s UP. election funds got a
vignificant share of it. Such linger-
ing doubt as there is. is on whether
Mr. Chimanbhai Patel was pul up
to it by others, with many. parti-
cularly his own friends, thinking
that he was.”

That was the background or stink-
ing corruption against which the mob
upsurge has taken place. This cannot
be merely dismissed as some act of
violence. 1f it comes to violence, 1
tor one, feel that in history, a time
comes when violence becomes a neces-
sity. After all the Bhagvag Gita, the
cummum bonum of Hindu philosophv

leaches nothing but holy wio-
lence, If .+ *elymes neeessa'y.
1o wipe out this kind of neces
sary, {o wipe out this kind of

corrupt practices from public life. I
would a hundred times, welcome viol-
ence. If elections are rigged. if
majority is manipulated through black
money, {f corruptfon rages unabnted.
and as a cumulative consequences nf
all these. people groan under economic
hardship, I ask, in all fairness, what
other course is left open but violence?
What other course is left open for end-
ing this Parlilamentary democracy?
Has Parliamentary democracy solved
any of these economic problems? Has
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Parliamentary democracy solved the
economic problems facing the country?
Has it solved the problem in Gujarat?
1f not, democracy cannot be the last
word 0. human iutelligence. Certainly.
a new nolitical order has to emeiue
thiough wviolence, it necessarv. it 1t
18 without violence, of course, il 19
always welcome.

To me, Gujarat, therefore is the
vmptom. Tt is uof the direase. T s
will soon pervade the body-politic ond
many 2 head will roll on the g ullotire,
unless the party in power takes notice
of the straw in the wind. Sir, the
Centre is exacerbating the situation in
Gujarat by not dissolving the Assem-
hly. I wonder what is now left of the
Assembly. Out of 168 Members, 74
have already resigned. Does the Gov-
ernment propose to hold 74 by-election
{o the Assembly?

If we Jok al the precedents. we
find ir 3958  when Shrimat Indimn
Gandhi was the President of the Con-
aress, the Namboodri pad Minisiry was
dismissed in Kerala and soon after
followed the dissolution of the Kerzla
4ssembly. If it is sauce for the gan-
der, why is it not for the goose? The
same Indira Gandhi is the Prime Mi-
nister of India. Whai inhibits her from
doing the same thing now, in 1974
what she had done in 19587

If we look at Orissa. the situatnn
is more indefensible. Inthe wake of the
fall of Shrimati Nandini Salpathy’s
Ministry as a pack of cards. even
when the Opposition claimed that it
had a strength of 75 and that it would
be able to form a Ministry. the Assem-
hly was dissolved in post-haste.

But, today, I ask Mr. Uma Shankar
Dikshit, in all fairness, ‘Why are you
keeping the Gujarat Assembly in sus-
pended animation? Sir, in the case of
Gujarat, the Government is pursuing
a policy of attrition. As somebody
sald, Mr. Sarin has been sent to
Ahmedabad to pursue the same policy
of aftrition, and to bring about some
kind of normalcy as was done in the
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case of Andhra Pradesh. But Sir, the
advisers of the Prime Minister are
missing one significant fact. In Andhra
Pradesh, a couple of disgruntled
politiciansg were utilising the people for
serving their own political ends. But
here, the people of Gujarat are utilis-
ing the politicians for spear-heading
the popular upsurge. So. none of these
Machivelhan tricks will be of any
avail in Gujarat.

1n conclusion, I would say that what
is happening in Gujarat is most sicken-
ing. It reminds me of the most bar-
boric apisode that have taken place on
the Indian soil-police and army shoot-
1ap at the jeasi provocation during the
British regime. Therefore, I would
plead that there should be an end fo
all this. People’s will must be res-
pected. The Gujarat Assembly should
be dissolved and fresh electioms order-
ed so that Gujarat serves not only as
a reminder but also as a pointer for
the shape of things to come.

With these words, I oovose this
resolution because of its lacuna that
it does not recommend the digsolution
of the Gujarat Assembly.

SHRI SAMAR GUHA: Sir. I have
to make a submission. In the begin.
ning the Chair was very liberal in the
matter of time. Now it seems that
you are axing time. May I mzke a
suggestion or appea] that the time for
this debate should be extended by at
least aone hour?

MR. CHAIRMAN: You will get your
time.

SHRI H. M. PATEL (Dhandhuka):
Mr. Chairman, I have been listening
to the debate with great °3jterest and
I was surprised at the tact that no
onge referred to the constitutional
enormity which this Government goes
on petpetrating. When a Government
which has an enormous majority. a
strength of 114 in a House of 168 is
unable to continue to manage the
affairs of the State, the narmal course
would be disgolution. The Constitu.
tion does not say that President’s
Rule should be brought in on any
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excuse. It should be brought in only
when the administratien in the States
has completely collapeed.

In recommending President’s rule
did thig Chief Minister admit that the
adminisiration had collapsed? Nooedy
had contended that the admynistration
had ceased to exist. Law and order
undoubtedly had become difhcult but
11 is not the same thing as fo <av that
there was complete lawlessness or
that the Government was unable tv
maintain law and order. The spme ob-
jection was raised when President's
Rule was imposed in Uttar Pradesh.
There also the ruling party had a
majority, but, because of certain ‘n.
ternal dissensions, because of certain
internal problems of the ruling party,
it was felt best to give them a lilttle
rest to resolve their quarrels and,
therefore, President’s Rule was im-
posed till such time as they .ould
once again be brought into power iater
so that under their auspices elections
can be held. The same thing hap-
pened in Andhra Pradesh alsv, wher:
the ruling party had a bie majority.
Even though law and order was still
being maintained. the Chief Minister
of Andhra Pradesh wags allowed to
resign and, on his recommendation,
President’s Rule was imposed. Is the
Chief Minister a person whose advice
must necessarily be accepted for the
imposition of President's Rule? Afte:
all, it is the Governor who hag to
make that recommendation under the
Constitution and in so doing exercise
his independent judgment.

It would be interesting to know
what arguments were advanced by the
Governor of Gujarat to show that
President's Rule had become unaveid-
able, because it was not unavoliahle,
If the then Chief Minister was not
able to run his Government efficiently
or run the Government st all, he
should have regigned and automatically
the dissolution would have followed
Why was this consfitutiona] procedure
not followed?

The students and teachers who led
the agitgtion proclaimeq that thel:
dissatisfaction was agalnst the Gov-
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ernment and that is why they harass
and force the Congress MLA: to sub-
mit resignations. While I do mwot
sympathize with this particular method
of doing things, it clearly establishes
the fact that the people are dissatis-
fied with that Conaress RHovernmer .
One ringing charge of the people, the
students and the teachers was that
corruption was rampant. Corruption
was there even earlier. Then why
did they make such a fetish of cor-
ruption? Because, corruption has
growh to a volume never before seen
in that State. Therefore, they said.
this Government must go; the leader
of this Government must go. That
was accepted. The leader of the Gov-
ernment felt that there must have
heen something wrong. Otbherwise,
why should he resign? He still had
a full majority of 114. But he resign-
ed. If that resignation was justified
on the ground that the people did not
want him and his colleagues, the only
proper and correct constitutional
course was to resign and advise the
Governor to hold fresh eleciions. This
was the correct procedure. This has
not been done.

Now, the Central Government is
faced with a rather difficult decision
1 agree it is quite right to take the
view that no democracy can survive
if we are to submit to mob violence
or mob pressure. If force is woing to
be used to compel a Government {o
resign, I can understand that that is
something which democratic forces
must resist. At the same time, let it
be realised that for two months now
there has heen lawlessness in the State
for two months now there have been
curfews imposed in something like 40
odd cities of Gujarat. Has anyhody
given any thought to the fact that there
are thousands and thousands of daily
wage earners in these cities for whom
life has become impossible? They can-
not work and earn and if they cannot,
earn, what savings have they with
them with which to buy rations, assum-
ing rations were available? We sympa-

se un y with those who may
e killed s & resuit of police Arings
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or any other reason. Bui far greater
hardships are being suffered bv the
living and in particularly these poorer
sections of the peor'e and the luwer-
middle class people. Whenever there
is such a period of instability and law-
lessness in a city, it :s the poorer
sections of the people who suffer most.

What has to be done in these cir-
cumstances? Is there no justification
for departing from what vou might
call a refusal to surrender to force?
It is not as if the ruling vparty has
particular respect for constitutional
procedures and practices. As I have
said at the outset, to them adherence
to Constitution, adherence to demo-
cratic procedures, 1s something thut
has to be governed by convenience, hy
what they feel is expedient. I sry.
the same argument and expediency
will justify, in the present circum-
stance-, departing from the rule that
you should not succumb o pressure
hecause there are very good reasons
for doing so And those reasons are
that it has been, found, even after the
imposition of the President’'s Rule and
the President’s Rule has existed for a
month even after accepting the re<'gna
tion of Mr. Chimanbhai Patel acd
his Government, even after that, the
law and ordes continues to bhe disturhb-
ed and the police have had to resort
to firings almost daily and the people
continue to die.

Is ithat the kind of situation sou
wish to continue? Is there not suffi-
cient justification to depart fiom the
principle that you must not yield to
pressure? Supposing you de not
vield to pressure and continue till the
last Member of the Assembly is forced
to resign. what will vou have gained?
The dissolution of the Assem»lv has
got to come. There is no doubt ghout
that because of one single fact that the
people have established, that this agi-
tation has established. that they ¢o nat
want not only Mr. Chimanbhai Patel
and his Government but also the pre-
sent legislators. They couside: that
ail these Congress MLAs in the Stale
have acquired in the doings of dthe
Chief Minister and his Government.



331 St. Res, re.

It that had not been the case, it was
in their power to stop him from doing
so. They did not do so. This is how
the people view it.

It seemg clear and it ought t» be
recognised that dissolution of the
Assembly is unavoidable. Why not
announce then that you will dissolve
it as soon as normalcy returns? It is
obvious that fresh elections le held
until normaley returns. Why 4o you
insist that you will seriously consider
whether the Assembly should be dis-
solved or no!, only after normalcy
returns? Announce today that the
Assembly will be dissolved as soon as
normaicy returns., This form of an-
nouncement will make an important
difference. Simultaneously - ith it,
you can order fresh elections. They
will not take place overnight it .skes
time for fresh elections to “e h-ld.
There is not the slightest doubt *hat
an announcement of this kind, wnile
retaining the importance to the return
of normalcy which the Government
wants, gives the definite promise of
dissolution, that is to say, dissolution
will take effect only when normalcy
returns. I suggest that that is the pro-
per course to adopt. That is the only
way to bring about an early return to
normalcy, so that the hardships
through which thousands and thou-
sands of poor Deople are passing can
come to an early end. That is the
only way in wh.ch the entire student
world of Gujarat may be persuaded
to go back to their studies; there is
not a single university functioning
today; there is not a single college
which is functioning; most of the
schools also in cities are closed. It
all shows that this movement is not
just a bubble or froth; there is some-
thing more solid behind this upsurge.
There is no doubt that anti-social
elementg have taken advantage of dis-
turbed conditions. Whenever such
agitations are started, it is almost in-
evitable that anti-social elements
would try to take hold of the situa-
tion. But today you are glving these
anti-soclal elements the benefit of the
cover of the students and teachers who
do believe in non-violence, Of course
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even students have had recourse to
violence; they have done things which
are totally inexcusable. But are we
wanting to pursue the course which
can only perpetuate this kind of situa-
tion or are we going to take a line
which gives us a chance of bringing
back normally. Even i1f you think

that it will not end this dis-
turbed  situation, why not take
a chance? Accept this particu~

lar demand the demand for dis-
solution of students and teschers and
the people as a whole. Let it be re-
alised that the students and teachers
could not have had all this success,
the peoplel would not have put up
with all the hardships that they are
putting up with if in their heart of
hearts they did not support the griev-
ances which were being voiced by the
students ang teachers. This is a peo-~
ple's demand. There is no doubt about
this. That being so, it seemg to me
that, without giving up the democratic
principle, the principle without which
democratic institutions cannot survive.
that is to say, not to succumb to pres-
sures, you may accept the ciurse I
have suggested. There are exceptional
reasons here for deviating from that
rule. 1 have already indicatea those
exceptional reasons. I think. an ex
ception in this case should be made,
and if it is made in the manner in
which I have indicated that the As
sembly will be dissolved as soon as
normaley returns I think all purposes
would be served.

o waTw (avardaferer): aredta
gwmafer of, worae # wsefa off &
WTET AT T FT A qearw wwaw §,
Iq ¥ g 7 & oy & wwr guv
g1 % 7g fawarrw v § o welt s
arrra § FF vaverreae A 4 e, wwe
ast ¥ dre o smfo wwo & Auy
W amEwr ft A afgwm =her
uET ¥W AW F wwrewr wy Wy §
WA Ay A T ¥ ot g
&, I & O Feoq ¥, wrsdfeed
o gwey ¥y Wi derr afigd 1 oo
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& farerd? wix firsrs? & aor qro
¥ gl s & Wi oY o4 5 ey
dew aafe fear sy & g @
g w7 71 foar ST gy & wol wew
w1 a1 o o
wp fear war 1 wWifE aER X wE
sew wahy four 99 ¥ a9 e N
¥g 7 92 G4 3wt 5 ww ol ®
WA &Y HAPY I AT A | WO HT AT
et T & fad o fgmr w1 aaEor
Tgi < & fear w—aaT 3@ T qg
Wi A ¥ ar Wy & A Ag A w6
fr ag TFIe, AEEET & T oY
£ 13y oY @ wwar § fF A T oE
HoY a1 wHETT ATy € & w9 wo
L9 F gL R T F AT FH

*t § fr oo # fauw @ WY W
frar - T ¥ A s ww §
T g &, % 9w § w4 ST =veav
W # o v T 99 oW omaw
ot FEr 9 gt &, AR ¥ wiw @i g,
&d werA welt Y ¥ oy aw wEr @
R afagad ¢ &

dfew & fay T wz )
va % Fgi mwr oarfee ad &
AT T% ¥¥ W@ T w1 fasre Fear
w8 | qwrefe Y, & @, o, a9 0%
FvlY awwEl & 9g Fgy & fe ORI
w g ¥ wft qwor oy wfed, -
T ¥ A gE Al wf-—ay
uw w7 fr agl W@ ag w7 e
HT ATATATH [N W &), wwrhr el
7¥ f—aor W fer -
W owr aifgd ! ¥eAe g B
X9 67O Wy fviay o aw AT wefigd ar
wife eofir o o o wfd-der

)

1%

4
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TEAT 9T O § S gH gewAr §—a
wHfrdwarsmr A d D
whar § f soT Agr 9X 48 €2 v
72 w2 & fair mfwr & arf § @ wex
FET T W T AT ¥ A

st @A fun : A9 G oaw
i @

Mo wwE mifa §ag S Fgr o
wa § S agi o) Aw wTRg s @,
144 =737 &0 g% §, WT Agt wify §
TR 4 F@ §wefF agi fanfual
Fa o R M RE 1 M v a®
T & St 9 off wmr g el
St FATH F AT w4t R oy I A
2 v ? g A fead g @
1€ ? fran fanfel i foiwed W)
R 47 § 7 A g ¥ framy W@
weqaTs ¥ qg=T Wy ! g ok e ¥
qrer faddY axeat ) @y S0fed
WY F aTF WIS § forad amadw @
T aTE 9w W fEwEd v arew
FE | Tg B AT | WIT | DN
M3 A foar w1 fowwron oo &
faar g v 5 o & fawg T
afe @ v wegafa wew A fed
I F gvew § W oy W g
W o fad 9w % feaTe wAT & qar
a4 T Wy | oyt aw fagm
9T ¥ A Ry I A a s et
M & #% aT< Wy wreor ¥ wey §, wgt
o WY FET § W AT o At d -
S & waw § wiw & qrarE
TN W IW IR JE€ WA TR
e wT w

W qF FIUA HT q §—%F &
fa 1§ & vor WY ¥ ) gy o @
W W ot s 3w wr A B
aff YN s AfRer ¥ AR
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g *ré oy sufe fredt Wit e § wre
g four ar anfgd 1 Wi quAifE
# @ ¥ =fmal ® owd gw
ot ¥ 1 e W qg § e woww
¥ gt $9 gowre on wHAT § 7 A
@afadr & sz g ol @ ¥ wg
G frga e A s —A W ¥ 7
werever A & 1 wror e & fad 2w
¥ WA 9EY WA T IETELT TS
seatfra #00 gem o wih gfe )
AT T qHT ¥ A F HAr HwA
# qafer frar, ua Fao fagw awr &
W FTA BT AW § 1 79 ¥ SR §99
o AT gy A Jugy Ig WO
&t wifed e agh o wify w1 arara
waTfw €Y, 3 ¥ arw & 39 9= wefiRar
¥ fawre fegr o war § 0 9@ 3@
| I F1 ¢ o wey AR fardy ow
¥ farely oY weew ¥ €@ AT HT WA
wfi gy fF @t 9 avaeia a7z Pear
g ..

Wt ¥ uao wvawr : #HY wgw §,
TEL e |

Mo GO : 3% § AT ¥ HT |
wrE Wi A Wy oAl ¢ el
gt wify wfie F@ 1 mgE 50
o7 A% | 9Ty Pora § wifq A ava
w1 & WY qEe AT awar g, o
§ W quTa ¥w e gur § ) e
W I wwifs &7 qwaEw Fa
WY #Y qHTg T wrar A qw
T &9 A /T 7 R E, g wE
&7 arrae dar #X @ E 99 ¥ pEw
T qAT AT TEY | ¥ ardAr
et o st <& g
A s RN A QT & §
wriyT w3 § WIT @9 qret qgEn
fad, v T & T @ W ool
gy, faw & wgP &7 IS wh
fawy st srnfeer warr Wi

PHALGUQA 20, 1895 (8AKA) Proclamation in 336

relation to Gujarat

17 hrs.

SHRI SAMAR GUHA (Contal):
Since the 15th of August, 1847 there
have been innumerable mass move-
ments 1n India. But the mass upris-
ing in Gujarat has assumed a qualita-
tively different characteristic. 1 an
extremely sorry to say that some
members of the ruling party and one
member from the opposition describ-
ed this uprising as mob-rule, hooli-
ganism and even as Goondagiri. i
am sorry to say that they have not
only missed the basic characteristic
of mass uprising such as in Gujarat
but they have missed also something
more. I have no hesitation in saying
that Gujarat has made a new lstory
for the futuve of {reedom as also fcr
defence of the future of democracy in
India. The way Gujarat has shown
has importance for Gujarat itself, no
doubt but it har still for greater im-
portance for the whole of India today.
1 wish the way Gujarat has shown
will be followed by the whole of India
tomorrow if not today. This land of
Gandhiji has created another new
wave to safeguard the interests of
democracy, to safeguard the future of
democracy, as 1 said earlier.

I told this House earlier and I
want to repeat it once again and this
is about what definition Gandhiji
made about the future of freedom of
our country. Gandbiji said that the
security of freedom of a nation does
not lie in the strength of its armed
forces, but in the capacity of the
people to revolt against the ruling
power if the ruling power goes astray.
It is the people, particularly the green
souls, the student community of
Gujarat, who have shown their cour-
age, who have shown how the Gand-
hian way can be retranslated again
in free India. The situation in the
country has reached a point of ex-
asperation. People are suffering frem
sodring prices. Prices are rising day
by day. Hunger and anger are felt
by people all over the country and
when the Clovernment has failéd %o
meet the eleinentsry refuirements of
the pecple, what is it ®hat they can
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do? Have they to suffey meekly,
without protest, without raising their
voice, 1 want to ask this Government.
What could they do? If they launch
a movement Government will try to
crush it. If they raise tiheir voig:e,
Government will say this is a voice
of frustration. What will they do?
Is there any scope fOr referendum or
recall in our Constitution, where if
there is any Government failure, they
cap bring in a new mechanism for
change of power? There is no such
means for having a referendum oOr
recall in our democracy.

Sir, as 1 have said, Gujarat has
shown a new way for safeguarding
the future of democracy. Why should
1 say so? Is there any middle-way
between election and revolution? If
the mechanics of election fails, if the
mechanics of election gets corrupted,
it the mechanics of election gets trfzs-
trated, if the mechanics of election
gets completely dominated by power,
i the mechanics of election is com-
pletely dominated by money Or b.y
the administrative authority, what 18
the answer of the people? What can
they do?

Recently you have seen som< of the
socalled democratic elections and .the
way the socalled democratic elections
are being held in this country a.nd
the way the Government js tackling
the problem and the way the whole
situation is getting s0 exasperated.
The whole country has ‘becoms SO ?x-
plosive because of the economic crisis
that prevails now. What is the way
out? It ig the responsibility of the
Government to run the whole mecha-
nics of democracy. We find that de-
mocracy has become a mockery in our
country, What Is the way left for the
people exception to change the power?
1t you want to change the Govern-
ment why should you allow people to
wait for five years for the election?
You have so created this conditions
that the pecple connot afford to walt
for Bve yemrs in this exssperated
mood. T yéu corrupt the whole
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mechanics of democracy, what 1s the
way out? The only way known to the
world is the way of armeq insurrec-
tion for seizure of power. That is
why I say that I have no word enough
to congratulate the people of Gujarat
or the studenis of Guiarat they have

shown the new way to the whole of
India.

‘What 1s the reaction of Government?
Thewr reaction i1s known., This 1s the
logic of pulitical power. Whatever
may be the reasons, they follow,
whatever may be the pressure on the
Government they have their logic.
They have vested interests. Their in-
terest is political power. In our
country the authority is being chal-
lenged by mass action. The Govern-
ment use only the platitudes that the
norms of democracy are violated; law
and order are violated. They say that
if normalcy is restored then only they
will consider thig issue of dissolution
of Gujarat Assembly.

1 was 1n Jail in 1946 when the revolt
of the Indian Naval Rioting occurred
and we were the last batch to be
released. There was a revoli against
the Britishers; there 'was a street
fighting in Bombay and I remember
that days, in Calcutta, Delhi and
Bombay even the British Indian armed
forces were patronising the revoit. I
remember in those days the people
suffered terrible by the naval rioting.
There was disorder and violance. lhey
had the golden opportunity of seizng
power 1n India, The same logic holds
good here too when you apply it in
Gujarat. The authority of the con-
gress Rule has been challenged.
Don't give a justification to the means
that are being created. Why is this so?
You find hooliganism, goondaism, mob
rule, chaos, disorder. They think that
they are not only defenders of demo-
cracy but also propounders and exe-
cutors of all norms of democracy.
Never have we seen such a serjous
challenge or mass movement in the
last twentyflve years as we se® now
in Gujarat. This is a kind of challenge
which is completely 2 different type of
challenge to the ruling party. That is
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why they are afraid. It was not the
pressure from here that the Chief
Mimster resigned. It 1s not the dic-
tates of Delhi that the President's rule
has been promulgated as 1t happened
in the case of Hyderabad. It is tne
people of Gujarat who forced the Gov-
ernment, the citade] of power in Delhi,
to concede to their demand.

They say no democratic govern-
ment can survive by surrendering to
mob rule. The people of Gujarat
have won the first and the second
rounds and now they are in the tl'ur-d
snd the final stage of winmng their
battle. Why is the Government afraid?
‘What is the reason? The basic reason
is that if they concede to the demo-
cratic demand, the demand having the
sanction of the whole people of Gujarat,
and dissolve the Assembly in ‘Gujarat,
the spirit of the movement will spread
in other parts of the country. The
situation is ripe for a revolution
and a mass-upsurge all over the coun-
try. The situation has reached to the
flash point. It is more massive and
more historic a pass upsurge than
even the 1942 revolution in the coun-
try. The sitaarya in the country hs
been brought to the stage of explosion.
It has reached to the fiash pmnt If
they give sanction 1in tne case of
Gujarat tomorrow 1t will Le m
Andhra, West Bengal, U.P. and then
all over India. The conflagrat-on of
mass-upsurge of Gujarat may take the
whole of India into a chain reaction of
new masg upsurge that will run down
the citadel of vower in Delhi. That
is the fear. That is why thev are
terribly afraid of accepting the sanc-
tion behind the people of Gujarat.

What more. They are trying to get
the people and the student community
of Gujarat intp the trickery of politi-
cal intrigues that they played with the
people of Aandhra Pradesh. You re-
member, Sir, in Andhra almost the
same situation developed. Everything
collapsed there also. The people re-
mained peaceful. The government re-
signed. The President's rule was
proclaimed. The Governor assured
that when the law and order situation
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was brought to normalcy then the
Government will consider the issues
behind the masg movement of Andhra.
We know how the people of Andhra
had been betrayed. The people of
Gujarat know. So, they should not
enter into any negotiation with the
Government in Delhi. The events
in Gujarat have no parallel in the
history of any democratic country.
During the last two months every day
in the morning, noon, evening, and at
night there were shooting and killing
of our brilllant young souls in a
brutal way.

They are condemning this move-
ment as chaos and hooleganism. I do
not know who is to be accused of
more violence the Government or the
students I do not know how to
describe them. What is the word to
describe the way they have dealt with

the sons and daughters, the green
souls of Gujarat?  Brutality? Sava-
gery? Butchery? Barbarism? No,

Sir. They have done it in a deliberate
way; it Is a kind of political canniba-
lism, to create a gense of terror so
that the firc c¢f Gujarat may not
spread to other parts of India. It is
with that deliberate intention that
they have commit ad that pchtiral
cannibalism on the green soul of
Gujarat. Therseln.e. there is no ques-
tion whatsu2ver that the penple of
Gujarat should succumb to any pres-

sure or anyv So-called gesture of
goodwill from the Central Govern-
ment,

The Home Minister has been in
the freedom movement, We know
that the Gujaratis are the mildest
community in India; they are tradi-
tionally peace-loving; they are fol-
lowers of ahimsa; they are greately
influenced by the Jain Dharma. Why
is it that this mildest community in
India have shown a new way of total
mass upsurge, of total mass action?
‘What is the provocation, what is the
propulsion, what is the main inspira-
tion, what is the elan vital that has
made this community info an instru«
ment of mass uprising? I want =a
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little bit of heart-searching to be done
by the powers that be in Delhi.

SHRI R. S. PANDEY: You have
not made any suggestion till now.

MR. CHAIRMAN: Do not provoke
him. He is almost concluding.

SHRI R. S. PANDEY: Suggestions
are most welcome.

SHRI SAMAR GUHA: My friends
from Gujarat have made many de-
mands: Judicial inquiry, compensa-
tion, inquiry into charges of corrup-
tion relating to foodgrain distribu-
tion, release of all those arrested. To
me these are all irrelevant because
of the qualitative nature of the mass
upsurge. They have created history
with blood and tears, with the mar-
tyrdom of the lives of so many young
men. A new history has been crea-
ted with blood and tears, with the
sacred lives of so many martyrs. A
judicial inquiry is not necessary. It
should not be demanded. I do not
want that that demand should be
made in Delhi during the negotiation.
I say this because I see in the move-
ment, in the struggle of Gujarat a
future hope for the future of demo-
cracy in India. Let this movement
grow in tremendous volume; let it
give a new light to India, a new future
to India, on the basis of the sanction
of the people, on the basis of the sanc-
tion of the spontaneous urrising. let
the arrogant powers that be in Delhi
surrender to them and not that they
should surrender to Delhi.

Government have accused the Op-
position of inciting the people of
Gujarat. They have said that the
Opposition is politically motivated. In
Gujarat today, politics, politicians and
political parties, either of the ruling
brand or of the Opposition variety,
have become irrelevant. I would
urge Morarjibhal not to dabble with
the new generation, the new revolu-
ton, the new spirit that has grown in
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Gujarat, the fresh gpirit, the wvital
spirit that has grown in Gujarat. I
would make this request: no politi-
cian should dabble with it. This
means that the so-called politicians
and political parties get burnt and out
of the ashes a new leadership will
grow. India needs that kind of lea~
dership.

The kind of politics that we are
having now has become largely ir-
relevant in the whole of India today
in relation to the credibility of it and
the confidence of the people in it. It
is high time that we take thig historic
lesson, the great significance, the im-
portance of the mass uprising in Guja-
rat and the new type of democratic
revolution in Gujarat.

1 repeat that not only for the ruling
party but even for the Opposition
parties, the present pattern of politics,
political parties, political norms and
political moralities have lost rele-
vance, lost credibility with the people.
That is the reason why I am speaking
with great emotion and with great
faith in the people of Gujarat.

1 repeat that Gujarat has created a
new history, has shown a new way of
democratic revolution for the whole
of India to follow. It has shown a
new way, a sacred way, for the fu-
ture, for safeguarding the ideals of
freedom, democracy and socialism in
India.

MR. CHAIRMAN:
(Interruptions) Order,
Solanki.

Shri Solanki.
please. Shri

ot Sawr e (TdRR)
awTafir wgee, ¥ agd i =T T
¥ o wgy 9% & waw ¥ ¥ yo fraw
T AT § | frex T & wy f
g ofr @ wfgdr Wi erex
sore ¥ o fF owoeTe W T
aft wrfgh | faee avw & W v B
wmaw afer T ey @Y ofeerar &
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e Fr § qg &Y faeex o wed
TWME 1 AN o y e
gfere o ¥ Mot womd, Frefe awi
N v a7 e TN F o e e
I FEIT F WAL 9T W AW, A
g W war ofew dvay Swaar 7 Ay
Fanfer TaddT § Ay SO A ww
gt wrfge 1 o & e § wow sfa-
fafa wor #£T 9 o ¥ g Wy TIER
A FT 9T A Ty § aw o afvw
oo &t Y guT | ST § O FErEd
& 5 o wreer SO | wwT AT
FIOTHT T g § s S T
TAT TER T AT §, N whorr avéf
g TG TE Y oAy § ooy S f
ST AT & 1 T9r o7 F9T 5 | Afe
TE AT ETE | SH A FOT
¥ oF varew ¥ avear g fr faw
et % fac a3 AT @ g 8, v
Rreee feerrT ¥ forr ox ot 7@ &,
agT W FY T Fe, qF g AT A
o7 " & Afe fawr sl S—ad
A UF T ¢ A AT AT § T WY
90 ¥ gl 1 A g gy
wffrr urdf o & 1 o &Y oY g &
oI &S § A et o <Y § Afew
ITHY AL WES A wEX G € 1 A
¥ dar ¥, wrowd & ofew a ¥,
ST Y WA SR A agEr, T
ard amel & ar fergea A g dw
g I NN T AT ST A A
TS AT §, {B WY § 1 W) e ay
oS F S FT AT AT ;W AT )

17.23 hre
[SnRr1 VasanNT SATRE n the Chair)

sorerer ¥ g T & e ay wife-

Brr e § 1 o A wgrewr atd
%Y dur firar &, ag o AR & 1 o

3
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adl, 91 u¥ W qawd ¥ aff she oy
TAFTATE AT A1 S § ag 9%
wez §, Wit W 9 wEy o¥ g A
T X WET FGN ! W9 WY AW
g wified fr faferd & o F aw
¥ fee fear @ arw sMET 1942
¥ ol arrarade & o0F ¥ gw A
agrt # av fafew goaww A gowa
® AT ¥ WIT AT T | FEA ATE
T ¥ 39 qag EHyRfrw weine
1 Afew gt qW FT OW MR
T W AFT oTR 2 F ATAT AT |
Ffpw wrar QY Sy AT A3 @ phea 7w X
& w® 7 st st weEroomwY ofd
TR U 1 Ay o vy F /gy ¥ A
faaret & T & A= T AT AT
X T &) T T A ¥ oA
o T Y gy § 1 o T F &Y faen
qg & WY 3 fr weww & qa A,
6l ®Y a=THY AT IH BT AT | q9
sor ¥ wr T & oow g §
T FT AT F AT T A AT X a4 F
arar ggars AT sd WA W T
TR I FA § ST 97 Y qHaT #Y
o & Al g & A7 W AW A Ag
97 g faort Arverst drew ¥
AT AT ° qg @ AT AT F aw
wRre Y st 3 Fordh T o wer & e
qX g ¥ g A A foar amy fae
AT AW AA §, TATT N AT ATHY |
mmm&' Wé’ ﬁ(as
o9 A 9t 39 wifge fear 9 F7 af
a &Y g fad sy @ awE Wi
& WX 9T I WO A© A9 Wi
@ § A T ST A AT T\ A G
oYv o1 g ¥Af vy @ & B wify O
wrfgn? W, wifa w1 B A F oW
oY wif wgar &1 WAy oY aw s,
MY AT A AT § ) 2 W A
Hifag 1| Afer ww i W T
wre W e § oofe dar & oplr
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wava fie forg & fag o Ay & o
% ar Wy wwar § Afew wraw T
e AEdY § 1 i A ¥ ag @Y w9
& R 9% A § avaT W qew 7Y
&1 FT WA W ag W age Q@
o § 1w X Far § e feR fardr
HTEITST O AT AY 97T o vy ger &7
o AV Y ot AR & e o aw g
w7 ST QAT AF g AN w¥A
Hfa 1w a1 ¥ 97 5 168 9 weraely
¥ 140 W W ¥ Jfer oY,
I ¥ A qw wel e ¥ mdae
@ {Y K &Y v Y aemer anfgw o
WY FaweTe g § 9w v ey o W
& www W WigT | afar o W
a1 grr gy § e ot vw dwE e &,
g I & froar ¢ & 3w & 99wl
o 37 & fa awely § ) Forefy & woeer o
DR TR 0 owwew B oaw i
T Mowmfrim S ¥
R & a1 o ¥ fer 3@ oo i v
QT T AT W AW W FT I
gt | ey 16 Wit A o aw T
e §, o aw ay @ fr qrre
oft W e Y & R A A WY
gy ¥ s and fawaw
BT 7Y | oY grever oY T A @ A wii
wiyfreer qifedy WY avg w=d 1

e ¥ T et ? o ¥ 9
Tgelr difen gf aY wfem off & s
& g sfifew o fis el §, wre @3

wifer Y we fir wr whow orf & sy
v wgd § fr woar & Wi wer @
Wit frerr, oY ag o S wifiew §
T} W W e i 2y e e
firar 7 vy i wgw * ow werg
b ouw oot ¥ welr sl Wt
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sy sifag | s T foar &Y o
ww e Qe ? A vy
wifr & 1 o & T3 7T FER Fymre
w3 frrar 1 epdew ¥ Wi eRTE A
et § A forgr f ag sorfr =gy §
st wrfr & ax g w4 | AT W
o o Jarw F Wy e g Wil gy
wfgy | ey v I w Wi &
T BT ? AT AT HATHY
w& & far o swwr o A X oW
fear & i & o g &
feares nx & Y & wrq w7 qrfAEy
T EgT i T framY a8 WX ST &
W ¥ W a9 org | @9 qr feedl
WEfmar i R
vl O ar w, ph agg & WY IR
1 & 2 wa af W
AT M O { ww 9w X iy
I 1 ww o qwenred @9
ft & o o A fipgere X Oy o
T ALY | AX W WY AN T AT
fin o 20 & ol O, PR AT AR

o fowns fog () awwfa
froxr &k it & worow W wRaT
TN W w7 s W 6 g R
WX §B W@ ¥ # =G @ {
Htfmsfargrassrac )
HTOTC 9y off agy Y FOT WA I,
A TOETC W WA g o, Afew
wolt ¥ wow wr | age ¥ feie
aoft /Y, agw ¥ ot o g gk
A & fod gRew g, Ak ¥
afer o § aq § v el oY
wetery wa § Few o worg ¥ T ord i
o gt pewd @ @t
F oy o o | R g A A AW E,
WY Y W gAY e i efne
¥, W Wy oz gl §, qeerell
o}, wx Fwier gffe & w8 ¥
fawrearfifr ar o gror § o FORR
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N T §9 7 §9 ¥ qwr §,
Frdnft oo & wawdt & 99 & v ke
arfidl o ww & ¥ 1 & oY ag Wy
g f% wor faenfasl & = &, ssavost
® w0 ¥ oY qfay wead sad § S
wga & s o o oY ¥ ¥ e
wY frer 34, I & w1y wET aft franf-
@t & gra ¥, fireret & g § oy 2w
w owlifr ¥ }, } frm Y e wigd
§ frw Y Freeem wwd & Sw oA
T aferdt & o g9 foumer oy
w Y W W Iy wifa sw@ w
AYaT wor frRd, FaT W19 { wefy oW
ot fa fFar ¢ 7§ faandf o
e @ fF gurd a9 ¥ ww
T ' R, S Ay fawer wwr &
ST 9T, g o wEd & 7g 9 § o
ot dvex § ag Afwm &, 7E e adm
®Y 9T ¥ &, Toe afex F s )
€Y, wl woff & forg ®Y I AR
w4 | e wne s ¥ Y gt & avv
w1ga & ? geTa Aw dfaew F aqER
_ QT E, W A TS T &, W
g Al § faae oW @, R
e wwy oy gk & &t wwar @ fev
gt & A ¥ ot I 6 Aroredy €
T a9 & wqr sy et ?

o0 a7y & we A ¥ 9% f—
g ¥AW OF T F WET T T
it &, ar A & W T e § ) g
ordl ¥ TH AW W Uw IEger W
for §—Tr segewr o Wl W
Term 1 gwrdy fredfan { wmdw fad
fir T & qor wifr w=iver € o 9w
¥ arx gl & welt wew & wehvar feom
o wgg & fe g war & fagear Wl
¥ o —w AW &
e i T B & w1 Y F g
oY 37 ¥ sy fevamur | o & W
Sa™ W W ¥ vy fv 9w g &
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wife g oy, wx wwre o feafr qar
@ o7 fv g7 wft P ¥ o &
w8 oY g9 1@ 0T i w6 )

wver s fire e @ 3 fr faanfud
oy wiw § fi Forerry srar o s & s
afer o o ¥ fer 9YR awe s
wiw & AW H{ER AWAT &7 59 FT W
afr §y, w1 a7 g7 # fravdy o
w1 ff 7 S, s ww o & wh
% AET 20 A wF § i 7 o
W w5 fr et §F, fy
& fame ¥ oY 30T wogw @ gR
TE ¥ Wz § | urg w7 S 7Ar Wi
wdY gv, fomr & wrw ¥ty wewe WY
Wz A€ FgA §Y, 7w T v Ay oY
W@ | gafed & oy &Y meg AT
R, IAMAME ATy 5w
R AGATA Foqgy T A zefier ¥
v sl 1 foee g 3a i g wedter
Rar 7 & | dgwant 37 & g0 qw A
qely ey F 7 gl

w v 7t feafa gL AN 3
famm Wi gz far & fames w9 aw
wars e g @Y v 3 A dfade
B §, WA IT &Y T X AT qeAY §
fr foam o &Y w1 &0 ) wrT F
afes g 7% & W< faam=r gwr & W
F FY AT F7 78 {77 ywR A W
)

% ag ff fader wom wEw g
e wror g foafr A g A # fw
WITT &Y AT & WTTT T WA Y 7T
& W § W w ¥ aadfs ot
To T w wordy, ¥ g wrodt Freey
& o § frardf e ssaow w9 e
T ¥FE E—aw T wefren o
farere wQ—aw wr Rl wT § ?
W WA W, e WY el oy
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( ot fawre fag )
Afrr 7 & o & I o 7w § e
avafedy ¥ grdy frey o Wi
&, few ser w1 Rifcgew 8, e @),
ferx frey qwe e w1 fedom
# fAr—a ww el & fad ot 7
W= ¥OU 9gq e—uAr feafy
¥ T W T T8 I F gy ¥ |
a1ga § 7 xR ¥ = g, agy v
afir g€ w19 ¥ Ay §—w ok frafe
7t oY dm T AR T & 1 AW I A
s wrRw ¥ F3 ey fr § ww 4
I AW Nq—~—F T § F 9T A
T AE WA, FRfE oW A o
A [T ST FY AW I, g ;T FY AT
# AT, dfeT af wen feaemay
A A FY arr wwy ary oAl o X
A ¥ I Ww T W g
fe vx fariRe wzer & fmy A,
At arfedt ¥ axew & A
1 v g gfeewir IR AN v
=fed |

T ¥ e ¥ sm—gfor &
et T, Aromreodte FT ITANT
far @, gaX v B W—&
g s aw Wy fow 3 5w
Y T a9 w{em wv qrw
T AR A AT G w7 & T
TATEL. .. (W) ...
Tl gfrw wwh S W g T
g g - AfFT gw i A w ¥
I oy dff 2w & w=T
wia sraeqr wow @, fedlr & A
F"ﬂz"ﬁmﬁw%fﬁ,
AT T AT T @ A, T
R & e & 97 o< o Frvar s
fr &, ww Fordmrdt Wt qo Wy &
o 37 # Far v o qw, fd &
frw ¥t wo wgd 9, e s
& WX wor qer | & W woRC A
Tt A g—yy ¥ wol ¥ T f,
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T ¥ AT A gAY | agr
framawrwr Al @), W W
& e § fa=e fiar w9 0 g
WETC AT quErEl ¥ gy §F a9 A
for Y oy weae, fedy ot arEt A
TR AT 7 &, 50 fag s &
frazs v g fr o7 & wgw A
o | =i Fopr & oY fraeT 13T
Tigmr f5 fomr ware 39 & WY AW
feafer =y frwmar 2, avwran & 9 ST
i f ge, T & ag Sl i
Fraw 2Ry

SHRI BHALJIBHAI PARMAR
(Dohad) Sir, I nse to oppose this
Resclution

SHRI SHYAMNANDAN MISHRA
(Begusara1) Mr Chawrman, 1 shall
take one second of the time of the
House to bring to your nofice the fact
that just now we bave heard that 150
students had been arrested at the Boat
Club tor demonstrating their feelings
again-t the callous attitude of the
Home Mimister If this happens in
the city of Delhi, that one cannot
peacefully demonstrate, you can ima-
gimne what would be happening 1n
Gujarat wheile the police are resort-
ing to bullets.

SHRI BHALJIBHAI PARMAR I
want to ask the Government why
there 18 this imposition of the Presi-
dent’'s Rule 1n Gujarat What has led
to this state of affairs? Why was
there this downfall of the Congress
Government even though there was a
massive majority for the Ruling Con-
gress? To my mind the reasons are
not far to seek Firstly the fault Les
with the corrupt Ministry which spoil-
ed the whole atmosphere of Gujarat
in its efforts to pull down the legs of
their owpn partymen. Corrupt people
want to rise to power and hence
spoiled the whole State machinery.
Mahatma Gandhi wanted to establish
Ramra) while they turned it into a
Ravanarajya full of vices They were
all power drunk and infoxicated so



351 St. Res. re.

much that they had no time to look
into the miseries of the masses of
people. Insted of ‘Garibi hatao’ they
tried to solve theiwr own ‘garbi’; that
was their ‘garibi hatao’. They adop-
ted corrupt and foul means and it is
well known they encouraged hoard-
ing, black marketing and invited mise-
ries on the people. They did not
take any precautionary measure to
control the situation at the proper
time. They sucked the blood of the
people by direct and indirect methods,
by rising the prices of food commodi-
ties and creating shortages of food.

MR. CHAIRMAN: You cannot read
you. speech verbatim; you should only
refer to your notes,

AN HON. MEMBER: He is referr-
ing to his notes.

SHRI BHALJIBHAI PARMAR:
They could not solve the problem of
providing food to the people. I there-
fore say that the Assembly should be
dissolved immediately. They do not
any more enjoy the confidence of the
people and it 1s no use staying in the
Assembly because they have no place
in the hearts of the people. They
should quit immediately; they should
not create such incidents like sitting
on the donkey or shaving one’s head;
they should not wait for such un-
pleasant things to happen.

I am confident that the peace-lov-
ing people of Gujarat and specially
Gandhiji's Gujarat and Sardar Patel's
&ujarat would not have thought of
such mal-gdministration while voting
for Garibi Hatao. Byt they now seem
te be cheateq by them. Hence they
must quit without any further delay.
It seems that the elements of oppor-
tunism, bhoarding and black-market-
ing, have entexred the ruling party,
namely, the Comgress. They have
no moral values and character values.
When they have lost character, what
remains there to be protected? So, I
say, they ghould quit honourably and
there should not be any further dete-
rioration in the conditions of Gujarat.

Now, it is with a heavy heart I
say that Gujarat has to witness sad
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days of atrocities committed on i
people at the cruel hands of police,
During food riots which took place in
the months of January and February,
1874, the people had to face acute
shortage of food and, therefore, they
had to suffer a lot. Curfew was im-
posed on the big and small cities aid
towns as is well known to us from
the day to day newspapers. The
honourable House will be shocked to
learn some of the instances which I
would like to narrate.

For instance, the citizens of Dohad
town which is my constituency had to
undergo tortures from the police. The
C.R.P, the S.R.P. gnd the local police
employed in Dohad town committed
very grave, unthinkable and unpre-
cedented atrocities on the men, women
and children. I have learnt from my
personal enquiries that the people
there are very much terrified and
they want that the CRP. and the
SRP should be removed immedia-
tely.

As I have not much time at my
disposal, I would like to conchule
with a few suggestions. Firstly, they
should dissolve the Gujarat Legisla-
tive Assembly immediately without
waiting for further deterioation in
the situation of Gujarat State.
Secondly, they should appoint a High
Court Judge or a Supreme Court
Judge 1o make a judiclal inguiry into
the atrocities committed by the C.R.P,
the S.R.P. and the local police on the
people of Gujarat in various places
in Gujarst Thirdly, they should pay
a reasonable compensation to the
familities of the deceaged people,
namely, those who weze shot dead by
the CRP. the SRP. and the local
people at various places in Gujarat.
Fourthly, they sbhonlg withdraw the
CRP, and the SRP. from Dohad
town and elsewhere as they have
committed atrecities on innocent peo-
A nthinkale Lagtly, the. Bob.
and upthink \ A .
Prime Minister, Shrimati Indira
Gandhi, is requested to visit Gujarat,
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meet the people and redress their
grievancés &s her party is at fault in
msmansging the Wffairs of Gujarat.
The women of Dohad town are esger
to tell the puinful atrocitiés commit-
ted on them and want justice from
her if she can visit Dohad.

Lastly, I would like to pay my
homage to the departed souls of the
Shoheeds who lost their precious
Jives and express my heartfeit condo-
lences to the families of the bereav-
ed

MR CHAIRMAN:
kat

Shr; Mavalan-

SHRI 8§ M. BANERJEE (Kanpur):
Sir, just now we have been told ...

MR CHAIRMAN: Before you
came, that was said by Shri Shyam-
nandan Mishra,

SHRI S. M. BANERJEE. More
students have been arrested; about
250 students have been arrested.
Some of those boys wanted to meet
the press people or meet the Mem-
bers of Parliament. They were not
allowed. All the doors were clesed.
Now they are being arrested. These
are small boys coming from colleges
and schools. It is a shame on the
Government to arrest these boys. Are
they afraid of studemts so much? We
are not afraid to face them. They
came to give a representation. Under
the nose of the Home Minister, they
are being arrested. What face have
we to show to thém? What justice
can they give to the people of Guja-
rat

© MR CHAIRMAN: Are you not
-making a gpeech?

SHRI 8. M. BANERJEE: I am not
meking any speech. T want the Heme
Mmister to make a statement. Wil
he release tivems?
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MR CHAIRMAN: You have in-
vited the sttention of the Home
Minister and the House to the event
which has happened. Three or four
Members have raised the matter. I
think, the Home Minister will reply
to this point in his speech,

SHRI S. M. BANERJEE: They
should not be sent to jail. My hum-
ble request to the Home Minister
through you, Mr Chairman, is that
they should be releaseq immediately.
(Interruptions),

MR CHAIRMAN: Why do you
want to interrupt the debate? The
Home Mmmster will meet this point
in his reply.

SHRI JYOTIRMOY BOSU: What
has been done to the students has
been done with the express orders of
Mr Dikshit, the Home Minister, sit-
ting here. Now, Sir, we want you to
be good enough to direct this gentle-
man to give us &n assurance here and
now that the students will be re-
leased at once.

MR. CHAIRMAN: 1 cannot direct
the Minister to do ‘X'—thing or YV'—
thing We do not know all the facts
That 1s why 1 have said that the
Home Minister will meet this point
in  his reply You have brought it
to his notice and also to the notice of
the House.

SHRI JYOTIRMOY BOSU: We
want an assurance here and now.

MR. CHAIRMAN: I cannot order
the Minister to do that.

SHRI SHYAMNANDAN MISHRA:
Although it 1s necessary that the
students should be released imme-
diately—and that ig the demand of the
Houge—, more important than this is
the issue of fundamental rights of
citizens. For what reasons could the
peaceful citizens agitating against the
Government in a Jegitimate and Cons-
titutipna! manner be arrested? And
should that happen in t he Capital
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City of Delhi? That iz the more Im-
portant issue which we are raising
now.

SHRI SAMAR GUHA: My submis~
sion is this. I am not at all disturbed
by the arresty that have been made
because 1t is in the nature of the
struggle that they are launching, and
I welcome it. They have done the
right thing. 1 welcome the Govern-
ment’s reaction to it. But we have
our responsibility to them as members
of the House. If the Government
does not give any satisfactory expla-
nation according to their normg in
this House, then we have only to in-
form the Government that we will
have to react according to our own
conscience and according to our own
norms in the Opposition from to-
morrow or may be even from today.

SHRI BHOGENDRA JHA (Jai-
nagar): It has come to our notice that
the High Command of Navnirman
Samit: which has been here for the
last more than eight days have written
to the Government that, if the Assem~
bly is dissolved, they will call upon
the students of Guijarat to go back to
their classes and restore peace, In
this background, do these arrests not
constitute a new provocation for
breach of peace? I want the Minister
to reply to this point.

MR. CHAIRMAN: Now, Mr. Bhatta-
charyya will be the last person on this
side to make a submussion. Then we
proceed with the discussion.

SHRI DINEN BHATTACHARYYA
(Serampore): When the resolution
was moved, an appeal was made by
the Minister that first normalcy ghould
be restored in ‘Gujarat. All these
young boys for the last one week are
trying to meet the Central Govern-
ment leaders including Shri Dikshit,
but thy were not allowed to meet him.
To-day when they asgembled in the
Boat Club they were arrested. Will
the Government this way hope to
bring normaley in Guiarat? Before
starting his speech, let the Minister
first order the releage of thoge
students,
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SHRI P. \3' MAVALANKAR (Ahme
dabad): Mz, Chairman, 8ir. i kaw
listened to this entire debate on the
Home Minigter's Resolution on ihe
state of uffuirs 1n my State, with consi-
derable pain, with obvious interest snd

concern and with an equal degree of
astonishment.

The House knows that President’s
rule has been promulgated in Gujarat
on the 11th February onwards and it
is exactly a month now that our State
is under the rule of the President.

This entire debate has produced
much heat, much anger and, I am
sorry to say, a lot of mis-information
on vital matters.

Sir, I wish many of my esteemned
hon, friends belonging to all sections
and, particularly, belonging to the rul~
ing Party had gone to my State at
least once during the last two months
....(Interruptions) at least once
during the last two months to find out
for themselves and to have a first-hand
evidence, not a secondhand one, of
what has been happening in Gujarat.

The Governor of Gujarat has given
a report on February 9 on the basis
of which the proclamation of Presi-
dent's rule came. Now, the Home
Minjster wants us to accept hig statu-
tory resolution which he knows jolly-
well, is deliberately inadeguate and
incomplete. I say jolly-well because
he knows jolly-well that dissolution ie
a fait accompli. It hag to be done if
not to-day, {o-morrow: it not tumorrow,
am sorry to say with great agony in
my heart that with everyday he is
delaying the dissolution he is takiny
the blood of innocent young people {n
Ahmedabad and Gujarat. Therefore,
when the Minister knows—this is my
point—when the Home Minister snd
the entire Government know that dis-
solution is something which they can-
not avold and indeed it must happem
as early as possible and yet, ha comaes
tion saying thst the Fouse aynrove
proclamation issued, eto., hut doss
say that the dissolution slso must

§ig
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Dace forthwith! So, it is from that
angle that I wish {o oppose this reso-
lution moved by the hon. Minister’s
colleague, Shri Mirda.

I? you look at the Constitution, the
Governor has given a report, as I just
now said, and referred to Art 356.
The proclamation also refers to Article
356, If you read Article 358 it says:

“If the President on receipt of &
report from the Governor of a State
or otherwise, is satisfied that a situa-
tion has arisen in which the govern-
ment of the State cannot be carried
on in accordance with the provisions
of this Constitution ”

So, on that basis he gave a report and
the President's rule came, I want 1o
ask whether the Governor, after Feb-
ruary 9, 1974, has sent further reports
to he Presiden of the Union saying
with so many details in terms of facts
and figures, that the constitutional
machinery has been continuously bro-
ken day by day, in fact, day and night.
Therefore if the Home Minister tells
us that the Government has been seiz-
ed of the continuous flow of facts on
the continued deterioration of Consti-
tutional machinery 1 ask the Home
Minister. What vrevents him to dis-
solve the Assembly forthwith, if, for a
mere report of the Governor on tbe
advice of the then Chief Minister he
want to the extent of keeping the
Assembly in a sort of suspended ani-
mation with ulterior party motives
using the Constitution, a sacred docu-
ment, for his party's political in-
terests? This does not behove of a
Government which talks of democracy.
The Prime Minister the other day told
us that we must all work for Parlia-
ment Democracy, The basic feature
of Parliamentary Democracy is the
sacredness of the Constifution to which
we have all taken our allegiance, our
oath. I want to ask the Home Minister-
Is he following the letter and the spi-
ril, more than the letter, of the Indian
Constitution, which says that once the
Constitutional machinery has broken
down, let no more further time he
wasted in this matter of deciding about

MARCH 11, 974 Protlamation in relation  gag

to Gujerat
the dissolution of the Assemhly? But
he ig not doing it. I want this to
be understood that the whole issue of
keeping the Assemblies of States in
animated suspension is an extraordi-
nary innovation of the Congress Gov-
ernment! The matter is not provided
for in the Constitution, This raaiter
has not been referred to the Supreme
Court and therefore there is mo way
of knowing what the Supreme Court’s
decision will be on this matter. I
wish it is challenged in the Supreme
Court but unless that is done we must
go not only according to the letter but
also by the spirit of the Constitution.
So this whole buginess of keeping
Assemblies in animated suspension
keeping them in sort of refrigerators
and bringing them up again when the
opportunity suits them, does not be-
hove well. 'This is a flagrant violation
of the Constitution, I would respect-
tully like to point out. The Home
Minister talks about the happenings
in Gujarat. Who else is or should Ye
more informed in this country than
the Home Minister with all the intelli-
gence being available to him? I am
referring now to the report of the 9th
February of the Governor of Gujarat
in which the party position has been
mentioned. The Home Minister says
the whole trouble is due to Jan Sangh.
But this is what the Governor’s report
gays about the party position as on
that date: Congress 140; Congress
party (Organisation) 16; Jan Sangh 3.
Communist party 1; Independents 8,
total 168 Now, are we to take it that 3
MLAs could do something which 140
MLAs could not prevent them
from doing? How absured this Iis!
And then there is no Communist Mar-
xist in this Assembly. But every now
ang then the Home Minister says that
Marxist Communist Party has been
responsible for the events in Gujarat.
T am protesting not so much against
the GCovernment’s opinion. They
have every right to have any opinion
about our movement, but to call the
students and the youth and the citi-
reng as goondas as the hon Member
whg spoke before me had sald, would
be meaningless and it is most un-
To call the students, professors, tea-
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chers, artigis and the textile workvrs
and the various employees, enguueeis,
doctors, lawyers, farmers, village
workers, factory workers etc. of
Gujarat is goondas is most unfortunate.
You call 1s big section of Indian com-
munity as goondas sumply because
they came out in revolt. This is
amazing and of course jt is annoying.
18.00 hrs.

Therefore, I want to suggest that let
the Home Minister and his colleague,
Shri Murdha at leasl give this Hon.
House the correct picture, the full pic-
ture, of what has happened. The
whole difficulty is that the central
-a1dat SIY puds sy IIp AUM (9)83S Aw
0} 0¥ JI)SIUI SWOH 9Y4 J0U PP Agm
Hee I L8N ‘s¥uy} Auew uj JusIOUN|
8 2yusd ayy ‘syjuowr oM} 3set oy
Ity dEIS N0 Ul Fupswadey UG sey
JBYM JNOQR [aunloju] [[asm £I2A jou e
8fyel jo Anunoo °yj pue diysiapesi
sentatives and emissaries all along. 1
can understand that he was busy
with the electioneering in U.P. That
is part of the game. The point here
1§ this. He first sent, I understand
the Secretary of the Home Minister
from here. I would like him to
tell us what was the report of the
Secretary of the Home Ministry.
Has he got his report? What has he
said in that report? Will he place that
report on the table of the House so
that the House may know the position.
We are a Parllamentary democracy and
we are entitled to glve our views.
Opinions are bound to be different.
That is why I say that facts must be
sacred, And unless you make avail-
able the facts to this hon. House how
can the House come to any conclusion
about what is happening in Ahmedabad
in Gujarat? The Home Minister sent
not only the Home) Secretary but he
also sent Shri K. C. Pant, the Minis-
ter for Irrigation and Power. Then,
he gent Shri H. R. Gokhale. Teo-day
I understand that he has sent his
Party. Secretary Shri  Chandrajit
Yadav, my hon. friend. Why are you
sanding different people at different
times? Probably, he does not trust
his own people. Probably he feels
that he is giving information in-
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convenient {0 him. Therefore, he sent
someone else. That kind of thing is
happening, Therefore, I suggest one
thing. Nobody knows really what is
happening in Gujerat, Nobody in
Delhi cares to know what is happening
in my State, If they happen to know,
what is worse and what is more tragic
in our democracy is this. Nobody in
the Central leadership even though
to~day they are in a commanding
position—has got the guts, courage or
conviction to act intelligently and ima-
gmatively on the basis of the factual
information and statements that they
get from these observers.

Mr. Chairman, Sir, President’s Rule
has come to our State a month
ago, and for the last four weeks or
so, the Governor of our State is ad-
vised or rather is assisted by s
Advisers Shri Sarin and Shri Satara-
wala. I am sorry to refer tu their
names. Normally I would not have
referred to the officers who cannot
explain or defend themselves in this
House. But, on an occasion like this,
we must mention them. In Ahmeda-
bad in Gujarat, this Officer, Shri
Sarin has had various talks wath
pressmen and others and he Is re-
ported to have said t{hat he wanls
to deal with thiz situation—-with the
help of force, with repression—as he
has done apparently in Andhra Pra-
desh. It is not for me to say what
has happened in Gujarat. It 1s not
for me to reflect on what happened
in Andhra Pradesh. We are soiry
for what happened in Andhra Pra-
desh where so many people have
lost their lives. The comparison is
rather odious. But, I want to tell on
the floor of the House that Shri Saria
has very sorely and badly and mis
chievously advised—may be either on
his own conscience or on the orders
from the higher-up in Delhi—that he
can dea] with the matter in Gujaral
with bullets and bayonets,

Many hon. Members, particularly,
the Ruling Party, have sald that this
was goondagiri, Many others sald
that it was an upsurage, mass move-
ment. The only legitimate description
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that I can give to this is ‘revolt’ by
the youth and the students and by a
large number of people of Gujarat.
This is going on for two full months.
Never in the Independent India has
the movement of such a nature gone
on for so long and sustamed. Many
hon. Members from the Congress
Party—many of them are my friends,
1 have no party affiliations and I do
not talk from the point of view of
this firsty or from that party but I
speak from the point of view of the
entire nation—have told me that
they were surprised that peaceloving
Gujarat carried on this kind of agi-
tation for so many weeks. Not only
that, in sheer ferocity I say that
this is an agitation which is without
a parallel. There is a coutinuous
deflance by the people of Ahmeda-
bad and Gujarat of stern police, still
more stern SRP and CRP police, BSF
and army action and continuous
police atrocities. Only the other day
—lagt week—in a locality called
Khadia in Ahmedabad— a photograph
appeared in the Guiarati paper—it
did not appear in national press—
where the police commissioner and
officers were ready to shoot when the
people came out, opened their shirts
end said: %“All right. Yo want
to shoot us. We are ready. This is
the spirit. 'This is the defiance and
this is the atmosphere. Therefore I
would suggest if the Home Minister
of the Government of India feels that
the movement is abating he is sedly
mistaken. It will stop only when
the legitimate demand of the dissolu-
tion of the Assembly is met and met
immediately and without further com~
promise, Please do not have the illu-
sion that the agitation is fizzling out.
T came from Ahmedabad this morning
and I am told that Central Intelligence
Officers had gohe to Ahmedabad and
have come back with the impression
that the people are tired of it. Ves,
they are tired. But they are not let-
ing lose this toetil the disschuiion
comes. People’s anger and people’s
revolt is against cosryplion and im

w not onlv of Chimman
b Government—which fortunately
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has seen its end—but it is against price
rise atcentuated by corruption and man
made artificial scarcities of various
esgential commodities of comsumption.
Therefore. Sir, I want this hon, House
to know that when we asked for the
dismisgal of Chimmanbhai’s Govern-
ment we had linked the demand with
the entire wing of these corrupt 140
MLAs. Therefore, the demand for
dissolution is state-wise and universal
in both the rural and urban areas.

My esteemed friend, the Minister of
Irrigation and Power; told me in

Ahmedabad that Shri Chinmanshai Pa-
tel and some other Ministers bave wide
support in rural aress. But through-
out these two months you have seen
that curfew orders were imposed in
not less than 50 towns and villages
From Kutch to South Gujarat not
for one day and one week but for
weeks together. So, to say that the
movement is only limited to wurban
areas is a travesty of facts. It is a
challenge to the system. You have
got built in corruption. Nobody can
be clectesd to this House or the
Assembly without spending a lot of
money. This is a revolt by the stu-
dents and the vouth, We shouln be
greatful to them because they have
been hypecrisy hunters. Wherever they
see hypocrisy they want to get rid
of it. T ask whether thece students
are not going to be citizens of India
tomorrow and going to have adminis-
tration in their hands? Does it sound
nice on our part to describel them
as anti-soclal instead of trylng to
educate, persuade and argue with
them. 1 would ask whether after
one month i Chimmanbhai could be
ordered out by the Congress Party
and expelled for six years, these 140
MLAs could also not be expelled by
the public for a couple of months?
Fach one of the 140 MLAs has a
legitimate right to stand for elec-
tion- and face the electorate. So
why sheuld they be afraid? They are
afrgid because today their creditability
with the people is not only zero but
it is minus. Jt is right that it is
minus, hecause shey have done like
that, that they must become minus.
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I will not take more time by refer-
ring to details to which I have ulrendy
referred when I spoke earlier in this
sesgion in the debate on the Presi-
dent’s Address; I will not repeat those
peoints. But I would say this, If the
Government say that they will not
yield to violence, I ask the Govern-
ment, the Home Minister, for the
last 27 years, how many times
have you yielded to non-violence,
and how many more times have you
yielded to violence, ultimately? Why
do you corner people? Why do you
make them go to the last, logical point?
Why do you drive them to such an
extent that they get exasperated and
think that all constitutional means are
over? Continuously there is Section
144, there are curfew orders—every-
thing that you have done is cornering
the people. Then you say, do some-
thing, oppose peacefully, In such
circumstances, how can the people do
anything?

I am not suggesting that there should
be resort to violence, not at all. Who
gsays that you must yleld to violence?
We do not say that you must yleld to
violence, But we say, we ask Govern-
ment: yield to the people’s wishes ox-
pressed so fully, so fervently and so
firmly.

Let me tell you as a student of poli-
tica) science that sovereignty ultimate-
ly is not coercive authority or brutal
force at the disposal of any state
machinery, Ultimately sovereignty is
based on consent. Specially so in a
demoeratic polity, As T. H. Green
has said: “will and not force is the
basis of the state.” Today that will
and consent are completely withdrawn
by the people of ‘Gujarat. You may not
likke it, You may think that the people
are fotally mistaken or wrong. Let
me fell you that in a democracy,
people’s will and wishes must ulti-
mately prevail,

I come now to the oft-repeated
argument against the demand for
dissolution; no dissolution until nor-
maloy is restored; normeley first, dis-
soluffon afterwards this is putting
the eurt before the horse, normulcy
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will come soon, spongr than Fou
expect once dissolution is ordered
and fresh poll held within a resson~
able time. I do not say it must be
held iramediately, but within a res-
sonable time. This declaration must
be made by Government,

Some friends on the other side
have asked where is the guarantee
that there will be peace once dis-
solution is ordered? I ask: where
is the guarantee that peace will
continue when dissolution i3 not
taking place? Ang you ask us, indi-
viduals for this when you have at your
disposa]l all the state machinery of
violence, force, everything, the entire
media of publicity, the Al] India Radio,
newspapers, all the Minjsters, MLAS,
a majority of 140 of them? And yet,
if you cannot stop violence, who can?

Of course, we condemn violence.
Violence hag {o be condemned. At the
same time, we must go intp the gene-
sis of the problem, What is the root
cause of this violence? Why is it that
we see violence for the last so many
years? It is because people feel sup-
pressed, torlured, cornered; there is no
way out to express themselves except
through violence. In such circumstan-
ces, it becomes inevitable. If Govern-
ment were more responsive, more
democratic, more understanding, more
sympathetic, more of everything of
these in time-—not when the moment
has gone—it will help restore people’s
faith in Government and put an end
to violence,

What is the way out of the present
deadlock? If the present deadlock is
to be resolved, I ask the Home Minis-
ter one thing. Is Government really
interested in resolving this deadlock?
If so why don’t they act prompily,
wisely and magnanimously, unless of
course they want to prove Edmund
Burke's saying that ‘small minds snd
great empires go ill together?

Tharefare,donotmlkathtﬁ&wﬂ-
tige issue.

MR. CHAIRMAN: You may conclude
with this good quotetion,

SHRI P, ), MAVALANKAR: I wilt
end with a betier quotalion, a betisr
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appeal. In  all earnestness. in alki
sincerity, a8 an indepepdent person
with no interest whatsoever— am
mio power or that party coming .nto
power; I am interested in demuiracy
remaining in this country—l say: do
not make this a prestige iasue.

4 Violence, loot, attacks on banks, we
certainly condemn because we know
that violence is self-defeating, violence
s self-destructive, We also know that
means must be respecled. Wo cannot
be indifferent to means looking only
to the ends, 'We must have good
means; otherwise even good ends
achieved by bad means will not be
durable.

I say that coercion of MLAs is
wrong. It must be deprecated. 1
strongly deprecate it. Nobody in his
sense will approve of it. But because
there 18 no provision for recall in the
Constitution, this is being dupe. 1
want this House to give some thought
lo this probldm and to find a way
out :n some form or other, in some
sensible  constitutional manner to
bring about the institution of recall
particularly when an MLA or MP
has lost credibility with his elacto-
rate, with the constituents. In
such a situation, there should be
some constitutional method and not
through the street violence. Thep a
word about the MLAS also, The House
fnust know this. If MLAs have been
the cause,~I strongly deprecate this
aspect—let us not forget that some of
the MLAs in Gujarat have been res-
donsible for killing four or five stu-
dents in  south Gujarat. These
students have been killed by shooting
end other methods. Fortunstely,
and happily, we are thankful to
God that no MLA has been seriously
hurt.  But four students have died
I that process. Therefore, the at-
tempt at cajoling, fooling and divid-
ing the people must stop. Thank
God, the students sre united, But
they and thef people have lost faith
in the in the Cen.
tral leaders, and 4 the Prime Misis-
%er does not,ent immedistely, they
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will also lose faith in the Prime
Minister's bona fides about talang
a decision quickly.

The Centre has all along neglected
Gujarat. Once, Gujarat was gloriously
represented here in Delhi, I know from
personal observation, and I have seen
the people here, when Gujarat was re-
presented gloriously. But 1 find today
that there is no Ministey in the Central
Cabinet from Gujarat. (Interrup-
tions). Mr, Pant I want somebody
from Gujarat in the policy-making
position. There is no Minister in the
Ceniral Cabinet from Gujarat. No
decisions have been taken and the
Narmada problem is still lingering
on. It has been a long-drawn-out
problem. There is g strong ang intense
feeling that the hon. Prime Minister,
Mrs. Indira Gandhi and the Govern-
ment at the Centre have a poor opi-
nion about the Gujarat pspple. This
impression must be washed away
before it is too late. This attitude of
Indifference and callousness on the
part of the Centre must go. We only
regret and resent fhis Central arro-
gance and we pity the Central igno-
rance,

This terrible deception has taken
place, and we have had enough of it
ang we do not want any more of it
In the last few days, I say there has
been this deception. My hon, friend
on this side—you were good enough
to ask them to speak—said that about
200 students were arrested thig even-
ing, & little while ago, They were
called here by these Governmentsl
leaders. The big leaders called them
here to have a dialogue. Instead.
they are putting them behind the
bars. Is that what you do” There-
fore, do not practice this decep
tion any more. You decide it quickly.
No favouy can work, and discipline
should be tolerated.  (Interruptions).

Now, here is a cutting from the
Times of Indic—

MR. CHAIRMAN: I have given you
the maximum time; do not take ad~
vaitage of this, You must conglude
now.
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SHRI P, G. MAVALANKAR: I am
concluding. For the last iwo days,
Ahmedabad 1s seized by 10,000 police~
men, drawn fromn the Border Security
Force, Central Reserve Police and %0
on. Nothing happened. I saw with my
owh eyes in the last two days on the
streets of Ahmedabad not less than
10,000 policemen. Why do they want
to provoke the people? Do not pro-
voke the people.

I respect your wishes, and say, act
boldly, imaginatively, sensibly and
Jdrastically, bcjzause time is running
vut and do not lose any more time.
You are losing the grace and do not
let the situation slip away from your
hands completely, so that you lose
the grace as well!

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): Mr. Chairman, Sir, I have lis-
iened to the speeches which have been
delivered from hoth sides of the House
with the great attention that is due to
them. But I have found that so far
as the resolution which has been moved
and is before the House is concerned,
nobody has opposed it. (Interruption)

SHR! SHYAMNANDAN MISHRA:
The hon'ble Member Mr. Mavalankar
hag opposed it.

SHRI UMA SHANKAR DIKSHIT:
Mr, Mavalankar has said a large num-
ber of things which have been seli-
contradictory. If I can take the time
of the House, ] will be able to show
that wherever he has made a point he
has also made counter-point, But apart
from aill that, the main point that I
want to make is this; that in all these
speeches not one hon. Member had
tried to say or tried to make the point
that this proclamation should not be
approved so far as the resolution is
concerned.

SHRI SAMAR GUHA: With the
additiona] clause for the dissolution
of the Houge,

SHRI UMA SHANKAR DIKSHIT:
That {s another thing. They want more
things to be done. But nebody has
said....

SHR] H. M. PATEL: It was pointed
out that it was highly unconstitutional
repeatedly.
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SHRI UMA SHANKAR DIKSHIT:
Have you ssid it?

SHRI H. M. PATEL: Yes; I bave
said. That was the opposition. What
else is it?

SHRI UMA SHANKAR DIKSHIT:
You have said so, But still you have
not said that it should be revoked and
it should not be approved. I would
request Mr, Pate] to listen to me
patiently, because I believe his speech
was the most constructive speech in
the House today and I have high res-
pect for the manner in which he has
referred to the subject. I have found
one significant fact in this debate,
namely, there has been one line of ac-
tion by Members from ‘Gujarat, roughly
speaking, and a rather different line
of approach by other Members, parti-
cularly like my friend Shri Samar
Guha and others.

SHRI SHYAMNANDAN MISHRA:
Nobody on this side of the House has
differed on the issue of dissolution.

SHRI UMA BHANKAR DIKSHIT: I
am making the point that nobody
has made the point that this procla-
mation should not be approved.

SHRI K. 5. CHAVDA: On & point of
order Mr, Chairman. You were in
the Chair when I spoke. We said that
we opposed suspension of the Assem-
bly, We wanted that the Assembly
should be dissolved.

MR, CHAIRMAN: He has his own
way of putting it. We must listen to
him patiently anq at the end if you
want any clarification you can ask a
question. Please do not inferrupt
him now.

SHRI UMA SHANKAR DIKSHIT: 1
have said so deliberately, because
Members do want that this proclama-
tion should continue and should he
approved, because the vevocation or
disapproval would create a situation
which none of ug would ke to hap-
pen. Suspension or the dissolution of
the Assémbly is not part of the Reso-
lution. . ., (Psterruptions). Tostead of
going spesch by & eech, T shall refer to
the main pdints which have been mide
in the 'Heuse by |hon,  Membere.
Theee wevk fovr or five rensons why
an extraordinary situation developed
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Beveral Members said
that there were shortages and rising
prices with the result that it affected
the minds of the people. It was also
stated that there were allegations of
corruption against the Chief Misister
or other Ministers and so people were
angered end began to have misgivings
or suspicions, One Member said that
the formation or coming into existence
of the Nav Nirman Samiti is a dis-
covery of a new way of carrying on
public life. This manner of dealng
with the Members of the Assembly,
using force and geiting their resigna-
tions under duress, to subject them
before, after or during the process to
insult in public, to put them under
severe intimidation—that 1s the new
way which I am told is being discover-
ed and which the whole country should
jollow. I hope my friend Mr, Samar
Guba....

SHRI SAMAR GUHA: I have great
sespect for you as an elder, But, I am
sorry to say that you have not under-
stood even an lota of the qualitative
nature of the whole thung. I am sony.
‘Buzurgs’ like you should ftry to
understand the qualitative character
of th¢l Gujarat movement. I humbly
say that the organisers of this move-
ment can claim to be the real followers
of Gandhiji.

MR, CHAIRMAN: Hereafter,
please do not interrupt, unless the
‘Minister or the speaker wants to
yield. Let us follow this practice.
Please do not interrupt.

SHRI UMA SHANKAR DIKSHIT:
It was saying that this was the back-
ground. These were the conditions,
which the Members referred te, under
which, or in consequence of which,
at a later stage, the Proclamation
was issued.

Now, so far as Members from
Gujarat are concerhed, they have
suggestéd that the supply position
should be improved, that allegations
of corruption should be enquirej into
and satlafuction afforded In that direc-
tion that other difficultles which
4he students have suffered should be
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r¢jmoved, and more particularly, that
the Assembly should be dissolved. In
these four categories, roughly speak-
img, one can divide the various
points which have been made by some
Members very eloguently,

Now, let us go briefly into the his-
tory. 1 do not want to take more
time because I am starting my reply
at a very late stage. Let us go into
the background—how it happened.
The Prime Minister said here, and I

think Mr. Mirdha also  made
a  statement to the same
effect, saying that there is

no question of policy or principle in-
volved and that we do not stand en
any false sense of prestige over this
issue—over the issue of dissolution of
the Assembly. The whole question,
therefore, is, we have to understand
the 1ssues involved in the present
situation,

SHRI §. M BANERJEE: You have
not understood as yet?

SHRI UMA SHANKAR DIKSHIT: !
have respect for Shr1 Banerjee's in-
telligence But, I am afraid a very
simple point has not gone into
his head. What some of us
are trying to do—let Mr. Baner-
jee understand this—is not to be a
party to a precedent which for genera-
tions to come, will be regretted and
in the annals of historv, the Oppos:-
tion ang the Treasury Benches hoth,
wil] not forgive us. Directly as a re-
sult of such pressures, intimidations,
terrorism and open insults on duly
elected Members of the Legislature a
Legislature cannot be dissolved. Se-
veral Members suggested this in a
different language. Do you want this
to become the norm for the Indian
Democracy? Is there any Parliamen-
tary Democracy in the world, where
such a thing would be allowed, and
after allowing this, will it be possible
to have either multi-party democracy
oy Parlamentary Democracy?

PROF, MADHU DANDAVATS (Raja-
pur): For your information, the French
Parliament was surrounded by the
people and no bullet was fired.

SHRT BHOGENDRA JHA. The Byi-
tish Parliament was dissot~ed because
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SHRI UMA SHANKAR DIKSHIT: It
was not hecause of the strike. The
Prime Minister of Great Britain
thought that this was an appropriate
time and he called for the dectiom
it is not because of the strike. There
are many reasohs, One of them might
have been this,

The question before this House is
how to preserve the personal liberty
which is enshrined in the Constitu-
tion, the individual freedom for which
we have fought from Mahatma Gandhi
downwards for years and years. De-
mocracy to us is a way of life, it is
the very breath of our life. We want
to protect and preserve it at all costs
no matter what may bappen, no mat-
ter what Shri Jyotirmoy Bosu may say
or do, He can say anything because
he does not really believe in free de-
mocracy and he Hoes not really be-
leve in multi-party democracy or
parliamentary way of life, whereas we
want to see that our Constitution is
preserved, no matter what the politi-

SHRI JYOTIRMOY BOSU: You be~
lieve in secret murders in West Ben-

gar?

SHRI UMA SHANKAR DIKSHIT:
That is utter falsehood; We did not
believe in secret murders. So for as
the Congress is concerned, I challenge
anybody to prove that any member of
the Congress has been assoclated with
any secret or open murder of that
kind,

Bo, I want you all to concentrate
your attention on this main point, If
ong by ome members are pressurized
out of the Assembly in this way, then
what will happen? It is one thing that
it is the members that are doing it.
Whoever wants protection, we will give
ajf the personal protection fhat is
needed. 1 ¢hink it is an obligation
cast ubon us by the Constitutiont.

.1t we ourselves, of our owm fage
velution take a particnlar course of
actipn, it is ppe thing; buf if we take
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the same course becausq af gome fear,
it takes & -differeut colour. Now
what is happening is that & geoup of
106 or 200 iwen 'snd women, Fome-
times students and anti-sovial wlem
ments go to the fhouse of the
members of the Assembly when the
owner of the house is alone or he
and his family and children are
there, He is surrounded. Or he is
visited at night. People surround
him and press him at the point of the
pistol or at the point of the danda
to sign a resignation, Now, iz that
what you want should take place
normelly inp this country? The
Speaker of the QGujarat Assembly

said.... (Interruptions). Sir, I am
not yielding.
SHRI JYOTIRMOY BOSU: S8ir, on

a point of order, under rule 376.
When it is a Congress Member m
the Chaur, it is rather difficult for us
with our commitments. The hon.
Minister, Shri Dikshit, for whose age
I have regard but not for his grey
matter upstairs, said that they do not
believe in violence and they have
never taken to violence.

MR. CHAIRMAN: What ig the
point of order?

SHRI JYOTIRMOY BOSU:
coming to that.

MR, CHAIRMAN: You must for-
mulate your point of order.

SHR] JYOTIRMOY ®BOSU: 1Io
West Bengal the polling booths were
captured only 15 days ago....(Inter-
ruptions).

MR. CHAIRMAN: There is no
point of order.

SHRI SAMAR GUHA: 8ir, I want
to make a submizsion.

MR. CHAIRMAN: If you want

any clavification, after the speech of
the hon, Minister in over. [ will give

I am

timdl to two or theee to mak
questions, Bt please agt  dise
turb the Ministar dyring the opuree
U‘wm’“ﬂ -
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SHRI Ul!A’ BHANKAR DIKSHIT:
Az 1 wiis saying, if we voluntarily,
of our own free will, took a decision
to dissolve the Assembly it would he
a diferent matter. But if we took
that detision because of the fear that
dhe Members of the Assembly would
otherwise be pressurized and inti-
nfited into giving resignations under
duress then, as I said, it will not be
possible to safeguard or preserve
frecdom and democracy in this coun-
tfy.

That is the main point, I am re-
questing all Memberg of this House
to give their gerioug thought, without
cmotions, to this simple and straight
question,

When Mr. Samar Guha and Mr.
Mavalankar were speaking, they were
carried away by their emotions and
by the vision that they imagined they
have of the future through this kind
of pressure tactics by these boys or
Ly other people who accompany the
hoys to the houseg of legislators. He
thought that he had discovered a new
truth, We know the youth of wvur

. country; we know about youth al)

- over the world They are idealists,

* they have sentiments, they are per-
sons of vision. They want to act fur
an 1dea and for a principie. If you
£o and tell the gtudents and the
vouth that in order to achieve) the
Millennium, in order to bring the
geaven on earth, all you have to do
s to burn some houses, loot some
shops and pressurise some people in-
o giving resignations, that is ail you
have to do, they will not hesitate to
lollow the adviee. (Interruptions)
They are good and intelligent studeats.
Because of their idealism, because of
thelr emotions, they have been mis-
led into this kind of activity. (In-
Lerruptions) .

SHRI BAMAR' GUHA No pelith
cal party iy misleeding fhdm.. (In.
terruptionsy, .
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SHR! UMA BHANKAR DIKSHIT:
Although it is not corrett to zay thal
they wanted to sece me and Y refused
to see them, I can still tel] you with-
out any fear of contradiction....

AN HON. MEMBER:
rect.

It is incor-

SHRI UMA SHANKAR DIKSHIT:
How can you say, it is incorrect? I
meet & few hundred people every day
Nobody has written to me or arw
proached me by telephone or other-
wise to see me. It js not correct to
say that they wanted to see me and
1 refused to see them, In these
matters, I cannot understand how a
factual statement like) that can be
disputed by any hon. Member.

Now, these young men have been
influenced, excited and given a vision
of the future which really made them
to do all these things. Those of
them who have come away, many of
them—you can take it from me—
think differently. Now, they ar: af-
raid of going back, because if tic;” go
back with somre sort of a mild or
compromised formula or any remson-
able proposal from here, they will be
condemned, they do not want to take
this kind of a thing from here.
Even when they were coming here,
there were serious differepices in
their ranks, Even at the railway
station, some of these gtudenty would
not allow them to come away....
{Interruptions).

SHRI SAMAR GUHA: To use this
language of intrigue and trickery ig

not proper. ... (Interruptions).

SHR; UMA SHANKAR DIKSHIT:
Thay should not use such a language.
I can also use that language. But
1 do not want to spoil my tongue and
spoil the atmosphere of this House,
(Interruntions).

SYIRT SAMAR GUHA: This len-
guage of intrigue and trickery is not
parliamentary in ahy way.
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SHRI UMA SHANKAR DIKSHIT:
1 do not think, he has served the
cause which he has at heart. If it is
his cause to achieve the dissolution
of the Assembly with a view to solv-
ing the problem in Gujarat to the
satisfaction, as far as possible, of all
concerned, then thig is not the way
provoking the young people outside,
to deal with it He is unnecessarily
creating an atmosphere of fight when
there iz no such fight,

SHRI SAMAR GUHA: 1 want that
the might of theé people should rule
over the puthoritarian might of the
powers that be.

SHRI UMA SHANKAR DIKSHIT:
Ag I was saying, a few students, 100
or 200 students, go and force even
Memberg of Parliament. A few days
ago some boys went to tha house of
a Member of Parliament at 3 am.
knocked at s door and wanted to
enter his house and put all sorts of
pressure. But for the tact with
which the lady of the House manag-
ed it, the boys would have entered
the house and made things wvery
difficult for him. This is the way
the movement goes on, and some of
our friends think that that ig a revo-
lution, a kind of holy revolution,
which no one else knew belore. Vio-
lence, of any kind, is as old as the
hills. When the first man was born,
he was born with some sense of
violence to protect himself. But we
ore far advanced from that stage
today. Some of our dfriends have
named Mahatma Gandhi. I do pot
think any one who hag any rexspect
for the principles for which Mahatma
Gandhi stood for fhe principles for
which Mahatmg Gandhi gave his life,
will ever connect these methods with
Gandhism, it is in my opinion an
insult o the WYM :ifld ﬁ:: great
man, to that pres-
lur!uum“i! & Gendhian methe* ™
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is sn ati-Gandhiny fnethod, (Inter.
Tuptions).

SHRI SAMAR GUHA: I have rcs
ferred to that quotatich. Mabatma
Gandhi has said that the strength ot
the freedotn of people lies in Idun-
ching setyagraha and  ravolt
aganst wuthoriterian rule. I can
send you, {f you want, a copy of the
authoritative quotation,

SHRI UMA SHANKAR DIKSHIT:
He may send the quotation, and 1
shall help him in the right interpre-
iation of the quotation he has men-
tioned.

This 1s the central pomnt of the
debate before us. I personally hee
lieve that in saner moments, 1n mo-
ments of non-excitement, all membera
of this House, whether on this side
or on the other side, will agree with
me-—ths is my belief—that it is not
a correct way of life, social life o1
political life; however good the stu-
dents may be, however good and
well brought-up they may be, it 1%
wrong to allow the soclety to be
held to ransom, to allow the entire
system of political democracy in this
country to be eroded and to take the
country to a path where nothing but
dictatorship would really be the
result of it. I am not addressing
this to thoseé who do not really be-
lieve in democracy, but I believe that
most parts of the House believe....

SHRI BHOGENDRA JHA: He
must presume that we all accept this.
(Interrupbions).

SﬁRIUMASHANKAED‘IKSHIT:
All of us, including Shri Bhogendrs
Jha, are) interested in giving this
mitter a very calm consideration be-
cause 1 think that none of us would
like to be a party to a pravedent
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promotion and even survivel of the
democratic way of life.

Shri B, M. Patel made, im my opi-
nion, @ very important statement
Between what he said and what the
stand of the Government of Inuw.a has
been, in my opinjon, there is very

ttle difference. I will try to find
out how far there is any difference,
if there is a gap, how it can be
budged and how it can be narrowed.
What he said 1s this that all that he
would like the Government of India
to do, and, he knows his people—
Shr1 Patel hag been & Jeader of &
Party and he knows the mind of
Gujarat and when he spuaks some-
thing, we are bound to give it res-
pect Now what he says is thig that
f the Government of India saxd that
as soon as normaley is restored, the
question of dissolution of the Assem-
bly would be considered sympathe-
tically ...

SHRI SHYAMNANDAN MISHRA:
Granted automatically.

SHR] UMA SHANKAR DIKSHIT:
Gianted means what? You cannot
fiv any date in a matter like this.

What is the criterion for assersing
the existence of or bringing about
complete mormalcy or normalcy in a
workable form? You can have a day
o two of an incident—{ree time,
but, that is not normealcy. It is not
merely lack of violence that is nore
malcy. We have to havel an atmos-
phere when dialogues can take place,
when problems can be discussed not
m the present situation when some
of our friends talk as if it is a mat-
tir of iwo enemies or twe high-tore
tracting nations opposed to ebch
other being involved, That iz not
the atmosphere in which such a
matter cai be discussed,

T can understand the feelings be-
cause it is true that when situations
like this develop and ithe Police or
the Army aid iz calied, snd when
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they show their reastion to buraing
or 10 arson or looting or such activi-
Ues, naturally, in 158 cuses inci-
dents occur which cannot be justifi-
éd. I do not say whether it is sp or
not but it can be so. I am willing
to concede that. There is no diffi-
culty abouf it. Not only that we
are sorry, but I say nobody on this
side of the House feels less distressed
than anybody .lse either in this
House or vutside over what has hap-
pened. It is not that it gives us any
pleasure. It is not o pleu-int joh to
control such a situation with the
help of force. But the Government,
the modern governme~L., hos lo  use
its force. Otherwise, it should
vacate It has to govern. Otherwise,
it is not a government at all.

Now, you place the responsibility
for all the consequences upon us.
But is it fair, I submit to you?
Somebody has talked of the blood
of the innocents. The responsibility
for the blood of the jnnocentis
rests squarely upon those who have
excited and incited some of these
young men to do these kinds of
things

SHRI BHOGENDRA JHA: Who?

SHRY UMA SHANKAR DIKSHIT-
Whoever may be....(Interruptions).
Why do they interrupt me? I am
telling you (Interruptions). That
means that some of these gentlemen
are involved in it. Others do not
say that because they are not ina
volved.

MR. CHAIRMAN: He hag not
named anybody. Why do you get
up and allow the cap to fit your
head?....(Interruptions).

SHRI SAMAR GUHA; 1If anybody
excited the young men, it is the
butchery, it is the savagery of the
CRP and those who control this op-
pressive machinery. They are res-
pousible for all the killings of these
youngmen.
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MB. CHAIRMAN: That you Have
alveady said in your speech., Flenze
do not repeat.

SHRI UMA SHANKAR DIKSHIT:
‘With all the sincerity at my command
I appeal that this ig not the way to
crepte the necessary ahmosphere.
Some of the gpeeches that have been
made in this House, I am afraid, are
capable of creating fusther excite-
ment. My request is that that has fo
be avoided at all cases....(Interrup-
tions),

Now, Sir, the whole thing, so far
as we are concerned, is that we want
to take every reasonable measure 1o
bring about normalcy with the least
force and at as early a date as
possible. As soon as such a condition
is available, we shall proceed to con-
sider not only this question of disso-
Iution of ¥he Assembly but also
other matters which have been re-
ferred to in the Memorandum sub-
mitted by the students to the Presi-
dent of India which may contain
legitimate demands to which 1 am
afrajd possibly adequate attention
has not been paid. This is my res-
pectful submission and with these
words I request that the Resolution
mpy be approved by the honourable
Houge.

MR. CHAIRMAN: I will allow
only thres ersons to ask clarifica-
tions. Mr. Shyamnandan  Mishra,
Mr. Jyotirmoy Bosu &)u Mr. Baner-
jee.

SHRI SAMAR GUHA: You said
in your wisdom that you will per-
mit me to ask a clarification. 1

have restrained myself.

MR, CHAIRMAN: All right, as
& special case, but Mr. Samar Guhs,
1 will allow one minute only.

SHRI A. K. M. ISHAQUE: On a
point of order. You fold us that
you would allow three persons to
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spesk from thelr side, They ahould
first of all choosy theu e,

MR-.CHAMAN: No point of

SHRI BHOGENDRA JHA;" The
students are here for the pust 8 days
they have written to the . Govern
ment that if the Assembly s dissoly-
ed they will call upon the students
in the schools and colleges to ge
back to their classes and restove
peace. You have not mentioned
abott that,

FROF. MADHU DANDAVATE:
Four persons to ask three ques-
SHRI A. K. M. ISHAQUE: That
is possible for this opposition, Sir.

MR. CHAIRMAN: Shri Shyams
nandan Mishra,

SHR] SHYAMNANDAN MISHRA:
Sir, th¢¢ Home Minister made an
appeal to the House and through the
House to the country that we should
consider the issues n.volved care-
fully and that ther~ tnruld be no
placdl for pressure o: viclence
things of this sort. May I on be-
half of my party made it clear un-
equivocally that so far as we are
concerned there will Le no depar-
ture from the path of ron-violence
of Mahatms Gundmi OQur party
is dedicated to that path. T as
I ask the hon’hle Home Minister wi
all the humility at my command.
Is he not viclating the Constitution,
an offence of enormous magnitude?
My charge is this that the Constitu-
tion iz being violated, or at least, it
was being pervested by thi: Covern-
ment when it had imposed Presi-
demt's rule hut at tle same time had
not dissolved the Assembly.

MR. CHAIRMAN: No
please. Only clarifications.

SHRI SHYAMNANDAN MISHRA:
The whole movement had been boilt
on this demend, namely diasslution of
the Assembly, This dissolution was

apeech
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not granted which should have been
done along with the imposition of
President’s rule, The (lovernment
‘were dishonest in the application of
Article 358 of the Constitution, .

MR, CHAIRMAN: What is the dis-
honesty? Please sit down.... (Inter-
ruption), When I am standing, please
be seated. I had asked you to seek
clarifications only to the points arising
out of the Miruster's speech Plouse
do not make any speech. Ask only
clarifications. Please cooperate with
me.

SHRI SHYAMNANDAN MISHRA:
My question is: Why should we
ouy normalcy by goodwill or by
spilling huma.s Llood? The wrong
ecommitted by the Government is in
dissolving the Assembly in the first
instance. The hon. Home Minister
should make jt clear that he has
no intention of asking the Assembly
to participate in the Presidential elec-
tion; he shoald make it clear that
they have no intention to instal
another ministry; he should also make
it clear that they have no intention to
hold the bieariai elections lo the
Rajya Sabha there In clier wocds,
they should make 1t clear that they
have absolutely no intention ot
enabling the truncated Assembly to
participate in the election to the office
of the President?

SHRI JYOTIRMOY BOSU: I have
one question to esk. (a) Will the hon.
Minister state here and now say that
the students who have been arrested
bere in Delhi to-day will be or will
not be released? If go, the reasons
therefor. I alss want to know:

(b) Whether or not they are going
to dissolve the Aszevibly. Whether he
is going to mske un announcement to.
day here and now aboy! this,

MR. CHATRMAN: Mr, Chavda, I am
not golng to allow ysu hecause you
have already made g full speech Jor
thirty minutes.
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SHARI K. 8 CHAVDA: Let it g0 on
record. Don't tell a lie. 1 shall re-
sign if I am wrong.

SHRI SAMAR GUHA: The hon.
Minister said that if the Government
succumbs to pressure either collec-
tively or individually for an elected
representative Yo resign, then it will
mean the end of democracy. I wholly
agree with the basis of it But, now,
Sir,....

MR. CHAIRMAN: What 1z your
question?

SHRI MOINUL HAQUE CHOU-
DHURY (Dhubri): 1 want to know
from Prof. Samar Guha whethe) he is
a Professor of Political Science or not.

19.00 hrs.

SHRI SAMAR GUHA: In our
democratic system, to express the
views of the people about the credi-
bility of an elected representative, the
time is five years Suppose the people
lose their faith and credibility in the
elected representative after gome time,
I ask the Government, what are the
means for the people to express their
views as there is no provision of re-
ferendum or recai in our Constitu-
tion. The hon. M:imster says that
they have agreed to make the Chief
Minister resign and proclaimed Pre-
sident’s rule. This is not a faet. This
has been done urder compulsion of
massive movement If the Govern-
ment agreed to sct under certain
compulsion of a situation what stands
in their way of agreeing to the final
compulsion and demand of the peo-
ple for dissolution of the Assembly.

SHRI S. M. BANERJEE: Mr.
Chairman, I would request the hon.
Minister to kindly let us know after
the promulgation of President's rule in
Gujarat where more than 100 young
boys have got killed whether anybody
has been arrchted for defying or for
black marketing purposes? How many
people have been arrested under that?
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The hon. Minister has sajd that he
has sympathised with those who have
been killed although he has
the responsibility on the Opposi
but the fact remaing that mothers have
lost their children, 1 would like o
know from him whether under the
President’s rule a high-powered Com-
mission or a judicial Commission will
be appointed to go into the causes of
these incidents,

Thirdly, he has said let normalcy
be restored. I would llke to know
from the hon. Minister since he has
approved of what Mr. Patel has said
what will be the period of time to
establish normalcy and whether he
will assure the House that when nor-
maley 1g resorted there will be elec-
tion and the Assembly will be dis-
solved.

Lastly he said that all Assembly
Members have been pressurised to
resign. I know of one representative
we had in the Gujarat Assembly. He
has resigned without any pressure
because he thought something wrong
iz being done,

SHRI UMA SHANKAR DIKSHIT:
Bo far as the first question is con~
cverned our friend, Shri Mishra, said
what has been done 1s against the
Constitution. I would beg to submit
for his information that there is noth-
ing in the Constitution which would in
any way render the action taken by
the Government as breach of the Con-
stitution or in any way remotely
against the spirit and letter of the
Constitution.

SHRI SHYAMNANDAN MISHRA:
No, no. You are taking shelter
behind a mere legality.

MR. CHAIRMAN: rThis kind of
thing cannot go on indefinitely. Let
us put an end to it.

SHRI UMA SHANKAR DIKSHIT:
Ag for the question sbout the members
of the Assembly being asked to vote
in the Presidential election, this ix a
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matter which hax to be decided by the
Chief Hlection Commissicost, What-
ever his instruction that will Dbe
followed. 1t 1is a legal matter, 'We are
not anxious in these matiers. It is a
question for the Chiet Eiection Com-
missioner to decide,

SHRI SHYAMNANDAN MISHRA:
‘What is the opinion of Government?

SHRI UMA SHANKAR DIKSHIT:
We have not gone into that aspect.
This is not the issue before us. I have
replied to it already.

Shrj Jyotimoy Bosu wanted to know
about the arrests said to have bgen
made today in Delhi, In the first place,
he said this seemed to have been made
under my nstructions. Thia is in-
correct. I have not the slightest
knowledge about it. I did not know.
The Union Territory administration
carries on the wadministration in
accordance with the law and the pro-
cedures laid down for them.

SHRI JYOTIRMOY BOSU: About
their release?

SHRI UMA SHANKAR DIKSHIT:
I have received a slip which I wll
read out:

“This morning about 200 students
tried to get into the Parliament
House complex. They were per-
swaded to go to the Boat Club.
However, about half an hour ago,
they again entered the area where
the prohibitory orders are in force
and courted arrest under s, 188 IPC
for violation of prohibitory orders
under s. 144",

SHRI JYOTIRMOY BOSU:
you going to relemse them?

SHRI UMA SHANKAR DIXSHIT:
That is a geparate matter, We will
examine it.

SHRI JYOTIRMOY BOSU: Release
or not?

SHRI UMA SHANEAR DIKSHIT:
We shall consider it,

Are
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SHRI JYOTIRMOY BOSU: Release
or not?

SHR] UMA SHANKAR DIKSHIT:
He cannot put a question like that. He
cannot order me about. Let this be
understood. 1 respect hon. Members
and they should reciprocate,

SHRI JYOTIRMOY BOSU: I agked
about dissolution of the Assembly.

ofy gar sire gy gw A wfr
wgT Wz w7 § AfET g oW
TFE | A AT AT oo FTAT
§ faar & 0 ¥ @@ N AF A1 AT

oft sitfasta ag . e A qwT AT fs
A1 fedrqma F @ o ady 7 w
gy, A gt ! gA o garEr v ffay

off gur dev Dfaq . sod T[T HTr
ATV gOT Y9N W ¥ A ALY 94T
fegm Y e 7 fvar ? g aad,
ar gW o §B T M TS AL TAR
a7 |

Shr; S. M. Banerjee raised a very
relevant point, rather a subtle point,
but an important point. He wanted to
know what would be regarded as
return of normalcy, how many days
after that, there will be termination of
President’s rule and so on. This is a
rather arithmetical approach. Therc
are human lives involved in it. Therc
is the whole administration of Gujarat
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nvolved mn 1t. The whole of Gujarat
i, in difficulty. For me to say any
thing at this time, in how many days
what will happen, and we ,hould
define and spell out what is normaley
—all this is very difficult. It wili not
be fair and it will not be in tuae in-
terest of the cause which I am sure
Shri Banerjee has at heart. TlLat
matter should be left to us. If the
House can help, if friends outside
can help in creating a situation when
thig kind of pressurisation intimida-
fion, burning and looting is stonped,
then as soon as possible the question
of dissolution will be considered

SHRI SHYAMNANDAN MISHRA:
My question has not been answered.

SHRI SAMAR GUHA: What about
dissolution?

MR. CHAIRMAN: There must be
an end to this.

SEVERAL HON. MEMBERS rose—
(Interruptions).

MR. CHAIRMAN:
The question is:

Order, order.

“That this House approves the Pro-
clamation issued by the President
on the 9th February, 1974 under
article 356 of the Constituilion in
relation to the State of Gujarat™

The motion was adopted.
19.12 hrs.
The Lok Sabha then adjourred t:il

Eleven of the Clock on Tuesday, March
12, 1974/Phatguna 21, 1895 (Saka).
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